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RAJYA SABHA
Tuesday 20th March, 201230th Phalguna,1933 (Saka)
The House met at eleven of the clock,
MR. CHAIRMAN in the chair
RAISING AN ISSUE REGARDING POVERTY FIGURES
MR. CHAIRMAN: Question No. 81.lGterruptiong

MR. PRASANTA CHATTERJEE (Vé¢st Bengal): Sjrthe Supreme Court has
reduced the poverty figuresinterruptiong

s SifaATeT I @ (USE): W, JH UH dgd Bl AeH HEl SOM ©...(FEUM)
gg 9gd & oEd HEl ©.(aum)

MR. CHAIRMAN: Please, please.Irterruptiong Question No. 81.
(Interruptions) Please raise it in the debat&étérruptiong

st JMfETeT I @ (UST9): W), g g YRl SO B goleld § QIS (SIaE)

A Fumgfr @S, AU IS SV (@EY) 9= S, 96 oTsv..(@9ur) Please
allow the Question Hour to proceefinterruptions) <&, M 98 <Y, I8 waT
Jgl T8 So ddal ¥, FUA W 9 A Sow..(=aw™) No, no; please raise your
subject in the debates.

SHRI PRASANRA CHATTERJEE: Sir the Supreme Court hamteruptiong

MR. CHAIRMAN: No, no; | am aware of it. But please raise it in the
debate. Ipterruptiong

sft Rream< fa ((@R): 9y s, @i &fem @8 81 & f& <o
TE B WE 9 8 T 2(aur) S g #c § o affidavit feam oen, v
N S w®e @1 o (e

sft wumfe oMo AN I Ward fede § SoEv..(amae)

SHRI S.SAHLUWALIA (Jharkhand): Sjrthey are converting the starvation
line into a poverty line. IQterruptiong That is the starvation linelnferruptiong

SHRI PRASANTRA CHATTERJEE: Sirwe just want to draw the attention of
the Governmant towards this issue by raising it in the Question Kotemruptiong

st 9919 Uled (TR USY): WX, 9 U P NI b A1 (TEH)
MR. CHAIRMAN: Please raise it in the debate as it is a serious matter

(Interruptiong
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R

sft Rramee At @i odkm 4 98 gU o a@ d& & SN W
ff & R el B

P PR L ©..(FGUM) BAR F8i e AR ff g afas)
W@ B BH OB 3?7 39 W OfSde ' afEv.(cmawm)

st wwmfer foart Sft, e 9o ORV...(=aE)

SHRI PRASANRA CHATTERJEE: Let the Minister reply to it.

MR. CHAIRMAN: | am afraid...[nterruptiong

SHRI PRASANA CHATTERJEE: Sir you please allow us to raise it after the
Question Hour (Interruptiong

sit Wi emu @ 98 WTsv..(@@aer) Question Hour please Ifiterruptiong
Please resume your placéntérruptiong

3t Ram< REd: IRaR w81 omar & & WEl @1 9= $9 8l T8 8, 39
W Tl BN SR (ae)

sft 999 Uled: WX, IF NNl W MR ...(SAUH)

sft wumfn oy AN d8 sy, I8 Wale oY fede H Io;sy, I§ dgd UK
ATl ©...(TaE)

sit weier av s (SR URE): S gy @i § U affidavit femm oem, st
W 9 v iR declaration s ¥ .. (gEm)

sft wwmufr |dter Sft, e swal fede # Sersy iR zwe fav Aifew gl

SHRI S.S.AHLUWALIA: Sir, they are drawing this starvation linEhey are
eliminating the poverty line and bringing in a starvation line. Let the Prime Minister

and the Finance Minister spend their life with Rs. 32 and Rs. 26 peteéiathem
decide it. They are bringing in a new lirigg., starvation line. I(terruptiong

MR. CHAIRMAN: May | request you one thing? These are serious subjects
which cannot be discussedntérruptiong

SHRI PRASANRA CHATTERJEE: Sirthe average inflation rate has...

SHRI MOINUL HASSAN (West Bengal): Sjrthe Planning Commission
has...(nterruptiong

MR. CHAIRMAN: No, no; raise it, but please give noticétérruptiong

sft JEaR o dAHEd (TR URW): WY, Uifec 3 OWWd WYE H 8, 89
T P W BHIE $H dRE Bl 9. (STIET)

sit wmufer Tedt AEd, IfSU.. ()

sft R et g9 9991 9ed § 5 59 omIR w® wnfi &dvE 4 3
gfps for € fH9 IR W IE FEl B (FGUM)

MR. CHAIRMAN: Just one minute, please. Let me clarify the positin.
serious subject is being raised. NaWwe hon. Members have said that they want a
reply. There are only two ways of getting a repiyne is to ask a Question; a
Starred Question or an Unstarred Question. The other is to raise it during a
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discussion; whatever the form of discussion might be, and, then, the hon. Minister
concerned will reply to it. But, you knowhis kind of approach is not going to get
us anywhere.I(terruptiong

A Ram= fard: smuer de1 e § Afe R AT b gW ddel® Bl
Warel FEl SorT Al BAR UST M B SLYT R 82...(hIHUM)...

sft g fOorr W), ' AT s WEAd § olfee.. (g )...

sft g9 uled: W), ¥ dgd IR Rww g1 (cEwm)..

st weiier TV R W) (cauE)...

st wwmufer e Sft, GUm SMU 98 SISV L. (HE)...

sft R o/ Ahdl W...(aET)...

ot wumfo FHdl |Ed, U Sl HE YE 8, 98 OSlb ¢ Al SHDI I§ Y

8l ¥ l.(@au)..Look, we have a very important question.(Interruptions)...
Please....(Interruptions)...

sft Rram= fad: gq1 @ fBfga &1 wnf sk & ek | S g fea
T 7, S 'W ffad € .(caeEm)..

St |umfe: «ifed U S ged WX SOV L. (S9uM)...

sft Ream< far: &7 s9a e AT & wU § oW I E L. (Saur)..

sft gOI9T Ul SRR AW S W™l gl dell  UTud | (aEH)...

s wumfer te e, o o 98 wigyl.(@@e).. One minute please. Let
the hon. Minister speak..(Interruptions)...

dadly & HAte # wog #@A (sft Il geel): W), bl 9 9ol RO 989 PS
BN o @ 21 g ger S Al uHal 9 IORT SM 9ddl €, SS9l SEe femn o
HPHal g, olfdd R Wl R |ed AR’ A AM ®He Al d A HAl Sho¥ bE
dHar g, ST H 39 dew # Rade w6 R 9 Wed H e Rl W ax
AHd T ...(TEH). .

st wchter o= R a8 g9 &1 AWen Tl T(OEE). T e A
FATIN?. . (SHTET)...

sft wumfer wdfter St SR emue QEl Sffw fag € LL..(egaem)...

st wcler o Resm 9 3 ft ga1 < 5 w9 QU L. (=FEM)...

MR. CHAIRMAN: It can be worked out. .Ifterruptiong.. It is a commitment.

...(Interruptiong.. That is all. ..Ioterruptiong.. It is settled. ..Iaterruptions..
Question No. 81, please. lnterruptions..

S rfaETer I @@= 9N, (EE).
st gumfer @@= S, oMU I8 WISUI 98 WaTdl I8 WX 39 aRg 9 ey qEl

gl ey Aifew ARl (=reem).. Please, please. Inerruptiong...Answer to
Question No. 81, please.
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ORAL ANSWERS TO QUESTIONS
Crib deaths in West Bengal

*81 SHRI BAISHNAB RARIDA: Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(@ whether it is a fact that horrific crib deaths are continuing to hélast
Bengal with 19 infant deaths in Malda district and at the State-run Behrampore Sadar
Hospital in Murshidabad;

(b) if so, the details thereof and the reasons therefor; and

(c) the steps the Ministry is taking to augment the strength of doctors and
paramedics to cope with the situation?

THE MINISTER OF HEAITH AND FAMILY WELFARE (SHRI GHULAM
NABI AZAD): (a) to (c)A Satement is laid on th&able of the House.

(&) and (b) In India, the infant mortality rate (IMR) is 47 per thousand live
births which translates into 12.5 lakh infant deaths per.yEae IMR in West
Bengal is 32 per thousand live births which translates into 47,000 infant deaths per
year There were reports of 12 infant deaths in district hospital Murshidabad on 8-
9 July 2011 and 15 infant deaths in Malda Medical College during 17-18 Jagnuary
2012. The investigation carried out by State Government has found that most of
these children were referred to these institutions in a serious condition and were
mainly newborn babies. Important reasons for death were prematortybirth
weight, sepsis and birth asphyxia.

(c) Various Interventions implemented under National Rural Health Mission
(NRHM) include augmentation of doctors and paramedical staff.

A total of 8722 Doctors, 2914 Specialists, 14529 Paramedics, 33413 staff
nurses, 69662Auxiliary Nurse Midwives, 10995AYUSH Doctors, 3894AYUSH
Paramedics have been recruited all over the country under NRHM.

In West Bengal, 415 General Doctors, 49 specialist, 83 stakes, 7275
ANM, 19 AYUSH Doctors, and 1&YUSH Paramedics have been engaged under
NRHM.

SHRI BAISHNAB FARIDA: Mr. Chairman, Sjrit is unfortunate that the infant
mortality rate in India is 47 per thousand live births. On the other hand, Bangladesh
stands at 30, Nepal and China at 26 ahdekpectivelyThe root cause lies in poor
maternal care at the time of pregnanbipt only this, the mother and entire family
are unaware of this negligence. The social set-up in our country is such that the
majority of women are not fed and treated properly during pregnaviugh is the
major cause. May | know from the hon. Minister what steps the Government is
taking to improve maternal care at the time of pregnancy under NRHM? Is there any
such scheme and which are the States that are practicing it? This is my first
supplementarySir.
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SHRI GHULAM NABI AZAD: Sir, the though the Question is on infant
mortality, related to child, but the hon. Member has chosen straightway to go to
maternal mortality rate. It is true that unfortunately our IMR, infant mortality rate and
maternal mortality rate is very bad and it is as bad that it cannot be compared with
even our neighbouring countries like Sri Lanka, Nepal or Bangladesl. matter
of fact, Pakistan is the only country and Sub-Saharan countries, where India can be
compared so far as IMR and MMR are concerned. So to improve the maternal
mortality and infant mortalitythe Government of India has taken a number of steps
during the last few years under the National Rural Health Mission and as a result
of which the MMR has come down to 212 from 254, almost a fall of 17 per cent.
In some southern parts of the couptitye IMR and MMR can be compared with
most of the European countries. ®e are suffering in the Central part, Eastern and
Northern part of our country

SHRI BAISHNAB FARIDA: My second supplementary is thidle dont have
any laws on hospital infection in India. While practices are changing, hospital
authorities are still reserved about sharing d#dl the Minister enact a law on
hospital infection in India? May | also know whether stringent infection control
measures were in place at the Malda Medical College and the Murshidabad district
hospital?

MR. CHAIRMAN: One question please. One question.

SHRI BAISHNAB FARIDA: Has the Minister deputed a Medical Council of
India team toWest Bengal to find out the root cause of infant mortality rate? If so,
what are their findings?

MR. CHAIRMAN: Please answer one question.

SHRI GHULAM NABI AZAD: Sir, the Child Mortality Rate and the Infant
Mortality Rate inWest Bengal in 20il and 2012 have been rising with most of these
infants of neonates during the one week and 28 days old were not from Malda or
for that matter Kolkata itself. They were from neighbouring areas, from rural areas
and these being the district and State referral hospitals. These new born were
brought in a very serious condition and the findings are that almost 80 per cent of
these children, nearly 51 children, died last year and infants have died last year and
this year Out of these, almost 35 infants fueéd of asphyxiaThat means, they
could not take oxygen immediatelhen, septicemia because of infection, pneumonia
and also low birth rateAs a matter of fact, birth asphyxia, septicemia, and
pneumonia, low birth weight prematurely contributes almost 70 per cent to the
immortality. So, any child, any infant who is brought to a hospital, they have these
ailments. It is very difficult to save that infant.

M A T @ W, BAR W H B faT 'WRl q= U1 ®G €1 Urban
areas § @ SI®! <w@Wie 8 Wil § wRorural areas ®, specially villages #

STl waRe & oy, ST T & fU WReR w1 @ed o1 @ T, ¥w H ol
St AT A g
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sft |umfn oMU s9 WA WO gfBy, general I A9 HRRUI..(@@um)...

Mt R gHT T W, W R A I U B W §, bad A dMe A TE

sft e Tt eee: N owIe @ ae dme # infants ¥ Wy # @ w®eEd
o1, <ifed A wew 4 maternal mortality®d @R # geTl S #9 uge g1 et
fpar 5 gui A 89X Gop d Uig Wi W A6, Uh 9 ¥ AN, U HeH 9 $H
o e & iR U9 gY gl b WA Bl Wl g § Hew WET SR
7€ @Rur § f fiee N9 Ael § wme ghen # s Ag oo wd fow oo,
a7 ') gey gl 9 fav €1 g9 S ff Fr uwm e9 R, SS9 fav
FET WHR gRT I0T WEHRI B fAT-er @l & fow 99 few 1w €1 g5 @1
# Tl HRAT ARl g, S ¢ = & fog &Y siRuea # Special New Born
Care Units et <1 2 2l &% feRede siRucd iR afseda aiast & te a1 12
d 20 I8 F IgHe T S, R 4 trained Sfeed B sk 10 = R
59 forg g ft 91 8, 99 dulw WReR gRT feam el Stabilization Units
% fag ft 8x CHC # twr fear o &1 €1 &Y eifucd, =8 98 uighdl ged Wex
B A 9eHex B, g8 & fov ue ds facility & fow W 9w e offn e
¥ w®e 9 few smgml swd JSY schemesft f& St ot miacht afeen wwew
JEAT H ST, DI IR Pl WG W, dad WHR HI X% A I8 H 1400
T el ok wEw A 1000 W fElI S BER AR WM 6 Wi U YW Bl
off, I sHST BREI I8 AT & UHE-BE d@ el Az gl fUsd A s
haferdl &1 BaET o9 @ U Bg gdl eI diedid S| gEH 999 del WhiH
ARE SR YE B T AR e far @ owa & fau @l =i et fear @ fe
g St Wt Mt Afzem U & fHA Wt e oRudre # emwll, @@ 98 vdiual
F B, gr @fifiva @ @, g feft @ W 8, S Wer! oRudre S,
G feelladl @ ugd o &1 SR R & I8 &1 99 @Il WRey HAH,
A Sfed < IR WELUET |9 qud A TEHe oifw gfear <l

SHRIMATI SMRITI ZUBIN IRANI: Thank you, sirin a letter addressed to
the hon. Minister last yeaafter my visit to the B.C. Roy Hospital in Kolkata, | had
highlighted the challengegis-a-vis the infrastructure in the Hospital which is the
largest paediatric hospital West BengalThere is no facility for x-ray and there
is no facility for ECG It is ironical that the Minister oft&te for Health and Family
Welfare had given the Hospital a clean chit.

MR. CHAIRMAN: What is the question?

SHRIMATI SMRITI ZUBIN IRANI: | am coming to the question. One hour
after his declaration, when 1| visited the Hospital, | found garbage lying in the
childrens ward. In fact, there was garbage lying in the ICU also. | would like the
hon. Minister to tell me, since that letter had highlighted these challenges, the steps
that have been taken by ti@overnment of India to ensure that the infrastructure
in the B.C. Roy Hospital has been upgraded. .

SHRI GHULAM NABI AZAD: | must say Sir, that health is at8te subject.
So, looking after the overall working and functioning of the health system is the
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duty of each fite Government. It is not a Central subjate do only specific
intervention from the Government of India and we provide money also. Under the
National Rural Health Mission we provide money only to the rural hospitals, that
is, district and belowSo far we dont have any Urban Health Mission whereby we
could provide facilitiesAfter these incidents at the B.C. Roy Hospital and the Malda
hospital, as 1 have said, we have provided some facilities like Special New Born Care
Units. The money is being paid by the Government of India for a 20-bed hospital
and for trained doctors and nurses. The cost of setting up this Special New Born
Care Unit is being paid by the Government of India and the operation cost is being
paid by the Ministry Post these incidents, we have given money for setting up a
30-bed Special New Born Care Unit at the B.C. Roy Hospital in the 3rd week of
Novembey 2011 and we have also given money for setting up a Special New Born
Care Unit at Malda and Murshidabad.

SHRI D. BANDYOFADHYAY: Thank you, Sirls it a fact that out of the total
number of new born babies with low birth-weight throughout the world, 42 per cent
belongs to India? Is it a problem more of generic than specific?

SHRI GHULAM NABI AZAD: Could you please repeat it?

SHRI D. BANDYORDHYAY: Is the problem of new-born deaths generic or
specific?

SHRI GHULAM NABI AZAD: | would not say genericThere are a number
of causes why it is taking place in our counthg 1 have said, it is due to birth
asphyxia. Immediately they can’t take the oxygen and they can't breathe. If a referral
hospital is not close-by or if it is far away would be very dficult. So, | would
just like to mention what are the basic causes which contribute to this. It is
happening because the doctor is not available, referral hospital is not available,
transport is not available, terrain of our countitye size of our country and the
population in some areas are also the reasons to rail this. The terrain may be not
that hostile, but non availability of the human resource is a condéérmust also
admit that in our countrywe have an acute shortage of human resources at all
levels, national, tate, district and lower levelsNe are trying to augment the
infrastructure.We are trying to increase itMe have made a number of policy
changes in the last two years to increase the capacity at the super specialty level.
As you might have seen in the hon. Presideftdress, in two yeardime, there
has been 62 per cent increase at the post graduate level and almost 40 per cent
increase at the MBBS level. Similarlgt all levels, augmentation and increase of
human resources is being done.

Increase in NRs of public and private sectorbanks

*82. SHRI PRASANRA CHATTERJEE:Will the Minister of FINANCE be
pleased to state:

(@ whether in the latest December quart@&ross Non Performingssets,
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(NPAs) of public sector banks grew by 44.8 per cent compared to a year ago, while
that of the private sector banks rose by 2.6 per cent; and

(b) if so, the reasons therefor?

THE MINISTER OF SATE IN THE MINISTRY OF FINANCE (SHRI NAMO
NARAIN NEENA): (a) and (b)A Statement is laid on th&able of the House.

Statement

(@ It has been observed that while the Gross Non Performisgets
(NPASs) in respect of Private Sector Banks for the period Decen2®édt, over the
period December2010, has increased from Rs. 18,451.36 crore to Rs. 18,940.14 crore
in absolute terms, the Gross ARin respect of Public Sector Banks (PSBs) have
increased from Rs. 68,597.09 crore to Rs. 103,891.27 crore over the same period.
However the Gross NRs of PSBs, in terms of percentage of GrAslvances, has
increased from 2.27 % to 3.18% during the same period.

(b) The reasons for increase in A of PSBs are as under:

() Switching over to system-based recognition ofASIFby mcst of the
PSBs during June - Sept. 20fuarter

(i) Increase in interest rates and slowing economic growth during 2011, has
adversely impinged on the repayment capacity of all categories of
borrowers, especially small and medium enterprises.

SHRI PRASANRA CHATTERJEE: Sirl have noted in the reply that the Gross
NPAs in respect of Public Sector Banks have increased from Rs. 68,597.09 crore to
Rs. 103,891.27 crore over a period of time; the period is given in the Mgly
guestion is, will the Government agree to publish the names and addresses of the
defaulters, the corporate sectors and the individuals, which have above Rs. 1 crore,
and take strict measures to realise the loan amount?

SHRI NAMO NARAIN MEENA: Sir, | appreciate the question raised by the
hon. Member Regarding making public the details of Gross Non PerforrAsgets
of different banks, for the last three years and for the current financial thear
accounts with amount more than one crore, are being published by the CIBIL and
are available on the website of the CIBIL. They are suit-filed accounts. So far as
non suit-filed accounts are concerned, they are being published for the internal
circulation of the banks by the Reserve Bank of India in six months. This is the
system available.

SHRI PRASANRA CHATTERJEE: Sir my earlier question relates to the
punitive measures alsé&nyway, my second question is this. Is there any system
to cross verify whether any of the Director of a company is in the Board of
Directors of any other company which has already defaulted in paying back the
loan? Is there any such system to verify this?

SHRI NAMO NARAIN MEENA: Sir, some of the Directors are appointed by
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the shareholders and some are appointed by the Government but clearance is always
obtained that there is nothing against them and then only they are appointed.

SHRI PRAKASH JA/ADEKAR: Sir, this is a very serious matter as far as
banking assets are concerned because this is your and our .nibnisythe
depositors’money with which bank is giving advances to oth&hen the NRs
grow, which the Government has also accepted that it has now grown from 2.27 per
cent to 3.18 per cen@gi 3 WRIE! & dg |hal o1, 9 a8 NPA # < <=7
gl BIR < d e Fof fafed @@ € f& industry sick gkt 8, d% gaar g, <fed
industrialist & sick =&l gar, 98 Hft R TE Bal dER S '@ 7, f9R
d& '@ ¥ 3R depositor &1 JHEM BT ¥, WHR Pl FA @ 2, A
industrialist 1 J&9M 78 g1 g1 $@ W A1 question 8 & f&H, one reason
which he has cited in his reply is increase in interest rates and slowing economic
growth during 2011. There is the euro zone crisis also, which he has not mentioned.
The textile sector and other sectors are suffering because there is the problem of
export in many sectors. Has it resulted in increase ohsNFIn such a scenario,
what does the Government contemplate to do? The recapitalization of banks is going
on now in just fulfilling the losses out of these A$P

M TA AREr @om w9efd S, st NPAs. g €, 3 AIfSEE €, SigeieTd

sft UBTer SESHR: WUER S, Uh oG BRI§  2..(AYUM)...32,000 BRIS T@T &
Uh X H...(HGHM)...

sft wvmafen Stare g AR (cae)...

sft 99T ARTEOT WM |Waid S, e wHd oo, 1997 W, 99§ & TAULTSL
1570 W AT dF F§ T ¥, oAb UGS PRA-PId I 2011 H 2.5 W W AW QI
NPAs. &1 Reax =4 & a7 Igd AR HBHoA s@eldd g1 ot wifde1 €,
WHA SLARE 8, AP AeTen §, HUMERS H Wl IR GHA § 99 <eH AcaHT
S 9gd WR U9 dusd € 9 5 NPAs. &9 & 9ad € R ¥ 35 feg Y o
@ g d A gew @ fawa fRemar € fF oM ae Wy H owW dw &
fiier Ry v € & & @@ damem & g a@F ¥ NPAs. &1 &5 fear o
Hoar g H AT Wew Bl g9 9id 9 Al WeHd g fb des ghHl H brel Wl
SIS B3N R IFB! aofe A W W gs| H uledd daex 9 B UH I gar
=gl g fd @ 2008 @1 Wil sred gam A, The private sector banks almost
competely stopped lendingzafs S8 w99 gAR ufedd daex dF T 20 9 25%
oy Xe I ofeT @ off ok Juie @1 i IFHI Alel-dgd SRR 3@ < Bl A
RET B, offbd H Ul fawary faerar g & g9R d@d B oS B diofieE WSS ®
IR g difee W fewr 21 fiea A1 "€ # AR UM 33,000 HRIS B Uifhe
grar g1 # ¥ garr @ g & St NPAs. € S9¢ fg &1 Ao S| R
Rear  foar s |

SHRI TIRUCHI SIVA: Sir, would the hon. Minister enlighten the House with
sectorwise details of NRs? Which are the sectors contributing more to theAsP
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st T AREer #um @iy S, e deed #9 RwE § W iy € ek
MSME is one of the sectors. But some of thie@ed sectors are the power sector
the steel sector and the aviation sector

SHRI TIRUCHI SIVA: Percentage-wise!

SHRI NAMO NARAIN MEENA: If you want to know the percentage-wise
details, in the aviation sectothe outstanding loan was Rs.39,000 crores and the
NPA is Rs. 741 crores. In the power sectiie outstanding in September 20dias
Rs.1,21,000 crores and the overdue amount was Rs. 446 crores. In the steel sector

SHRI TRUCHI SIVA: Sir, the Minister can furnish the percentage-wise details
later on.

SHRI NAMO NARAIN MEENA: Okay Sir.

SHRI SUKHENDU SEKHAR ROY Sir, there are some telecom companies
whose licenses have been cancelled, as directed by the Supreme Court, How much
outstanding amount are these telecom companies having with the nationalized
banks?

SHRI NAMO NARAIN MEENA: Sir, | do not have the figures just notwwill
supply these figures to the hon. Member

MR. CHAIRMAN: Thank you. Question No. 83.
SHRI PIYUSH GOML: Sir, yesterdayl have given a zero hour notice...
MR. CHAIRMAN: Zero hour notice is a separate matter

SHRI PIYUSH GOMAL: This is a very important issu&hey are cutting down
the audit of banks. On the one hand theAslRre going up by 50 per cent...

MR. CHAIRMAN: Take it up with the hon. Minister

SHRI PIYUSH GOMWL: The Government is proposing to reduce the audit of
PSU banks. It is a very important issue.

MR. CHAIRMAN: You have a point. But please take it up separately
(Interruptiony Question No. 83.

Utilization of MGNREGS funds

*83. SHRI SYED AZEEZ PASHA: Will the Minister of RURAL
DEVELOPMENT be pleased to state:

(@) the details of funds released to various State Governments under the
Mahatma Gandhi National Rural Employment Guarantee Scheme (MGNREGS), in
2011-12 upto 31 Januarp012. $ate-wise;

(h) whether Government has conducted any inspection of each of these
States in 2011-12;

() whether it is a fact that 97 per cent of such funds were spent on roads
and other earth digging schemes; and
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(d) the steps Government proposes to take to stop wastage of funds on
schemes with a very limited value and duration?

THE MINISTER OF RURAL DEVELOPMENT (SHRI JAIRAM RAMESH): (a)
to (d) A Satement is laid on thd@able of the House.

Statement

(a) A Satement showing Central funds released under Mahatma Gandhi
National Rural Employment Guarantéet (MGNREGA), Sate/UTs-wise during
2011-12 up to February 2012 is given in Statem&eiepelow).

(b) There is a comprehensive system of monitoring and review of the
implementation of all the programmes, including MGNREGA, whinoter-alia
include Periodic Progress Report, Performance Review Commitea, Oficers’
Scheme, National Level Monitors aMigilance and Monitoring Committees at the
State and District levels. Independent Monitoring and verification by National Level
Monitors (NLMs) andArea Oficers is also carried out in cases of specific
complaints. The findings and reports of such review meetings and visits are shared
with the concerned States/UT Governments for follow up action as implementation
of MGNREGA is done by the States/UT Governments in accordance with the
Schemes formulated by them as per provisions ofAitte

(c) and (d) The primary objective of MGNREGA is to enhance the livelihood
security of the rural households by providing up to 100 days of guaranteed wage
employment in a year to every household on demand for doing unskilled manual
work. Creation of durable assets and strengthening the livelihood resource base of
the rural poor is also an important objective of #w. Schedule-I of théct lists
the category of works in the order of their priority which shall be included in the
Schemes to be formulated by th&at® Governments under Section 4(1) of Aue.

These primarily include water and soil conservation works, afforestation, works
relating to augmenting natural resource base for improving rural ecorromay
connectivity etc.

To improve the quality of works under MGNREG®#Illowing steps have been
taken by the Ministry

() Technical Manuals onwatershed development, Natural Resource
Management (NRM), Forestry and MGNREQ®¥orks Field Manual have
been prepared and circulated to all the States. Manual on labour
intensive road for giving required technical input in execution of works.

(i) For gap filling, value addition and convergence of MGNREGA with other
development programmes of the Government which have similar target
groups, convergence guidelines have been developed and disseminated
by the Ministry
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Statement
Details of funds eleased under MGNREGAtag&/UTwise during2011-12

SI. No. State Central Release (Rs. in lakhs)
2011-12 upto Feb, 2012

1 2 3
1.  Andhra Pradesh 46084.0
2. Arunachal Pradesh 5280.8
3. Assam 34304.1
4. Bihar 1215734
5. Chhattisgarh 145684.5
6. Gujarat 25329.0
7. Haryana 23991.5
8. Himachal Pradesh 29538.2
9.  Jammu and Kashmir 61896.8
10.  Jharkhand 93153.7
11. Karnataka 65856.9
12.  Kerala 777476
13.  Madhya Pradesh 253434.3
14. Maharashtra 76963.1
15.  Manipur 51237.4
16. Meghalaya 22308.7
17. Mizoram 31196.0
18. Nagaland 57387.3
19. Odisha 78042.5
20. Punjab 10829.4
21. Rajasthan 131769.6
22.  Sikkim 7874.2
23.  Tamil Nadu 259752.2
24.  Tripura 89072.7
25.  Uttar Pradesh 404748.0
26.  Uttarakhand 32669.4
27. West Bengal 232503.2
28. Andaman and Nicobar 1602.5
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1 2 3
29. Dadra and Nagar Haveli 100.0
30. Daman and Diu 0.0
31. Goa 259.6
32. Lakshadweep 35.0
33.  Puducherry 0.0
34. Chandigarh 0.0

ToTaL: 2472225.6

SHRI SYEDAZEEZ FASHA: Sir, the basic objective of MGNREGHK really

highly appreciable and laudable. But, in its implementation, there are a lot of
loopholes. Till date, these mud-digging schemes, building of mud roads, etc., have
not been banned. Now the hon. Minister has talked about modification in the
Scheme. | would like to know from him as to whether he is going to make it more
inclusive by including widows and children of those farmers who have committed
suicides. Why has the MGNREGA closed doors for those families whose sole bread-
owner has committed suicide? Is there any proposal to treat them as a specially
deprived category?

SHRI JAIRAM RAMESH: Sir the hon. Member has put two fdifent sets of
supplementaries. One relates to the type of works that are undertaken under
MGNREGS. | want to assure the hon. Member that close to 70 per cent of the
expenditure under the Mahatma Gandhi NRB®r the last six years, has been on
water conservation and land development-related structures. It is true that in the
initial years those State Governments took up road connectivity under NREGS.

That is but natural, because the Pradhan Mantri Gram Séd@ka has
certain types of norms, and habitations, which do not fall under those norms, were
taken up under the NREGA. But, on the whole, about 70 per cent of the expenditure
relates to water conservation and land development.aS€ommittee was set up
under the chairmanship of D¥ihir Shah, Member of the Planning Commission, to
examine whether additional works can be included under NREGA. The Report of the
Committee has been submitted. It has been made public; it is on our web site. It
has been shared with all the State Governments. Comments from the State
Governments have been received. Thirty additional works have been recommended
for inclusion under NREGA, out of which twenty-eight relate to agriculture, livestock
and fisheries-related work&ind | am glad to say that from the 1st April, our
endeavour will be to ensure that the schedule of works expandsh&isecond
supplementary which he has put...

MR. CHAIRMAN: Only one supplementary to be answered at one time.
SHRI JAIRAM RAMESH: But he has put two supplementaries, & has
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asked whether NREGA is excluding certain people. NREGA does not exclude
anybody It is a self-selecting programme. In respect of people, who report for work,
who demand work, we are legally bound to give them waArd, it is not true to

say that widows or children of farmers who have committed suicides have been
excluded under NREGA. But it is true that there is no special focus, and | take the
hon. Membe's suggestion that in those areas where farnmerigides have taken
place, there should be a more pro-active effort in including those dependents, and
| would, certainly look into this suggestion.

SHRI SYEDAZEEZ PASHA; Sir, my second supplementary is this. Diverse
complaints have been made on various irregularities, and they have appointed
certain oficers and monitors to go into all these details. But, till hoat even a
single case has been registered. So, is it only a cover-up and is it only to show
that they are appointing some committees and monitorsAntthra Pradesh, it
appears that half the money which is being given to NREGA workers directly goes
to liquor shops. Some research groups have pointed this out. It is specific to our
State. So, what sort of action has the Minister taken till now about all these specific
complaints which have been received in respect of various irregularities?

SHRI JAIRAM RAMESH: Sir in the specific case dindhra Pradesh which
the hon. Member is referring to, a social audit has been conducted across the State.
In fact, Andhra Pradesh was the firstag to take social audits very seriougind,
according to the information that | have, about Rs.130 crores worth embezzlement,
leakage, etc. was discovered through the social audit process, and about Rs.130
crores have actually been recovered from the officials.

And a number of officials who were found to be a part of this embezzlement
process have actually been suspended.

Sir, the general problem, which is not only Amdhra Pradesh but which is
there in all $ates, is that there are, undoubtedhstances where money is being
spent in a manner that is not in consonance with the objectives of thdHatv
is why, we have now said that there will be a CAG audit, a PerformAndd, in
the 12 high-spendingt&es, and this will become institutionaliz&ithe SocialAudit
now is being made compulsoryhe Gram Sabha has to conduct the So&iadit
at the Gram Panchayat level, at least, twice a, yadt it is through these processes
that instances of malfeasance or embezzlement will come out.

Sir, in certain cases, we have been directed by the Supreme Court; in the case
of Orissa, we had a CBI inquinBut, as hon. Members knowhe CBI enquiries
cannot take place without the concurrence of the State Government.

SHRI MANI SHANKAR AIYAR: .Sir, in view of the hon. Ministes
confession in the statement given in his reply of gross under-utilization of the
potential for MNERGA releases and, in view of the fact that States with the highest
levels of rural unemployment are amongst the lowest in terms of the share of rural
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households securing 100 days’ employment under MNERGA, and virtually no State
paying any unemployment allowances under Section 7 ofAthewould the hon.
Minister kindly clarify, (a) whether MNERGAS, indeed and in fact, demand-driven,

as originally envisaged, or whether it is, in fact, mired in supply side inefficiencies;
and (b) whether States have made adequate budgetary provision to pay section 7
unemployment allowances and if not, will the Centre make up this deficiency?

SHRI JAIRAM RAMESH: Sir there are a lge number of questions, very
important questions, that the hon. Member has asked and | would try to respond
to them as quickly as possible.

Sir, it is true that when you look at the poverty ratios, there does not seem
to be any co-relation between the labour Budgets and the poverty ratios. Jharkhand,
Odisha and Bihar shoulprima facie have very high labour Budgets. Unfortunately
Sir, the total labour Budget of Odisha, Jharkhand and Bihar is less than the labour
Budget ofAndhra Pradesh. So, it is a fact that in the pooréstieS of the country
NREGA has really not taken off to the extent that it should have.

Now, as far as the other point is concerned, ®iat it is a demand-driven
programme, it is a programme which is critically dependent on the capacity of the
Gram Panchayats who prepare a shelf of projects and execute those projects. In
Jharkhand, for example, one of the reasons why NREGA has just taken off is
because elections were held in the panchayat institutions after a long gap of 32
years and it is only in the last year or a year-and-a-half that panchayat institutions
have created the capacity for dealing with NREGA. But, on the wholejt $r a
fact and this remains a matter of concern that in the pootattsSof the country
the labour Budgets do not reflect the poverty ratio.

But | must also admit here that very often the States inflate their labour
Budgets.We have not yet come into a system where tteeSGovernments are
realistic in the preparation of labour Budgels. give you an example, Sin the
year 2011-12, the total labour Budget as estimated by all the State Governments
amounts to Rs. 60,000 crores whereas the actual expenditure on NREGA is unlikely
to cross Rs. 38,000 crores. So, one of the basic problems that we have to address,
and this is a recommendation of the Mihir Shah Committee, is how do you prepare
realistic labour Budgets, how do you ensure that the panchayati raj institutions,
particularly the Gram Panchayats, are in a position to estimate the works that they
want, both in terms of their physical nature as well as their expenditurgh&se
are structural problems that still plague NREGA and | would be glad to share with
the hon. Member the report of the Committee which we have accepted and the
recommendations will be put into place by the firstApfil this year Sir, no Sate
has paid unemployment allowance because of the simple fact that there is no
recording of work At the entry level itself, the record of work does not take place.
There are major improvements that are needed to be done when people come and
record for their work. It is because of the lack of a paper trade that we do not have
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the unemployment allowance that has been paid. Howkteme saySir, that every

job card holder who completes 15 days of employment, is entitled to health
insurance. This is a very major step forward that the Rashtriya Swasthya Bima
Yojana is becoming applicable to all those workers who have completed just 15 days
of employment under the Mahatma Gandhi National Rural Employment Guarantee
Programme.

SHRI MANI SHANKAR AIYAR: Sir, the question on section 7 has not been
answered. Can we have a half-an-hour discussion?

MR. CHAIRMAN: Please give a notice for it.

DR. CHANDAN MITRA: Sir, through you, | would like to, firstlypoint out

to the Minister that the creation of durable assets was one of the major objectives
of the original National Rural Employment Guarangest. Sir, is the fact that there

has been virtually no creation of durable assets the main reason why the off take
of MNREGS funds by thet&tes, in this current financial yedras been only 54 per

cent of what was allocated? Does it mean that the States are losing interest in this
whole scheme? Unless it is revised drastically and unless building of durable assets
is made a major thrust area of MNREGS, is this scheme going to gradually peter-
out?

SHRI JAIRAM RAMESH: Sir the hon. Member is mistaken on both counts.
The creation of durable assets was not — | repeat ‘not’ — the primary objective of
Mahatma Gandhi National Rural Employment Guarantee Scheme. (Interruption) | can
do no better than to read out thet. | have some association with the formulation
of the Act. So, | too should know what | am speakinthe objective of the
legislation is to enhance the livelihood security of poor households in rural areas
in the country by providing at least 100 days of guaranteed wage employment to
every poor household, whose adult members volunteer to do unskilled manual work,
etc., etc. So, the creation of durable assets was one of the objectives of the
programme. It was expected that through this manual work programme, durable
assets would get created. | can do no better than to request the hon. Member to
visit some of the States ruled by his own political party and see the durable assets
that are being created on the ground. | would request the hon. Member to visit
Madhya Pradesh and see what durable assets have been created on the ground.
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Financial assistance to zoos in the country

*84. SHRIMATI T. RATNA BAI: Will the Minister of ENVIRONMENTAND
FORESTS be pleased to state:

(@ whether Government is giving financial assistance to zoos in the
country;

(b) if so, the $ate-wise details thereof during the Eleventh Fiear Plan;

() the amount spent so faproject-wise ad Sate-wise, during the Plan
period; and

(d) the future action plan prepared to protect the zoos across the country in
coordination with the local people?

THE MINISTER OF SATE IN THE MINISTRY OF ENVIRONMENTAND
FORESTS (SHRIMAI JAYANTHI NATARAJAN): (a) to (d)A Statement is laid on
the Table of the House.

Statement

(@ Yes, Sir The Central ZoAuthority, a statutory body of the Ministry of
Environment and Forests, provides some financial assistance to zoos in the. country

(b) The Sate-wise details of funds released in the Eleventh Fear Plan
are given at Statement-5¢ebelow).

() The details of amount spent so far project-wise and State-wise for the
Eleventh Plan period are given at StatemensBepbelow).
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(d) For the protection and improvement of zoos across the couttiey
Central ZooAuthority has formulated detailed guidelines for scientific management
of zoos for adoption and implementation by the zoo operalarsinvolve local
people including interested persons and students, guidelines for utilization of
services of volunteers for assisting in management of zoos have also been
formulated by theAuthority.

Satement-|

Details of state-wisergnts provided by the Central Zoo Authority to the zoos
during the 1th Five ¥ar Plan period, i.e.2007-08to 2011-12

Sl Name of the 2007-2008  2008-2009 2009-2010 2010-2011 2011-2012

No. State (as on
10.02.2012)

1 2 3 4 5 6 7

1. Andbra Pradesh 17435000 11322000 20500000 14435000 13075200

2. Arunachal Pradesh 15870400 5147000 8850000 7867000

3. Assam 5219000 5198000 1780000 8070000 4324000

4. Chhattisgarh 80000 80000

5. Delhi 18953000 7041500

6. Goa 675000

7. Gujarat 9382761 240000 130000 7737000

8. Haryana 40000 1137000 2160000

9. Himachal Pradesh 9571000 360000 40000

10. Jharkhand 1064900 4210000 440000 60000

11. Karnataka 12255000 17985000 14810000 16695000 12729000

12. Madhya Pradesh 16449000 3093000 8064000 2300000 2386000

13. Maharashtra 7324000 480000 18244000 4380000 1251500

14. Manipur 425000 3000000 2498000

15. Mizoram 11049000 1040000 15902000 2280000 3550000

16. Nagaland 8906000 15733000

17. Odisha 5600000 2610000 2000000 1302000 3700000

18. Punjab 2586000 5930000 130000 2333000

19. Rajasthan 6876000 6600000 7840000 6400000 6860000

20. Sikkim 353000

21. Tamil Nadu 16641000 22709000 27230000 217962509317647

22. Tripura 7323000 4045000 12699650 1595900
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1 4 5 6 7
23. Uttar Pradesh 394000 1444000 510000 5715500 1975000
24. Uttarakhand 1062000 50000
25. West Bengal 6085500 13305000 13322000 16793600 17453800
ToTAL 146645161 139091900 144007000 133474000 104693047
Satement-11

Details of State-wise, project-wise grants provided by the central zoo authority
to the zoos during thelth Five ¥ar Plan period, i.e.2007-08to 2011-12.

(Amount in Rupees)

Name of the State Project title

2011-12
(as on
10.02.2012

2007-08 2008-09 2009-10 2010-11

1

2

3 4 5 6 7

Andhra Pradesh Preparation of

Arunachal
Pradesh

Master Plan

Purchase of
Computer for
use inARKS
Software

Animal Housing
Facility
Veterinary and
Health Care

Security

Cost of feed
article for
animals in
Rescue Centre

Rescue Centre
Facility
Research
Breeding of
Endangered

Species In
Captivity

Training and
Workshops

120000

50000

5485000

100000 480000

3750000

5600000 13955000 9085000

7690000 260000011900000 2930200

60000 122000

4100000 3000000 4800000

940000

TotAL

17435000 11322000 20500000 14435000 13075200

Preparation of
Master Plan

80000 80000
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3 4 5
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Assam

Chhattisgarh

Delhi

Animal Housing
Facility

Veterinary and
Health Care

Education and
Awareness

Water Supply
Sewage and
Electricity

Breeding of
Endangered
Species In
Captivity

14583000

542400

665000

5067000

8552000 6138000
298000 328000

250000

1151000

TotAL

15870400 5147000

8850000 7867000

Animal
Transportation
Cost

Preparation of
Master Plan

Animal Housing
Facility
Security

Water Supply

Sewage and
Electricity

Construction of
Visitor's Path and
Maintenance

Breeding of

Endangered Species

in Captivity

35000

160000

5219000 2748000 1213000

750000
1700000

372000

Training andWorkshops

Others

6413000

144500

4324000

1240000
272500

TotAL

5219000 5198000 1780000

8070000 4324000

Preparation of
Master Plan

TotAL

Preparation of
Master Plan

Animal Housing
Facility

80000

80000
480000

9113000 5704500

80000

80000
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2

3 4

Goa

Gujarat

Haryana

Security

Construction of
Visitor's Path
and Maintenance

Storage, Supply
and Distribution
of Food

Others

8066000
1337000

1200000

94000

TotAL

18953000 7041500

Veterinary and
Health Care

Education and
Awareness

Hygiene and
Environment
Improvement

Storage, Supply
and Distribution
of Food

TotAL

Preparation of
Master Plan

Purchase of
Computer for use
in ARKS Software

Animal Housing
Facility
Veterinary and
Health Care

Security

Water Supply
Sewage and
Electricity

Breeding of
Endangered
Species in
Captivity

240000

4170000

92761

3020000

2100000

275000

75000

75000

250000

675000

80000 470000

50000

6267000

1000000

TotAL

9382761 240000

130000 7737000

Preparation of
Master Plan

Animal Housing
Facility

40000

120000

960000
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2
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Himachal
Pradesh

Jharkhand

Karnataka

Veterinary and
Health Care

Security

Training and
Workshops

200000

1000000
1017000

TotAL

40000

1137000 2160000

Preparation of
Master Plan

Breeding of
Endangered
Species in
Captivity
Training and
Workshops

9571000

40000 40000

320000

TotAL

9571000

360000 40000

Animal
Transportation
Cost

Preparation of
Master Plan

Purchase of
Computer for
use inARKS
Software

Animal Housing
Facility
Veterinary and
Health Care

Education and
Awareness

Water Supply
Sewage and
Electricity

Construction of
Visitor's Path and
Maintenance

163000

160000

300000 3500000

501900

100000

250000

300000

340000

100000

60000

TotAL

1064900 4210000 440000

60000

Preparation of
Master Plan

Purchase of
Computer for
use inARKS
Software

160000

80000

50000
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Animal Housing
Facility
Veterinary and
Health Care
Security

Water Supply
Sewage and
Electricity

Cost of feed
article for
animals in
Rescue Centre

Rescue Centre
Facility
Research

Storage, Supply
and Distribution
of Food

Breeding of
Endangered

Species in Captivity

Training and

1545000 5130000 2475000 255000

610000 1995000 1570000

1555000

749000

8486000 16375000 9650000

1614000 10700000 9550000 5000

100000
500000

1000000

320000

12255000 17985000 14810000 16695000 12729000

Workshops
TotAL
Madhya Preparation of
Pradesh Master Plan

Animal Housing
Facility
Security

Water Supply
Sewage and
Electricity

Cost of feed

article for animals
in Rescue Centre

Rescue Centre
Facility
Breeding of
Endangered
Species in
Captivity

160000

9706000 833000

3064000
586000 2500000
900000 2100000 2300000 2386000
1157000 2500000

4100000

TotAL

16449000 3093000 8064000 2300000 2386000
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Maharashtra

Manipur

Mizoram

Preparation of
Master Plan

Purchase of
Computer for
use inARKS
Software

Animal Housing
Facility
Veterinary and
Health Care
Security

Water Supply
Sewage and
Electricity

Cost of feed

article for animals
in Rescue Centre

Research

Training and
Workshops

480000

4877000

2262000

185000

140000

50000

12809000

5060000

185000

40000

1440000

700000
2200000

1251500

TotAL

7324000

480000 18244000 4380000

1251500

Veterinary and
Health Care

Breeding of
Endangered
Species in
Captivity

425000

3000000

2498000

TotAL

425000 3000000

2498000

Preparation of
Master Plan

Purchase of
Computer for
use inARKS
Software

Animal Housing
Facility

Veterinary and
Health Care

Security

Education and
Awareness

5000000

739000

240000

50000

261000 12975000

200000

739000 1237000

600000

300000 2050000

1600000
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Nagaland

Odisha

Water Supply
Sewage and
Electricity

Construction of
Visitor's Path
and Maintenance

Research 60000

Hygiene and
Environment
Improvement

Breeding of 5250000
Endangered

Species In

Captivity

Others

250000

40000

350000

200000

180000

1500000

Tota 11049000

1040000 15902000

2280000 3550000

Animal Housing 3773000
Facility
Veterinary and

Health Care

Security 2282500
Education and

Awareness

Water Supply 2850500
Sewage and

Electricity

Hygiene and
Environment
Improvement
Storage, Supply
and Distribution

of Food

Breeding of
Endangered Species
In Captivity

Others

7871000

200000

123000

50000

120000

1520000

4710000

1139000

TotAL 8906000

15733000

Animal
Transportation
Cost

Preparation of
Master Plan

160000

700000
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Punjab

Rajasthan

Animal Housing
Facility
Security

Water Supply
Sewage and
Electricity
Research
Hygiene and
Environment
Improvement
Breeding of
Endangered
Species in
Captivity
Training and
Workshops
Others

1500000 1380000 2000000

290000

680000
100000

4100000

750000

500000

250000

1050000

1180000 450000

122000

TotAL

5600000 2610000 2000000

1302000 3700000

Preparation of
Master Plan

Purchase of
Computer for
use inARKS
Software

Animal Housing
Facility
Veterinary and
Health Care
Security
Education and
Awareness
Breeding of
Endangered
Species in
Captivity

160000 80000

50000

1735000

851000
150000

5620000

240000

1393000

700000

TotAL

2586000 5930000 130000

2333000

Preparation of
Master Plan
Purchase of
Computer for
use iNnARKS
Software

50000 40000

70000

50000
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Cost of feed 6400000
article for
animals in
Rescue Centre
Rescue Centre 6826000 6600000 7800000 6740000
Facility
TotaL 6876000 6600000 7840000 6400000 6860000
Sikkim Preparation of 40000
Master Plan
Purchase of 50000
Computer for
use inARKS
Software
Xerox Machine 80000
Security 183000
TotAL 353000
Tamil Nadu Preparation of 160000 80000 110000 260000

Master Plan
Purchase of
Computer for
use inARKS
Software
Animal Housing
Facility
Veterinary and
Health Care
Security

Education and
Awareness

Water Supply
Sewage and
Electricity

Construction of
Visitor's Path
and Maintenance

Cost of feed

article for animals

in Rescue Centre
Rescue Centre
Facility
Research
Hygiene and
Environment
Improvement

50000

718000 11770000 13710000 11798000

1425000 199000 762000

5780000 3408000 1700000 212500

1780000
1840000
2794000
4800000 7122000 7483147
5801000 8202000 600000
142250
1313000
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Training and 924000
Workshops

Others 2750000

Tora 16641000 22709000 27230000 21796250@317647

Tripura Preparation of 120000
Master Plan
Purchase of 50000
Computer for
use inARKS
Software
Animal Housing 4284000 13650
Facility
Veterinary and 1154000
Health Care
Security 3884000
Research 193000
HygieneAnd 111000
Environment
Improvement
Storage, Supply 271900
and Distribution
of Food
Breeding of 2846000 12686000
Endangered
Species in
Captivity
Others 50000
ToraL 7323000 4045000 12699650 1595900

Uttar Pradesh Preparation of 40000 360000 240000
Master Plan
Purchase of 150000
Computer for
use inARKS
Software
Animal Housing 404000 1704500 1675000
Facility
Security 1000000 3286000
Construction of 485000
Visitor's Path
and Maintenance

Research 300000
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1 2 3 4 5 6 7

Breeding of 394000
Endangered

Species In

Captivity

Tota 394000 1444000 510000 5715500 1975000

Uttarakhand Purchase of 50000
Computer for
use inARKS
Software
Animal Housing 1062000
Facility

Tota 1062000 50000

West Bengal Animal 142000 500000
Transportation
Cost
Preparation of 120000 240000
Master Plan
Purchase of 100000
Computer for
use inARKS
Software
Animal Housing 6709000 9381000 13805000 1982000
Facility
Security 10164800
Water Supply 3391000 1500000
Sewage and
Electricity
Cost of feed 2800000
article for animals
in Rescue Centre

Rescue Centre 5943000 2600000 3100000 2835000

Facility

Research 142500 485000 359000 188600 256000

Others 216000

ToraL 6085500 13305000 13322000 16793600 17453800
ToTaL States 25 Granp ToTaL 146645161139091900144007000 133474000104693047

SHRIMATI T. RATNA BAI: Sir, how many breeding programmes have been
undertaken in authorised zoos for the rehabilitation of endangered species and those
on the brink of extinction in the last five years? Does the Government have a
provision for funding such ventures alongside general financial assistance in zoos?

SHRIMATI JAYANTHI NATARAJAN: Yes, Sir; there are many programmes.
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All those details have already been given in tkete®nent inAnnexure 1l.We have

given a $ate-wise statement there. For exampleAmmexure Il, forAndhra Pradesh,

you will see that preparation of the Master Plan, purchase of computers, animal
housing facility veterinary and health care, securitost of feed, rescue centre
facility, research and breeding of endangered species in cap@®atyfor every
State, we have set aside a certain amount of funds to be given for breeding of
animals in captivity

SHRIMATI T. RATNA BAI: How many exchange programmes have been
embarked upon with foreign zoos in order to revitalise the stocks of the csuntry’
authorised zoo0s?

SHRIMATI JAYANTHI NATARAJAN: Sir, exchange programmes are provided
under the Zoo Exchange Programme with other Governments. | will just explain the
details in a minute. Special exchange programmes depend upon what type of animals
are available and where those animals are actually availahl&o8s deal very well
with the small population of wild animal species in their collections. Therefore, the
regular exchange of animals is an essential activity for maintaining the genetic health
for infusing new blood for breeding, for pairing and for performing of social groups
of animals in captivity Sir, the desired species of animals which are surplus, they
are exchanged and regulated by the SIT authorities and the Director General of
Foreign Trade.

SHRIV.P. SINGH BADNORE: Mr Chairman, Sjrl do not want to talk about
the pitiable conditions of these zoos many of which are even 100 years old. That
is not my intention. Most of these animals live in horrific conditions. My question
here is that today the trend in the world is that we made educative zoos and all
the countries outside are wanting to go into that direction so that students can
learn, have interpretation centres, have these animals living in conditions which are
akin to their habitat and the forest-like conditiombat needs a lot of moneit will
not be done alone with the money that you have given totdtesSNill you think
of taking up even two zoos in that condition in a year? This is my question.

SHRIMATI JAYANTHI NATARAJAN: Sir, certainly we will think about it.
The Central ZooAuthority, as the Member knows very well, he is very well
acquainted with the fact, is a regulatory hodlgere are 190, zoos in this country
These zoos are mainly under the State Governments. There is only one zoo which
is under the Central Government, that is, the Delhi Zoa, S the amount of
money that is provided to the zoos is mainly for certain specific projects like what
| have mentioned before and it is really for building enclosures, for trying to make
habitats like the hon. Member mentioned, which is very important to make it as
natural habitat as possible. S&3 research projects have also been granted. So, our
scope as a regulatory body is limitedle only grant recognition under certain
norms and conditions and withdraw if those norms and conditions are not met from
time to time. The vast majority of the zoos are under the jurisdiction of the State
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Governments and it is really for the State Governments to deal with those issues.
But we are always there to provide technical support and we also conduct
inspection. If the facilities are really bad, as the Member has pointed out, there are
also provisions under théct for this regulatory body to withdraw even the
permission.

SHRIMATI KANIMOZHI: Thank you, SirThe grant provided by the Central
Zoo Authority to Tamil Nadu has been considerably reduced over the y&hes.
Night Safari project launched in 2007 Atignar Anna Park atvanadlur has been
deferred because of thidVill the Ministry allot required funds to finish the
projects?

SHRIMATI JAYANATHI NATARAJAN: Sir, this Arignar Anna Park at
Vanadlur is a night safari projecthe Sate Government has sent a master plan
which is under scrutiny by the Department and depending upon what emerges from
the master plan, Siwe will certainly take all steps to provide necessary funds, as
much as possible under the budget. Under the budget constraints we ensure that
the night safari takes place.

SHRI MOINUL HASSAN: Sit traditionally zoos of our country are situated
in the middle areas of towns, which earlier used to be the outskirt of these towns.
| am especially talking about Kolkata zoo. Is there any plan with the Government
of shifting these zoos to convenient and spacious places for the scientific
management of these zoos as mentioned in the angasdicularly Kolkata and
other inconvenient places where these zoos are situated now? What is the plan of
the Ministry?

SHRIMATI JAYANTHI NATARAJAN: Sir, this is really a matter which the
State Government will have to take a call on because, as | mentioned, the zoos are
under the specific jurisdiction of the State Governments and there are also private
zoos and circuses. Only one zoo is under the Central Government. So this is really
a matter which has to be addressed by the GovernmeWesf Bengal.

Impact of huge gold import on Indian economy

*85. SHRI SANJA RAUT: Will the Minister of FINANCE be pleased to
state:

(@ whether it is a fact that huge import of gold is creating a dangerous
situation by aggravating countsy’balance of payments problem resulting in the
depreciation of the rupee and eating into the not-so-bountiful foreign exchange
reserves;

(b) if so, the reaction of Government thereto; and

(c) the details of appropriate action the Ministry is taking to address the
concern?
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THE MINISTER OFTHE STATE IN THE MINISTRY OF FINANCE (SHRI
NAMO NARAIN MEENA): (a) to (c) A Satement is laid on th&able of the
House.

Statement

(a) to (c) Gold imports are estimated at US$ 40.5 billion (11.0 per cent of
imports) and silver at US$ 1.9 billion (0.5 per cent of imports) in 2010-11. During
the current fiscal 2011-12 (April-February 2012), import of gold and silver together
amounted to US$ 54.5 billion, which is 12.6 per cent of total imports (Source DGCI
& S, Ministry of Commerce).

The import of gold of such magnitude strains balance of payments (BoP)
and affects exchange rate of rupee through impacting supply-demand balance of
foreign exchange. Such imports do not however have a direct bearing on foreign
exchange reserves, as the Reserve Bank of India intervenes in the foreign
exchange market through purchase/sale operations only to curb excessive volatility
and restore orderliness in the market.

To lower the impact of gold imports on BoBovernment in the Union
Budget, 2012-13 has proposed to increase basic custom duty on standard gold
bars, gold coins of purity exceeding 99.5 per cent and platinum from 2 per cent to
4 per cent and on non-standard gold from 5 per cent to 10 per cent.

SHRI SANJAY RAUT: Sir, the Finance Minister had admitted, while
presenting the General Budget on 16th March, 2012, that 50 per cent of the
‘current account deficit’ is on account of gold imports. For example, 40.5 billion
dollars had been spent on importing gold in 2010-11. It is unproductive because it
goes into making jewelleryis kept as gold bars and coins or is hoarded in
lockers. It is impacting on our economgir, it is said that we have huge reserves
of gold deposits, but there is no effort on research and development done to tap
this. China, after five years of research and development, increased the gold
production to 361 tonnes, this yedrom 250 tonnes last year

MR. CHAIRMAN: What is the question?

SHRI SANJA’ RAUT: May | know from the hon. Minister whatfeft the
Government is making to focus on research and development to tap gold
deposits?

3t oo R wurlh W), 98 Ued aR 9 9 |Ee 9 @ 2l 396 ar
7 Wwer fafa 98 2. (caum)

sft Al o SRT 98 SRy, ST WA YA Aoy |

SHRI NAMO NARAIN MEENA: Sir, the home production is hardly
two tonnes per yearand it is up to the Ministry of Mines to locate where the
reserves are.

SHRI SANJA’ RAUT: Sir, the hon. Minister has admitted that ‘the import
of gold of such magnitude strains balance of payments and affects exchange
rate of rupee through impacting supply-demand balance of foreign exchange’. In
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the recent Union Budget the Government has proposed to increase basic
customs duty on standard gold bars and gold coins. May | know from the hon.
Finance Minister whether the Government would review its policy on import of
gold and focus its attention on indigenous development of gold on the lines
of China?

SHRI PRANAB MUKHERJEE: Sir so far as indigenous production is
concerned, as my colleague has already pointed out, we have some gold mines
and the problem is, gold extraction in the Indian gold bearing ores is only 20-22
grams per tonneAll the experts say that if it is not 45-50 grams per tonne, it is
not viable to extract gold because the cost of gold will be much higipart
from that, we have Hatty Gold MinedVe have Kolar Gold Mines. Kolar Gold
Mine is one of the deepest mines of the world. Therefore, the cost of gold
production is high and quality of gold bearing ore in India is extremely. pnor
addition to the mining of gold, we get some quantum of gold as by-product from
the production of copper and from the production of certain other matekials.
taken togetherthe total indigenous production of gold is two tonnes, while the
growth, if the hon. Member goes through the figures, it will be seen that in one
year the gold import was almost 900 tonnes.

M PR A THd: W), Ml S 9 g, "EHE fa H#S oSt od e
Sad H F8l 7 fF Mee w2 uftma 9 4 ulera ok 5 uRera @ 10 ufrerd de
Yo T T B A AFARE HA SH P e Hodmn ded g e @@ oew A fisd
T el 9 WieT aeRl § gsdld 9d @ g, R WG] dOR g< 8| W, IR
TWH IR §5 £ Moes AEA & ad o & 7, odfbd @1 AFEE H31 S
FAG & S IR IR R BICFBIR] §HM Fe BN I MW ANl B AR B
SEICIE I T

MR. CHAIRMAN: Question Hour is over

o geEE WeMIE ®UIAT: W, UG UG @1 wdd Tel g, @ W A 9
g...(eae)

s |mafn 98 SISy, Wil |

ot gEAR e AFAL "R A Sft @ garm @iyl @ oW # ¥ 9gd
TSI w1 Bl 99 Al ¥ 9eiR d' € SR oM Al feaw feW d9 werm uan
el

3t gEEIE WSS wUTEl q¥ 9% H doR UfE Al 9 d] ..(xmaum)

M sl oMU goe f$de # FE Al Sogy|

o gEuaE WSS ®Uel R oW A d9 ® SR I8l B TaE o drell
TE B

sft wvmfe: oo goie fede # U Watd SO .(FEH)..3MY 9% eyl

MR. CHAIRMAN: Question Hour is over
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WRITTEN ANSWERSTO STARRED QUESTIONS

Female Foeticide
1*86 SHRI ISHWARLAL SHANKARLAL JAIN: Will the Minister of HEALTH
AND FAMILY WELFARE be pleased to state:

(@ whether there has been a decline in the number of cases of female
foeticide in the country during the last year;

(b) if so, the details of girls born as compared to boys during the last three
years and this year so fé®ate-wise;

(¢) whether the number of cases of female foeticide was quite high during
the last three years; and

(d) if so, the details of girls born during the last three years, State-wise?

THE MINISTER OF HEAITH AND FAMILY WELFARE (SHRI GHULAM
NABI AZAD): (a) to (d) Though sex ratio in the country has improved from 933 in
2001 to 940 in 201l as per Census 2D1Prov), Child Sex Ratio has dipped from 927
in 2001 to 914 in 20 However sex ratio at birth has shown an improvement from
901 in 2005-07 to 906 in 2007-09.

The National Crime Records Bureau has reported a total of 73, 123 and 111
cases of foeticide during 2008, 2009 and 2010 respectively

Data on Sex Ratio at Birth (SRB) is provided on a three-yearly moving
average for bigger States under the Sample Registration System (SRS) of the
Registrar General of India (RGI). The sex ratio at birth (females per 1000 males) for
India for the periods 2005-07, 2006-08 and 2007-09 is 901, 904 and 906 respectively
State-wise details as available under SRS are given in Statement.

Statement
Sex Ratio (Females p&000 Males) at birth SRE005-07to 2007-2009
India and bigger Sates

SINo. India and bigger States  2005-2007 2006-2008 2007-2009

India 901 904 906
1. Andhra Pradesh 915 917 919
2. Assam 939 933 931
3. Bihar 909 914 917
4. Chhattisgarh 969 975 980
5. Delhi 871 877 882
6. Gujarat 891 898 904
7. Haryana 843 847 849

T Original notice of the question was received in Hindi.
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SI.No. India and bigger States  2005-2007 2006-2008 2007-2009
8. Himachal Pradesh 931 938 944
9. Jammu and Kashmir 854 862 870
10. Jharkhand 927 922 921
11. Karnataka 926 935 944
12. Kerala 958 964 968
13. Madhya Pradesh 913 919 926
14. Maharashtra 871 884 896
15. Orissa 933 937 91
16. Punjab 837 836 836
17. Rajasthan 865 870 875
18. Tamil Nadu 944 936 929
19. Uttar Pradesh 881 877 874
20. West Bengal 936 %1 944

Emergence of TDR-TB in the country

*87 SHRI JAI PRAKASH NARA/AN SINGH: Will the Minister of HEALTH
AND FAMILY WELFARE be pleased to state:

(@ whether Government is aware that a new deadlier form of Tuberculosis
(TB) has hit various parts of the countparticularly Mumbai;

(b) if so, the details thereof;

(¢) whether a new entity ominously calletbtally Drug-ResistantTB
(TDR-TB) has been isolated in fluid samples of patients in several Mumbai
hospitals recently; and

(d) if so, the details thereof and the steps being taken by Government to
eradicate TDR-TB from the country?

THE MINISTER OF HEAIDTH AND FAMILY WELFARE (SHRI GHULAM
NABI AZAD): (a) and (b) Cases of extensively drug-resistéBt (XDR-TB) are
sporadically reported in the countriecently 12 cases of XDR-TB were reported
in Mumbai.

(© In the terminology of WHO, the term “totally drug-resistant
tuberculosis (TDR-TB)” does not exist. 12 cases recently reported in Mumbai were
all extensively drug-resistant TB (XDR-TB) cases.

(d) The Government of India introduced diagnosis and management of
cases of drug-resistant TB in 2007. The diagnosis and treatment protocols for all
forms of drug-resistant TB including XDR-TB have been developed, disseminated
and are in-force in the counir7 accredited quality-assured culture and drug
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susceptibility testing laboratories to diagnose drug-resistant TB cases and 50
specialized wards with air-borne infection control measures for initiation and
monitoring of suchTB patients on treatment are functional in the cour@wality-
assured diagnosis and drugs for treatment of drug-resistant TB cases are provided
free of cost to all confirmed drug-resistant TB cases registered under the
programme.

All states/lUB have introduced services with variable access across 260
districts in the counttyA cumulative total of 6994 drug-resistafB cases have
been put on treatment in the country under Revised National Tuberculosis Control
Programme (RNTCP). The Ministry is continuously monitoring these services in
the country

Government of India has laid emphasis on early diagnosis and complete
treatment of drug-sensitive TB cases under RNTCP to prevent emergence of drug-
resistant TB.

Exploitation of employees by foreign banks

*88. SHRI RUDRA NARAYAN PANY: Will the Minister of FINANCE be
pleased to state:

(@ the names of foreign banks, along with the number of their branches,
operating in the country;

(b) whether it is a fact that these banks are exploiting their employees by
‘outsourcing’ their ‘services’;

(c) if so, the details thereof;

(d) whether it is a fact that HDFC Bank is exploiting its employees
through one ganisation namedtlas Documentary Facilitators Company Pvt. Ltd.
(ADFC); and

(e) if so, the details thereof?

THE MINISTER OF FINANCE (SHRI PRANAB MUKHERJEE): (ai
statement indicating the details of name and number of branches of foreign banks
in India, as on March 6, 2012, is in Stateme®edbelow).

(b) and (c) Reserve Bank of India (RBI) has informed that no such instance
has come to their notice. Howeyén view of the extensive use of outsourcing by
banks, RBI issued guidelines on 3rd November 2006 laying down a framework for
managing the attendant risks in outsourcing. The banks may take a view on the
desirability of outsourcing a permissible activity related to financial services
having regard to all relevant factors, including the commercial aspects of the
decision, in accordance with their Board approved policies. RBI has hosted the
detailed guidelines on its website wwii.org.in.

(d) and (e) RBI has informed that the HDFC Bank Ltd., has outsourced
certain non-core banking activities ®DFC, a business processing outsourcing
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company in accordance with the RBI guidelines. Howegveo such instance of
exploiting of employees by HDFC Bank Ltd. through outsourcing has come to the
notice of RBI.

Statement

Foreign Banks Branches Operating in India-Position as on Ma&c2012

Sl. Name of Bank Country of Number of Branches
No. Incorporation in India
1 2 3 4
1. AB Bank Ltd. Bangladesh 1
2. The Royal Bank of Scotland N.V Netherlands 31
3. Abu Dhabi Commercial Bank Ltd. UAE 2
4. American Express Baking Corp. USA 1
5. Antwerp Diamond Bank N.V Belgium 1
6. Bank International Indonesia Indonesia 1
7. Bank of America USA 5
8. Bank of Bahrain and Kuwait BSC Bahrain 2
9. Bank of Ceylon Sri Lanka 1
10. Bank of Nova Scotia Canada 5
11. Barclays Banks Plc United Kingdom 10
12. BNP Paribas France 8
13. CreditAgricole Corporate and France 6

Investment Bank
14. Chinatrust Commercial Bank Taiwan 1
15. Citibank N.A. USA 42
16. DBS Bank Ltd. Singapore 12
17. Deutsche Bank Germany 16
18. HSBC Ltd. Hong Kong 50
19. J.P Morgan Chase Bank Ltd. USA 1
20. JSC VTB Bank Russia 1
21. Krung Thai Bank Public Co. Ltd. Thailand 1
22. Mashreq Bank PSC UAE 1
23. Mizuho Corporate Bank Ltd. Japan 2
24. Oman International Bank SAOG Sultanate of Oman 2
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1 2 3 4
25. Shinhan Bank South Korea 3
26. Societe Generale France 2
27. Sonali Bank Ltd. Bangladesh 2
28. Standard Chartered Bank United Kingdom 9%
29. State Bank of Mauritius Mauritius 3
30. The Bank ofTokyo-Mitsubushi UFJ LtdJapan 3
31. UBSAG Switzerland 1
32. First Rand Bank Ltd. SouthAfrica 1
33. United Overseas Bank Ltd. Singapore 1
34. Commonwealth Bank oAustralia Australia 1
35. Sberbank Russia 1
36. Credit SuisseA.G. Switzerland 1
37. Australia and New Zealand Australia 1

Banking Group Ltd.
38. Rabobank International Netherlands 1
39. Industrial and Commercial China 1
Bank of China Ltd.
40. Woori Bank South Korea 1
Total number of branches of Foeign banks operating in India 322

Regulation of unregistered clinics

1t*89 SHRI KAPTAN SINGH SOLANKI: Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(@ whether it is a fact that a large number of unregistered clinics are
operating in the country;

(b) if so, the details thereof;

() whether Government is formulating any plan to close these clinics;
and
(d) if so, the details thereof?

THE MINISTER OF HEAOH AND FAMILY WELFARE (SHRI GHULAM
NABI AZAD): (a) and (b) Health being at&e subject, it is primarily the
responsibility of the State Governments to regulate/monitor the functioning of

tOriginal notice of the question was received in Hindi.
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clinical establishments in their respective States. Many States have their own laws
to regulate private hospitals and nursing homes. Information regarding registered
or unregistered clinics is not maintained centrally

(c) and (d) The Central Government has enacted the Clinical Establishments
(Registration and RegulatiomAct, 2010 to regulate the operations of clinical
establishments including clinic§he Act has since come into force in the states
of Arunachal Pradesh, Himachal Pradesh, Mizoram and Sikkim and the Union
Territories with efect from 1st March, 2012, to enable them to take necessary
steps for its implementationAll other Sates have been requested to adopt
this law

Free generic medicines for the poor

t*90 SHRI RAM VILAS PASWAN: Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(@ whether it is a fact that Government has made an announcement to
provide free generic medicines to the poor in the Government hospitals; and

(b) if so, the details thereof?

THE MINISTER OF HEAOH AND FAMILY WELFARE (SHRI GHULAM
NABI AZAD): (a) and (b)The proposal for the 12th Fivéear Plan includes a new
initiative to supply essential medicines free of cost for patients seeking healthcare
in public health facilities. This is with a view to bring down out-of-pocket
expenditure and thereby provide affordable healthcare to the poor and vulnerable
sections of the societyrhe framework for this initiative shall include formulation
of State essential drug list, standard treatment guidelines, institutionalized
procurement of quality essential medicines and supply chain management
alongwith an accountability and oversight mechanism.

Continuing sale of banned FDC Drugs

*91 SHRI ANIL MADHAV DAVE: Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(@ whether it is a fact that 46 banned Fixed Dose Combination (FDC)
drugs still continue to be marketed irrespective of the ban on them;

(b) if so, the details thereof;

() whether it is also a fact that about 1,067 FDC drugs are freely
marketed with the t8te Drug Controllés approval but without the Drug Controller
General of Indies concurrence;

(d) if so, the details thereof; and

(e) the action taken by Government in this regard?

tOriginal notice of the question was received in Hindi.
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THE MINISTER OF HEAOH AND FAMILY WELFARE (SHRI GHULAM
NABI AZAD): (a) and (b)Till date 90 drugs have been banned by the Central
Government in exercise of powers vested under Section 26A of the Drugs and
CosmeticsAct, 1940, which includes certain Fixed Dose Combination (FDC) drugs.
The Government has not received any report regarding continued marketing of the
banned drugs including FDCs.

(c) to (e) Certain such cases have come to the notice of the Government.
Necessary Instructions have been issued by the Drugs Controller General of India
{DCG (1)} to the State Drug Controllers to withdraw approvals granted to market
such FDCs. In some cases, based on instructions received from the DCG(l), the
State Drug Controllers have cancelled the approvals granted. Howewerregard
to the list of 294 such FDCs prepared by the DCG (I) in 2007 and communicated
to the State Drug Controllers for taking necessary action, a stay has been
obtained by some manufacturers’ association from the Hon’ble Madras High Court.

Achievement of disinvestment targets

*92. SHRI PIYUSH GOMWL: Will the Minister of FINANCE be pleased to
state:

(@ whether Government is firm on the agenda to achieve disinvestment
targets for the current fiscal year;

(b) if so, the details thereof;

() the status of the budget estimate for disinvestment proceeds of
Rs.40,000 crore;

(d) whether Government will make up the shortfall in case the target is
not achieved,;

(e) if so, the strategy to be adopted therefor;
(A whether it will impact the fiscal deficit of the country; and
(g) if so, the details thereof?

THE MINISTER OF FINANCE (SHRI PRANAB MUKHERJEE): (a) to (c)
During the current financial year Government has disinvested 5 per cent paid-up
equity capital of Power Finance Corporation of India Limited and 4.91 per cent
paid-up equity capital of Oil and Natural Gas Corporation Limited and realized a
total amount of Rs.13,894.05 crore.

(d) No, Sit
(e) Does not arise in view of reply to (d) above.
(M Yes, Sir

(g) Because of shortfall of Rs.26,106 crore from disinvestment, the fiscal
deficit got aggravated by 0.29 per cent.
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Expenditure on health sector

*93 SHRI RAM KRIPAL YADAV: Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(@ whether it is a fact that Government has promised to make a provision
of minimum of 2 per cent of the GDP for expenditure on health sector by 2012;

(b) whether it is also a fact that till now expenditure on health sector
could not be increased even to 1 per cent of the GDP; and

(c) if so, the reaction of Government thereto?

THE MINISTER OF HEAIDTH AND FAMILY WELFARE (SHRI GHULAM
NABI AZAD): (a) The Eleventh Fiverear Plan envisaged increasing total health
expenditure at the Centre and the States to at least 2 per cent of GDP by the end
of the FiveYear Plan period.

(b) As per Economic Survey 2011-12, the health expenditure by General
Government (Central and State Government combined) as percentage of the GDP is
1.30 (BE) in 2011-12.

() During the 11th Plan (2007-08 to 2011-12), Central Plan allocation to
health sector has been Rs.99,491 crore as against actual expenditure of Rs. 36,079
crore during the 10th Fiv&ear Plan.The Central Government has taken several
steps to increase public health expenditure, whntar-alia, include:

e Launching of National Rural Health Mission with a view to provide
accessible, affordable, accountable, effective and quality healthcare
services, especially to the poor and vulnerable sections of the
population.

e Implementation of programmes for control of communicable and non-
communicable diseases.

e Mainstreaming of Indian Systems of Medicine and Homeopathy

e Setting up of the Centres of excellence on the patterrAlbfS,
alongwith upgradation of government medical colleges through PMSSY

e Strengthening human resources in the health seatith focus on
Medical education, Para-medical education and Nursing and Pharmacy
education.

The expenditure by State Governments on health sector is important in
raising the overall public expenditure on health sed®esently Sates and Union
Territories together account for about two third of total health autlay

Restructuring of MGNREGS

*94. SHRI K.E. ISMAIL: Will the Minister of RURAL DEVELOPMENT be
pleased to state:

(@ whether it is a fact that Government is actively considering to reform
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and reconstruct the Mahatma Gandhi National Rural Employment Guarantee
Scheme (MGNREGS) recommended by various pedpiganisations;

(b) if so, the details thereof;
(¢) the likely time-frame by when the new scheme would be implemented,;

(d) whether works like irrigation works, land development work etc. would
be included in MGNREGS; and

(e) if so, the details thereof?

THE MINISTER OF RURAL DEVELOPMENT (SHRI JAIRAM RAMESH): (a)
to (c) The provisions in Mahatma Gandhi National Rural Employment Guarantee
Act (MGNREGA) are effected through Schemes to be formulated by States under
Section 4(1) of théAct. The Schemes made by théa®s are required to provide
for the minimum features specified in Schedule | of Mw¢ for which guidelines
are issued by the Central Government. Based on the feed back from various
Stakeholders including State Governments, changes and modifications to the
Schedule and guidelines are carried out from time to time.

(d) and (e) The focus of activities under MGNREGA has been listed in
Schedule-I of theAct in the order of their priority and irrigation and land
development works are already included in Schedule-I of Abe The listed
activities include the following:

() water conservation and water harvesting;
(i) drought proofing (including afforestation and tree plantation);
@iy irrigation canals including micro and minor irrigation works;

(iv) provision of irrigation facility horticulture, plantation and land
development facilities to land owned by households belonging to the
Scheduled Castes and Scheduled Tribes or Below Poverty Line families
or to beneficiaries of land reforms or to the beneficiaries under the
Indira Awas Yojna of the Government of India or that of small farmers
or maginal farmers as defined in th&griculture Debt Waiver and
Debt Relief Scheme, 2008 or to the beneficiaries under the Scheduled
Tribes and other Traditional Forest Dwellers (Recognition of Forest
Rights) Act 2006.

(v) renovation of traditional water bodies including de-silting of tanks;
(vi) land development;

(viy flood control and protection works including drainage in water logged
areas;

(vii)  rural connectivity to provide all-weather access, and

(x) any other work which may be notified by the Central Government in
consultation with the State Government.
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The following have been notified under this provision

(@ Construction of Bharat Nirman Rajiv Gandhi Sewa Kendra/ilage
Knowledge Resource Centre and Gram Panchayat Bhawan at Gram Panchayat level.

(b) Construction of play grounds in districts as identified by the central
.Government for Integratedction Plan.

() Access to sanitation facilities in congence with theTotal Sanitation
Campaign of the Ministry of DrinkingVater and Sanitation.

Environment clearance to hydro project in Pune

*95. SHRI PRAKASH JNADEKAR: Will the Minister of ENVIRONMENT
AND FORESTS be pleased to state:

(@ whether Government has accorded sanction for forest land to be used
in the hydro project at Pansh¥arasgaon in Pune, Maharashtra;

(b) if so, the details thereof;

(¢) if not, the reasons therefor; and

(d) the time by when Government will take a final decision in the matter?

THE MINISTER OF SRATE IN THE MINISTRY OF ENVIRONMENTAND
FORESTS (SHRIMAI JAYANTHI NATARAJAN): (a) Proposal for diversion of
forest land for hydro project at Panshéirasgaon in Pune, Maharashtra under

the Forest (Conservatiomct 1980 has not been received by the Ministry of
Environment and Forests.

(b) to (d) Do not arise in view of (a) above.

Fraud in medical entrance examination

*96. SHRIMATI HEMA MALINI: Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(@ whether it is a fact that in the recent days several cases of scams in
medical entrance tests have come to light;

(b) if so, the details thereof and the details of action taken, sdnfahis
regard;

(c) whether it is also a fact that recently a case of fraud inAthéndia
Post Graduate Medial Entrance Examination has also come to light; and

(d) if so, the details thereof and the details of action taken, sdnfahis
regard?

THE MINISTER OF HEAOH AND FAMILY WELFARE (SHRI GHULAM

NABI AZAD): (a) to (d) The All India Institute of Medical Sciences (AIIMS)
conducts theAll India Post-Graduate Medical Entrance Examination (AIPGMEE)

tOriginal notice of the question was received in Hindi.
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every year for 50% post graduate seats, as per the directions of the Honorable
Supreme Court. The exam is taken by around 70,000 candidates and is conducted
at 156 centres spread throughout the country order to make the exam
foolproof, various precautionary measures are taken such as, use of metal
detectors, pasting of photographs and left thumb impression of candidates on
attendance sheets and issue of writing pens byAthdS. Further a lage number

of officers including faculty ofAlIMS and group ‘A officers are deployed for
conducting the examination. Though a few stray incidents of use of unfair
practices have been reported in the past, in the recently conddR&MEE-

2012, use of technology for cheating came to the notice for the first time wherein
the candidate, appearing for the test at one of the centres at NOIDA centre, had
used blue tooth technology of his mobile phone for cheating. The invigilator
confiscated the mobile phone and handed it over to the centre supervisor
ThereafterAlIMS reported the matter to the Delhi Police who have taken up its
investigation by their crime branch.

Gas shortage in the country

*97. SHRI T.M. SELVAGANAPATHI: Will the Minister of PETROLEUM
AND NATURAL GAS be pleased to state:

(@ whether it is a fact that shortage of gas is likely to reach its peak in
2014-15, which is around 36 per cent of the unmet demand,;

(b) if so, the details thereof;

() whether it is also a fact that Government is considering to frame a
transparent mechanism for pricing of natural gas; and

(d) if so, the details thereof?

THE MINISTER OF PETROLEUMAND NATURAL GAS (SHRI S. JAIRL
REDDY): (a) and (b) The total average daily availability of natural gas during
2010-11 from different sources was 162.1 mmscmd with largest share of 55.35
mmscmd being from KGD6. Howeveduring the current yeathe availability of
gas from KG D6 which is the major source of natural gas has been steadily
declining, with the present availability being around 36 MMSCMD during the
month of January 2012. The availability of gas from KGD6 is expected to
continuously decline in 2012-13 and 2013-14. Furthlee availability of R-LNG
fluctuates from time to time depending upon the demand, price, and tie-ups with
suppliers. There is no significant increase expected in domestic production in the
next two years.

(c) and (d)At present, there is no proposal to revise the price of natural
gas. Presentlythere are broadly two pricing regimes for gas in the country-gas
priced underAdministered Pricing Mechanism (APM) and non-APM or free market
gas. The price ofAPM gas is set by the Governme#ts regards non-APM/free
market gas, this could also be broadly divided into two categories, namely
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(i) imported Liquefied Natural Gas (LNG) and (ii) domestically produced gas from
New Exploration Licensing Policy (NELP) and pre-NELP fields. While the price of
LNG imported under term contracts is governed by the Sale and Purchase
Agreement (SR) between the LNG seller and the buyd¢he spot caoes are
purchased on mutually agreeable commercial tewss.regards NELPand pre-
NELP gas, its pricing is governed in terms of the Production Sharing Contract
(PSC) signed between the Government and the contractor

Proposal for raising MGNREGS wages

*98. SHRI M.P ACHUTHAN: Will the Minister of RURAL DEVELOPMENT
be pleased to state:

(@ whether it is a fact that the Ministry is actively considering to raise
the wages under the Mahatma Gandhi National Rural Employment Guarantee
Scheme (MGNREGS) from present Rs.150 per day to Rs.300 per day as demanded
by various people’ oganisations and political parties;

(b) if so, the details thereof;

() whether Government is reducing the allocation under the scheme to
States on the pretext of non-utilization of fund;

(d) if so, the details thereof; and

(e) the details of action taken by Government so that all the State
Governments take proper steps for full utilization of sanctioned grant under the
scheme?

THE MINISTER OF RURAL DEVELOPMENT (SHRI JAIRAM RAMESH): (a)
No, Sir.

(b) Does not arise.

(c) to (e): Provisions of Mahatma Gandhi National Rural Employment
GuaranteeAct (MGNREGA) are dicted as demand driven schemes, to be
prepared and implemented by the State Governments. There is no allocation of
funds to States. Funds are released to States as per their requirements which is
assessed on the basis of advance projection of labour demand., MGNREGA
provides a legal guarantee of wage employment to every rural household whose
adult members volunteer to do unskilled manual work subject to an overall ceiling
of 100 days of employment per household in every financial.yRara 1 of
Schedule-Il of MGNREGAct stipulates that adult members of every household
who reside in rural areas and are willing to do unskilled manual work may apply
for registration of their household for issuance of a job card. Howeweler the
Act, mere issuance of a job card does not entitle a household to receive
employment. Under Para 9 of Schedule Il of #a&, the household also has to
submit application for work to be entitled to receive employmaatemployment
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is provided on demand, households provided employment and utilization of funds
by the $ates/UF depend on demand for employment.

Exponential rise in anaemia cases

99. SHRI S.S.AHLUWALIA: Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state.

(@ whether Government has been seized of the findings of the National
Family Health Survey-3 (NFHS-3), carried out during 2005-06 showing exponential
rise in the instances of anaemia among children, married and pregnant women in
the country;

(b) if so, the rationale behind such shameful index of the basic human
development in the countryis-a-vis the economic growth trajectory propounded
repeatedly by Government and projected by the Planning Commission for years;
and

(c) the steps contemplated for achieving time-bound improvement in the
situation detailing the mechanism dedicated, if,dioy achieving the taet and
reviewing the same?

THE MINISTER OF HEAOH AND FAMILY WELFARE (SHRI GHULAM
NABI AZAD): (a) and (b)Yes Sir the prevalence of anaemia in children, married
women and pregnant women in the country shows an increase in National Family
Health Survey (NFHS)-1Il conducted during 2005-06 in comparison to NFHS-II
conducted in 1998-99 as per following details:

Category Prevalence of anaemia
NFHS [l (1998-99) NFHS [l (2005-06)
Children (6-35 months) 74.3% 78.9%
Married women 51.8% 55.3%
Pregnant women 49.7% 58.7%

The cause of anaemia is multifactorial and various reasons include (a)
inadequate intake of food (cereals, pulses, meat products) and vegetables rich in
iron and folate, (b) poor bio-availability of iron in diet, (c) high incidence of
hookworm infestation and (d) high incidence of malaria.

() The Reproductive and Child Health Programme under the umbrella of
National Rural Health Mission (NRHM) is implementing various interventions for
prevention and control of anaemia among, children and pregnant women. These
interventions are:

1. Universal screening of pregnant women for anaemia as part of ante-
natal care and supplementation with iron and folic acid tablets to all
pregnant and lactating women. Pregnant and lactating women are
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provided with Iron-folic acid (IR) tablet for 100 days during
pregnancy The Intra Uterine Device acceptors are also provided IF
tablets for 100 days in a year

2. The weekly iron-folic acid supplements (WIFS) has recently been
introduced for adolescent girls in order to increase their pre-pregnancy
iron stores and decrease prevalence of anaemia.

3. Children from 6 months to 10 years are provided Hupplementation
in syrup/tablet form for at least 100 days in a year

4. Children under 5 years of age are provided deworming tablets/syrups
twice a year to reduce the parasite load.

5. lIdentification arid tracking of severely anaemic pregnant women at all
the sub centres and PHCs for their timely management.

6. Health and nutrition education during VHNDs to promote dietary
diversification, inclusion of iron folate rich food as well as food items
that promotes iron absorption.

7. Distribution of Long Lasting Insecticide Nets (LLINS) and Insecticide
Treated Bed Nets (ITBNs) in malaria endemic areas to tackle the
problem of anaemia due to malaria particularly in pregnant women and
children.

Drive against spread of measles and neonatal tetanus

*100. DR. JANARDHAN WAGHMARE: Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(@ whether in view of remarkable success achieved in its drive against
polio, Government has now decided to eliminate measles and neonatal tetanus
from the country;

(b) whether patients suffering from measles and neonatal tetanus are
rapidly incrasing in the country;

(¢) if so, the total number of persons who died due to measles and
neonatal tetanus in the country during the last three years; and

(d) the manner in which Government is going to put a check on the
spread of these diseases?

THE MINISTER OF HEAIDTH AND FAMILY WELFARE (SHRI GHULAM
NABI AZAD): (a) Yes, Government of India has decided to strive towards
elimination of measles and Neonaf@tanus from the country

(b) No, the patients suffering from measles and neonatal tetanus are not
rapidly increasing in the country but are decreasing. The number of reported
measles cases has decreased from 56188 in 2009 to 294621inSx@ilarly, the
number of reported neonatal tetanus cases has decreased from 898 in 2009 to 653
in 2011 as per the report of Central Bureau of Health Intelligence (CBHI),
Government of India.
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() As per the report of CBHI, the total number of persons who died
because of measles and neonatal tetanus during last three years is as below:

Disease Reported Deaths
2009 2010* 2011*
Measles 48 32 54
Neonatal tetanus 31 13 12
*Provisional

(d) Government of India has initiated measles catch-up campaign in year
2010 targeting 13.5 crore children and included second dose of measles vaccine
under Universal Immunization Programme (UIP). Neonatal tetanus is prevented by
providing tetanus toxoid vaccination under UIP to pregnant women and children. In
addition, institutional delivery is promoted for clean and safe delivery through
Jannani Suraksh#ojana and other interventions including Janani Shishu Suraksha
Karyakram.

WRITTEN ANSWERS TO UNSTARRED QUESTIONS
Review of National Rural Drinking Water Programme

621. SHRIMATI VIPLOVE THAKUR: Will the Minister of DRINKING
WATER AND SANITATION be pleased to state:

(@ whether the implementation of the National Rural Drinkiv\ater
Programme (NRDWP) is reviewed periodically;

(b) if so, the details thereof for the last three years;

(c) the success achieved under the scheme during each of the last three
years;

(d) whether it is a fact that safe drinking water is still not available in
most of the villages, covered under the scheme;

(e) if so, the details thereof and the corrective measures being taken in
this regard; and

( whether some additional villages, including villages of Himachal
Pradesh are likely to be covered during the next two years under the scheme?

THE MINISTER OF DRINKING WATER AND SANITATION (SHRI JAIRAM
RAMESH): (a) and (b)Yes Sir The Ministry of Drinking Water and Sanitation
reviews the implementation of the National Rural Drinkiépter Programme
(NRDWP) periodically by conducting national and regional review meetings and
video conferences with the State Department officers dealing with rural water
supply Conferences of t&te Secretaries in-ctggg of Rural DrinkingWater Supply
and Sanitation of all tStes were held on 17-18 Decemh2009, 5-6 May2010 and
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1 June, 2011 wherein the progress achieved under NRDWP was reviewed. In the
Conference of 1 June, 2011 good practices adopted in various States were also
shared. The progress of States was also reviewed in February-March, 2012 during
Annual Action Plan discussions for the next ye&mates were advised to expedite
physical and financial progress in achieving targets under the programme. Senior
Officers/ Technical Oficers of the Ministry also visit the ftes to observe the
progress of implementation of the programme. The review meetings and visits
provide information about the implementation of the Programme and enables the
Government of India and State Governments to focus on the areas where progress
is lacking.

() A Statement showing the achievement of coverage of rural habitations
with drinking water supply during the last three years is placed at StateSmmt (
below)

(d) and (e)As reported by the t&tes on the Integrated Management
Information System (IMIS) of the Ministry as on 14.3.2012, out of the 16,64,186
rural habitations in the countrybout 1,06,500 habitations with some sources of
drinking water affected with chemical contamination remain to be covered with
provision of safe water supplyThe details are enclosed atatment-ll Gee
below). Under NRDWP the Government of India has given priority to cover
quality afected habitations with provision of safe drinking water this regard up
to 62% of allocation to States can be utilized for coverage of quality affected
habitations with safe drinking wateA budgetary allocation of Rs. 8500 crore
(Revised Estimate) has been made for NRDWP in 2011-12.

(f) The target of coverage of habitations in a year is decided at the
beginning of that year in thé&nnual Action Plans prepared by thetafes and
discussed with the Ministry based on availability of funds, etc. and cannot be
determined in advance.

Statement-|

Coverage of habitations under NRDWP during last three years

Sl. No  State/UT 2008-09 2009-10 2010-11
1. Andhra Pradesh 15647 5374 6971
2. Arunachal Pradesh 905 567 601
3. Assam 8703 12004 6467
4. Bihar 25785 26622 14221
5. Chhattisgarh 8178 12002 7847
6. Goa 4 0
7. Guijarat 2374 1441 1079
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SI. No  State/UT 2008-09 2009-10 2010-11
8. Haryana 965 885 752
9. Himachal Pradesh 6390 5204 5094
10. Jammu and Kashmir 2234 424 903
11. Jharkhand 6832 14605 11399
12. Karnataka 5586 11625 6130
13. Kerala 7650 241 405
14. Madhya Pradesh 5302 10781 13937
15. Maharashtra 17128 7465 8987
16. Manipur 115 158 227
17. Meghalaya 1116 407 380
18. Mizoram 46 124 121
19. Nagaland 584 <% 128
20. Orissa 13507 9525 7525
21. Punjab 1523 1874 1658
22. Rajasthan 7434 10388 7254
23.  Sikkim 27 110 100
24, Tamil Nadu 9097 8206 7039
25. Tripura 555 843 976
26. Uttar Pradesh 1190 1874 1879
27. Uttaranchal 1351 1200 1324
28. West Bengal 2747 4806 5967
29. Andaman and Nicobar Islands 0 0 8

30. Dadra and Nagar Haveli 0 0
31. Daman and Diu
32. Delhi
33. Lakshadweep 10
34. Puducherry 15 40 12
35. Chandigarh

TotaL 152990 148879 119401
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Status of rural habitations in respect of drinking water supply (as per

IMIS on14.3.2012

SI.No. State Total Habitation Quality Affected Habitations
1. Andhra Pradesh 72407 518
2. Bihar 107642 15895
3. Chhattisgarh 72329 6918
4. Goa 347 0
5. Gujarat 34415 149
6. Haryana 7385 16
7. Himachal Pradesh 53201 0
8. Jammu and Kashmir 12826 25
9. Jharkhand 120154 533
10. Karnataka 59532 6809
11. Kerala 11883 927
12. Madhya Pradesh 127197 2581
13. Maharashtra 98842 1781
14. Orissa 141928 13718
15. Punjab 15338 48
16. Rajasthan 121133 28590
17. Tamil Nadu 94500 451
18. Uttar Pradesh 260110 676
19. Uttarakhand 39142 14
20. West Bengal 95395 4248
21. Arunachal Pradesh 5612 0
22. Assam 86976 16787
23. Manipur 2870 4
24. Meghalaya 9326 9
25. Mizoram i 0
26. Nagaland 1432 131
27. Sikkim 2498 0
28. Tripura 8132 5582
29. Andaman and Nicobar 491 0
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SINo.  State Total Habitation Quality Affected Habitations
30. Chandigarh 18 0
31. Dadra and Nagar Haveli 70 0
32. Daman and Diu 21 0
33. Delhi 0 0
34. Lakshadweep 9 0
35 Puduchety 248 0
TotaL 1664186 106500

Jalmani Scheme

622. DR. K. R RAMALINGAM:
SHRI UPENDRAKUSHWAHA:

Will the Minister of DRINKING WATER AND SANITATION be pleased to
state:

(@ whether Jalmani Scheme was initiated on 14 Novemd@d8 with a
view to provide safe and clean drinking water to children studying in water
deficient rural schools;

(b) the number of schools targeted to be covered under the scheme and
the total number of schools actually covered during 2008-09, 2009-10, 2010-11 and
2011-12, State-wise;

() whether Government has conducted any study of functioning of the
installed water purifiers in schools and, if so, the details thereof; and

(d) the steps taken to ensure that water purifiers and other related
facilities are made available in schools for supply of safe drinking water?

THE MINISTER OF DRINKING WATER AND SANITATION (SHRI JAIRAM
RAMESH): (a) Jalmani programme was launched on 14th NoverlbéB to cover
1 lakh rural schools by installation of stand alone water purification systems in
order to provide safe drinking wateespecially to remove/reduce excess iron,
turbidity and bacteriological contamination.

(b) The total number of schools reported to be covered by the State
Governments as per the Online Integrated Management Information System (IMIS)
during 2008-09, 2009-10, 2010-11 and 2011-12, as on 16/3/2012 is 76,607 schools.
State-wise and year-wise break-up of target and achievement is at Stat8eent (
below).

(c) and (d)An independent third party evaluation of Jalmani Programme
was conducted in the year 2011-12 and the deficiencies reported therein have been
communicated to all States to take up necessary rectification measures and
implement Jalmani Programme mordeefively.



Statement

State-wise and year-wise target and achievement of coverage of rural schools under Jalmani programme

Sl State Name

Target (Number of schools to be covered)

Achievement (Number of schools covered)

No. 2008-09 2009-10 Total 2008-09 2009-10 2010-11 2011-12  Total
1. Andhra Pradesh 3449 6169 9618 449 3000 NR NR 3449
2. Bihar 3831 0 3831 50 3281 NR NR 3331
3. Chhattisgarh 964 0 964 NR 60 310 NR 370
4. Goa 44 0 44 NR NR NR 60 60
5. Gujarat 2148 6681 8829 23 3932 5480 892 10327
6. Haryana 873 0 873 NR NR NR 414 414
7. Himachal Pradesh 785 2960 3745 1 917 1905 NR 2823
8. Jammu and Kashmir 2180 0 2180 NR NR NR 100 100
9. Jharkhand 1253 0 1253 NR 896 474 NR 1370
10. Karnataka 2600 3543 6143 NR 4457 6412 NR 10869
11. Kerala 1282 0 1282 NR NR NR NR NR
12. Madhya Pradesh 2734 0 2734 NR 570 2164 NR 2734
13. Maharashtra 4174 4174 8348 NR 882 2526 3891 7299
14. Orissa 1730 1730 3460 NR 1639 1898 NR 3537
15. Punjab 817 1905 2722 19 697 1232 783 2731
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16. Rajasthan 3443 0 3443 NR A NR NR 34
17. Tamil Nadu 2074 6426 8500 127 7858 637 NR 8622
18. Uttar Pradesh 6892 6892 13784 NR 8288 2388 NR 10676
19. Uttarakhand 711 0 711 NR 50 661 117 828
20. West Bengal 3016 3016 6032 NR 804 NR 1034 1838
21. Arunachal Pradesh 132 132 264 NR 132 135 162 429
22. Assam 3524 3524 7048 NR 746 534 NR 1280
23. Manipur 276 276 552 NR 92 176 NR 268
24. Meghalaya 278 641 919 NR 245 67 143 455
25. Mizoram 68 915 983 NR 168 815 NR 983
26. Nagaland 248 248 496 NR 115 248 NR 363
27. Sikkim 73 367 440 19 40 117 15 191
28. Tripura 401 401 802 NR 300 841 85 1226
ToTAL 50000 50000 100000 688 39203 29020 7696 76607

Note NR means Not Reported

0} SI9MSUY USNIMN

[2TOZ “"VIN 0Z]

GS suonsand paleisun



56 Written Answers to [RAJYA SABHA] Unstarred Questions

Assistance for construction of sanitation facilities in Gujarat

623. SHRI RRSHOTTAM KHODABHAI RUPALA:
SHRI BHARATSINH PRABHATSINH FARMAR:

Will the Minister of DRINKING WATER AND SANITATION be pleased to
state:

(@) the details of schemes and projects implemented or under process of
implementation by the Ministry to provide sanitation facilities in Gujarat;

(b) how much fund has been allocated in this regard by Government; and

() whether Ministry is considering to increase unit-wise contribution of
Centre for toilet facility in rural parts due to steep hike in price construction
materials, labour charges and cement?

THE MINISTER OF DRINKINGWATER AND SANITATION (SHRI JAIRAM
RAMESH): (a) Government of India administers tfietal Sanitation Campaign
(TSC), a comprehensive programme started in the year 1999 to facilitate States to
ensure sanitation facilities in rural areas with the main objective of eradicating the
practice of open defecation and ensuring clean environment, TSC is a demand
driven project based programme taking district as a unit covering total rural
population of the district not having sanitation facilities. TSC, at present, is being
implemented in 607 rural districts of the country that includes 25 rural districts of
Gujarat. The main components under the programme are incentives for Individual
Household Latrines (IHHL), School Sanitation and Hygiene Education (SSHE),
assistance for Community Sanitary Complex (C@@ganwadi toilets and Solid and
Liquid Waste Management (8¢{M).

(b) The total project outlay for the State of Gujarat covering 25 district
projects is Rs. 65921.67 lakh, out of which Rs. 41025.70 lakh is the Central Share and
Rs. 15942.19 lakh is the State Government Share. The rest is beneficiaries
contribution.

() Government reviews the incentive amount being paid to BPL households
under TSC from time to time to sufficiently motivate the BPL households to create
and use sanitation facilitie#®\ccordingly, the share of Centre anda& over the
years in the incentives provided to the BPL households has been revised from time
to time. The present incentive amount for IHHL was revised with effect from 1st
June, 2011 by increasing the incentive (Central Share) for Individual Household
Latrines for BPL from Rs.1500 to Rs.2200 (Rs.2700.00 for difficult and hilly areas).
The program is a demand driven one and the people are expected to generate the
resources for construction of the toilet when they develop a felt need for the same.
Past experience of subsidizing the construction of the toilets shows that while large
number of toilets were constructed, this did not impact reduction of open defecation
to the commensurate level by the assisted households.
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Quality of ground water in Assam

624. SHRI KUMAR DEERK DAS: Will the Minister of DRINKING WATER
AND SANITATION be pleased to state:

(@ whether Government is aware of the fact that quality of ground water in
the country is at crucial stage;

(b) whether there are 1,79,999 habitations in the country facing water
problems out of which 9,504 habitations are getting water containing harmful chemicals
like arsenic, 11,872 habitations getting water contaminated with iron;

() whether contamination level of water available to habitatioMssgam is
highest in India;

(d) if so, the remedial action taken thereon; and

(e) the details of project sanctioned for safe drinking water particularly in
above mentioned habitations, State-wise?

THE MINISTER OF DRINKINGWATERAND SANITATION (SHRI JAIRAM
RAMESH): (a) and (b) Chemical contamination is found in groundwater based drinking
water sources due to natural reasons. Over-exploitation of ground water may also lead
to increasing levels of contamination in groundwater based drinking water sésces.
on 1/4/2009, State Governments reported 1,79,999 habitations affected with excess
arsenic, fluoride, iron, salinity and nitrate in drinking water sources, remaining to be
covered with provision of safe drinking wat@f these 9,504 habitations weréeafed
with excess arsenic and 1,01,872 habitations were affected with excess iron in drinking
water sources.

(¢) The number of excess arsenic affected and excess iron affected rural
habitations remaining to be covered with provision of safe drinking watkssam
is the highest in the countrfhe Sate has also reported that there are habitations
affected with excess fluoride problems in rural drinking water sources.

(d) Rural drinking water supply is a State subject. Government of India
supplements the fefrts of Sate Governments, includirfgssam $ate, technically and
financially through the centrally sponsored National Rural Drinkifader Programme
(NRDWP). Under NRDWPRs 421.90 crore has been allocated of which, Rs.418.54
crore has been released so far to the State. Upto 62% of NRDWP funds could be
utilized for providing safe drinking water as part of coverage and tackling water quality
problems Another 20% of the NRDWHRunds released to theddes could be utilized
for undertaking sustainability measures whictier-alia include groundwater
recharge, which could result in situ dilution of contaminants. State Governments
have also been informed to provide safe drinking water to water quality affected
habitations from safe surface water bodies. Howeagra short term measur&at®
Governments are also implementing treatment plants for reduction of chemical
contamination in drinking water sources to safe limits.

() The number of ongoing and newly sanctioned schemes for quality-
affected habitations taken up State-wise during 2011-12, as reportethéntmline
Integrated Management Information System as on 17/3/2011 is at Statement.
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16.  Rajasthan 0 7 264 6162 0 17 304 2032 9 R 563 8272
17.  Tamil Nadu 0 0 0 0 1 22 0 50 0 2 1 74
18.  Uttar Pradesh 11 0 17 1 13 0 27 0 0 0 47 1
19.  Uttarakhand 0 0 0 0 0 0 0 0 0 0 0 0
20. West Bengal 58 0 82 73 228 529 2 2 0 0 348 604
21.  Arunachal Pradesh 0 0 0 0 0 0 0 0 0 0 0 0
22. Assam 311 1231 6 A 854 1436 0 0 0 0 1135 2730
23.  Manipur 0 0 0 0 2 2 0 0 0 0 2 2
24.  Meghalaya 0 0 0 0 A 39 0 0 0 0 A 39
25.  Mizoram 0 0 0 0 0 0 0 0 0 0 0 0
26. Nagaland 0 0 0 0 0 51 0 0 0 0 0 51
27.  Sikkim 0 0 0 0 0 0 0 0 0 0 0 0
28.  Tripura 0 0 0 0 671 1966 0 0 0 0 671 1966
ToTtAL 400 1461 2106 10304 4356 14450 789 3300 624 1880 8055 31251
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Drinking water to all

625. PROFSAIF-UD-DIN SOZ:Will the Minister of DRINKING WATER AND
SANITATION be pleased to state:

(@ whether the Minister is aware that Government had made a commitment
to the effect that drinking water of proper quality would be made available to the
entire population of the country by 2007;

(b) if so, whether the commitment has been fulfilled; and
(¢) if not, the reasons therefor?

THE MINISTER OF DRINKINGWATER AND SANITATION (SHRI JAIRAM
RAMESH): (a) to (c)The Tenth FiveYear Plan (2002-2007) had geted to provide
all villages with sustained access to potable drinking water within the Plan period.

As reported by the States on the Integrated Management Information System
(IMIS) of the Ministry as on 8.3.2012, out of the 16,64,186 rural habitations in the
country 12,37,408 habitations are fully covered and 3,19,929 habitations are partially
covered.

The NSSO 65th Round survey of 2008-09 reported that 90.03% of rural
households have access to drinking water from improved sources.

The reasons for not fully achieving the goal, include slipping back of
habitations to partially covered status due to drying up of drinking water sources;
lowering of ground water table; drinking water sources becoming contaminated due
to natural and man-made causes; water supply systems outliving their life; systems
working below rated capacities; poor operation and management of systems;
increase in population and emergence of new habitations etc.

Financial assistance to Gujarat for drinking water and sanitation projects

626. SHRI DILIPBHAI ANDYA: Will the Minister of DRINKING WATER
AND SANITATION be pleased to state:

(@ whether Government has given any financial assistance to the State
Government of Gujarat for drinking water and sanitation projects during the last
three years;

(b) if so, the details of the financial assistance given for sanitation and
drinking water projects specifying the projects and the scheme under which the
same was given;

(¢) the tagets achieved, so famand whether any proposal of théate
Government of Gujarat is pending with the Central Government; and
(d) if so, the details thereof?

THE MINISTER OF DRINKINGWATER AND SANITATION (SHRI JAIRAM
RAMESH): (a) and (b)Yes sir the Ministry of DrinkingWater and Sanitation
administers through the States the centrally sponsored schemesdational Rural
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Drinking Water Programme (NRDWP) arnbtal Sanitation Campaign (TSC) for
providing financial and technical assistance to the States to supplement their efforts
to provide drinking water and sanitation facilities in the rural areas. Under NRDWP
no project level release of funds is made at the Central level. The funds are released
to the States based on prescribed criteria for allocation of funds. Under TSC funds
are released for district projects to achieve total sanitation. The details of funds
released by Govt. of India during the last three years and current year under
National Rural DrinkingWater Programme (NRDWP) afwtal Sanitation Campaign
(TSC) are given below:

(Rupees in crore)

Fund released by Gol for 2008-09  2009-10 2010-11 2011-12
NRDWP 369.44 482.75 609.10 423.04 (upto 18/3/2012)
TSC 9.78 30.36 46.92 21.54 (Februaryl2)

(c) and (d)As per data furnished by théaf Government of Gujarat in the
on-line Integrated Management Information System (IMIS) of the Ministry regarding
NRDWP as on 14.3.2012, out of 34,415 habitations in the State, 33,825 habitations
are fully covered with provision of safe and adequate drinking water facilities, 441
are partially covered and 149 habitations are quality affected.

As regards Sanitation, the cumulative objectives and achievement so far
(upto February2012) in the tate of Gujarat undefSC are given below:

Objectives Achievement %
Individual household latrine for BPL 2046857 1974418 96.46
Individual household latrine fohPL 3331630 2413869 7245
School toilet units 28617 28356 99.09
Anganwadi toilet units 23460 24897 100.00
Sanitary Complexes 1671 1765 100

A detailed project proposal for establishment of Fluoride Mitigation Centre in
Gandhinagar Gujarat has been received by the Ministry of DrinkiWgter and
Sanitation in November 2@1 Howevey in the meantime, Government in February
2011 requested National Environmental Engineering Research Institute (NEERI),
Nagpur to establish a Centre of Excellence\i@ter Quality Problems with specific
focus on fluoride and fluorosis.

Lack of drinking water supply in rural India

627. SHRIT.M. SELVAGANAPATHI: Will the Minister of DRINKING WATER
AND SANITATION be pleased to state:

(@ whether it is a fact that 30 per cent of rural Indians lack drinking water
supply;
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(b) whether it is also a fact that only seven States have full drinking water
access in rural areas;

() whether it is also a fact that Government has taken steps to provide
drinking water to all areas in the country where it lacks; and

(d) if so, the details thereof?

THE MINISTER OF DRINKINGWATER AND SANITATION (SHRI JAIRAM
RAMESH): (a) No, SirAs per the information available from the NSSO 65th Round
2008-09 Survey more than 90% of the rural households have access to drinking
water from protected sources.

(b) As reported by the States on the Integrated Management Information
System (IMIS) of the Ministry as on 8.3.2012, out of the 16,64,186 rural habitations
in the country 12,37,408 habitations have the entire population fully covered with
provision of safe and adequate drinking water supply and 3,19,929, habitations are
partially covered. State-wise statement is attached at StateGemiie{ow). No State
has uncovered habitations to be covered.

(c) and (d) The Government of India administers the National Rural Drinking
Water Programme (NRDWP) through which financial and technical assistance is
provided to States to supplement their efforts to provide adequate potable water
supply to the rural population living in partially covered and quality affected
habitations A budgetary allocation of Rs. 8500 crore has been provided for NRDWP
in 2011-12.

Statement

Satus of wral habitation with espect to Drinking ater Supply
(As per IMIS 0r8.3.2012

SI.No. State Total Habitation
Habitation Fully Partially  Quality
Covered Covered Affected
1 2 3 4 5 6
1 Andhra Pradesh 72407 42082 29782 543
2. Bihar 107642 80311 11436 15895
3. Chhattisgarh 72329 38280 27131 6918
4, Goa 347 302 45 0
5. Guijarat 34415 33534 672 209
6. Haryana 7385 5867 1502 16
7. Himachal Pradesh 53201 41510 11691 0
8. Jammu and Kashmir 12826 5689 7112 25
9. Jharkhand 120154 118375 1183 596

[
©

Karnataka 59532 27040 25683 6809
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1 2 3 4 5 6
11. Kerala 11883 10956 0 927
12. Madhya Pradesh 127197 87491 37125 2581
13. Maharashtra 98842 87346 9715 1781
14. Orissa 141928 73147 55063 13718
15. Punjab 15338 12146 3143 49
16. Rajasthan 121133 69479 23064 28590
17.  Tamil Nadu 94500 90312 3737 451
18. Uttar Pradesh 260110 235983 23309 818
19. Uttarakhand 39142 27743 11385 14
20. West Bengal 95395 87389 3748 4258
21. Arunachal Pradesh 5612 2874 2738 0
22, Assam 86976 46106 24083 16787
23. Manipur 2870 1550 1316 4
24, Meghalaya 9326 5322 3905 9
25, Mizoram 7 653 124 0
26. Nagaland 1432 989 312 131
27. Sikkim 2498 1784 714 0
28.  Tripura 8132 2453 49 5630
29. Andman and Nicobar 491 433 58 0
30. Chandigarh 18 18 0 0
31. Dadra and Nagar Haveli 70 70 0
32. Daman and Diu 21 21 0
33. Delhi 0 0
34. Lakshadweep 9 0
35. Puducherry 248 244 4 0
ToTaL: 1664186 1237408 319929 106849

628. SHRI

Loss of forest land for establishing new industries

RAMA CHANDRA KHUNTIA Will
ENVIRONMENT AND FORESTS be pleased to state:

(@ whether the Ministry has made any assessment about the loss of forest

land after 1991 till today for new mines, industries, roads and coal;

(b)
©

if so, the details thereof;

for environment and forest clearance for more than two years; and

the Minister of

the number of applications of industries, mines, coal and roads pending
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(d) whether it is a fact that many Public Sector Units got the coal block
surrendered as they could not get the clearance of the Ministry?

THE MINISTER OF SARTE OF THE MINISTRY OF ENVIRONMENTAND
FORESTS (SHRIMAI JAYANTHI NATARAJAN): (a) to (c) During the period from
01.01,1991 to 15.03.2012 the Central Government accorded 20,267 approvals under the
Forest (Conservatiorhct, 1980 for diversion of 8,64,178.79 hectares of forest land.
Category-wise details of the projects for which the said approvals have been
accorded by the Central Government along with number of proposals seeking prior
approval of the Central Government under the Forest (Conservatiin)1980,
which are pending before the Central Government for a more than two years,
excluding the proposals where additional information/documents sought from the
concerned State/UT Governments and the concerned user agencies have not been
received by the Central Government, so far is given in StaterS8eebélow).

Similarly, the number of applications seeking environment clearance for
industries, mines, coals and roads projects pending for more than two years are as
below:

Mines (non-coal sectors) : 06

Industries: Nil
Coal Mines: 01
Roads: Nil

(d) Ministry of Environment did not receive information that many Public
Sector Units got the coal blocks surrendered as they could not get the clearance of
the Ministry

Statement
Category-wise details of the projects for which approvals under the Forest
(Conservation) Act]1980 for diversion of forest land has been accorded by the
Central Government during the period frdi.01.1991to 15.03.2012along with
number of applications seeking prior approval of the Central Government under
the afore-mentioned Act which are pending before the Central Government for a
period more than two years (as 45.03.2012

Category of Details of approval No. of applications pending
the Projects accorded under the Forest before the MoEF and its
(Conservation)Act, 1980 Regional Offices for more
during the period from than two years, excluding the
1.1.1991 to 15.03.2012 proposals where additional
No. of Area information/ documents have
Proposals diverted (in  been sought from the State/
hectares) UT Govts. and project
proponents
1 2 3 4

Defence Projects 216 29,306,66 0
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1 2 3 4
Dispensary/Hospitals 24 109.45
Regularization of 15 2,63,163.71
Encroachments
Drinking Water Projects 1,181 2,066.13
Conversion of forest 16 41,170
villages
Hydel Projects 433 59,901.90
Irrigation Projects 1,555 81,235.26 2
Mining other than Coal 1,309 77,661.62
Mining Projects
Coal Mining Projects 266 55,722.54 2
Other Projects 7,263 1,54,785.79 15
Railway Projects 246 6,798.88 0
Rehabilitation Proposals 12 17,359.62 0
Road Projects 5,712 40,268.88 8
Schools 9% 2,482.97 0
Thermal Power Projects 35 4,093.54 0
Transmission Lines 1,775 24,201.29 3
Village Electrification 16 40.62 0
Projects
Wind Power Projects 63 3,809.93 1
ToTaL 20,267 8,64,178.79 45

Utilization of for est land inAssam by industries

629. SHRIMATI NAZNIN FARUQUE: Will the Minister of ENVIRONMENT
AND FORESTS be pleased to state:

(@) the percentage of land covered under forestAsigam;

(b) the details of forest land being used by mining, indugiower sector
etc. in the State so far;

(c) how those sectors, utilizing forest land, are compensating for the
development of people living in those areas of forests; and

(d) the various measures including afforestation taken by the various
beneficiary Ministries in this regard?

THE MINISTER OF SATE OF THE MINISTRY OF ENVIRONMENTAND
FORESTS (SHRIMAI JAYANTHI NATARAJAN): (a) As per India $ate of Forest
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Report 2011 published by Forest Survey of India, the forest cover in the State of
Assam, based on interpretation of satellite data of Nov 2008-Jan 2009 is 27,673 sq.
km which is 35.28% of thet&e’s geographical area.

(b) Total forest area used by fifent sectors so far

() Mining - 173.36 hectare
@ Industry - 326.380 hectare
(iiy Power - 673.45 hectare

(c) These sectors are compensating by ensuring development of people
living in those forest areas by engaging the local people in their activities for their
livelihood and employment generation.

(d) The user agencies engaged in mining, indugtoyver etc. provide fund
for execution of various developmental activities including afforestation activities
through Forest Department of the respective States.

Tropical cyclones due to aipollution

630. SHRIANIL MADHAV DAVE:
SHRI BALAVANT ALIAS BAL APTE:

Will the Minister of ENVIRONMENTAND FORESTS be pleased to state:

(@ whether it is a fact that an increase in air pollution in the Indian
Subcontinent because of diesel fumes and biomass burning is enhancing intensity
of tropical cyclones in thédrabian Sea; and

(b) if so, the details thereof?

THE MINISTER OF SRTE OF THE MINISTRY OF ENVIRONMENTAND
FORESTS (SHRIMAI JAYANTHI NATARAJAN): (a) and (b)The ambient air
quality is being monitored across the country under the NatidmaMonitoring
Programme (NAMP). There are 518 operating stations under NAMP covering 216
cities, towns and industrial areas in 26at8s and 5 UnionTerritories as on
29.02.2012Three pollutants, namelBulphur Dioxide (S¢), Nitrogen Dioxide (NG
and PV, (particulate matter having size less than 10 micron) are being monitored at
all stations.

The monitored data for ambient air for the last three years (2008, 2009 and
2010) reveals that levels of $Cannual average - 50 pghrare within the prescribed
national ambient air quality norms across the country and that of (8@ual
average - 40 pgfnare within norms in most of cities and towns. Howettee level
of PM,; (annual average - 60 pgfrexceed the prescribed norms in a majority of
cities and townsA fluctuating/mixed trend is being observed and ,N© an
upcoming pollutant.

As per India Meteorological Department (IMD), the frequency of cyclones
and their intensification into severe cyclones overAhabian Sea do not show any
significant trend based on the recorded history of IMD (1891-2010) which includes
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the satellite era (1961-20103s the annual frequency is very less over Alnabian

Sea, the decadal frequency has been analysed by IMD to find out the probability of
intensification of cyclone into severe cyclone. The analysis shows that there is no
significant trend in intensification of cyclones into severe cyclones ovehrtigan

Sea.

Information relating to project clearance website

631. SHRI SANJA RAUT :
SHRI BAISHNAB FRARIDA:

Will the Minister of Environment and Forests be pleased to state:

(@ whether it is a fact that vital information related to project clearance is
missing on the Ministrg website;

(b) whether it is a fact that the Central Information Commission has directed
the Ministry to post entire information about project clearances on its website by
April;

(c) if so, the details of the information being put on the website; and

(d) the appropriate action the Ministry is taking to improve transparency in
project clearance process?

THE MINISTER OF SRTE OF THE MINISTRY OF ENVIRONMENTAND
FORESTS (SHRIMAI JAYANTHI NATARAJAN): (a) to (d) Information pertaining
to project clearances likdgenda of ExperAppraisal Committee (EAC) meetings,
minutes of the meetings, copies of scoping clearanceTamds of Reference ORs)
for the preparation of Environmental Impatisessment/Environment Management
Plan Reports, Environment Clearance letters etc. are regularly uploaded on the
website of the Ministry All Acts, Rules, Guidelines and circulars related to
environmental clearance for developmental projects and constitution of EACs are
available on the website of the Ministilthe Central Information Commission has
directed the Ministry to post Form-1, Form-1A, additional information received from
the Project Proponents in response to the queries of EAC, site visit reports and site
specific study reports on the website of the Ministry fromAlsil, 2012.As per the
Environment ImpacAssessment Notification, 2006, relevant information pertaining
to the environment clearance, as mentioned above is posted on the website of the
Ministry.

Seep rise in river pollution

632. SHRI BHARA'SINH PRABHATSINH FARMAR:
SHRI ARSHOTTAM KHODABHAI RUPALA:

Will the Minister of ENVIRONMENTAND FORESTS be pleased to state:

(@ whether Government is aware that there is steep rise in pollution of
various rivers;
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(b) whether Ministry has received any complaints in this regard within last
three years;

(c) if so, the details thereof, State-wise;
(d) whether the Ministry is serious on this important subject; and

(e) the details of action taken by Ministry to protect the rivers from
pollution?

THE MINISTER OF SARTE OF THE MINISTRY OF ENVIRONMENTAND
FORESTS (SHRIMAI JAYANTHI NATARAJAN): (a) to (c)The Central Pollution
Control Board (CPC B) in association with State Pollution Control Boards (SPCBs)
and Pollution Control Committees (PCCs) have established a network ofi#i85
Quality Monitoring $ations (WQMS) along various river stretch&gater quality
data in respect of Bio-chemical Oxygen Demand (BOD) has exceeded the desired
water quality criteria (< 3 mg/per litre) in 150 river stretches covering 36 rivers. The
major cause of rising organic pollution particularly BOD in these rivers is due to
discharge of untreated and partially treated domestic effluents by various
municipalities across the countripetails of number of polluted stretches and rivers
state-wise are at StatemenSe€below) Representations/suggestions received from
time to time from members of the public, organisations pertaining to conservation of
rivers are forwarded to t&es/ImplementingAgencies concerned for appropriate
action.

(d) and (e) This Ministry is supplementing the efforts of the State
Governments in pollution abatement in various rivers through the centrally
sponsored National River Conservation Plan (NRCP), which presently covers 40
rivers in 190 towns spread over 20 states. Pollution abatement schemes implemented
under the Plan include interception, diversion and treatment of sewage; low cost
sanitation works on river banks; electric/improved wood crematoria etc. Sewage
treatment capacity of 4574 million litres per day has been created so far under
the Plan.

Statement

State-wiste details of polluted river stretches

Sl Name of Name of the River No. of
No. State polluted
stretches
1 2 3 4
1. Andhra Godavari, Krishna, Manjira, Musi, ManeXakkavagu, 9
Pradesh Pennar and Tungabhadra
Assam Bharalu, Burhidihing, Deepar bill and Katong
Chandigarh Attawa choe, Patiala ki Rao and Sukhna choe 3

Delhi Yamuna
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1 2 3 4
5. Guijarat Ambika, Anas,Amlakhadi, Bhogavo, Baleshwar Khadi,
Dhadar Daman Ganga, Khari, Kaveri, Kim, Kolak,
Mindhola, Mahi, Panam, Shedi, Sabarmati, aagi 19
6. Haryana Ghaggar Guigaon canal, Markand&)esternYamuna 5

canal, andvamuna

7. Himachal Beas, Markanda and Sukhna 3
Pradesh

8. Madhya Betwa, Chambal, Kshipra, Khan, Kalisot, 9
Pradesh Mandakini, Tons and Narmada

9. Maharashtra Bhima, Godavari, Mula and mutha, Pawana, 28

Panchganga, Patalganga, Indrayani, Koyna,
Kuntlalika, Kalu, Kanhan, KolarMithi, Tapi, Gima,
Nira, WeingangaWardha, Krishna, Purna, Nira,
Chandrabhagayenna river Ulhas, Ramgavali and Bhatsa
10. Punjab Satluj and Ghaggar
11. Tamil Nadu Adiyar, Coovum, CauveryNoyyal, Vaigai,
Tambiraparani, Bhavani and Palar
12. Uttar Yamuna, HindonWestern kali (Partly Covered), 12
Pradesh Kali nadi eastern, Bagad, Ganga, Gomti, Ramganga,
Saryu and Rihand
13. Kanataka Bhadra, Tunga, Tungabhadra, Laxmantinaha, 1
Kali, Krishna, Hundri, KunduArkavati and Malprabha

21. Chattisgarh Arpa, Seonath and Mahanadi
22. Meghalaya Kharkhala and Umtrew
23. Orissa Kathjodi, Brahmani, Mahanadi and Kuakhai

14. Manipur Nambul 1
15. Rajasthan  Bandi, Berech, Jojari, Chambal and Khetri 5
16. Uttarakhand Kosi, Dhela and Kichna and Bahalla 3
17. Jharkhand Subarnrekha and Sankh 2
18. Kerala Karamana, Puzhackal and Kadambayar 3
19. Tripura Agartala canal and Haora 2
20. Bihar Sikrana 1
3
2
4
1

24. Puducherry Arasalar
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1 2 3 4
25. West Bengal Damoday Ganga and Barakar 3
26. Nagaland Dhansiri 1
27. Sikkim Dikchu, Teesta, Maney Khola and Ranichu 4

TotAL 150

Safe disposal of toxic waste in FTL and CFL

633. SHRI M.P ACHUTHAN:
SHRI R.C. SINGH:

Will the Minister of ENVIRONMENTAND FORESTS be pleased to state:

(@ whether the Task Force appointed by the Ministry on the
Environmentally Sound Management of Mercury in the Fluorescent Lamp sector has
submitted its report;

(b) if so, the details of its findings and main recommendations; and

(c) the steps taken by Government for the safe disposal of the toxic waste
found in the fluorescent tube lights (FTL) and compact fluorescent lamps (CFL)?

THE MINISTER OF SATE OF THE MINISTRY OF ENVIRONMENTAND
FORESTS (SHRIMAI JAYANTHI NATARAJAN):

(a) to (c) Ministry of Environment and Forests had constitutdéisk Force
to evolve a policy on “Environmentally Sound Management of Mercury in
Fluorescent Lamps”A Technical Committee, constituted by thiask Force, had
prepared “Guidelines for Environmentally Sound Mercury Management in
Fluorescent Lamps Sector”. These guidelines prescribe the best practices at various
levels, such as at manufactueerlevel and include aspects relate to mercury
consumption, process technologyaw mercury distillation, on-site storage,
treatment, recycling and disposal of mercury bearing wastes, mercury spill
managementThe best practices at consurselevel include handling of used/broken
lamps, consumer awareness pertaining to collection, transport, treatment and
disposal of used fluorescent lamps.

Ministry of Environment and Forests and Central Pollution Control Board
have written to all the t8te Governments and Unioherritories to encourage
establishment of recycling units so that the fused Compact Fluorescent Lamps
(CFLs) and Fluorescent Tube Lights (FTLs) are properly collected and the mercury
is recovered and recycled scientifically and safely

Conservation of wetland in Greater Noida

634. SHRI SANJA' RAUT:
SHRI BAISHNAB FARIDA:

Will the Minister of ENVIRONMENTAND FORESTS be pleased to state:
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(@ whether it is a fact that wetland was sold in Greater Noida to a private
realty firm;

(b) if so, the details thereof;

() whether it is also a fact that the wetland was home to about 200
endangered species at Dadri; and

(d) the appropriate action the Ministry is taking to conserve the wetland
and stop construction activities?

THE MINISTER OF SARTE OF THE MINISTRY OF ENVIRONMENTAND
FORESTS (SHRIMAI JAYANTHI NATARAJAN): (a) and (b)Yes, Sir A complaint
has been received regarding reclamation of wetland habitats AkBarpur Greater
Noida byAnsal Private LimitedA Central team was sent to verify factual position
and as per report, condition no. 22 of Environmental Clearance (EC) by State Level
Environment ImpacAssessmenfuthority, U.R which states that no wetland should
be infringed during construction and operation phases and any wetland coming in
the project area should be suitably rejuvenated and conserved has not been
complied.

() Though there are no corroborative evidences to show 200 endangered
species of birds, howeveas per survey conducted by Uttar Pradesh Government in
2009 Bil Akbarpur has been identified as an important wetland covering 4 hectare
area. This wetland harbours a good concentrationAsfan Fauna in terms of
biodiversity and density and is considered to be a viable avian habitat.

(d) On the basis of field inspection, a show cause notice was issued to the
builders under Section 5 of Environment (Protectidwt, 1986 to stop any
construction/Earth Filling/land reclamation work in the vicinity of wetland and lands
having characteristics of wetlands.

Compensation for destroyed forests to MP

1635. SHRI PRABHAT JHA:
SHRIMATI HEMA MALINI:

Will the Minister of ENVIRONMENTAND FORESTS be pleased to state:

(@ whether it is a fact that compensations are given by the Central
Government to the States for plantation in new areas in place of the forest land
destroyed during the development work in the States;

(b) if so, the details thereof;

(c) whether it is a fact that a huge amount of compensation is due upon the
Central Government in lieu of the destroyed forest of Madhya Pradesh; and

(d) if so, the details thereof, and by when the compensation amount will be
released?

tOriginal notice of the question was received in Hindi.
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THE MINISTER OF SARTE OF THE MINISTRY OF ENVIRONMENTAND
FORESTS (SHRIMAI JAYANTHI NATARAJAN): (a) to (d)The Central Government
does not give compensation to the States for plantation in new areas in place of
the forest land destroyed during the development work in thesS Howeverthe
Central Government while according approvals under the Forest (Conseryatipn)
1980 for diversion of forest land for non-forest purposes stipulates conditions that
the State Government shall realize funds for creation and maintenance of
compensatory afforestation, execution of wildlife conservation plan and catchment
area treatment plan and Net Pres€alue (NPV) of the diverted forest land from
the user agency in whose favour forest land is diverted for non-forest purposes.

In compliance of the orders passed by the Hon'ble Supreme Court, funds
realized from the user agencies in lieu of the forest land diverted in their favour are
required to be transferred to tll-hoc body of the Compensatorfforestation
Management and Planninguthority (CAMPA) constituted by the Hon’ble Supreme
Court.

As on 30th June, 2011, an amount of Rs. 871.25 crores realized from the
concerned user agencies by the State Government of Madhya Pradesh have been
transferred to thad-hoc CAMPA, out of which an amount of Rs. 104.21 crores has
been released back to the State Government of Madhya Pradesh.

Sighting of tigers outside protected area in Uttarakhand

636. SHRITARUN VIJAY: Will the Minister of ENVIRONMENT AND
FORESTS be pleased to state:

(@ whether there are increasing instances of tigers being sighted outside
the protected areas in Uttarakhand,;

(b) if so, the steps Government propose to take in this regard,;

() whether the Ministry has received proposal from Uttarakhand
Government to declare Nandhor a&ldlife Sanctuary;

(d) if so, when was the proposal received; and
(e) the time within which a decision can be expected in this matter?

THE MINISTRY OF SATE OF THE MINISTRY OF ENVIRONMENTAND
FORESTS (SHRIMAI JAYANTHI NATARAJAN): (a) and (b)As per the findings
of the recent all India tiger estimation (2010), tiger occupancy has mainly been
reported in areas outside the Corbett Tiger Reserve in Uttarakhand. The State has
been advised to include areas of Ramnadarai West and Lansdowne Forest
Divisions in the buffer/peripheral area of the Corbett Tiger Reserve.

(c) to (e) No, Sir Questions do not arise.
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Performance of sewage treatment plants in different cities

637. SHRI RRIMAL NATHWANI: Will the Minister of ENVIRONMENTAND
FORESTS be pleased to state:

(@ whether any review has been conducted on the performance of sewage
treatment plants, in selected cities;

(b) if so, the details thereof;

() whether it is a fact that the sewage plants in major cities treated far less
than the sewage generated;

(d) if so, the reasons therefor; and

(e) the action taken to improve the performance of sewage treatment plants
in these cities?

THE MINISTER OF SARTE OF THE MINISTRY OF ENVIRONMENTAND
FORESTS (SHRIMAI JAYANTHI NATARAJAN): (a) and (b)As per the
performance evaluation of the Sewage Treatment Plants (STPs) carried out by CPCB
during 2011 in selected cities in the States of Uttar Pradesh, Haryana, Madhya
Pradesh, Punjab, Maharashtra, Bihar #ebst Bengal, out of 92 STPs, 26 STPs were
not found meeting the prescribed standards in respect of Bio-chemical Oxygen
Demand (BOD). The major reasons for non-compliance include lack of proper
operation and maintenance of plants due to inadequate resource mobilization by the
States/Urban Local Bodies (ULBs), lack of technical manpower and non-availability
of regular power supply

(c) and (d)According to a recent report of the Central Pollution Control Board
(CPCB), against an estimated sewage generation of about 38254 million litres per day
(mld) from the Class | cities and Class Il towns of the courting treatment
capacity is available only for 11787 mld. Creation of sewerage infrastructure for its
disposal is the responsibility of the State Governments/ULBs. Their efforts are
supplemented through Central schemes, such as National River Conservation Plan,
National Lake Conservation Plan, Jawaharlal Nehru National Urban Renewal Mission
and Urban Infrastructure Development Scheme for Small and Metiwns.

() The State Governments/ULBs and their agencies responsible for
operation and maintenance of the sewerage infrastructure including STPs, are
requested to ensure proper operation and maintenance of assets and capacity
building of staff. State Pollution Control Boards (SPCBs) are vested with the
statutory powers under th@/ater Act, 1974, to take action against defaulting
agencies.

Pending cases for environmental clearance from Gujarat
638. SHRI NA'UJI HALAJI THAKOR: Will the Minister of ENVIRONMENT
AND FORESTS be pleased to state:
(@ the number of cases which are pending for environment clearance with
the Ministry till date;
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(b) how many of them are from Gujarat;
() by when these cases are likely to be cleared; and

(d) whether Central Government intends to decentralize its power to State
Authorities for fast clearance?

THE MINISTER OF SRTE OF THE MINISTRY OF ENVIRONMENTAND
FORESTS (SHRIMAI JAYANTHI NATARAJAN): (a) and (b)A total of 832
proposals received from various States, including 43 proposals received from the
State of Gujarat are pending for environmental clearance.

(c) Project proponents are required to furnish complete information in the
Environmental ImpacAssessment (EIA) Report and Environmental Management
Plan (EMP) prepared for projects and fulfilment of other requirements of the EIA
Notification 2006 and Circulars thereunddor obtaining early environmental
clearance.

(d) The EIA Notification 2006 provides for setting up of State Level Impact

AssessmentAuthorities for environmental clearance of projects falling under
Category B listed in Schedule to the EIA Notification 2006.

Projects pending forenvironment clearance fom Sates

t639. SHRI BALA/ANT ALIAS BAL APTE: Will the Minister of
ENVIRONMENT AND FORESTS be pleased to state:

(@ the number of cases submitted by Madhya Pradesh, Chhattisgarh,
Guijarat, Karnataka and Jharkhand that are under consideration with the Ministry for
environmental clearance;

(b) the number of cases lying pending for the Ministeapproval after
completion of all formalities, the details thereof, State-wise; and

() whether there is any action plan to dispose off these cases in time-
bound manner and the details thereof?

THE MINISTER OF SRTE OF THE MINISTRY OF ENVIRONMENTAND
FORESTS (SHRIMAI JAYANTHI NATARAJAN): (a) and (b)A total of 140
proposals received from the States of Madhya Pradesh, Chhattisgarh, Gujarat,
Karnataka and Jharkhand are pending at various stages for environmental clearance.

() The steps taken for early environmental clearance include the following:

() Regular meetings of the Expekppraisal Committees are held for early
consideration of proposals received for environmental clearance.

(i) Minutes of meetings of ExpeAppraisal Committees (EACs) of various
sectors are regularly uploaded on the MOEF website.

(iiy Sector specific EIATechnical Guidance Manuals have been prepared

tOriginal notice of the question was received in Hindi.
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and uploaded on the Ministry website to facilitate better preparation of
EIA-EMP Reports by the project proponents.

(iv) A number of Circulars on the EIA Notification 2006 on the process for
obtaining environmental clearance have also been uploaded on the
MOEF website to facilitate the project proponents in preparation of EIA-
EMP reports with all relevant information.

World Bank aid for Tiger Conservation Piogramme

640. SHRIMATI T. RATNA BAI: Will the Minister of ENVIRONMENTAND
FORESTS be pleased to state:

(@ whether Government is accepting tkiéorld Banks aid for the tiger
conservation programme; and

(b) if so, the details thereof during the last three years to protect the tigers
in our country?

THE MINISTER OF SATE OF THE MINISTRY OF ENVIRONMENTAND
FORESTS (SHRIMAI JAYANTHI NATARAJAN): (a) No, Sir

(b) Question does not arise.

Environment impact assessment to industrial units

641. SHRIMATI KANIMOZHI: Will the Minister of ENVIRONMENTAND
FORESTS be pleased to state:

(@ whether Governmerd’ policy includes ordering Environment Impact
Assessment (EIA) to industrial units at the time of closure and the details thereof;

(b) if not, the reasons therefor;

() whether Government has made it mandatory to organize public meetings/
hearings to communicate the findings of EIA and to include them in the process of
oversight; and

(d) if not, the reasons therefor?

THE MINISTER OF SRTE OF THE MINISTRY OF ENVIRONMENTAND
FORESTS (SHRIMAI JAYANTHI NATARAJAN): (a) and (b) Ministry of
Environment and Forests appraises projects for grant of environment clearance in
terms of the provisions of Environment Impacsessment (EIA) Notification, 2006
in respect of the projects/activities listed thereundesised on the project
documents submitted by the project proponent including environment impact
assessment report. The generic structure of EIA docurnmgat-alia includes
anticipated environment impact and mitigation measures during construction,
operation and final de-commissioning or rehabilitation of a completed project. There
is no separate provision for Environment Impassessment at the stage of closure
of industrial units.
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(c) and (d) Public consultation is an integral component of the environment
clearance process under the EIA Notification, 2006. Public hearing process requires
the draft Environment Impa&ssessment report to be placed before the public.

Filling up of backlog vacancies

642. SHRI AMBETH RAJAN: Will the Minister of ENVIRONMENTAND
FORESTS be pleased to state:

(@ whether provision insertedide the 81Amendment to the Constitution
is being followed in the Ministry for all groupgse., GroupA to Group D;

(b) whether backlog vacancies are notified and filled up every year;
(c) the reasons, if anyfor not following the procedure; and
(d) the details of backlog vacancies filled during the past three years?

THE MINISTER OF SATE OF THE MINISTRY OF ENVIRONMENTAND
FORESTS (SHRIMAI JAYANTHI NATARAJAN): (a) Yes, Sir

(b) Backlog of vacancies are notified and filled up as per Government
instruction issued from time to time.

() Does not arise.

(d) Detail of backlog vacancies in the Ministry including attached,
subordinate offices and autonomous organisation filled during the past three years
(2009-10 to 2011-12) is as under:

DIRECT RECRUITMENT :

Classification  Scheduled Caste Scheduled Tribes Other Backward classes

of Posts No. of backlog No. of backlog No. of backlog
vacancies filled vacancies filled vacancies filled
Group ‘A 1 1 3
Group ‘B’ - - 1
Group ‘C’ 8 7 4
Group ‘D’ 1 - -
ToTAL: 10 8 8

Findings of the Committee on Jindal Ecoplis Project

643. SHRI JAI PRAKASH NARAXAN SINGH: Will the Minister of
ENVIRONMENT AND FORESTS be pleased to state:

(@ whether Government has set up a special Committee recently on Jindal
Ecoplis Project operating from the banksYamuna in Okhla, South Delhi;

(b) if so, the finding of Committee thereon;

() whether Government has received several complaints of smoke from
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Ecopiis Project thus choking several South Delhi Colonies; and
(d) if so, the action taken against the management of the project, so far?

THE MINISTER OF SRTE OF THE MINISTRY OF ENVIRONMENTAND
FORESTS (SHRIMAI JAYANTHI NATARAJAN): (a) to (d) Based on the
complaints received against the incineration of municipal waste and its likely harmful
effects on the air quality and health of people in the Sukhdear/Okhla area due
to the emissions fromWaste-to-Enggy plant at Okhla, an Expert Committee
representing members form #iTGermarTechnical Consultants (GTZ) Delhi Pollution
Control Committee, Department of Environment, Government of NCT of Delhi, NGOs
and Public representatives was constituted to look into the technical aspects of the
project. The representatives from NDMC, MCD, Ministry of New and Renewable
Enegy, Government of India and Delhi Jal Board were also invited during
deliberations of the Committee meetings. The committee completed deliberations on
various aspects and recommended that in view olWhste to Engy plant being
located in an urban agglomeration adjacent to populated areas, the operation of the
plant must ensure compliance to the emission standards prescribed in the MSW
Rules, 2000 and as assured by the proponent.

Schemes for controlling pollution

t644. SHRI RAGHUNANDAN SHARMA: Will the Minister of
ENVIRONMENT AND FORESTS be pleased to state:

(@ the names of schemes being run by Government to stop and control
widespread pollution in the States and the details thereof;

(b) whether the State Governments have put forward projects under the
above mentioned schemes before Government; and

(c) if so, the names of schemes under consideration and by when they will
be redressed, and the State-wise details thereof?

THE MINISTER OF SRTE OF THE MINISTRY OF ENVIRONMENTAND
FORESTS (SHRIMAI JAYANTHI NATARAJAN): (a) The Central Government is
implementing the following Centrally Sponsored/Central Sector Schemes to control
pollution:

SILNo. Main Scheme Sub Scheme
1. Pollution () Development and Promotion of Cledachnology
Abatement and waste Minimization Strategies

(i) Assistance for Abatement of Pollution
Environment P&L

(iif) Common Effluent Treatment Plant (CETP)
(iv) Hazardous Substance Management

T Original notice of the question was received in Hindi
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SI.No. Main Scheme Sub Scheme
2. National River () National River Conservation Programme
Conservation Plan (i) National Lake Conservation Programme

(i) National Ganga River Basifuthority
3. National Coastal
Management -

Programme

(b) and (c)Yes, Sir These are ongoing schemekhe proposals seeking
assistance under these schemes are received in the Ministry on a regular basis. The
proposals so received are considered for sanction subject to their admissibility as
per the guidelines, priorities set by Government of India and availability of funds
under the Plan.

Measures for checking desertification in the country

645. DR. GAN PRAKASH PILANIA: Will the Minister of ENVIRONMENT
AND FORESTS be pleased to state :

(@ whether dry land in India is increasing rapidind the present scenario
thereof;

(b) if so, the details thereof over the past three years, State-wise;
(c) the steps taken to check desertification, State-wise;

(d) the recommendations contained in Desertification and Land Degradation
Atlas of India (Spacé\pplication Centre, 2007) and/astelandAtlas of India, 2010
(Department of Land Resources, Ministry of Rural Development); and

(e) the follow-up action thereof?

THE MINISTER OF SARTE OF THE MINISTRY OF ENVIRONMENTAND
FORESTS (SHRIMAI JAYANTHI NATARAJAN): (a) and (b)The status of land
degradation and desertification in the country has been assessed by several
organizations, providing varied figures, the systematic spatial inventory has never
done beforeThe Desertification and Land Degradatiatias (2007) was first ever
attempt in the country to systematically carryout Desertification/land degradation
Status mapping on 1:50,000 scale in the representation sites pertaining to arid, semi
arid and dry sub humid areas, in both hot and cold regions in India.

India has a total geographic area (TGA) of 328 m ha, out of which drylands
constitute an area of 228.3 million hectares (about 69.6 %). The drylands comprise of
Arid areas covers 50.8 million hectares, Sewiid areas covers 123.4 million
hectares and Dry sub-humid areas covers 54.1 million hectares.

The Department of Land Resources has no information that dry land in India
is increasing rapidlyThe total area undgoing the process of land degradation in
India is estimated at 105.48 million hectares, which constitutes 32.07 percentage of
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India’s total land area, (source: Desertificatiomat@s Map, Spaceépplication
Centre, ISRO, Ministry of Space, 2007).
State wise information is placed at Statemerédgbelow).

As per theWastelandsAtlas of India 2010 India has about 47.22 million
hectares (mha) under wastelands. The estimated area under wasteland, for various
years is summarized below :

Year % Extent of wastelands of TGA
2000 20%
2003 17.57%
2005-06 14.91%

State-wise information is placed at StatemenSkdbelow).

() Based on the details in the Desertification and Land Degradatlaa
and WastelandAtlas of India 2010, the steps taken to check desertification, include,
implementation of following programmes inafs and U3

Integrated Watershed Management Programme (IWMP), National
Afforestation Programme (NAP), Soil Conservation in the Catchment of Raliey
Project and Flood Prone RiveMationalWatershed Development Project for Rainfed
Areas (NWDPRA), Sustainable Land and Ecosystem Management (SLEM), Fodder
and Feed Development Scheme-component of Grassland Development including
Grass Reserves, CommaAdea Development antlVater Management (CADWM)
programme, National Rural Drinking/ater Programme (NRDWP), National Project for
Repair Renovation and Restoration (RRR) \Whter Bodies,The Mahatma Gandhi
National Rural Employment Guarantee Scheme (MGNREGS), National Rural
Livelihood Mission (NRLM). Solar Photovoltaic (SPY) Programme etc.

(d) and (e) No recommendations are contained inWhstelandAtlas of
India, 2010 brought out by National Remote Sensing Centre, Hyderabad or in the
Desertification and Land Degradatiéwlas of India.



Statement-|

Desertification and Land Degradation

Processes Mass Wat Rock/ Others  Total
State Wat Ero Veg Deg Eolian Frost Shat Salinity ~Movement Logg  Bamn (ha)
1 2 3 4 5 6 7 8 9 10 11
Andhra Pradesh 2084611 2546819 1304 0 136977 0 106543 59552 17236 4964792
Arunachal Pradesh 174467 1060423 0 581798 1816688
Assam 846611 1526454 0 0 0 0 46021 2419086
Bihar 108490 104812 0 0 9466 0 188070 3646 299 414783
Chhattisgarh 707382 1894274 1235 0 647 0 521 14834 16399 2635292
Goa 1172 0 0 0 0 0 0 5073 6245
Guijarat 6790469 2737866 543322 0 3294079 0 23521 25951 13415208
Haryana/Delhi 0 0 112304 0 72063 0 50643 235010
Himachal Pradesh 97232 1918629 259 741783 0 4843 2762746
Jammu and Kashmir 207905 313304 618344 7903008 0 4447429 0 0 7428 13497418
Jharkhand 1160878 641235 0 0 0 0 3321 11357 2095 1818886
Karnataka 683450 934861 4537 0 56621 0 12883 334 1692736
Kerala 28775 60691 0 0 0 0 0 411 89877
Madhya Pradesh 1314276 2083423 0 0 2053 0 333 61990 3283 3465358
Maharashtra 9251593 4034749 0 0 45014 0 0 8371 19450 13359177

[VHEVS VACYY] 0] SIaMsuy USNIM\ 08

suonsand paueisun



Manipur 309038 1179151 0 8517 1496706
Meghalaya 94256 781036 0 0 0 0 1606 876898
Mizoram 1036 1664017 0 1665053
Nagaland 0 1065578 0 1065578
Orissa 3206507 2011038 1202 242838 2544 5107 5469236
Punjab 6049 4331 0 10380
Sikkim 20649 152924 0 154776 328349
Rajasthan 3840503 2138495 15203070 364643 4108 1383473 31875 22966167
Tamil Nadu 94794 345226 3090 1565 6353 451028
Tripura 0 667122 0 14721 681843
Uttar Pradesh 648939 167697 0 1272238 131428 12919 4282 2237503
Uttaranchal 82473 2073049 0 827279 811 2983612
West Bengal 1789721 618557 240480 11909 2660667
ToTAL 33551276 31660183 17564760 10208919 5256177 4452272 988507 1651217 153011 105486322

Table 4 : $ate-wise Htistics of the processes of desertification/land degradation
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Satement-1 1|
State-wise distribution of wastelands
(Area in sg.km.)

SI. No.  State name TGA Total WL % to TGA
1 Andhra Pradesh 275068 38788.22 14.10
2. Arunachal Pradesh 83743 5743.84 6..86
3. Assam 78438 8778.02 11.19
4, Bihar 94171 6841.09 7.26
5. Chhattisgarh 135194 11817.82 8.74
6. Delhi 1483 83.34 5.62
7. Goa 3702 496.27 1341
8. Gujarat 196024 21350.38 10.89
9. Haryana 44212 2347.05 531
10. Himachal Pradesh 55673 22470.05 40.36
11.  Jammu and Kashmir* 101387 73754.38 72.75
12.  Jharkhand 79706 11670.14 14.64
13. Karnataka 191791 14438.12 7.53
14. Kerala 38863 2458.69 6.33
15. Madhya Pradesh 308252 40042.98 12.99
16. Maharashtra 307690 38262.81 12.44
17.  Manipur 22327 7027.47 31.48
18. Meghalaya 22429 3865.76 17.24
19.  Mizoram 21081 6021.14 28.56
20. Nagaland 16579 4815.18 29.04
21. Orissa 155707 16648.27 10.69
22.  Punjab 50362 1019.50 2.02
23. Rajasthan 342239 93689.47 27.38
24.  Sikkim 7096 3280.88 46.24
25.  Tamil Nadu 130058 9125.56 7.02
26.  Tripura 10486 1315.17 1254
27.  Uttarakhand 53483 12790.06 2391
28.  Uttar Pradesh 240928 10988.59 4.56
29. West Bengal 88752 1994.41 2.25
30.  Union Territory 9490 337.30 355

TotaL 3166414 472261.65 1491

* Unsurveyed areas (J&K): 120849.00 Total geographical area : 3287263.00
Source: 1:50,00Masteland Map£2005-06prepated based on IRB6, LISS Il Thee season
data.
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Danger to wildlife corridor in Rajasthan

646. SHRIMATI MAYA SINGH: Will the Minister of ENVIRONMENTAND
FORESTS be pleased to state:

(@ whether it is a fact that the canal project to connect Kushalipuranalla to
the Mansarovar Dam in the Ranthambhor National Park threatens to destroy the
crucial corridor that links the Ranthambhor National Park to the Sawai Mansingh
Sanctuary and is in violation of th¥ildlife and ForestAct;

(b) if so, the reasons therefor; and
(c) the details of action Ministry has taken in this regard?

THE MINISTER OF SARTE OF THE MINISTRY OF ENVIRONMENTAND
FORESTS (SHRIMAI JAYANTHI NATARAJAN): (a) to (c)The area of the said
canal project falls under the core area of the Ranthambhore Tiger Reserve, notified
under section 3% of theWild Life (Protection)Act, 1972, as amended in 200khe
project was placed for consideration before the Standing Committee of National
Board forWildlife (NBWL), in its meeting held on 14.10.2D1Although the proposal
stands recommended by th&at® Board forwildlife, Chief Wildlife Warden of the
State and the Nationaliger ConservatiorAuthority, no final view on the project
was taken by the Standing Committee.

Wetlands in the county

647. DR. GAAN PRAKASH PILANIA: Will the Minister of ENVIRONMENT
AND FORESTS be pleased to state:

(@ the total number of wetlands in the country;

(b) the details of prominent wetlands;

(¢) the importance for fisheryclimate, environment and ecology;

(d) the commitment of India as a signatory of the Ramsar Convention;

(e) the steps taken to conserve wetlands; and

(H the above statistics pertaining to mangroves in the country?

THE MINISTER OF SARTE OF THE MINISTRY OF ENVIRONMENTAND
FORESTS (SHRIMAI JAYANTHI NATARAJAN): (a) As reported by Space
Application Center (SAC)Ahmedabad in their NationalWetland Inventory and
Assessment Report published in June, 2011, there are 757060 wetlands occupying an
area of 15260572 hectares in the courfhis also includes 3806 mangroves with an
area of 471407 hectares.

(b) Ministry has identified 115 wetlands and 38 Mangroves in the country
for conservation and management. The list of these prominent wetlands is given in
Statement $eebelow).

() Wetlands play a prominent role in acting as nurseries for fisheries, in
mitigation of floods, wastewater treatment, recharging of aquifers and acting as filter
for nutrients. They also provide niche for aquatic biodiversity and any intervention
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in their hydrological regimes result in their ecological degradatdetlands are also
subjected to vagaries of climate change through receding of glaciers effecting
ecology and environment of the upstream and downstream areas.

(d) As a signatory to the Ramsar Convention, we are committed for
conservation and wise use of wetlands through National and International
cooperation for achieving their sustainable development.

() Ministry of Environment and Forests has identified51Wetlands
covering 26 ®tes/UB and 38 Mangrove forests covering 1@at8s/UF for
conservation under National Programmes. 100% assistance is provided to the
concerned State Governments for undertaking various conservation activities like
survey and demarcation, afforestation, natural regeneration and restoration
catchment area treatment, water management, protection measures, fisheries
development, weed control, wildlife conservation, pollution abatement,
eco-development and education and awareness activities, etc. This is supplemented
by research and developmental activities.

In order not to use wetlands beyond their carrying capaitiey Government
has very recently notifielVetlands (Conservation and Management) Rules 281.0.
the State Governments have been advised to notify all wetlands so that they are
regulated as per these rulesn amount of Rs. 102.39 crores has been released
during Eleventh Fiverears Plan for conservation of wetlands.

() The statistics pertaining to mangroves is already covered under (a) to
(e) above.

Statement

List of identified wetlands

SI.No. States/UnionTerritories Sl. No. Name ofWetlands

Andhra Pradesh
Assam

Kolleru
Deepar Beel
Urpad Beel
Sone Beel
Kabar
Barilla

3. Bihar

KusheshwarAsthan

4. Guijarat Nalsarovar

© © N o g s~ W DN PRE

Great Rann of Kachh

[
©

Thol Bird Sanctuary

[EEN
=

Khijadiya Bird Sanctuary
Little Rann of Kachh

[
N
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SI.No. States/UnionTerritories Sl. No. Name ofWetlands

13. Pariej
14. Wadhwana
15. Nanikakrad

5. Haryana 16, Sultanpur
17. Bhindawas
6. Himachal Pradesh 18. Renuka

19. Pong Dam
20. Chandratal

21. Rewalsar
22. Khajjiar
7. Jammu and Kashmir 23. Waullar

24. Tso Morari

25. Tisgul Tso and Chisul Marshes
26. Hokersar

27. Mansar-Surinsar

28. Ranjitsagar

29. PangongTsar

30. Gharana

31. Hygam,

32. Mirgund

33. Shalbugh

34. Chushul and Hanley

8. Jharkhand 35. Udhwa
36. Tilaiya Dam
9. Karnataka 37. Magadhi
38. Gudavi Bird Sanctuary
39. Bonal
40. Hidkal and Ghataprabha
41, Heggeri
42 Ranganthittu
43 K.G. Koppa wetland
10. Kerala 44, Ashtamudi
45 Sasthamkotta

46. Kottuli
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SI.No. States/UnionTerritories Sl. No. Name ofWetlands

47. Kadulandi
48. Vembnad Kol
11. Madhya Pradesh 49, Barna
50. Yashwant Sagar
51. Wetland of Ken River
52. National Chambal Sanct.
53. Ghatigaon
54. Ratapani

55. DenwaTawa wetland
56. Kanha Tiger Reserve
57. Pench Tiger Reserve

58. Sakhyasagar

59. Dihaila
60. Govindsagar
61. Sirpur

12. Maharashtra 62. Ujni

63. Jayakawadi
64. Nalganga wetland

13.  Manipur 65. Loktak

14 Meghalaya 66. Umiam lake

15. Mizoram 67. Tamdil
68. Palak

16.  Orissa 69. Chilka
70. Kuanria wetland
71. Kanjia wetland

72. Daha wetland
73. Anusupa

17.  Punjab 74. Harike
75. Ropar
76. Kanjli
77. Nangal
18. Rajasthan 78. Sambhar

19.  Sikkim 79. Khechuperi Holy Lake
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SI.No. States/UnionTerritories Sl. No. Name ofWetlands
80. TamzeWetland
81. TembaoWetland Complex
82. PhendangNetland Complex
83. Gurudokmarwetland
84. Tsomgo wetland
20.  Tamil Nadu 85. Point Calimere
86. Kaliveli
87. Pallaikarni
21.  Tripura 88. Rudrasagar
89. Gumti reservoir
22.  Uttar Pradesh 0. Nawabganj
91. Sandi
92. Lakh Bahoshi
93. Samaspur
94. Alwara Wetland
95. Semarai Lake
96. Nagaria lake
97. Keetham Lake
98. Shekha wetland
99. Saman Bird Sanctuary
100. Sarsai Nawar
101. Patna Bird Sanctuary
102. Chandotat
103. Tal Bhaghel
104.. Taal Ganbhirvan andlaal Salona
105. Aadi Jal Jeev Jheel
23.  Uttaranchal 106. Ban Ganga JhilmiTal
107. Asan
24.  West Bengal 108. East CalcuttaMetland
109. Sunder bans
110. Ahiron Beel
111. Rasik Beel
112, Santragachi
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SI.No. States/UnionTerritories Sl. No. Name ofWetlands

113. Patlakhawa-Rasomati
25.  Chandigarh (UT) 114. Sukhna
26.  Puducherry (UT) 115. Ousteri lake

List of identified Mangroves:

SI.No. States/UnionTerritories  Sl.No. Mangroves
1 Andhra Pradesh 1 Coringa
2. East Godavari
3. Krishna
2. Guijarat 4. Gulf of Kutchh
5. Gulf of Khambhat
6. Dumas-Ubhrat
3. Goa 7. Goa
Karnataka 8. Coondapur
9. Dakshin Kannada/Honnavar
10. Karwar
11 Manglore Forest Division
5. Kerala 12. Vembanad
13. Kannur (Northern Kerala)
6. Maharashtra 14. Achra-Ratnagiri
15. Devgarh-\fay Durg
16. Veldur
17. Kundalika-Revdanda
18. Mumbra-Diva
19. Vikroli
20. Shreevardhan
21 Vaitarna
22. Vasai-Manori
23. Malvan
7. Orissa 24, Bhaitarkanika
25. Mahanadi
26. Subernarekha
27. Devi-Kauda
28. Dhamra
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SI.No. States/UnionTerritories  Sl.No. Mangroves
29. Mangrove Genetic Resources Centre
30. Chilka

8. Tamil Nadu 31. Pichavaram

32. Muthupet
33. Ramnad

34. Pulicat
35. Kazhuveli
9.  West Bengal 36. Sunderbans

10. Andaman and Nicobar (UT) 37. North Andamans
38. Nicobar

Conference of BRICS countries on global climate change regime

648. SHRI N.K. SINGHWIll the Minister of ENVIRONMENTAND FORESTS
be pleased to state:

(@ whether India had convened a conference of the BRICS grouping
countries to arrive at a common strategy on the proposed new global climate
change, regime;

(b) if so, the details thereof and the outcome of the talks;

() whether a common strategy has been adopted; and

(d) if so, the details thereof?

THE MINISTER OF SRTE OF THE MINISTRY OF ENVIRONMENTAND
FORESTS (SHRIMAI JAYANTHI NATARAJAN): (a) to (d) India had convened a
meeting of BASIC (Brazil, SoutAfrica, India, China) countries on 13-14 Febryary
2012 in New Delhi to discuss the outcomes of the climate change conference held at
Durban in December 2012 and decide a strategy for future actions on climate change
related issues.

The Ministers from BASIC Countries adopted a Joint Statenfeeelielow)
covering issues related to second commitment period of Kyoto Protocol, Durban
Platform, unresolved issues of equityade and technology related intellectual
property rights, Review of implementation of the United Nations Framework
Convention on Climate Change, Green Climate Fund and inclusion of international
aviation in the European UnianEmissionTrading Scheme.



90 Written Answers to [RAJYA SABHA] Unstarred Questions

Statement

Joint Statement Issued at the Conclusion of 18 Basic Ministerial Meeting
on Climate Change

February 13-14, 2012
New Delhi, India

1. The 10th BASIC Ministerial Meeting on Climate Change was held in
New Delhi on February 13-14, 2012. H.E. Ms. Jayanthi Natarajan,
Minister of Environment and Forests of India, H.E.. Miie Zhenhua,

Vice Chairman, National Development and Reform Commission of China,
H.E. Mr. Francisco Gaetani, Deputy Minister of Environment of Brazil,
Mr. Alfred JamesWills, Chief Climate Change Negotiator of Soutfrica

and Ambassador Mxakato-Diseko as representative of COP-17 President
participated in the meeting. In line with ‘BASIC-Plus’ approach, Qatar
(as incoming President of COP-18), Swaziland (as Chaifradfa Group

of negotiators and as a member of LDCs) and Singapore (as member of
AoSIS) were invited and participated in the meeting as obseigesia

(as Chair of G-77 and China) was also invited.

2. BASIC Ministers appreciated the outcome of the Durban Conference
and the role played by Souitfrica as Presidency of COP-17. Ministers
recognized that the Durban conference, represented a significant step
forward and helped operationalize several of the Cancun decisions such
as Green Climate Fund (GCFAdaptation Committee,Technology
Executive Committee and the Climalechnology Centre and Networks
(CTCN), the Standing Committee on Finance and the arrangements for
transparency

3. Ministers welcomed in particulathe agreement on the 2nd commitment
period of the Kyoto Protocol, and, stressed that the presentation by
May 2012 byAnnex-l1 parties of information on their economy wide
guantified emission reduction objectives (QELROs) with a view to
adopting an amendment fnnex-B of Kyoto Protocol is an important
and necessary first step for the success of the process agreed to at
Durban. Ministers reiterated that the flexible mechanisms of the Kyoto
Protocol would be available to only thogennex-1 parties that have
established quantified emissions reduction commitments in the 2nd
commitment period. Ministers also emphasized that the non-KP
Annex-l parties too must undertake comparable commitments under
internationally agreed rules of accounting, measurement, reporting,
verification and compliance.

4. Ministers regretted the announcement by Canada, within a few days
after the conclusion of the Durban Conference, withdrawing from the
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Kyoto Protocol. Ministers observed that the Kyoto Protocol is not only

a cornerstone of the international climate regime but a legally binding
agreement under the UNFCCC and that any attempts by developed
countries to casually set aside their existing legal commitments while
calling for a new legally binding agreement seriously questions their

credibility and sincerity in responding to the climate crisis.

5. Ministers recognized that the Durban Platform offers a clear opportunity
for an equitable, inclusive, effective and strengthened climate change
regime. Ministers emphasized that the agreement on the Durban Platform
was part of a carefully balanced package of ‘mutual reassurances’
between the parties. They reaffirmed that the process launched at
Durban is not to renegotiate or rewrite the Convention and that this
process and its outcome shall be under the Convention and in full
accordance with all its principles and provisions, in particular the
principles of equity and common but differentiated responsibilities and
respective capabilities. Ministers welcomed the fact that a compromise
was reached at the last minute at Durban to develop a protocol, another
legal instrument or an agreed outcome with legal force under the
Convention. Ministers noted that the scope of work of Durban Platform
has to be defined in advance of the conclusion of the work of the two
AWGs.

6. Ministers stressed that unresolved issues such as edrage and
technology-related IPRs etc. must not fall-off the table and remain part
of the negotiations.

7. Ministers noted that developing countries are fully committed to playing
their part in the global fight against climate change and have presented
actions which express significant ambition to reduce emissions.
Ministers stressed that developed countries must rise up to their
historical responsibilities and take the lead in the fight against climate
change by undertaking robust and ambitious mitigation commitments
consistent with science and in accordance with the principles of equity
and common but differentiated responsibilities and respective
capabilities under the Convention.

8. Ministers stressed that equity is a cornerstone of the international
efforts at combating climate change and welcomed the decision at
Durban to oganize a workshop on ‘Equitablccess to Sustainable
Development’. They stressed that equity must remain an essential
element of the work moving forward in the UNFCCC process.

9. Ministers reiterated the importance of the Review of the implementation
of the Convention, in accordance with its principles and provisions.
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10.

11.

12.

13.

14.

Ministers stressed that the clear mandate provided by.1I8GR this
regard must be respected. Ministers reaffirmed the important role of the
findings of the fifth Assessment Report (AR-5) of the Inter
Governmental Panel on Climate Change (IPCC) in informing the process
of implementation of the various decisions of COP-17.

Ministers welcomed the operationalization of the Green Climate Fund
and called for its early capitalization. They urged the developed
countries to honor their commitments to provide US$ 30 billion as fast
start funding and US$ 100 billion per year by 2020. They also stressed
the urgency of securing long-term finance for developing countries
including for implementation ofAdaptation Framework, national

adaptation planning and REDD+. Ministers welcomed the setting up of
a platform for discussions of long-term finance under the UNFCCC.

Ministers noted with deep concern and reiterated their firm opposition
to the inclusion of international aviation in the European Union
Emissions Trading Scheme (EU-ETS) which violates international law
including the principles and provisions of UNFCCC and runs counter to
multilateralism. Ministers noted that the unilateral action by EU in the
name of climate change was taken despite strong international
opposition and would seriously jeopardize the international efforts to
combat climate change. The Ministers recognized the threat of similar
unilateral measures being considered by developed countries in the
name of climate change in the area of international shipping and
expressed their concern.

Ministers recalled the first ever statement made by China on behalf of
the BASIC countries at Durban and pledged to continue and deepen
their cooperation and coordination in the discussions leading up to
COP-18 at Doha. In view of the ongoing negotiations for the Rio+20
Conference on sustainable development, Ministers agreed that the
BASIC countries should enhance their discussions, on Rio+20 issues as
well.

Ministers emphasized that BASIC countries as part of G-77 and China
are extremely vulnerable to the adverse impacts of climate change and
therefore share the deep concern of SIDS, LDCs Afitta. The
Ministers reaffirmed the need to maintain and strengthen the unity of
G-77 and China as the unified voice of developing countries in the
climate change negotiations.

Ministers welcomed the &dr by SouthAfrica to host the 1th
BASIC Ministerial Meeting on climate change in the second quarter of
2012.
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Mandatory emission trading system for airlines

649. SHRIA.A. JINNAH: Will the Minister of ENVIRONMENT AND
FORESTS be pleased to state:

(@ Whether India opposed the European Ursoptoposal to cap planet
warming gases under its emission trading system and make it mandatory for airlines
to buy carbon credits equipment for the carbon dioxide emitted by aircraft while
flying over the region;

(b) if so, the details thereof;

() whether many countries including the US, China and Gulf countries
have also opposed this move; and

(d) if so, the details thereof?

THE MINISTER OF SARTE OF THE MINISTRY OF ENVIRONMENTAND
FORESTS (SHRIMAI JAYANTHI NATARAJAN): (a) to (d) India has opposed the
step taken by European Union (EU) to include international Civil aviation emissions
in their Emission Trading Scheme. India consider the EU action as a unilateral
measure and in violation of the Chicago Convention and the provisions of United
Nations Framework Convention on Climate Change (UNFCCC). The Government has
conveyed its strong protest to the European Union on this unilateral measure both
at multilateral and bilateral level. India is a party to the joint declarations issued in
Delhi and Moscow by a group of like-minded member states of International Civil
Aviation Oganization (ICAO) that are opposed to the &ldecision.

The joint declaration that was adopted in a meeting of like-minded countries
held on Feb 21-22, 2012 in Moscow was supported by 32 countries that includes US,
China and Gulf countries. The joint declaration recommends a basket of measures
that can be taken in retaliation of EUaction, and includes invoking dispute
resolution mechanism under the Chicago Convention, prohibiting the airlines from
participating in the EW scheme, and submission of data/flight details, and
reviewing the bilateral air services agreements.

Conversion of loans into equities by Kingfisher airlines

650. SHRIMATT KUSUM RAI: Will the Minister of FINANCE be pleased to
state:

(@ whether it is a fact that SBI and other PSU banks have extended a
Rs. 1200 crore lifeline by converting loans to the Kingfishiglines into equity even
though most of the banks have termed their loans to that companyAas NP

(b) if so, the reasons therefor and the rationale behind public money being
used for the purpose;

() whether a investigation by CBI/CVC/JPC would be conducted into the
conversion of bank debt into equity shares of Kingfishelines at a far higher
price than its market value; and

(d) if not, the reasons therefor?
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THE MINISTER OF SATE IN THE MINISTRY OF FINANCE (SHRI NAMO
NARAIN MEENA): (a) to (d) State Bank of India, Leader of Consortium of lender
banks, has informed that no such lifeline has been extended to Kinghishees
Ltd. by them during the current financial year

Recommendation of Eleventh Finance Commission
1t651: SHRIASHK ALI TAK: Will the Minister of FINANCE be pleased to
state:

(@ whether Government proposes to include the remaining amount in
Calamity Relief Fund (CRF) at the end of financial year 2004-05 in the state plan
according to the recommendations of Eleventh Finance Commission;

(b) if so, by when the orders will be issued; and

(¢) if not, the reasons therefor?

THE MINISTER OF SRTE IN THE MINISTRY OF FINANCE (SHRI NAMO
NARAIN MEENA): (a) No such proposal is under consideration.

(b) and (c) Do not arise.

Impact of interest rate hike on exchange value of rupee

1652. SHRIMATI HEMA MALINI:

SHRI PRABHA JHA:

Will the Minister of FINANCE be pleased to state:

(@ whether it is a fact that the rupee is persistently depreciating against
dollar and it had touched its all time minimum recently;

(b) if so, the details thereof;

() whether it is a fact that persistent depreciation of rupee is due to regular
increase in interest rate by the Reserve Bank of India (RBI);

(d) if so, the details thereof; and

(e) if not, the details thereof?

THE MINISTER OF SATE IN THE MINISTRY OF FINANCE (SHRI NAMO
NARAIN MEENA): (a) and (b) In the current fiscal 2011-12, the rupee has shown
depreciating trend betweekugust and December 2D%as indicated belowhe main
reasons for rupee depreciation were the supply-demand imbalance in the domestic
foreign exchange market on account of slowdown in Fll inflows, strengthening of

US dollar in the international market due to gsde haverstatus of US Treasuries
and heightened risk aversion due to the euro area sovereign debt crisis.

The Reserve Bank of India has taken a number of steps to augment supply of
foreign exchange and to curb speculation in the foreign exchange market to stem
rupee declineAs a result of this rupee has stabilized in recent months as indicated
below

tOriginal notice of the question was received in Hindi.
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SLNo.  Month Rs. per US Appreciation (+) / Depreciation (-)
dollar* over previous month
1. July 2011 44.42 (+) 0.9
2. August 2011 45.25 (-) 1.8
3. September 2011 47.63 (-) 5.0
4, October 2011 49.26 () 3.3
5. November 2011 50.86 (-) 31
6. December 2011 52.68 (-) 35
7. January 2012 51.34 (+) 2.6
8.  February 2012 49.17 (+) 4.4

*Average of buying and selling rates reported by Foreign Exchange DAakwreiation of
India (FEDAI)

(c) to (e) Gauging the impact of interest rate hike on exchange rate may not
be pertinent in the case of India as its capital account is only partially convertible.
Moreover there are many “push” and “pull” factors that influence capital inflows
into India, which in turn have an impact on the exchange rate.

Bringing down of fiscal deficit
653. SHRI UPENDRAKUSHWAHA:
DR. K. P RAMALINGAM:

Will the Minister of FINANCE be pleased to state:

(@ whether the Governor of RBI has cautioned Government that excessive
borrowing is bad and urged to put a cap on the public debt as it would hurt growth;

(b) if so, the action taken on the advice of Goveriiisl;

() whether Governmerst’fiscal deficit in 201-12 is expected to exceed the
budget estimate of 4.6 per cent of the GDP on account of subdued receipts and
overshooting of the subsidy bill by at least Rs. 1 lakh crore over and above the
original projection; and

(d) the measures being taken to bring down fiscal deficit?

THE MINISTER OF SATE IN THE MINISTRY OF FINANCE (SHRI NAMO
NARAIN MEENA): (a) In its ‘Third Quarter Review of Monetary Policy for thear
2011-12 released on Jan 24, 2012, by Reserve Bank of India, it was mentioned, ‘the
fiscal deficit of the government has remained elevated since 2008-09. If the increase
in government borrowing already announced is an indication, the gross fiscal deficit
for 2011-12 will overshoot the budget estimate substantialfythe current juncture
when there is a need to boost private investment, the increase in fiscal deficit could
potentially crowd out credit to the private sectbloreover slippage in the fiscal
deficit has been adding to inflationary pressures and it continues to be a risk for
inflation.
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(b) The Government of India has been pursuing the path of fiscal
consolidation since 2010-11 and fiscal deficit declined from 6.5 per cent of GDP in
2009-10 to 4.9 per cent of GDP in 2010-11. The budget for 2011-12 had estimated
fiscal deficit to come down to 4.6 per cent of GDP in 2011-12. The budget for 2012-
13 has revised the estimates of fiscal deficit for 2011-12 to 5.9 per cent of GDP and
it is estimated to decline to 5.1 per cent of GDP in 2012-13.

() The budget for 2012-13 has indicated that the fiscal balance deteriorated
in 2011-12 due to slippage in tax revenues and increased subsidies.

(d) The budget for 2012-13 stated that fiscal consolidation requires efforts
both in terms of a rise in the tax-GD&io and lowering of the expenditurowards
the latter a ‘Medium-Term Expenditure Frameworkigdement, setting a three year
rolling target for expenditure indicators with a view to prioritise resource allocation is
being introduced as a part of the amendments to the Fiscal Responsibility and
Budget ManagemenAct. The budget for 2012-13 also announced that the
Government has decided from 2012-13 to fully provide for the subsidies related to
food and for administering the Food Securitgt. All other subsidies would be
funded to the extent that they can be borne by the economy without any adverse
implications and would restrict the expenditure on Central subsidies to under 2 per
cent of GDP in 2012-13. Over the next three years, it would be further brought down
to 1.75 per cent of GDP

Circulation of fake coins

t654. DR.YOGENDRA P. TRIVEDI: Will the Minister of Finance be pleased
to state:

(@ whether after fake currency notes, the fake coins too, have begun to
come in circulation in the country now;

(b) whether one such case has come to light in Mumbai; and

(c) if so, the date on which the said case was unearthed along with the
details of action taken by Government ?

THE MINISTER OF SRTE IN THE MINISTRY OF FINANCE (SHRI NAMO
NARAIN MEENA): (a) Yes Sir Certain instances of fake coins have been reported.

(b) No, Sit
() Does not arise.

Decline in disbursal of agricultural loan to marginal farmers

1655.SHRI N. BALAGANGA:
SHRI BALAVANT ALIAS BAL APTE:

Will the Minister of FINANCE be pleased to state:
(@ the details of financial institutions engaged in lending to agricultural

T Original notice of the question was received in Hindi
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sector and the extent of loans disbursed in current year bank-wise and
State-wise;

(b) whether such cases have come to notice where loan applications of
farmers have been rejected due to low rate of repayment of loans;

(c) if so, the details thereof;

(d) whether loan disbursement to small and marginal farmers have declined
during aforesaid period; and

(e) if so, the details thereof alongwith reasons being taken by Government
in this regard?

THE MINISTER OF SATE IN THE MINISTRY OF FINANCE (SHRI NAMO

NARAIN MEENA): (a) The Agency-wise details of the agriculture creditgeir in
2011-12 and achievement made upto 31st Decen#fdi are given as under:

(Rs. crore)

Agency Target Disbursement

Total Comm. Banks 3,55,000.00 2,35,880.42
Total Cooperative Banks 69,500.00 5,049.50
RRBs 50,500.00 39,786.01

TotaL 4,75,000.00 3,40,715.93

The State-wise/Agency-wise details of ground level disbursements are given
in Statement $eebelow).

(b) and (c) Loan disbursements are made by banks keeping in mind the
guidelines of RBI on defaulters of loans.

(d) and (e) The details of loan disbursement to small and marginal farmers
during the years, 2009-10, 2010-11 are as under:

Year Total Number of Loan disbursed Of which Loan disbursed to
a/c. Financed (Rs. crore) SF/IMF SF/MF (Rs. crore)
(inlakh) accounts (in lakh)
1 2 3 4 5
2009-10 482.30 384,514.20 284.73 118,277.11
2010-11 549.60 468,291.28 334.67 163,189.65

It can be observed from the above table that disbursement to small and
marginal farmers are showing an increasing trend.
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Statement

State-wise/Agency-wise Ground Level Credit disbursements by Cooperative Banks
and RRBs under agriculture and allied activities durid@l1-12
as on31.12.2011.

(Rs. crore)
Sl. Name of the SCB/ LDBs Total Total
No. State/UTs CCBs Cooperatives RRBs Agriculture
(SCB+LDB) Credit
1 2 3 4 5 6 7
1. Chandigarh UT 0.00 0.00 0.00 0.00 0.00
2. New Delhi 511 0.00 511 0.00 511
3. Haryana 4591.71  303.72  4895.43 2175.88 707131
4. Himachal Pradesh 314.69 2812 34281 180.23 523.04
5. Jammu and Kashmir 347 3.82 7.29 81.89 89.18
6. Punjab 10925.61 27597 11201.58 234451  13546.09
7. Rajasthan 612721 14839 6276.11 3900.82 10176.93
Northern Region 21967.80 760.52 22728.31 8683.33 31411.65
8. Arunachal Pradesh 0.59 0.00 059 1.29 1.88
9. Assam 17.90 0.00 17.90 165.14 183.03
10. Manipur 223 0.00 223 131 354
11. Meghalaya 4.46 0.00 4.46 5.90 10.36
12. Mizoram 11.14 0.00 11.14 4.66 15.80
13. Nagaland 14.65 0.00 14.65 192 16.57
14. Tripura 7.56 0.13 7.69 34.25 41.94
15. Sikkim 240 0.00 240 0.00 240
North Eastern Region 60.93 0.13 61.06 214.47 275.53
16. Bihar 310.85 0.00 310.85 3655.14 3965.99
17. Jharkhand 0.00 0.00 0.00 172.17 172.17
18. Orissa 2850.95 000 2850.95 76643  3617.39
19. West Bengal 1002.10 12208 1124.18 1153.44 2277.62
20. Andaman and Nicobar# 21.36 0.00 21.36 0.00 21.36
Eastern Region 4185.26 122.08 4307.34 5747.18 10054.52

21. Madhya Pradesh 6447.27 5481  6502.08 2565.98 9068.06
22. Chhattisgarh 1215.19 125 121644 318.55 1534.99
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1 2 3 4 5 6 7
23. Uttar Pradesh 301463 38332 3397.96 6168.21 9566.17
24. Uttarakhand 830.50 0.00 830.50 129.96 960.46
Central Region 11507.59 439.39 11946.98 9182.71 21129.69
25. Guijarat 513476 10715 524191 1090.71 6332.62
26. Dadra and Nagar 0.00 0.00 0.00 0.00 0.00
Haveli UT
27. Daman and Diu UT 0.00 0.00 0.00 0.00 0.00
28. Goa 1841 0.00 1841 0.00 1841
29. Maharashtra 8586.90 000 8586.90 716.77  9303.87
Western Region 13740.07 107.15 13847.22 1807.49 15654.71
30. Andhra Pradesh 4867.58 0.00 4867.58 5606.07 10473.65
31. Karnataka 329287 102.77  3395.64 3440.03 6835.67
32. Kerala 113470 21863  1353.34 2394.73 3748.07
33. Lakshadweep UT 0.00 0.00 0.00 0.00 0.00
34. Puducherry 7.69 0.01 7.70 90.66 98.36
35. Tamil Nadu 2534.20 0.13 2534.33 2619.34 5153.67
Southern Region 11837.05 321.54 12158.59 14150.83 26309.42
TotAL 63298.70 1750.80 65049.51 39786.01104835.51
Commercial Banks * 0.00 0.00 0.00 0.00 235880.42

63298.70 1750.80 65049.51  39786.01 340715.93

*Commercial Banks disbursement particulars received from IBA. State-wise details are not
available.
# Data available upto November 2011
Measures for encouraging savings
656. DR. K.R RAMALINGAM:
SHRI UPENDRAKUSHWAHA:

Will the Minister of FINANCE be pleased to state:

(@ whether bankers have sought changes in tax laws to woo fixed deposits
and if so, the details of action Government proposes to take in the matter;

(b) the details of measures Government proposes to take to introduce to
woo low income group persons for more savings; and

() whether there is any proposal to decrease the age of super senior citizen
from 80 to 75 years and if not, the reasons therefor?
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THE MINISTER OF SRATE IN THE MINISTRY OF FINANCE (SHRI S.S.
PALANIMANICKAM): (a) Yes, SirA suggestion has been received for reducing the
lock-in period for term deposits eligible for deduction under section 80C of the
IncomeTax Act from 5 years currentlyto 3 years, at par with Equity-Linked Savings
Schemes (ELSS) of mutual funds. Howewbe suggestion was not found feasible.

(b) Under the current provisions of section 80C of the Incdrae Act,
deduction from the total income upto an aggregate of one lakh rupees is available
on account of various savings/investment instruments, including:

(1) life insurance policy;

(2) contract for a deferred annuitgot being an annuity plan, on the life of

specified persons specified;

(3) provident fund to which the Provident Fun@lst, 1925 applies;

(4) any provident fund set up by the Central Government;

(5) recognised provident fund;

(6) approved superannuation fund;

(7) subscription to any such security of the Central Government or any
specified deposit scheme of that Government;

(8) subscription to savings certificate notified by the Central Government;

(9) subscription to deposit scheme or as a contribution to pension fund set
up by the National Housing Bank and notified by the Central
Government;

(10) subscription to deposit scheme of a public sector company which is
engaged in providing long-term finance for construction or purchase of
houses in India for residential purposes; or any authority constituted in
India by or under any law enacted either for the purpose of dealing with
and satisfying the need for housing accommodation or for the purpose
of planning, development or improvement of cities, towns and villages,
or for both;

(11) units in specified mutual funds, including equity-linked saving schemes
of mutual funds;

(12) term deposit for a fixed period of not less than five years with a
scheduled bank;

(13) subscription to bonds issued by the National BankAfgriculture and
Rural Development as notified by the Central Government;

(14) deposit in an account under the Senior Citizens Savings Scheme Rules,
2004;

(15) five year time deposit in an account under the Post Office Time Deposit
Rules, 1981.

(¢) There is no such proposal.
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RBI directive on dormant account in banks

657. SHRI UPENDRAKUSHWAHA:
DR. K.P RAMALINGAM:
SHRI SANJA’ RAUT:

SHRI GOVINDRAOADIK:

Will the Minister of FINANCE be pleased to state:

(@ whether RBI has asked banks to locate and refund unclaimed deposits
estimated at over Rs. 1700 crore and instructed banks to play a more pro-active role
in finding the whereabouts of the account holders of unclaimed deposits or
inoperative accounts in public interest;

(b) whether RBI has advised banks to display the list of unclaimed deposits
which are inactive or inoperative for ten years or more on their websites by 30 June
and to keep their websites updated at regular intervals; and

() the details of safeguards taken by the banks to ensure that the
claimants are genuine?

THE MINISTER OF SATE IN THE MINISTRY OF FINANCE (SHRI NAMO
NARAIN MEENA): (a) and (c) Reserve Bank of India (RBI) hase its circular
datedAugust 22, 2008 and July 01, Z0dlirected the banks to play a more pro-active
role in finding the whereabouts of the account holders, whose accounts have
remained inoperative and has provided detailed guidelines to the banks dealing with
inoperative accounts. These circulars are available on the RBI website
www.rbi.omg.in.

(b) RBI has,vide their circular dated 7th Februar®012, advised the banks
to display the list of unclaimed deposits/inoperative accounts which are inactive/
inoperative for ten years or more on their respective website. The list so displayed
on the websites must contain only the names of the account holder(s) and his/her
address in respect of unclaimed deposit/inoperative accounts. Banks have been
advised to give on the same website, the information on the process of claiming the
unclaimed deposit/activating the inoperative account and the necessary forms and
documents for claiming the same. The banks have been advised to complete this
process by June 30, 2012 and keep their websites updated at regular intervals.

Delay in clearance to the insurance products
1658. SHRI RA/I SHANKAR PRASAD:
SHRI SHNANAND TIWARI:
Will the Minister of FINANCE be pleased to state:

(@ whether it is a fact that it takes a lot of time to give clearance to
insurance products in the country;

tOriginal notice of the question was received in Hindi.



102 Written Answers to [RAJYA SABHA] Unstarred Questions

(b) if so, the details thereof and the longest and the shortest duration of
time taken to clear products during the last three years;

() whether the popularity of this industry could be increased by reducing
time in clearing products; and

(d) if so, the reaction of Government thereto and whether Government
would take action to expedite the clearance of products?

THE MINISTER OF SATE IN THE MINISTRY OF FINANCE (SHRI NAMO
NARAIN MEENA): (a) The insurance companies are mandated to take prior approval
from the Insurance Regulatory and Developm&athority (IRDA) of the product
before launching.

As per File and Use Guidelines, the insurance companies are required to
launch products after allowing for 60 days for non-life and 30 days for life for
clearance by the IRDA. Several times, howetee full details of the product, which
are required in order to assess the product, are not furnished and consequently
there is delay

The time lag for this process depends on the complexity of the product, the
price, features, benefits and terms and conditions of the product.

(b) The shortest and longest time taken for product approval (from date of
receipt to date of clearance) is in the ranges of 2 days to 1708 days, with an average
time-lag of 109 days for the life insurance products, 103 days for the general
insurance products excluding health insurance products and 176 days for health
insurance products, as informed by IRDA.

(c) and (d) Being a service industrthe popularity of insurance industry
depends on the quality of service rendered by the company in terms of innovative
products and speedy settlement of claims. The quality of service may be hampered
if the products are not properly worded, under/excess priced and doesn’t meet the
needs of the customelRDA has informed that need-based and reasonably priced
insurance products by the insurance companies would increase the popularity of the
industry

Implementation of Khandelwal Committee Report
659. SHRI M.P ACHUTHAN:
SHRI D. RAJA:
Will the Minister of FINANCE be pleased to state:

(@ whether the Khandelwal Committee appointed by the Centre on human
resources of banking sector has submitted its report;

(b) if so, the main recommendations made and decision taken on its
implementation;

() whether the employees’ unions in banking sector were consulted before
the implementation of the recommendations;
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(d) if so, the details thereof; and
(e) if not, the reasons therefor?

THE MINISTER OF SATE IN THE MINISTRY OF FINANCE (SHRI NAMO
NARAIN MEENA): (a) to (e) Government constituted a Committee on Human
Resources issues of Public Sector Banks (PSBs) under the ChairmanshigAd€. Dr
Khandelwal, who has submitted its report. The Committee made 105
recommendations on matters related to Manpower and Recruitment Planning,
Training, Career Planning, Performance Management, Reward Management,
Succession Planning and Leadership Development, Motivation, Professionalisation
of HR, Wages, Service Conditions aki¢elfare, etcAs 49 recommendations required
further deliberations, the remaining 56 recommendations were forwarded to PSBs
with the request that an HR Plan for each Bank be prepared and got approved by
the respective Board of DirectorShe representatives aflorkmen Union/Oficer
Association are on the Board of Directors of the Bank.

Wrong prediction of rupee value by currency trade exports

660. SHRI PRABHAT JHA:

SHRIMATI KUSUM RALI;

Will the Minister of FINANCE be pleased to state:

(@ whether during 2007, predictions and reports floated by various
currency trade experts that rupee will touch 35 for a dollar was posted on RBI
website which however proved wrong and caused loss of thousands of crores to
import/export companies;

(b) if so, the details thereof;

(c) the reasons for giving official recognition to such report by RBI;

(d) whether Government would initiate a high level enquiry into the forex
derivative scam;

(e) if so, the details thereof; and

(f if not, the reasons therefor?

THE MINISTER OF SATE IN THE MINISTRY OF FINANCE (SHRI NAMO
NARAIN MEENA): (a) and (b) The Reserve Bank of India (RBI) has been
disseminating the survey results conducted by the professional forecaster on its
website since quarter ended March 2008 on a regular basis. These professional
forecasters give their forecast on major macroeconomic indicators includingsrupee’
exchange rate against US dallar

() The results of the survey represent views of the respondent forecasters
and in no way reflect the views or forecasts of the RBI. In addition, various
Research Houses/Analysts may come out with reports on mip®giected
movement in future which could be directed towards their clients and not
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necessarily for general public. RBI, howeveoes not take cognizance of such
reports.

In fact, the exchange rate of rupee is basically determined by the demand and
supply conditions in the foreign exchange market. The RBI constantly monitors the
developments in the foreign exchange market and intervenes through purchase or
sale operations only with objective to curb excessive volatility and to restore
orderliness in the market.

(d) to (f) The Reserve Bank of India being a regulatoonitors and takes
action in respect of default in following its instructions/guidelines relating to forex
derivatives transactions. The Department concerned of the Government has not
initiated any high level inquiry into the matter

Introduction of Islamic Banking in the Country
661. SHRI N.K. SINGHWill the Minister of FINANCE be pleased to state:

(@ whether Government has finalized plans to introduce Islamic Banking in
the country;

(b) if so, the details thereof;
(¢) if not, the reasons therefor; and

(d) whether the total market of such assets is $ 700-800 billion dollars and it
may provide a significant boost to the economy?

THE MINISTER OF SATE IN THE MINISTRY OF FINANCE (SHRI NAMO
NARAIN MEENA): (a) to (d) The Government has not finalized any plan to
introduce Islamic Banking in the countrfhe present statutory and regulatory
framework does not permit the introduction of Islamic Banking in the cauntry

IT liability of Vodafone
662. SHRI M.P ACHUTHAN:
SHRI D. RAJA:
Will the Minister of FINANCE be pleased to state:

(@ whether it is a fact that the Inconfex department lost a case with the
Vodafone which was asked to pay R$,218 crore income tax over a deal to acquire
majority stake in mobile phone operator Hutchison Essar;

(b) if so, the details thereof; and
(c) the reaction of Government thereto?

THE MINISTER OF SATE IN THE MINISTRY OF FINANCE (SHRI S. S.
PALANIMANICKAM): (a) Yes, Sir

(b) The Hon’ble Supreme Court in its judgment dated 20th Jan2ad?2,
has set aside the judgment of the Hon’ble Bombay High Court by holding that the
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subject matter of the transaction was the transfer of the CGP Investments (Holdings)
Ltd (a company incorporated in Cayman Islands) and consequérglyndian tax
authority had no territorial tax jurisdiction to tax the said offshore transaction.

(c) The Government has filed a review petition requesting Hon’ble Supreme
Court to review its decision.

Sale of LIC products
663. SHRI K.E. ISMAIL:
SHRI D. RAJA:
Will the Minister of FINANCE be pleased to state:

(@ whether it is a fact that lakhs of Insurance agents have quit their job
following the reduced commission and strict guidelines set for them by the Life
Insurance Corporation of India (LIC).

(b) if so, the total number of LIC agents during the year 2010-11 and at
present; and

() to what extent it has affected the sales of various LIC products?

THE MINISTER OF SATE IN THE MINISTRY OF FINANCE (SHRI NAMO
NARAIN MEENA): (a) Number ofAgents is related to the business potential in the
insurance market. Commission to agents are paid as per Section 40(A)(1) of the
InsuranceAct, 1938. Furtherthe commission rates for any new products are also
approved by Insurance Regulatory and Developrderthority. The Life Insurance
Corporation of India (LIC) has reported that there is no instance of quitting of
agents in lakhs in LIC due to reduced commission or strict guidelines to agents set
for them by LIC.

(b) The total number of LIC agents during the year 2010-2011 was 13,37,064
and as on 31.01.2012 it was 13,05,430.

() On the Conventional plans there is a growth rate of 11% in policies and
22% in premium as on 29.02.2012, whereas, there is a degrowth on the Unit Linked
Insurance Plan which is a trend among the whole insurance industry
Disinvestment of oil PSUs

664. SHRI PRAKASH JXADEKAR: Will the Minister of FINANCE be
pleased to state:

(@ whether Government has started the sale of its stake in ONGC;
(b) if so, the reasons therefor and the details of time-frame thereof;

() whether it is also a fact that Government is planning to disinvest other
State-run oil companies; and

(d) if so, the details thereof?

THE MINISTER OF SRATE IN THE MINISTRY OF FINANCE (SHRI S.S.
PALANIMANICKAM): (a) Government has completed disinvestment of 4.91 per cent
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paid-up equity capital of ONGC out of its shareholding in the month of March 2012.
As on date Government of Inds&aholding in ONGC stands at 69.23 per cent.
(b) The disinvestment is as per disinvestment policy of the Government.
() Other oil sector companies will be disinvested as per Government of
India’s policy of disinvestment in due course of time.

(d) As on date authorization with regard to any other compamgept
ONGC has not been obtained from the CCEA.

Representation of SCs/S§ among Diectors of PSU Banks

1665. SHRI RAMVILAS PASWAN: Will the Minister of FINANCE be pleased
to state the number of Directors in different Public Sector Banks altogether and the
number of Directors belonging to SC/ST community out of them, bank-wise?

THE MINISTER OF SATE IN THE MINISTRY OF FINANCE (SHRI NAMO
NARAIN MEENA): The total numbers of Directors on the Board of Public Sector
Banks are 293, out of which 9 Directors belong to SCéSmmunity Bank-wise
details of Directors belonging to SC/ST community are given in Statement.

Statement

Bank-wise Statement of the number of Directors in Public Sector Banks and the
number of Directors belonging to SC/ST community

Sl. No. Name of the Bank Number of Number of Directors
Directors  belonging to SC/ST

community
1 2 3 4
1 Allahabad Bank 12 1
2. Andhra Bank 12 Nil
3. Bank of Baroda 13 Nil
4. Bank of India 10 Nil
5. Bank of Maharashtra 10 1
6. Canara Bank 1 Nil
7. Central Bank of India 11 Nil
8. Corporation Bank 11 1
9. Dena Bank 12 Nil
10. Indian Bank 11 Nil
11. Indian Overseas Bank 12 Nil
12.  Oriental Bank of Commerce 12 Nil
13.  Punjab and Sind Bank 10 Nil

tOriginal notice of the question was received in Hindi.
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1 2 3 4
14. Punjab National Bank 9 2
15. Syndicate Bank 12 Nil
16. UCO Bank 8 Nil
17. Union Bank of India 1 Nil
18. United Bank of India 11 1
19. Vijaya Bank 11 Nil
20. State Bank of India 14 Nil
21. IDBI Bank 7 Nil
SBI Associate Banks
22. State Bank of Bikaner & Jaipur 14 Nil
23. State Bank of Hyderabad 12 1
24, State Bank of Mysore 1 Nil
25. State Bank of Patiala 13 1
26. Slate Bank of Travancore 13 1

Suggestion for tax reform to tackle fiscal deficit

666. SHRI GOVINDRAOADIK: Will the Minister of FINANCE be pleased to
state:

(@ whether it is a fact that fiscal deficit is likely to shoot up during 2011-12;

(b) whether it is also a fact that leading economists have urged Government
to expedite tax reforms to contain fiscal deficit; and

(c) if so, the response of Government thereto?

THE MINISTER OF SATE IN THE MINISTRY OF FINANCE (SHRI NAMO
NARAIN MEENA): (a) Fiscal deficit is estimated to increase to 5.9% of GDP in RE
2011-12 as against 4.6% of GDP in BE 2011-12.

(b) Yes, Sir

() The tax proposals for the year 2012-13 are included as part of Finance
Bill No. 11 of 2012 which was presented on 16th March 2012 in the House.

White Label ATMs by non-banking financial institutions

667. SHRI K.N. BALAGORL: Will the Minister of FINANCE be pleased to

state:

(@ whether Government is considering to sanct#drM for non-Banking
financial institutions;

(b) the guidelines prescribed for the non-Banking financial institutions to
start White Label ATMs across the country; and
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(¢) the number of non-Banking financial institutions, which have applied so
far for startingWhite LabelATMs across the country?

THE MINISTER OF SATE IN THE MINISTRY OF FINANCE (SHRI NAMO
NARAIN MEENA): (a) to (c) Reserve Bank of India (RBI) placed draft guidelines
on deployment ofVhite LabelATMs on its website for public comments till March
6, 2012. The draft guidelinesiter-alia provide that non bank entities can set up
own and operat®TM to accelerate the growth and penetrationAdMs in the
country SuchATMs would be in the nature o#Vhite Label ATMs and would
provide ATM services to customers of all banks.

Direct transfer of subsidy to farmers

668. SHRI BIRENDER SINGHWill the Minister of FINANCE be pleased to
state:

(@ whether the problem of fertilizer quality especially the declining
response of agricultural productivity to increased fertilizer usage was a part of the
Finance Ministe's Budget Speech on Jul2009;

(b) whether the Budget 2009 proposed making much needed move towards
a nutrient based subsidy regime leading to direct transfer of subsidy to the farmers;

() whether the system has been implemented,;

(d) if so, since when and if not, by which date it will become functional;
and

(e) the selection criterion decided upon by way of which the farmers will
get a coupon to buy fertilizers from the market?

THE MINISTER OF SATE IN THE MINISTRY OF FINANCE (SHRI NAMO
NARAIN MEENA): (a) and (b) Budget 2009-10 Speech of the Finance Minister
consisted of following on the Nutrient Based Subsidy regime in the fertilizer sector:

“Fertilizer subsidy

In the context of the natiom’food securitythe declining response of
agricultural productivity to increased fertilizer usage in the country is a
matter of concernTo ensure balanced application of fertilizers, the
Government intends to move towards a nutrient based subsidy regime
instead of the current product pricing regime. It will lead to availability
of innovative fertilizer products in the market at reasonable prices. This
unshackling of the fertilizer manufacturing sector is expected to attract
fresh investments in this sectdn due course it is also intended to
move to a system of direct transfer of subsidy to the farmers.”

(¢) and (d) The Government has implemented Nutrient Based Subsidy
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regime (NBS) Policy on decontrolled Phosphatic and Potassic fertilizers with effect
from 1stApril, 2010.

() No decision has yet been taken by the Government.

Rising cases of economic offences

669. SHRI PIYUSH GOXL: Will the Minister of FINANCE be pleased to
state:

(@ whether it is a fact that there has been increase in economic offences in
the country;

(b) if so, the details thereof for the last three years;
() whether Government is taking steps to check such offences; and
(d) if so, the details thereof?

THE MINISTER OF SRATE IN THE MINISTRY OF FINANCE (SHRI S.S.
PALANIMANICKAM): (a) and (b) The data indicating the present trend of
economic offences relating to various, wings of the Ministry of Finance is given in
the StatementSeebelow).

(c) and (d)Appropriate steps are taken by the Government from time to time
taking into account thenodus operandof economic offences committed. So far as
evasion of direct taxes are concerned, the Incdiare Department takes several
punitive and deterrent steps to unearth unaccounted money and curb tax evasion
which inter alia include scrutiny of returns, surveys, search and seizure action, etc.
Information Technology has also been used in a big way in collection, collation and
dissemination of taxpayer information. Furthéne IncomeTax Department has
implemented Computehssisted Selection of Scrutiny (CASS) wherein returns are
selected for scrutiny on the basis of comparison of the information gathered from
various sources with the information availabdééd declarations made by the
assesses in the return of incorAeDirectorate of Incom&ax, Criminal Investigation
has also been created to exclusively deal with financial and taxation aspects of
criminal activities.

So far as evasion of indirect taxes are concerned, the field formations of
Central Board of Excise and Customs maintain a close watch for possible cases of
duty evasion. They collect intelligence/information of duty evasion and book cases
against erring companies/assessees, as per prescribed procedure under the
respectiveAct/rules.

With regard to economic fefnces relating to capital market, SEBI maintains
constant vigil on the market, and in case of any abnormahles appropriate
action against the concerned entities. SEBI has put in place systems and practices
to ensure safe, transparent anficieiht market so as to protect market integrithie
systems instituted include advanced risk management mechanisms comprising on-
line monitoring and surveillance, various limits on positions, margin requirements,



110 Written Answers to [RAJYA SABHA] Unstarred Questions

circuit filters, etc. The systems and practices are reviewed continuously and
modified to meet emerging needs. Measures taken to broaden and deepen markets
include introduction of screen based trading system, dematerialization of securities,
corporatization and demutualization of exchanges, settlement through clearing
corporation, trading in derivatives, etc.

Statement
The data indicating the trend of economic offences relating to following
wings of the Ministry of Finance is as under:
(i) Prosecutions foroffences underthe Income Tax Act during the last three years
are as under:

Year Complaints Cases* Cases Cases
Filed* Decided Compounded Convicted
2008-09 162 146 13 14
2009-10 312 599 291 32
2010-11 244 356 83 51

*Complaints filed and cases decided are not linked as each case takes several hearings/years,
to be disposed of/decided.

(i) The total number of cases of evasion of Servickax, Customs duty and
Central Excise duty detected during last three years are as under:

Number of cases  Number of cases Number of cases
2008-09 2009-10 2010-11
ServiceTax 3785 3582 3713
Customs duty 1288 1112 1151
Central Excise duty 7699 7931 7434

(i) Show Cause Notices issued fd¥.E.M.A. contraventions by the Directorate
of Enforcement during the last three years are as under

Year Number of S.C.N. issued
2008-09 380
2009-10 463
2010-11 440

(v) Investigation of cases taken up and completed by S.E.B.I. during the last three
years are as under:

Year InvestigationsTaken Up Investigations completed
2008-09 76 83
2009-10 71 74

2010-11 104 82
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Payments of compensation to thet&es for loss of
Central SalesTax (CST) revenue

670. SHRI NA'UJI HALAJI THAKOR: Will the Minister of FINANCE be
pleased to state:

(@ whether Union Government is likely to pay compensation to the States
for loss of Central SaleBax (CST) revenue for the year 2010-1

(b) if so, whether it will follow the guidelines issued on 22.08.2008 for
payment of CS;Tand

(¢) if not, whether it will raise the CST level back to 4 per cent from the
present level of 2 per cent?

THE MINISTER OF SATE IN THE MINISTRY OF FINANCE (SHRI S.S.
PALANIMANICKAM): (a) and (b) Compensation for the loss of Central Salex
(CST) revenue for the year 2010-11 has already been paid to the States.

() There is at present no proposal to raise the CST rate to 4 per cent.

Installation of private party ATMs

671: SHRITARIQ ANWAR: Will the Minister of FINANCE be pleased to
state:

(@ whether it is a fact that Government is planning to install Private Party
ATMs in the country;

(b) if so, the details thereof; and
(c) the nodal authority for the redressal of grievances of customers?

THE MINISTER OF SATE IN THE MINISTRY OF FINANCE (SHRI NAMO
RARAIN MEENA): (a) to (c) Reserve Bank of India (RBI) has decided to permit non-
bank entities to set up, own and operatés. The draft guidelines on deployment
of White LabelATMs were placed on RBI website for public comments till March 6,
2012.According to the draft guidelines, while the primary responsibility to redress
grievances of customers relating to faila@M transactions would vest with the
issuing bank, the sponsor bank will provide necessary support in this regard,
including making available necessary records and information to the issuing bank.
For this purpose, the sponsor bank should have necessary arrangements with the
White LabelATM operator

Retarding industrial sector growth

t672. SHRI KAPAN SINGH SOLANKI: Will the Minister of FINANCE be
pleased to state

(@ whether it is a fact that pace of Indian Industrial sector has slowed
down owing to the increasing interest rates in the country and global economic
crisis;

tOriginal notice of the question was received in Hindi.
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(b) if so, the details thereof;

() whether Government has formulated any plan to contain this slow down;
and

(d) if so, the details, thereof?

THE MINISTER OF SATE IN THE MINISTRY OF FINANCE (SHRI NAMO
NARAIN MEENA): (a) Yes, Sir

(b) Overall growth of industries measured in terms of Index of Industrial
Production duringApril-January 2011-12 was 4.0 percent compared to a growth of
8.3 per cent in the corresponding period of previous.y8actoral growth of
Industries was as under:

Sectoral IIP Growth (per cent)

April-January

Sectors 2010-11 2011-12
Mining 6.3 -2.6
Manufacturing 89 44
Electricity 53 8.8
Overall IIP 83 40
As per use based classification of Industries
Basic Goods 6.0 57
Capital Goods 17.0 -2.8
Intermediates 8.0 -1.0
Consumer Goods 75 74
Consumer Durables 13.7 39
Consumer Non Durables 28 10.2

The slowdown in industrial growth can be attributed to number of factors
including global economic crisis and high interest rates.

(c) and (d) Government has already announced a National Manufacturing
Policy to bring about a qualitative and quantitative change and to enhance global
competitiveness in manufacturing sector and to accelerate growth of this $aetor
Reserve Bank of India, in a process of easing monetary pblisyalso reduced the
Cash Reserve Ratio (CRR) from 6 percent to 4.75 percent to inject additional liquidity
in the economy

Impact of cancellation of telecom licences on banks

1673. SHRI RAM JETHMALANI: Will the Minister of FINANCE be pleased to
state:

(@ whether it is a fact that there is an apprehension of financial pressure on

tOriginal notice of the question was received in Hindi.
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banks in the country due to the verdict delivered by the Supreme Court to cancel
122 telecom licences;

(b) if so, the details thereof;

() whether banks have also urged Government to compensate their losses;
and

(d) if so, the details thereof?

THE MINISTER OF SATE IN THE MINISTRY OF FINANCE (SHRI NAMO
NARAIN MEENA): (a) to (d) The cancelled licenses represent certain circle/areas
only. Therefore, the cancellation of licenses should not have any material impact on
Public Sector Banks. Most of the loan accounts were regular as on 1st February
2012 and by and large secured in the form of various tangible and other securities.
Banks have not urged the Government to compensate the losses.

Preventive action against defaulter CIS entities

674. SHRIA. ELAVARASAN: Will the Minister of FINANCE be pleased to
state:

(@ whether the capital market regulator SEBI has decided to share with the
Ministry of CorporateAffairs all the names of about 500 companies those allegedly
garnered money from investors in violation of its Collective Investment Schemes
(CIS) rules;

(b) if so, the details thereof;

() whether SEBI has also requested the Ministry to circulate the names of
defaulter CIS entities and their directors among all the Registrars of Companies
(RoCs) to prevent them from being associated with any new companies since many
defaulters tend to re-start similar business under a new name of garner money from
investor; and

(d) if so, the details thereof?

THE MINISTER OF SKTE IN THE MINISTRY OF FINANCE (SHRI NAMO
NARAIN MEENA): (a) Yes Sir

(b) SEBI has shared with the Ministry of Corporaéfairs (MCA) the
names of the CIS entities and their directors who carried out CIS operations in
violation of the SEBI (CIS) Regulations, 1999.

() Yes Sir

(d) SEBI has requested MCA to circulate the names of the CIS entities and
their directors who have carried out CIS operations in violation of the SEBI (CIS)
Regulations, 1999, to all Registrars of Companies (RoCs) so as to prevent such
entities and directors from being associated with any new comfdmy list of
entities and directors is also available on the SEBI website at http:/astivgovin/
cms/sebi_data/pdffiles/21678_t.pdf.
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Launch of Innovation Fund

675. SHRIMATT KANIMOZHI: Will the Minister of FINANCE be pleased to
state:

(@ whether Government plans to launch an ‘Innovation Fund’ worth around
$ 1 billion;

(b) if so, the details thereof; and

(c) how does the proposed fund would be assist innovators in various
fields of business?

THE MINISTER OF SATE IN THE MINISTRY OF FINANCE SHRI NAMO
NARAIN MEENA): (a) to (c) The National Innovation Council is establishing India
Inclusive Innovation Fund, as a means of financing ‘Inclusive innovation’ directed
at benefiting Indiss common citizensThe Fund will be aimed at backing innovation
focused on the core developmental needs of Isd@dttom 500 million’. In doing
so, the Fund will generate both social and commercial returns.

Pension disparity in UBI

676. SHRI KUMAR DEERK DAS: Will the Minister of FINANCE be pleased
to state:

(@ whether it is a fact that senior bank employees of the Union Bank of
India (UBI) are ignored and they have been deprived of revision in their pension
along with wage revision in comparison to the serving employe#ssam though
their contribution, while in service, led to the growth of the banks they served;

(b) if so, the steps taken to eliminate the existing inequalities and disparity
in the matter of pension of the retired bank employees thereby to allow them live
their life with dignity and self respect; and

(¢) if not, the reasons therefor?

THE MINISTER OF SRTE IN THE MINISTRY OF FINANCE (SHRI NAMO
NARAIN MEENA): (a) to (c) Union Bank of India has reported that the pension is
paid to the pensioners as per Union Bank of India (Employees’) Pension
Regulations, 1995, in terms of the settlement with Wakmen Unions and Joint
Note with Oficers’ Organizations signed by the Indian Bankssociation on behalf
of member Banks ifpril, 2010 in respect of wage revision including pension.

Per capita income in the country

677. SHRI JAI PRAKASH NARXAN SINGH: Will the Minister of FINANCE
be pleased to state:

(@ whether as per the last financial data the per capita income in India has
risen to Rs. 50,000 mark;

(b) if so, the details thereof; and
() the nominal per capita income due to inflationary conditions?
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THE MINISTER OF SATE IN THE MINISTRY OF FINANCE (SHRI NAMO
NARAIN MEENA): (a) and (b)As per theAdvance estimate of National Income,
2011-12 released by Central Statistics Office (CSO) on February 7, 2012, the per
capita income in nominal terms is estimated to be Rs. 60,972 in 2011-12. The per
capita income in real terms (at 2004-05 prices) is estimated at Rs. 38,005.

(¢) The estimates in nominal terms include both real income as well as
inflation component.

Filling up of backlog vacancies
678. SHRIAMBETH RAJAN: Will the Minister of FINANCE be pleased to
state:

(@ whether provision insertedide the 81stAmendment to the Constitution
is being followed in the Ministry for all groupse. GroupA to Group D;

(b) whether backlog vacancies are notified and filled up every year;
(c) the reasons, if anyfor not following the procedure; and

(d) the details of backlog vacancies filled during the last three years?
THE MINISTER OF SATE IN THE MINISTRY OF FINANCE (SHRI NAMO

NARAIN MEENA): (a) to (d) The information is being collected and will be laid on
the Table of the House.

Merger of Grade IV with Grade Il in IS

679. SHRI PRAMOD KUREELW/ill the Minister of FINANCE be pleased to
state:

(@ whether the Ministry accepted the recommendation No. 7.22.4 of the
Sixth Central Pay Commissiore. merger of Grade IV with Grade Ill of Indian
Information Service, Group-B, fettive from 1 January2006;

(b) if so, whether the Ministry issued any suitable order to facilitate the
cadre controlling authority.e., Ministry of 1 and B to give the financial benefit of
merger to the incumbents;

() whether the Ministry received any proposal for an order to award
merger benefits to incumbents with regard to the aforesaid recommendations from
the Ministry of | and B; and

(d) if so, when the proposal was received by the Ministry and what was the
disposal decision?

THE MINISTER OF SATE IN THE MINISTRY OF FINANCE (SHRI NAMO
NARAIN MEENA): (a) and (b) Orders relating to merger of Senior Grade of IIS
Group B and Junior Grade of IS Group ‘B’ were issued by Ministry of Information
and Broadcastingide Order No. 84/2009-IIS dated 23rd Septemt#309. These
orders have since been supersedil® Ministry of Information and Broadcasting
Order No. 19/201-1IS dated 1sApril, 2011.
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(c) and (d)A proposal from the Ministry of Information and Broadcasting
relating to grant of higher grade pay of Rs. 4600/- td@Gdade Oficers of 1IS Group
‘B’ who were in the pre-revised scale of Rs. 5500-9000/- was received in the Ministry
of Finance on 4thAugust, 2010.The same was considered but not agreed to as it
was not in consonance with the provisions of Ministry of Finance OM No. 1/1/2008-
IC dated 13th NovembgeR009.

Transfer of profits from oil PSUs

680. SHRI RAJEEVMCHANDRASEKHAR: Will the Minister of FINANCE be
pleased to state:

(@ whether Government has transferred the profit and tax payers’ money
from oil PSUs such as ONGC, GAIL and Oil India, to other loss-making oil
companies without the consent of minority shareholders;

(b) if so, the details thereof and the reasons therefor; and

() whether the action of Government could be constructed as being
violative of minority shareholder rights?

THE MINISTER OF SRTE IN THE MINISTRY OF FINANCE (SHRI NAMO
NARAIN MEENA): (a) No, Sit While the Government directs the Upstream
companies such as ONGC, OIL and GAIL to offer discount to Public Sector Oil
Marketing Companies on sale of crude produced from nominated fields, no part of
profits/tax payeils money is transferred from Upstream Companies to the Oil
Marketing Companies.

(b) Does not arise.

() Does not arise.

Disinvestment of PSUs

1681. SHRI RUDRANARAYAN PANY: Will the Minister of FINANCE be
pleased to state:

(@ whether it is a fact that in the meeting of Cabinet Committee held
recently a decision of capital disinvestment from public sector undertakings has
been taken in principle;

(b) if so, the details thereof; and

() the proposed utilisation of the proceeds obtained through such
disinvestment?

THE MINISTER OF SATE IN THE MINISTRY OF FINANCE (SHRI S.S.
PALANIMANICKAM): (a) and (b) On 01.03.2012, the Cabinet Committee on
EconomicAffairs decided to enable Department of Disinvestment to respond to buy-
back proposals of Central Public Sector Enterprises (CPSEs) as well as sale of shares
of one CPSE to another CPSE.

tOriginal notice of the question was received in Hindi.
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(c) The disinvestment proceeds will be deposited in National Investment
Fund (NIF) fromApril 2012 to March 2013 and will be available in full towards
capital expenditure in respect of identified social sector schemes.

Controlling of inflation

682. SHRI RRVEZ HASHMI: Will the Minister of .FINANCE be pleased to
state:

(@ whether it is a fact that the inflation has become unaffordable for the
common man;

(b) if so, the reasons for inability to control it; and
() whether the rise in the prices will be controlled soon?

THE MINISTER OF SATE IN THE MINISTRY OF FINANCE (SHRI NAMO
NARAIN MEENA): (a) Current financial year started with a headline WPI inflation of
9.74%, which briefly touched double digit in September 2011. The year-on-year
headline inflation in terms of Wholesale Price Index (WPI) moderated to 7.74% in
December 2011 and further to 6.55% in January 2012, before reaching at 6.95% in
February 2012. Inflation for 31 essential commodities (which include pulses, cereals,
milk, fish, meat, edible oils and kerosene oils etc.), after reaching a peak of 24.17 %
in January 2010 also declined to 7.09% in February 2012.

(b) and (c) The factors contributing to this inflationary situation during this
period include (i) higher primary articles prices driven by vegetables, egg, meat and
fish due to changing dietary pattern of consumers, (ii) increasing global commaodity
prices especially metals and chemical prices, which ultimately lead to higher
domestic manufactured prices and (iii) persistently high international crude
petroleum prices.

The Government monitors the price situation regularly as price stability
remains high on its agenda. Fiscal and administrative measures have been taken to
contain price rise of essential commodities. Reserve Bank of India has also adopted
a monetary policy to contain inflation and inflationary expectations. Inflation has
already started showing some moderation in the last three months due to these
steps.

Loss of custom duty due to foreign registered aircrafts

1683: SHRIMATT MAYA SINGH: Will the Minister of FINANCE be pleased to
state:

(@ whether it is a fact that aircrafts registered in foreign countries are being
operated in the country and its investigation has been initiated by the Directorate of
Revenue Intelligence (DRI);

(b) if so, the details thereof; and

tOriginal notice of the question was received in Hindi.
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(¢) the details of custom duty losses to the country by operation of
aircrafts registered in foreign countries during the last five years?

THE MINISTER OF SRATE IN THE MINISTRY OF FINANCE (SHRI S.S.
PALANIMANICKAM): (a) Yes, Madam.

(b) and (c) The details for the last five years are as under:
In the year 2007 to 2009, no cases have been detected.

In the year 2010, one case has been detected involving Custom duty evasion
to the tune of Rs. 8,85,65,740/- and the customs duty has been recovered alongwith
applicable interest Rs. 4,67,55,900/-, fine of Rs. 40,00,000/- and penalty of
Rs. 30,00,000/-.

In the year 2011, seven cases have been detected and custom duty losses
have not been quantified.

In the year 2012 (till Feb, 12), no case has been detected.

NABARD assistance for rural road project
684. SHRI DILIPBHAI ANDYA: Will the Minister of FINANCE be pleased to
state:
(@ whether the National Bank foAgriculture and Rural Development
(NABARD) has provided financial assistance for rural road projects in Gujarat;

(b) if so, the details thereof for each of the last three years and the current
year, District-wise including Mehasana-Patan-Sabarkantha; and

(¢) the funds spent on the said projects so far?

THE MINISTER OF SRTE IN THE MINISTRY OF FINANCE (SHRI NAMO
NARAIN MEENA): (a) to (c) The District-wise details of financial assistance
provided by National Bank fohgriculture and Rural Development (NABARD) under
Rural Infrastructure Development Fund (RIDF) for rural road projects in Gujarat,
including Mehasana-Patan-Sabarkantha districts during the last three years and the
current year are given in Statement.

Statement

District-wise details of the financial assistance provided by NABARD for Rural
Road Projects in Gujarat during the last ye&®808-09, 2009-10, 2010-11
and the current year as ob4.03.2012are as under:

RIDF Tranche FinancialYear
RIDF XIV 2008-09
RIDF XV 2009-10
RIDF XVI 2010-11

RIDF XVII 2011-12
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(Rs. lakhs)
District/RIDF Tranche Project Amount Released
Ahmedabad
RIDF XIV 844 Rural Roads 2993.699
RIDF XIV 416 Rural Roads 69.050
RIDF XIV 333 Rural Roads 315.040
RIDF XV 122 Rural Roads 6624.024
RIDF XV 20 MDR 1463.549
RIDF XVII 21 MDR 0.000
TotaL 11465.362
Amrel
RIDF XIV 844 Rural Roads 1537.191
RIDF XV 122 Rural Roads 171.742
RIDF XV 20 MDR 852.280
TotaL 2561.213
Anand
RIDF XIV 844 Rural Roads 755.983
RIDF XIV 416 Rural Roads 470.449
RIDF XIV 333 Rural Roads 652.488
RIDF XV 122 Rural Roads 1523.752
RIDF XV 20 MDR 237.965
ToraL  3640.637
Banaskantha
RIDF XIV 430 Rural Roads 340.544
RIDF XIV 844 Rural Roads 1579.974
RIDF XIV 416 Rural Roads 101.952
RIDF XIV 333 Rural Roads 4000.424
RIDF XV 122 Rural Roads 679.060
RIDF XV 20 MDR 855.736
RIDF XVII 21 MDR 0.000
ToraL  7557.690
Bharuch
RIDF XIV 430 Rural Roads 1544.952
RIDF XIV 844 Rural Roads 1957.068
RIDF XIV 416 Rural Roads 16.840
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District/RIDF Tranche Project Amount Released
RIDF XIV 333 Rural Roads 668.352
RIDF XV 122 Rural Roads 291.304
RIDF XVII 21 MDR 0.000

TotaL 4478.516
Bhavnagar
RIDF XIV 844 Rural Roads 1117.481
RIDF XIV 416 Rural Roads 22.880
RIDF XIV 333 Rural Roads 15.096
RIDF XV 122 Rural Roads 118.939
RIDF XVII 21 MDR 0.000
TotaL 1274.396
Dahod
RIDF XIV 844 Rural Roads 1544.637
RIDF XIV 416 Rural Roads 305.600
RIDF XIV 333 Rural Roads 240.000
RIDF XV 20 MDR 843.250
RIDF XVII 21 MDR 0.000
ToraL 2933.487
Dang
RIDF XIV 844 Rural Roads 719.210

TotAL 719.210

Gandhinagar

RIDF XIV 844 Rural Roads 841.296
RIDF XIV 416 Rural Roads 9.600
RIDF XIV 333 Rural Roads 461.032
RIDF XV 20 MDR 101.600
RIDF XVII 21 MDR 0.000

Totra. 1413.528

Jamnagar
RIDF XIV 430 Rural Roads 1140.856
RIDF XIV 844 Rural Roads 176.311

RIDF XIV 333 Rural Roads 22.560
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District/RIDF Tranche

Project

Amount Released

RIDF XV
RIDF XVII

Junagadh
RIDF XIV
RIDF XIV
RIDF XV
RIDF XV

Kheda
RIDF XIV
RIDF XIV
RIDF XIV
RIDF XIV
RIDF XV
RIDF XV

Kutch
RIDF XIV
RIDF XIV
RIDF XV

Mehsana
RIDF XIV
RIDF XIV
RIDF XV
RIDF XVII

Narmada
RIDF XIV
RIDF XIV
RIDF XIV

122 Rural Roads
21 MDR

844 Rural Roads
333 Rural Roads
122 Rural Roads
20 MDR

430 Rural Roads
844 Rural Roads
416 Rural Roads
333 Rural Roads
122 Rural Roads
20 MDR

844 Rural Roads
333 Rural Roads
20 MDR

844 Rural Roads
333 Rural Roads
20 MDR
21 MDR

430 Rural Roads
844 Rural Roads
416 Rural Roads

645.897
0.000
ToraL 1985.624

833.160
539.128
847.228
800.000
Tora. 3019.516

533.328

941.477

60.340

122.408

423.000

573.074

TotaL 2653.627

1047.046

192.648

1069.772

Tota.  2309.466

557.058

267.128

1749.533

0.000

Tota. 2573.719

1322.933
717.078
340.777
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District/RIDF Tranche Project Amount Released
RIDF XVII 21 MDR 0.000
TotaL 2380.778
Navsari
RIDF XIV 844 Rural Roads 663.347
RIDF XIV 416 Rural Roads 887.347
RIDF XIV 122 Rural Roads 2866.420
RIDF XV 20 MDR 675.660
RIDF XVII 21 MDR 0.000
TotaL 5092.774
Panchmahal
RIDF XIV 430 Rural Roads 836.390
RIDF XIV 844 Rural Roads 3073.134
RIDF XIV 416 Rural Roads 1545.018
RIDF XIV 333 Rural Roads 836.504
RIDF XV 122 Rural Roads 81.796
RIDF XV 20 MDR 1662.400
Tota. 8035.242
Patan
RIDF XIV 844 Rural Roads 582.392
RIDF XIV 416 Rural Roads 22712
RIDF XIV 333 Rural Roads 541.336
RIDF XV 122 Rural Roads 2458.405
RIDF XV 20 MDR 670.504
TotaL 4275.349
Rajkot
RIDF XIV 844 Rural Roads 79.899
RIDF XIV 416 Rural Roads 22.400
RIDF XIV 333 Rural Roads 1788.792
RIDF XV 20 MDR 1224.314
Tota. 3115.405
Sabarkantha
RIDF XIV 430 Rural Roads 2042.675
RIDF XIV 844 Rural Roads 2639.434
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District/RIDF Tranche

Project

Amount Released

RIDF XIV
RIDF XIV
RIDF XV
RIDF XV
RIDF XVII

Surat
RIDF XIV
RIDF XIV
RIDF XIV
RIDF XIV
RIDF XV
RIDF XV
RIDF XVII

Surendranagar

RIDF XIV
RIDF XIV
RIDF XIV
RIDF XIV
RIDF XV

Tapi
RIDF XIV
RIDF XIV
RIDF XVII

Vadodara
RIDF XIV
RIDF XIV
RIDF XIV
RIDF XIV
RIDF XVII

416 Rural Roads
333 Rural Roads
122 Rural Roads
20 MDR
21 MDR

430 Rural Roads
844 Rural Roads
416 Rural Roads
333 Rural Roads
122 Rural Roads
20 MDR

21 MDR

430 Rural Roads
844 Rural Roads
416 Rural Roads
333 Rural Roads
20 MDR

844 Rural Roads
416 Rural Roads
21 MDR

430 Rural Roads
844 Rural Roads
416 Rural Roads
333 Rural Roads
21 MDR

104.960

3109.648

491.562

272.992

0.000

TotaL 8661.271

1106.085

6647.597

158.878

330.264

412.699

1050.618

0.000

Tota. 9706.141

2009.423

2956.564

6.016

344.568

770.537

Tota. 6087.108

0.000

225.614

0.000

TotAL 225.614

4878.208

2598.648

746.638

871.960

0.000

Totra.  9095.454
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District/RIDF Tranche Project Amount Released
Valsad
RIDF XIV 430 Rural Roads 445.632
RIDF XIV 844 Rural Roads 4024.744
RIDF XIV 416 Rural Roads 140.800
RIDF XV 122 Rural Roads 447.940
RIDF XV 20 MDR 405.840

Tota. 5464.956

GranD ToTaL 110726.093

*MDR: Multi District Roads.

ADB/World Bank assistance inAssam
685. SHRI BIRENDRAPRASAD BAISHYA: Will the Minister of FINANCE be
pleased to state:

(@) the details of assistance as well as loan sanctioned bwaie Bank
andAsian Development Bank to the GovernmentAstam since 2000 sectwise,
year-wise;

(b) the taget set, total outlayamount utilised and achievement made sp far
project-wise;

() whether any other investment proposal is pending for clearance with
regard toAssam;

(d) if so, the details thereof; and

(e) the time by when these are likely to be cleared?

THE MINISTER OF SATE IN THE MINISTRY OF FINANCE (SHRI NAMO
NARAIN MEENA): (a) and (b) The details of projects implemented/under
implementation inAssam with the Loans sanctioned Wprld Bank andADB since
2000, sector-wise and year-wise are at Staten&srhelow).

() No, Sit

(d) and (e) Does not arise.



Statement

Loan sanctioned by &dd Bank andADB

(Amount in US $ million)

Sector Name of Project Date of Key PhysicalTamgets Total Loan  Disbursement Achievements
signing/ Project Amount upto
effectiveness Cost 29.02.12
1 2 3 4 5 6 7 8
WORLD BANK
Agriculture  AssamAgricultural 24.02.2005 Assistane for minor irrigation, agricultural 214.25 154 128.02 project
Competitiveness marketing, fishries, livestock improvement, completed
Project dairy development, forest and farm to
market roads in eleven districts
Additional Financing The WB has To increase the productivity and market 76.27 50 NA NA
for AssamAgricultural  approved the access of targeted farmers and community
Competitiveness project on groups in 11 districts of the previous
Project March 13, project
2012
Transport Assam State Road The WB has Improvement of about 500 km of 400 320 Nil NA
approved Secondary Roads and Bridges
the project
on March 13,
2012
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1 2 3 4 5 6 7 8
ASIAN DEVELOPMENT BANK
Power Assam Power 11.12.2003 Reforming and restructuringt&e’s 313.8 150 150 project
Sector Dev power sector through development of completed
policy, legal and institutional framework,
reorganizing and financiakstricting of
ASEB, tariff rationalization and efficiency
improvement
Assam Power 11.12.2003 Improvement of transmission and 2435 100 100 project
Sector Dev distribution system through construction/ completed
revamping/augmentation of transmission
lines, substations, circuit Breakers,
Bus Capacitors, etc. and Revenue
Management  System through
improvement of communication
system, installation of meters, meter
testing equipments, commercially
operated sector companies and
independent regulator
Assam Power Sector 15.02.2010 Access to Power through new transmission 95 60.3 7.39 40%
Enhancement lines, substations and other transmission progress
Investment Programme system improvement activities; and
Tranche- | Energy Efficiency Enhancement through
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Assam Power Sector 17.01.2011
Enhancement

Investment Program

Tranche-ll

Assam Power Sector 27.02.2012
Enhancement

Investment Program

Tranch-Ill

Public Assam Governance 16.12.2004
Resource and Public Resource
Management Management Sector

Dev.

extended ancdugmented transmission

substations, introduction of new

technologies to reduce loss, reactive
compensation, etc.

Access to Power through new transmissiorl52.6 89.7 204
lines, substations and other transmission

systemimprovement activities; and Energy

Efficiency Enhancement through extended

and augmented transmission substations,

introduction of new technologies to

reduce loss, reactive compensation, etc.

Access to Power through new transmission 73 50 0
lines substations and other transmission

system improvement activities; and Energy

Efficiency Enhancement through extended

and augmented transmission substations,

introduction ofnew technologies to reduce

loss, reactive compensation, etc.

Reforms for broadening tax base/collection125 125 125
collection, enhancing non tax revenue,

automated inventory ofState debt,

containment of State pension liabilities,

improving budgeting, enhancing poverty-

24%
progress

NA

completed
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1 2 3 4 5 6 7 8
focused and growth-focused expenditure,
reforming public sector enterprises (PSE),
reviewing public administration
Assam Governance 16.12.2004 Capacity building, development of integrated 25 25 1143 project
and Public Resource public financial MIS, establishment of closure
Management Sector automated employees and pension database date has
Dev. been
extended to
30.06.2012
Assam Governance 14.10.2008 Reforms in RevenueAdministration, 100 100 100 Disbursement
Public Resource Expenditure and Debt Management and completed.
Management Sector Financial closer of PSEs
Dev. Sub
Programme-Ii
Disaster Assam Integrated  10.05.2011 Establishment oAssam Integrated Flood 71.1 56.9 0 AIFRERMA
Management Flood and River and Riverbank Erosion Risk Management established
Erosion Risk Authority (AIFRERMA) and Cost-effective and bidding
Management bank protection using geotextile — 18 km process is
Investment revetment pro-siltation screens, 19 km ongoing for
Programme-Tranch-I embankment strengthening and renovation construction
of 5 sluice gates activities
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Urban
Infra-
structure

Assam Urban 09.03.2012
Infrastructure
Investment Programe

Tranch-I

Rural Roads 10.11.2008
Sector-II
Investment

Programme-III*

Transport

Rural Roads 03.09.2009
Sector-II
Investment

Programme-I\V*

Improving Water Supply Sewerage 1155 81 0
Treatment and Public Transport in

Guwahati and SolidWaste Management

and Drainage System in Dibrugarh

Construction and upgrading of 1670 km 170 130 105.47
of rural roads to all weather standard in

Assam andWest Bengal

Construction and upgrading of 3111.62 km240 185 162.54

of rural roads to all weather standard in
Assam, Orissa antVest Bengal

NA

1425.82 km
roads
completed
including
685.64 km.
in Assam

1732.26 km.

raods
completed
including
376.30 km
in Assam

* Multi-State projects wherdssam is also a beneficiary
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Utilisation of funds from education cess

686. SHRI BIRENDRAPRASAD BAISHYA: Will the Minister of FINANCE be
pleased to state:

(@ the details of total amount accrued in various heads out of the
Education Cess as levied in terms of budget during the last three years;

(b) the criteria fixed for utilization of the amount of specified purposes,
showing the allocation and utilization made so, f&ate-wise, against each
component; and

(c) the targeted accrual by end of current financial year and benefit to be
derived out of its implementation?

THE MINISTER OF SATE IN THE MINISTRY OF FINANCE (SHRI S.S.
PALANIMANICKAM): (a) Revenue realized under head Education Cess from direct
taxes and indirect taxes during the last three years is given in the Stat&eent (
below).

(b) The proceeds of Education Cess are credited to Prarambhik Shiksha
Kosh (PSK) to be spent on Sarva Shikgkizhiyan (SSA) and Mid Day Meal
(MDM) Scheme(s) of the Governmerillocation to the &tes are not being made
separately against the Education CeAssistance to tates is released under
individual schemes of SSA and MDM as per the respective guidelines and
budgetary allocations of these schemes.

() The targeted accrual as per revised estimates by the end of current
financial year 2011-12 under head education cess from direct and indirect taxes is as
under:

Direct Taxes : Rs. 14,505 crore

Indirect Taxes : Rs. 12,956 crore

As per information provided by the Ministry of Human Resource
Development, under S.S.A. the enrolment of children has increased from 15,77,00,000
(2001-02) to 19,50,90,845 (2009-10) as per Selected Education Statistics (SES) 2009-10.
Under MDM 10.67 crore children are availing the benefit in the Government and
GovernmentAided Schools.

Statement
Revenue realized under head Education Cess from direct taxes and indirect taxes
during the last three years is as under:
Direct Taxes: (Rs. in crore)

FinancialYear Primary Education Cess Secondary and Higher
Education Cess

2008-09 6408 3197
2009-10 7068 3533
2010-11 8480 4239
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Indir ect Taxes (Rs. in crore)

Financial Year Primary Education Cess Secondary and Higher
Education Cess

2008-09 6182.16 2663.42
2009-10 5440.66 2504.88
2010-11 7552.59 3733.35

Report on black money by ICAI
t687. SHRI ISHWARLAL SHANKARLAL JAIN: Will the Minister of
FINANCE be pleased to state:

(@ whether the Institute of Charterediccountants of India (ICAI) is
preparing a detailed report on the black money of the country stashed in foreign
countries;

(b) if so, the details thereof;

() by when the said report is likely to be prepared;

(d) whether the Government is taking stringent steps with regard to the
black money stashed in foreign countries; and

(e) if so, the details thereof?

THE MINISTER OF SATE IN THE MINISTRY OF FINANCE (SHRI S.S.
PALANIMANICKAM): (a) No information has been received from ICAI in this
regard.

(b) Does not arise in view of reply to part (a) above.

(c) Does not arise in view of reply to part (a) above.

(d) Yes, Sir

(e) The Government has framed a comprehensive five-pronged strategy in

order to bring back the countsy’'money illegally stashed abroadhe strategy
comprises of:

() Joining the global crusade against ‘black money’;
(i) Creating an appropriate legislative framework;

(iiy Setting up institutions for dealing with lllicit Funds;
(iv) Developing systems for implementation; and

(v) Imparting skills to the manpower for effective action.

Revamp of education loan model
688. SHRIA.A. JINNAH: With the Minister of FINANCE be pleased to state:

(@ whether the leading public sector banks have submitted a joint proposal
to Government for a revamp of their education loan models by including new

tOriginal notice of the question was received in Hindi.
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disciplines such as sundry vocational training courses, paramedical as well as
certain high end segments like pilot trainings in the eligible category;

(b) if so, the details thereof and whether the Bankers move is in line with
the Government's policy to make more number of people entering labour market
employable through various skill development initiatives; and

(c) if so, the details thereof and the response of Government in this issue?

THE MINISTER OF SATE IN THE MINISTRY OF FINANCE (SHRI NAMO
NARAIN MEENA): (a) to (c) Indian BanksAssociation has recently formulated an
‘Educational Loan Scheme fdvYocational Coursesand circulated to its member
banks for implementation.

The Schemaenter-alia includes provision of education loans to those Indian
students who have secured admission in a course run or supported by a Ministry/
Department/Organization of the Government or a company/society/organization
supported by National Skill Development Corporation or State Skill Missions/State
Skill Corporations, preferably leading to a certificate/diploma/degree, etc. issued by a
Government organization or an organization recognized/authorized by the
Government.

The scheme is aimed at benefitting students in acquiring functional skills.

Measures for controlling viral encephalitis

689. SHRI RAM VILAS PASWAN: Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(@ whether it is a fact that children in the Gaya district of Bihar are dying
from viral encephalitis; and

(b) if so, the steps being taken by Government to deal with this disease?

THE MINISTER OF SATE IN THE MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI SUDIPBANDYOPADHYAY): (a) 47 deaths were reported due to
Japanese Encephalitis (JE) from the district of Gaya, Bihar during 2011.

(b) Government of India is implementing an integrated Natioviattor
Borne Disease Control Programme (NVBDCP) for prevention and control of vector-
borne diseases including JE under the overarching umbrella of National Rural Health
Mission (NRHM). The various measures undertaken for prevention and control of
Japanese Encephalitis include integrated vector control, vaccination, early case
detection, appropriate treatment, disease and vector surveillance, Behavior Change
Communication (BCC) and capacity building.

Creation of database of generic medicines

690. SHRI STHANGAVELU: Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(@ whether Government plans to create a database of generic equivalents
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of branded medicines for mandatory prescription of low cost drugs along with their
costlier versions;

(b) whether Government has also planned to make it compulsory for doctors
to write names of generic drugs along with brand names; and

(c) if so, the details thereof and the action taken by Government in this
regard?

THE MINISTER OF HEAITH AND FAMILY WELFARE (SHRI GHULAM
NABI AZAD): (a) At present, there is no proposal to create a database of generic
equivalents of branded medicines for mandatory prescription of low cost drugs
along with their costlier versions.

(b) and (c) Though it has not been made compulsory for doctors to write
names of generic drugs along with brand names, the Health Ministry has, however
from time-to-time issued directions to doctors in the Central Government-run
hospitals to prescribe only generic drugs as far as possible. Repeated circulars/
instructions have been issued to all Government hospitals and CGHS dispensaries to
prescribe generic medicines to the maximum extent posgiblthe hospitals level
also, circulars by Medical Superintendents of Hospitals in Delhi have been issued
from time to time encouraging/motivating doctors to prescribe generic drugs. Similar
advisories have been sent to the State Governments as well.

Removal of India from polio-endemic countries’ countries list

691. SHRI GOVINDRAOADIK: Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(@ whether it is a fact that thgorld Health Oganisation (WHO) has
removed India from the list of polio-endemic countries;

(b) if so, the details thereof; and

(¢) the details of further efforts Government is making to remain polio-free
for two more years before it is declared polio-free by the WHO?

THE MINISTER OF SATE IN THE MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI SUDIPBANDYOPADHYAY): (a) and (b)Yes, it is a fact thaivorld
Health Organization has removed India from the list of countries with active endemic
wild polio virus transmission as not a single wild polio virus case has been reported
for the last year when case occurred on 13th Janaady.

() Following steps are taken to maintain polio free for next two years :

() To maintain population immunity two nationwide polio campaigns
(National Immunization Days) followed by four large scale polio
campaigns in the high risk States/high risk population like mobile and
migrant population (Sub National Immunization Days) will continue so
that no wild polio virus could establish circulation.

(i) Continuous vaccination is being carried out in Indo-Pak and Indo-Nepal
border to mitigate risk from importation of polio.

(i) Sensitive Surveillance to detect any polio cases,
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(iv) Environmental Surveillance of sewage samples is being carried out for
detection of the polio virus at Mumbai, Delhi, Patna and Kolkata.

(v) Emergency preparedness and response plan developed to manage any
wild polio virus case.

(vi) Multipronged strategy to improve sanitation, hygiene, availability of
clean water and control of diarrhoea in 107 high risk blocks in Uttar
Pradesh and Bihar which were reporting maximum number of polio cases
in the country

Rest room halls in Government hospitals

1692. SHRI ISHWWRLAL SHANKARLAL JAIN: Will the Minister of HEALTH
AND FAMILY WELFARE be pleased to state:

(@ whether Government proposes to build rest room halls inDOocks
for patients receiving treatment in Government hospitals;

(b) if so, the details thereof;
(¢) if not, the reasons therefor; and

(d) the details of the hospitals where rest rooms are required along with the
names of those which do not require rest rooms?

THE MINISTER OF HEALOH AND FAMILY WELFARE (SHRI GHULAM
NABI AZAD): (a) to (d) Health is a t&te subject and it is primarily t&e
Governments' responsibility to provide healthcare facilities, rest room/hall etc. to the
people as per their requirement and within available resouksefar three Central
Government hospitals namelgafdarjung Hospital, Lady Harding Medical College
(LHMC) and Smt. Sucheta Kriplani Hospital (SSKH) and BML Hospital are
concerned Safdarjung Hospital and LMHC and SSKH have rest room/hall in their
OPD Blocks. Dr RML Hospital has also space near ward Block and in gemey
block for the patients and their kin.

Special de-worming drive in schools

1693. SHRIANIL MADHAV DAVE:
SHRI BALAVANT ALIAS BAL APTE:

Will the Minister of HEALTH AND FAMILY WELFARE be pleased to state:

(@ whether Government has launched a special drive for treatment of
intestinal worms among school children;

(b) if so, the details thereof and the names of States where this drive is
going on;

() whether some children have died or some have become sick by using
pills distributed by the Delhi Government; and

(d) if so, the details thereof and the action being taken against the persons
responsible for these incidents?

tOriginal notice of the question was received in Hindi.



Written Answers to [20 MAR., 2012] Unstarred Questions135

THE MINISTER OF SATE IN THE MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI SUDIPBANDYOPADHYAY): (a) and (b) Government of India
under the School Health Programme promotes de-worming for school going children
of 6 to 18 years as the National School Health Programme guidelines. In current FY
(2011-12), 33 out of 35 States included the school health programme at an approved
cost of 13650.83 lakh. The list of States is given in Staten8=ebelow).

Recently the Government of India has proposidekly Iron Folic acid
Supplementation (WIFS) for 10 to 18 years adolescents with weekly supervised
ingestion of Iron Folic acid supplementation along with biannual de-worming regime
to address the prevailing anemia status in this age group.

(¢) No child has died in the recent mass De-worming Programme conducted
by GNCT of Delhi. Delhi Government has put in place a detailed Emergency
response plan to manage adverse events if Anfew children reported minor
symptoms of pain abdomen and vomiting, which is not unexpected in the children
with high worm load. These children were managed by providing symptomatic
treatment.

(d) In view of (c) Question does not arise.

Statement
NRHM allocation,2011-12 for School Health as approved in RoP
Sl.No. State Allocation for School Health
(Rs in Lakhs)
1 2 3
A. High Focus Sates

1 Bihar 1,500.00
2. Chhattisgarh 18.50
3. Himanchal Pradesh 275.84
4, Jammu and Kashmir 0.00
5. Jharkhand 21542
6. Madhya Pradesh 50.00
7. Orissa 788.69
8. Rajasthan 240.60
9. Uttar Pradesh 729.36
10. Uttarakhand 518.70

SuB ToTAL 4,337.11

B. NE Sates

11. Arunachal Pradesh 8.83
12. Assam 236.94
13. Manipur 3.00
14. Meghalaya 21.79

15. Mizoram 63.28
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1 2 3
16. Nagaland 41.87
17. Sikkim 8.85
18. Tripura 128.77

Sus ToTaL 513.33

C. Non-High Focus %ates

19. Andhra Pradesh 1,014.36
20. Goa 8.20
21. Guijarat 800.00
22. Haryana 148.14
23. Karnataka 727.70
24, Kerala 550.00
25. Maharashtra 3,277.29
26. Punjab 630.00
27. Tamil Nadu 1,194.17
28. West Bengal 182.34

Sus ToTAL 8,532.20

D. Small Sates/UTs

29. Andaman and Nicobor 52.85
30. Chandigarh 129.64
31 Dadra and Nagar Haveli 62.66
32. Daman and Diu 4.66
33. Delhi 0.00
34. Lakshadweep 13.18
35. Puducherry 5.20

Sus ToTaL 268.19

GRAND TOTAL 13,650.83

Disposal of hazardous bio-medical waste by hospitals
694. SHRI BAISHNAB RARIDA:
SHRI GOVINDRAOADIK:
Will the Minister of HEALTH AND FAMILY WELFARE be pleased to state:
(@ whether it is a fact that Government hospitals in the National Capital are

turning a blind eye to the hazards of bio-medical waste by either casually dumping
the untreated waste despite expensive incinerators installed at the hospitals;



Written Answers to [20 MAR., 2012] Unstarred Questions137

(b) if so, the details thereof and in how many hospitals incinerators are
functioning or not functioning; and

(c) the action the Ministry has taken under the Bio-Med\talste Rules,
1998 against the erring hospitals?

THE MINISTER OF SATE IN THE MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI SUDIPBANDYOPADHYAY): (a) As per the information provided
by Delhi Pollution Control Committee (DPCC), it is not correct.

(b) The details of status of functioning of incinerators for Bio-Medical
waste in Government hospitals of Delhi as informed by DPCC, are given in
Statement $eebelow).

(¢) DPCC has informed that Health Care Establishment is required to install
its own treatment and disposal facility or can get its Bio Medi¢aste treated and
disposed dfthrough Common Bio MedicalVasteTreatment Facility authorized by
the State Pollution Control Board/Committee. DPCC has taken following action under
the Bio-Medical Waste (Management and Handling) Rule, 1998 and amended
to date:-

() Bio Medical Waste is being disposed/treated by three Operators of
Common Bio-MedicalwWaste Treatment Facilities (CBWTF) or by the
hospitals which have their own treatment facilities like Incinerator/
Autoclave/Microwave etc.

(i) Bio-Medical WasteTreatment facilities have been installed for the Bio-
Medical Waste in Hospitals and three Operators or Common Bio-Medical
Waste Treatment Facilities (CBWTF) are having fétient capacity to
treat the Bio Medical waste.

(ify Regular inspections are carried out by their officials to check compliance
of Bio-Medical Waste (Management and Handling) Rules, 1998 as
amended to dat@ he deficiencies observed, if argre communicated to
the Health Care Establishment through letter/show cause notices etc.
under the said Rules/Environment (Protectidn), 1986, for rectification
of the deficiencies.



Statement

Details of Status of Functioning of Incinerators

& siomsBy uanIM SET

SI.LNo. Name of the Hospital Address/location Operational Status Remarks
1. All India Institute of Medical Ansari Nagar Stopped/closed Outsourced the treatment and Disposal
Sciences (AlIMS) New Delhi-29 the incinerator the Bio MedicalWaste through CBWTF
2. Charak Palika Hospital Moti Bagh Stopped/closed Outsourced the treatment and Disposal
New Delhi-21 the incinerator the Bio MedicalWaste through CBWTF
3. Guru Tegh Bahadur Hospital Shahdara, Stopped/closed Outsourced the treatment and Disposal of
Delhi-95 the incinerator the Incinerable Bio MedicalVaste through =5
CBWTFE The Hospital is havindwutoclave é
for the treatment of thAutoclavable Bio i
Medical Waste. 5
I
4. Hindu Rao Hospital Delhi-07 Stopped/closed Outsourced the treatment and Disposal g&
the incinerator the Incinerable Bio-MedicalVaste through
CBWTE The Hospital is havindutoclave
for the treatment of thAutoclavable Bio
Medical Waste.
5. Lady Hardinge Medical College = Shaheed Bhagat SinghStopped/closed Outsourced the treatment and Disposal
and Associated Hospital Marg, New Delhi-01 the incinerator the Bio MedicalWaste through CBWTF
6. Lal Bahadur Shastri Hospital Khichripur, Delhi -91 Stopped/closed Outsourced the treatment and Disposal

the incinerator

the Incinerable Bio MedicalVaste through

suons&d paffeisun



10.

11.

Lala Ram Swaroop Institute
of tuberculosis &
Respiratory Diseases

Lok Nayak Hospital

MaharishiValmiki Infectious
Diseases Hospital
(MVID Hospital)

Ram Manohar Lohia Hospital

Rao Tula Ram Memorial
Hospital

Sri Aurobindo Mag,
New Delhi-30

Jawahar Lal Nehru
Marg, New Delhi-02

Kingsway Camp,
Delhi-09

Baba Kharak Singh
Marg, New Delhi-01

Jafarpur,
Delhi-73

Functional

Stopped/closed
the incineratar

Functional

Functional

Stopped/closed
the incinerator

CBWTFE The Hospital is havind\utoclave
for the treatment of thAutoclavable Bio
Medical Waste.

The Hospital is also havingutoclave for
the treatment of theAutoclavable Bio
Medical Waste.

0} SI9MSUY USNIMN

Outsourced the treatment and Disposal of
the Incinerable Bio-MedicalVaste through
CBWTFE The Hospital is havindutoclave
for the treatment of thAutoclavable Bio
Medical Waste.

Other Plastic/infectious waste is chemicall
treated and disposed off.

[2T0Z <"VvIN 0Z]

The Hospital is also having Microwave for
the treatment of the Microwable Bio&
Medical Waste.

pa.Iels

Outsourced the treatment and Disposal o
the Incinerable Bio MedicalVaste through
CBWTFE The Hospital is havind\utoclave
for the treatment of théutoclavable Bio
Medical Waste.

6€Tsuonsand




SILNo. Name of the Hospital

Address/location

Operational Status

Remarks

12. Rajan Babu Institute for
Pulmonary Medicine and
Tuberculosis (RBTB Hospital)

13. Safdarjang Hospital

14. Swami Dayanand Hospital

15. Palika Maternity Hospital

Kingsway
Camp Delhi-09

Sri Aurobindo Mag,
New Delhi-29

Shahdara,
Delhi 95

Lodhi Colony
New Delhi-03

Stopped/closed
the incinerator

Functional

Functional

Stopped/closed
the incineratar

Outsourced the treatment and Disposal
the Bio MedicalWaste through CBWTF

msuy Ui\ OvT

Incinerator Operational. The Hospital isg
having Microwave for the treatment of theg
microwable Bio-MedicaWaste. DPCC has
given permission to close down the
incinerator on the request of Directorﬁ
General, DGHS Govt. of India since the®
land occupied by the incinerator isﬁ
proposed to be used for the approach ro£
for the Centre for Emergency Trauma. I%
has been informed that after closure of the
incinerator Bio Medical Waste would be
treated and disposed through CBWTF

The Hospital is also havingutoclave for
the treatmenof the Autoclavable Bio
Medical Waste.

Outsourced the treatment and Disposal
the Bio MedicalWaste through CBWTF

suonsaRY palreisun



16.

17.

18.

10.

NDMC Veterinary Hospital

Deen Dayal Upadhyay
Hospital

Base Hospital oArmed Forces

R.R. Hospital ofArmed Forces

Moti Bagh,
New Delhi-21

Hari Nagar
Delhi-64

Delhi Cantt,
Delhi

Delhi Gurgaon Road
(National Highway
No. 8), Delhi Cant.,
Delhi

Stopped/closed
the incineratar

Stopped/closed
the incineratar

Functional

Functional

Outsourced the treatment and Disposal o
the Bio MedicalWaste through CBWTF

Outsourced the treatment and Disposal o
the Incinerable Bio MedicalVaste through
CBWTFE The Hospital is havindutoclave
for the treatment of th@utoclavable Bio
Medical Waste.

0] SIaMSty US1IEAA

[2TOZ “"VIN 0Z]

CBWTF — Common Bio MedicalWaste Treatment Facility

T¥Tsuonsand paJreisun



142 \Written Answers to [RAJYA SABHA] Unstarred Questions

NRHM scam in U.P.

695. SHRI R.C. SINGH:
SHRI D. RAJA:

Will the Minister of HEALTH AND FAMILY WELFARE be pleased to state:

(@ whether it is a fact that a huge National Rural Health Mission (NRHM)
scam has been unearthed in Uttar Pradesh (UP) following which a number of
officials connected with the NRHM projects in the State have been murdered or
committed suicide;

(b) if so, the details thereof;
() whether the matter has been investigated by any central agency; and
(d) if so, the details thereof?

THE MINISTER OF SATE IN THE MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI SUDIP BANDYOPADHYAY): (a) and (b) The Financial
Management Group (FMG) of National Rural Health Mission (NRHM) under the
Ministry of Health and FamilyWelfare, Government of India, regularly sends teams
to States to monitor the financial management of NRHM. Such an FMG team which
had visited Uttar Pradesh in Decemb2010 observed deficiencies in the following
areas:

() Award of contract for procurement of Emency MedicalTransport
Services and Mobile Medical Units; Management of hospital cleaning
and gardening; Procurement of safe drinking water and R.O. systems
etc.

(i) Supply of poor quality IEC/BCC material and poor quality of drugs and
consumables etc.

@iy In respect of civil construction works, there was mere transfer of funds
to various State Government agencies without any formal agreement and
without any system.

(iv) Poor monitoring of progress of the civil construction as well as quality
of construction and no action on the defects in constructions pointed
out by JES/CMOs.

(v) Non-operational of emergency transport services even after procurement
of 779 ambulances.

On the request of Ministry of Health and Familelfare, Government of
India and also that of the State Government of Uttar Pradesh, the Comptroller and
Auditor General of India is undertaking a special audit on NRHM implementation in
Uttar Pradesh for the entire period of NRHM from 2005-06 to 2010-11.

(c) and (d) Pursuant to the directions of Hon'Bléahabad High Court in
Writ Petition Nos. 361 (MB) of 2011 (PIL), 3301 (MB) of 201 (PIL) and 2647 (MB)
of 2011 (PIL), the Central Bureau of Investigation (CBI) has registered five
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Preliminary Enquiries related to alleged irregularities in the execution and
implementation of National Rural Health Mission funds in the State of Uttar Pradesh
since its inception in the year 2005-06 till date. During the course of the said
Preliminary Enquiries, the CBI has registered 13 cases so far which are under
investigation.

Whistleblower scheme

696. SHRI ISHWAR SINGH: Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(@ whether there was a proposal under the consideration of Government to
reward handsomely who will expose or provide information against those indulging
in adulteration of food,;

(b) whether unscrupulous elements are playing with the lives of people by
adulterating food items; and

(c) if so, to what extent the State Governments have been asked to enforce
the policy and check food adulterators?

THE MINISTER OF SATE IN THE MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI SUDIPBANDYOPADHYAY): (a) Food Safety andt&dards
Authority of India (FSSAI) has drawn up a draft reward scheme which will be
operationalised after finalisation within the scope of Section 95 of the Food Safety
and $andardsAct, 2006.

However recently a whistle blower bill has been presented passed by Lok
Sabha. Before taking a final view about the reward scheme, Food Safety and
StandardsAuthority of India is waiting for the outcome of this Bill. In case,
Parliament passes #tt on Whistle Blower then there may not be any necessity to
go ahead with this scheme.

(c) and (d) Food Safety andafdardsAct, 2006 is being enforced bytee/
UT Governments throughout the countme.f. 05.08.201. Several steps have been
taken by the Government to check adulteration which includes lifting of samples by
the Food Safety Giters of the $tes/U.B, for testing, conducting raids at
suspected places and taking action against such persons. The standards of food
articles are being revised and updated from time to thkperopriate advisories and
alerts are also issued to th@t®/U.B authorities from time to time for keeping strict
vigil on the quality of food items within their respective jurisdiction for ensuring
safe and wholesome food for consumers.

Public Spending on Health

697. SHRI P RAJEEVE: Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(@) the current expenditure on health as a percentage of the GDP;

(b) the comparative Government expenditure on health sector as a
percentage of the GDP in comparison to other sectors;
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() whether the High Level Expert Group on Universal Health Coverage has
recommended an increase in Governngespending on health; and

(d) the proposed increase in health sector spending as opposed to other
sectors in théTwelfth Plan?

THE MINISTER OF HEAITH AND FAMILY WELFARE (SHRI GHULAM
NABI AZAD) (a) As per Economic Survey 20112, the health expenditure by
General Government (Central and State Government combined) as percentage of the
GDP is 1.30 (BE) in 2011-12.

(b) A statement showing Government expenditure on health sector as a
percentage of the GDIh comparison to other social sectors for 2QP2 (BE) is
given in StatementSeebelow).

(¢) Yes.The High Level Expert Group (HLEG) on Universal Health Coverage
has recommended increasing public spending on health from around 1.2 % of GDP
to at least 2.5% by the end of the 12th Plan and to at least 3% of GDP by 2022.

(d) As per the Planning Commission document—‘Fas&ustainable and
More Inclusive Growth:An Approach to the 12th Fiv&¥ear Plan”, the aim is to
increase the total health expenditure to 2.5% of ®RPRhe end of thdwelfth Plan.

Statement
Trends in Social Seice Expenditug by General Government (Central antht®
Governments, combined) as percentage of GDP

Items 2011-12 (BE)
Expenditure on social services of which 6.74
() Education 311
(i) Health 1.30
(iiy Others 234

Source: Economic Survey 2011-12

Opening of mentally healthcare institutes

1698. SHRI SHREEGQGR. VYAS: Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(@ whether there is any plan to establish institution like NIMHANS,
Bangalore, at other places also;

(b) if so, the locations thereof and by when they will be established;

(c) the mechanism to recognise the private efforts for the treatment of rapidly
increasing number of mental patients; and

(d) the number of institutions which have applied for the recognition of
degree or diploma conferred by them, State-wise?

THE MINISTER OF HEAITH AND FAMILY WELFARE (SHRI GHULAM
NABI AZAD): (a) No, Sir

tOriginal notice of the question was received in Hindi.
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(b) Does not arise

() According to Clause 4(3)(b) of the Mental Heaktt (MHA), 1987, it is
the duty of the fte Mental HealthAuthorities (SMHAS) to supervise the
psychiatric hospitals and psychiatric nursing homes and other Mental Health
ServiceAgencies (including places in which mentally ill persons may be kept or
detained) under the control of the State Government.

(d) List of Institutions which have applied for recognition for degree/
diploma in the subject of psychiatry during the year 2011 and 2012 is given in
Statement $eebelow).

Statement
List of Institutions which have applied for recognition durid@l1-12

SI.No. State Institute Course
1. Andhra Katuri Medical College, Guntur MD (Psychiatry)
2. Pradesh  NRI Medical College and Hospital, Guntur ~ MD (Psychiatry)
3. Prathima Medical College and Hospital, MD (Psychiatry)
Karim Nagar
4. PES Institute of Medical Sciences and MD (Psychiatry)

Research Centre, Kuppam
5. Gujarat B.K. Shah Medical Institute and Research DPM
Centre,Vadodra

6. Pandit Deendayal Upadhayay Medical DPM
College, Rajkot

7. Jharkhand Ranchi Institute of Neuro-Psychiatry MD (Psychiatry)
andAllied Sciences, Ranchi and DPM
8. Karnataka JSS Medical College, Mysore DPM (For
renewal of
recognition)
9. MVJ Medical College, Bangalore MD (Psychiatry)
10. MaharashtraDr. Vasantarao Pawar Medical College DPM and MD
and Research Centre, Nasik (Psychiatry)
11. Puducherry Puducherry Institute of Medical MD (Psychiatry)
Sciences, Puducherry
12. Tamil Nadu Thanjavur Medical College, Thanjavur MD (Psychiatry)
13. Tirunelveli Medical College, Tirunelveli MD (Psychiatry)
14. Sree Balaji Medical College & Hospital, MD (Psychiatry)
Chennai
15. Uttar Santosh Medical College, Ghaziabad MD (Psychiatry)

Pradesh and DPM
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Rehabilitation of mentally challenged persons

699. SHRIMATI VIPLOVE THAKUR: Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(@ whether Government has made any effort to ascertain the number of
mentally challenged persons in the country;

(b) if so, the details and outcome thereof indicating the number of such
persons, State-wise;

() whether Government has taken any step during the last three years to
rehabilitate mentally challenged persons in the country;

(d) if so, the State-wise details thereof including Himachal Pradesh; and
(e) if not, the reasons therefor?

THE MINISTER OF HEAITH AND FAMILY WELFARE (SHRI GHULAM
NABI AZAD): (a) and (b) Health being at&e Subject, the number of mentally
challenged persons is not maintained centrally

(c) to (e) The primary responsibility for programmes of rehabilitation and care
of persons with disabilities including that of mentally retarded persons lies with the
State Governments. Howevethe Ministry of Social Justice and Empowerment
supplements the ffrts of the $ates in the rehabilitation of PersoMith
Disabilities. Financial assistance is provided to Non Government Organizations for
providing various services to mentally retarded persons for projects like special
schools for persons with mental retardation, vocational training centres, project for
children with cerebral palsyre-school and early intervention and training, half way
homes for psycho-social rehabilitation of treated and controlled mentally ill persons
etc. under the Central Sector Deendayal Disabled Rehabilitation Scheme (DDKS).

Statement indicating funds released state-wise including Himachal Pradesh is
given in Statement.

Statement
Amount of funds released State-wise fra008-11
(Rs. In Lakhs)

SI. No. Name of the State/UT 2008-09 2009-10 2010-11
1.  Andhra Pradesh 1317.78 1586.81 2063.86
2. Arunachal Pradesh 737 6.72 3.36
3. Assam 121.92 87.40 18457
4. Bihar 87.75 4548 100.57
5. Chhattisgarh 76.69 31.52 20.07
6. Goa 13.09 18.30 14.05
7.  Gujarat 82.20 57.40 50.88
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Sl. No. Name of the State/UT 2008-09 2009-10 2010-11
Haryana 127.92 78.36 107.58
9. Himachal Pradesh 40.83 17.99 52.39
10. Jammu and Kashmir 27.93 7.19 21.92
11. Jharkhand 10.06 12.01 24.02
12. Karnataka 814.56 857.24 1057.62
13. Kerala 37840 386.96 789.99
14. Madhya Pradesh 170.35 99.56 17581
15. Mabharashtra 254.23 150.51 217.50
16. Manipur 196.76 130.14 305.91
17. Meghalaya 75.65 25.64 73.60
18. Mizorarn 19.60 6.58 40.45
19. Orissa 367.34 448.66 591.15
20. Punjab 94.00 35.38 130.28
21. Rajasthan 93.14 168.81 179.45
22.  Sikkim 0.00 0.00 0.00
23.  Tamil Nadu 474.37 366.18 421.49
24.  Tripura 10.81 21.36 6.20
25. Uttar Pradesh 700.21 718.82 612.36
26. Uttarakhand 63.02 53.60 132.60
27.  West Bengal 641.12 543.22 591.74
Union Territories
1. Chandigarh 0.00 10.50 0.00
2. Delhi 193.55 170.24 249.67
3. Puducherry 15.63 13.36 6.55
ToTaL: 6476.38 6155.94 8225.64

Monitoring mechanism for clinic trials

700. SHRI STHANGAVELU: Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(@ whether Government has constituted any monitoring mechanism to
prevent unethical trials from being initiated and flagrant violations from taking place;

(b) whether some companies earn handsome profits by throwing ethics and
procedures to the wind during clinical trials; and

(c) if so, the details thereof?
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THE MINISTER OF HEALOTH AND FAMILY WELFARE (SHRI GHULAM
NABI AZAD): (a) In order to strengthen the regulations relating to clinical trials, the
following proposals have been approved by Drulgzhnical Advisory Board
(DTAB) and Draft Notification for soliciting view of various stakeholders with a view
to carrying out amendments in Drugs and Cosmetics Rules has also been published:

1. Incorporation of detailed provisions for providing financial
compensation to trial subjects in case of trial related injury or death.

2. Enhancement of responsibilities of Ethics Committee (EC), Sponsor and
Investigator to ensure that financial compensation as well as medical
care is provided to trial subjects who suffer trial related injury or death
and such information is provided to Drugs Controller General (India)
[DCG)].

3. Amendment of the format for obtaining informed consent of trial
subjects to include the details of address, occupation, annual income of
the subject so as to have information regarding socio-economic status
of the trial subjects.

(b) and (c) Central Drugs Standard Control Organisation (CDSCO) has

investigated some clinical trials where approved protocols were not being followed
and has taken appropriate steps.

Opening of nursing colleges in NE tates

701. SHRIMATI NAZNIN FARUQUE: Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(@ whether there is any proposal to allow Government as well as private
and foreign institutions to open new nursing colleges/schools and introduce basic
nursing courses in the Noth-Eastern (NE) States;

(b) if so, the details thereof;

() the number of proposals received by Government for setting up nursing
schools/colleges in the North Eastern States; and

(d) the action taken by Government thereon?

THE MINISTER OF HEALOTH AND FAMILY WELFARE (SHRI GHULAM
NABI AZAD): (a) to (d) The Government has identified several districts in the
North-Eastern fates for opening ofANM/GNM schools. The details of such
districts alongwith the status of proposals received from these States are enclosed
at Statement-l1Jeebelow). In addition to this, Indian Nursing Council (INC) have
received 14 proposals of basic Nursing courses (ANM, GNM, B.Sc. Nursing) from
North Eastern States. The details of such proposals received by Indian Nursing
Council are is enclosed at StatementSeébelow).

No foreign institutions have applied for any nursing programme so far
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scheme of upgradation and strengthening of nursing services

Name of Districts identified Districts for Total Districts for which
State for opening of which Funds either proposals
ANM/GNM proposals has released have not been
schools already been to the received or
approved and State formalities have not
Central (Rs. been completed by
assistance has crores) the State
been disbursed
1 2 3 4 5
Arunachal 1. Aanjaw 1. Lohit 1. Aanjaw
Pradesh 2. Changlang 2. West Siang 1250 2. Changlang
3. Upper 3. Tawang 3. Upper
Dibang 4. U. Subansiri Dibang
Valley Valley
4. East 4. East Kameng
Kameng 5. Kurung
5. Kurung Kumey
Kumey 6. Lower
6. Lohit Dibang
7. Lower Valley
Dibang 7. Lower
Valley Subansiri
8. Lower 8. Tirap
Subansiri 9. Upper Siang
9. Tawang 10. West
0. Tirap Kameng
11. Upper Siang
12. U.Subansiri
13. West
Kameng
14. West Siang
Assam 1. Baksa 1. Baksa
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1 2 3 4 5
2. Bongiagaon 2. Bongiagaon
3. Udalguri 3. Udalguri
Manipur 1. Bishnupur 1. Bishnupur 30.00 1. Charchandpur
2. Chandel 2. Chandel
3. Senapati 3. Senapati 2. East Imphal
4. Tamenglong 4. Tamenglong
5. Thoubal 5. Thoubal
6. Ukhrul 6. Ukhrul
7. Charchandpur
8. East Imphal
Meghalaya 1. East Garo Hills 1. East Garo Hills
2. Ri Bhoi 2. Ri Bhoi
3. South Garo Hills 3. South Garo Hills
4. West Khasi Hills 4. West Khasi Hills
5. Shillong, Jaintia Hills 5. Shillong,
Jaintia Hills
Mizoram 1. Champhai 1. Champhai 1912 1. Aizwal
2. Kolasib 2. Kolasib 2. Mamit
3. Lawngtlai 3. Lawngtlai
4. Mamit 4. Saiha
5. Saiha 5. Serchhip
6. Serchhip
- 7. Aizwal
Nagaland 1. Dimapur 12. Mon 850 1. Dimapur
2. Kiphire 13. Phek 2. Kiphire
3. Longleng 3. Longleng
4. Mon 4. Peren
5. Peren 5. Wokha
6. Phek 6. Zunheboto
7. Wokha 7. Kohima
8. Zunheboto 8. Mokokchung
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1 2 3 4 5
9. Kohima . Tuensang
10. Mokokchung
11. Tuensang

Sikkim 1. East Sikkim 1. East Sikkim 500 1. North Sikkim
2. West Sikkim 2. West Sikkim 2. South Sikkim
3. North Sikkim
4. South Sikkim

Tripura 1. Dhalai - 1. Dhalai
2

. North Tripura

. North Tripura
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Detail of basic nursing courses received by Indian Nursing Council

SI.INo. State  Programme  Sector Institute Name Institute Address
1 Arunachal ANM Private Arunachal Institute of Medical Sciences Lekhi Village, A-Sector Naharlagun, District
Pradesh Hospital Papum PareArunachal Pradesh-79210
2. Assam B.Sc. (N) Government BCS Nursing College A.M.C. Campus, DibrugarthAssam
3. Assam GNM Private P. Baruah School of Nursing Jatia, Kahilipara Road, Ganeshguri, Near
Ganesh MandjrDisput Kamrup (M)
Assam-781006
4, Assam ANM Private P. Baruah School of Nursing Jatia Kahilipara Road, Ganeshguri, Near
Ganesh MandjrDispur Kapurp (M)
Assam-781006
5. Assam B.Sc. (N) Government BCS Nursing College Silchar Assam
Manipur ANM Private Nurses Institute of Health Science Kwakeithel, Airport Road, ImphaWest,
Manipur-795001
7. Manipur B.Sc. (N) Government College of Nursing Medical Lamphelpat, ImphalVest, Manipw795004
Manipur GNM Private L. Chaobi Nursing Institute J.N. Hospital Road, Porompat, Ponglambi,
Imphal-East, Manipur-795010
9. Manipur GNM Private Millennium Nursing Institute Kongba, Lairenpat, Imphal-795001, Manipur
10.  Manipur ANM Private Millennium Nursing Institute Kongba, Lairenpat, Imphal, Manipur-795001
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11.

12.

13.

14.

Nagaland

Tripura

Tripura

Tripura

ANM

B.Sc. (N)

B.Sc. (N)

ANM

Private

Private

Private

Private

Instt. of Management and Med ResearchSingrijan, Dhansiripar Road, Dimapur
Health SC and School of Nursing Nagaland-797112
Tripura Institute of Paramedical Sciences Amtali, Hapania (Opposite diVomens
Polytechnic),Agartala, Tripura (W)-799014
9A, Mantribari Road, Post Office
ChowhohoniAgartala, Post Box No. 67,
West Tripura-799001
Tripura Sundari College of Nursing East Champamur&ulakunavia Khayerpur
Old Agarthala Post,
West Tripura-799008

Institute of Nursing Science
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Sengthening of CancerControl Programme

702. SHRI K.N. BALAGORL: Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(@ whether Government proposes to strengthen the existing cancer control
programme in the country;

(b) if so, the details thereof;

() whether there is any proposal to open early cancer detection centres in
all districts; and

(d) the statistics regarding cancer patients, year-wise and State-wise for the
last three years?

THE MINISTER OF SATE IN THE MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI SUDIPBANDYOPADHYAY): (a) to (c)The Government of India
had launched a comprehensive National Programme for Prevention and Control of
Cancer Diabetes, Cardiovascular Diseases amk® (NPCDCS) in 2010The
programme envisages implementation in 100 districts across 21 States during 2010-
12. Under Cancer component of NPCDCS, the district hospitals are strengthened for
early diagnosis of Cancer and chemotherapy facilities. Early cancer detection would
be done at districts level through opportunistic screening mainly for Oral, Breast and
Cervical Cancer The programme also envisages strengthening of Government
Medical Colleges/hospitals including erstwhile Regional Cancer Centres across the
country asTertiary Cancer Centre (TCC) for providing comprehensive cancer care
services.

The proposal forTwelfth Five Year Plan envisages further expanding the
existing programme to all the districts of the countHowever this will be
dependent upon final approval of Planning Commission and availability of resources.

(d) As per Indian Council of Medical Research, the estimated number of
cancer patients, State-wise and year-wise, are given in Statement.

Statement
Estimated Number of Cancer cases in different States of (2620-2011)

SI. No. States Cancer cases
2009 2010 2011

1 2 3 4 5

1.  Jammu and Kashmir 10390 10615 10775
2. Himachal Pradesh 5798 5868 5905
3. Punjab 23268 23577 23826
4. Chandigarh 873 889 909
5. Uttaranchal 8463 8616 8740
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1 2 3 4 5
6. Haryana 21071 21473 21809
7.  Delhi 12930 13201 13495
8. Rajasthan 57146 58271 59004
9. Uttar Pradesh 166327 169419 171369
10. Bihar 85978 87924 89030
11. Sikkim 349 357 364
12. Arunachal Pradesh 1144 1170 1188
13. Nagaland 1695 1701 1717
14. Manipur 1422 1455 1480
15. Mizoram 1137 1160 1179
16. Tripura 3081 3132 3178
17. Meghalaya 2457 2516 2551
18. Assam 24084 24460 24716
19. West Bengal 76935 77975 78820
20. Jharkhand 27451 28013 28381
21. Orissa 35407 35878 36171
22. Chhattisgarh 21307 21752 22053
23. Madhya Pradesh 51521 52485 53132
24. Guijarat 50388 51301 52092
25. Daman and Diu 182 195 210
26. Dadra and Nagar Haveli 266 282 298
27. Maharashtra 94283 95706 96890
28. Ahdhra Pradesh 71737 72553 73330
29. Karnataka 49688 50436 51070
30. Goa 1236 1248 1267
31. Lakshadweep 53 4 56
32. Kerala 28309 28682 29381
33. Tamil Nadu 76279 77418 78446
34. Puducherry 1033 1060 1083
35. Andaman and Nicobar Islands 322 324 327
ToTAL: 1014010 1031166 1044242

*Based on cancer incidence data (2006-08) and actual growth rate (2001-2011) observed in
India.
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Affiliation of medical colleges with district hospital

703. SHRIMATI VASANTHI STANLEY: Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(@ whether Government would consider making it compulsory for Centrally
sponsored medical colleges to be affiliated to district hospitals or health centres;
and

(b) if not, the reasons therefor?

THE MINISTER OF HEAITH AND FAMILY WELFARE (SHRI GHULAM
NABI AZAJD): (a) and (b) No such proposal is presently under consideration.

Establishment of AlIMS-like institute in Himachal Pradesh

704. SHRIMATI BIMLA KASHYAP SOOD: Will the Minister of HEALTH
AND FAMILY WELFARE be pleased to state:

(@ whether it is a fact that Government has given permission to set up 6
AIIMS like institutions in different States of the country under the Pradhan Mantri
Swasthya Surakshéojana (PMSSY);

(b) if so, the date of approval and the amount being spent on each
institution/hospital;

() whether Government proposes to build a similar institution under the
above said scheme in Shimla or any district of Himachal Pradesh; and

(d) if so, by when and if not, the reasons therefor?

THE MINISTER OF HEALOTH AND FAMILY WELFARE (SHRI GHULAM
NABI AZAD): (a) and (b) Government of India is setting up of AikMS-like
institutions, one each at Bhopal (Madhya Pradesh), Bhubaneswar (Orissa), Jodhpur
(Rajasthan), Patna (Bihar), Raipur (Chhattsigarh), and Rishikesh (Uttarakhand) under
Pradhan Mantri Swasthya Suraksf@gana (PMSSY), at an estimated cost of Rs. 840
Crore each, including a provision of Rs. 20 Crore for Nursing College. These projects
were approved by Cabinet Committee on Econoififairs (CCEA) in March, 2006.

() No.

(d) Dr. Rajendra Prasad Government Medical Collégmda in the &te of
Himachal Pradesh has been taken up for upgradation in the second phase of
PMSSY

Prescription of medicines by brand names instead of composition

705. SHRITARIQ ANWAR: Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(@ whether it is a fact that the practice of prescribing medicines by doctors
by brand names instead of composition is hurting Indian consumers;

(b) if so, the details thereof;
(c) whether it is also a fact that medicine companies are not just sponsoring
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research and continuing education of doctors but are also shelling out gifts in cash
and kind; and

(d) if so, the steps Government will take to safeguard the interest of
consumers?

THE MINISTER OF HEAITH AND FAMILY WELFARE (SHRI GHULAM
NABI AZAD): (a) and (b) Prescription of medicines by doctors by brand names
instead of composition tends to increase the cost of medicines thereby making
treatment more expensive.

(c) and (d) The Medical Council of India (MCI) has prohibited acceptance of
gifts by the doctors from the pharma companies. Department of Pharmaceuticals
under Ministry of Chemicals and Fertilizers has prepared a draft Uniform Code of
Pharmaceutical Marketing Practices (UCPMP), which is to be adopted voluntarily in
the first instance by the Pharma Companies. The UCPMP was put up on the website
of Department of Pharmaceuticals for inviting comments from the stakeholders.

Under-five deaths on the rise

706. SHRIMATI RENUBALA PRADHAN: Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(@ whether the undefive deaths on the rise in the counsryNational
Capital;

(b) if so, the details thereof in the last three years, State-wise, especially in
the backward and tribal areas, year-wise;

(c) the reasons therefor;

(d) the funds spent for them during the said period; and

(e) the steps being taken to avoid such situation in future?

THE MINISTER OF SRTE IN THE MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI SUDIPBANDYOPADHYAY): (a) to (c) No.

As per Sample Registration System of the Registrar General of India, the
Under-five Mortality Rate has reduced from 40 in 2008 to 37 per thousand live births
in 2009 in the countrg’ national capital.

The State-wise details of under-five mortality rate are given in Statei@eat (
below).

(d) Under RCH program, the details of funds allocated and utilized is as
below:

Year Allocated (Rs. in crores) Expenditure (Rs. in crores)
2008-09 2973 2928
2009-10 3292 3124

2010-11 3647 3710
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(e) Under the National Rural Health Mission the following interventions are
implemented to bring down the mortality rate of children in the country:

@)

@

©)

@

©)

©)

Promotion of Institutional Delivery through Janani Surakdfwmana
(JSY): Promoting Institutional delivery by skilled birth attendant is key
to reducing both maternal and neo-natal mortalliyere has been a
phenomenal increase in number of institutional deliveries since the
launch of JSY and number of beneficiaries has increased from 7.39 lacs
in 2005 to 113.38 lacs in 2010-11. Besides this infrastructure of health
facilities is also being strengthened for providing comprehensive
obstetric care services under NRHM.

Emphasis on facility based newborn care at different levels to reduce
Child Mortality: Setting up of facilities for care of Sick Newborn such as
Special New Born Care Units (SNCUs), New Bom Stabilization Units
(NBSUs) and New Born Baby Corners (NBCCs) at different levels is a
thrust area under NRHMt present 340 SNCUSs, 1210 NBSU and 9824
NBCCs are functional.

Capacity building of health care provider¥arious trainings are being
conducted under NRHM to train doctors, nurses ANM for early
diagnosis and case management of common ailments of children and
care of mother during pregnancy and delivefjnese trainings are
IMNCI, NSSK, SBA, LSAS, EMOC, BMOC etc.

Management of MalnutritionAs malnutrition reduces resistance of
children to infections thus increasing mortality and morbidity among
children, emphasis is being laid under NRHM for management of
malnutrition. 558 Nutritional Rehabilitation Centres have been
established for management of severe acute malnutritAs.
breastfeeding reduces neo-natal mortalégxclusive breastfeeding for
first six months and appropriate infant and young child feeding practices
are being promoted in congemce with Ministry ofwWoman and Child
DevelopmentVillage Health and Nutrition Days (VHNDs) areganized

for imparting nutritional counselling to mother and to improve child care
practices.

Universal Immunization Programm¥accination protects children against
many life threatening diseases such as Tuberculosis, Diphtheria,
Pertussis, Polio,Tetanus, Hepatitis B and Measles. Infants are thus
immunized against seven vaccine preventable diseases everyllyear
Government of India supports the vaccine programme by supply of
vaccines and syringes, cold chain equipments and provision of
operational costs.

New initiatives in last two years:
(@ Janani Shishu Suraksha Karyakram (JSSK) was launched on 1st
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(b)

©

June 2011 and has provision for free transport, food, drugs and
diagnostics to all pregnant women and sick new born. The
initiative would further promote institutional delivery; eliminate out
of pocket expenses which act as a barrier to seeking institutional
care for mothers and sick new born.

Home Based New Born Care (HBNBCAs 52 per cent of child
deaths take place in the first 28 days of birth, home based newborn
care throughASHA has been initiated by providing incentive of
Rs. 250. The purpose of Home Based New Born Care is to improve
new born practices at the community level and early detection and
referral of sick new born babies.

Mother and ChildTracking System A name based Mother and
Child Tracking System has been put in place which is web based
to ensure registration and tracking of all pregnant women and new
born babies so that provision of regular and complete services to
them can be ensured. One crore and eighty lakh mothers and One
crore and twenty two lakh children have been registered till 15th
March, 2012.

Statement

State wise trend of Undér Mortality Rate

SI.No. India and Bigger States SRS-2008 SRS-2009
1 India 69 64
2. Andhra Pradesh 58 52
3. Assam 88 87
4, Bihar 75 70
5. Chhattisgarh 71 67
6. Delhi 40 37
7. Guijarat 60 61
8. Haryana 65 60
9. Himachal Pradesh 50 51
10. Jammu and Kashmir 55 50
11.  Jharkhand 65 62
12. Karnataka 55 50
13. Kerala 14 14
14. Madhya Pradesh 92 89
15. Maharashtra 1 36
16. Orissa 89 &4
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SINo. India and Bigger States SRS-2008 SRS-2009
17. Punjab 49 46
18. Rajasthan 80 74
19. Tamil Nadu 36 3
20. Uttar Pradesh 91 85
21. West Bengal 42 40

High rates of IMR and MMR

707. SHRI HUSAIN DAIWAL: Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(@ whether both Maternal Mortality Rate (MMR) and Infant Mortality Rate
(IMR) are still quite high in the country;

(b) if so, the State-wise details thereof along with the reasons for such high
rates; and

(¢ how far the measures taken up to reduce MMR and IMR have been
successful in arresting the rates?

THE MINISTER OF SATE IN THE MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI SUDIPBANDYOPADHYAY): (a) As per the Sample Registration
System (SRS), Registrar General of India (RGI-SRS), Maternal Mortality Ratio (MMR)
has shown a decline from 254 per 100,000 live births in the period 2004-06 to 212 per
100,000 live births in the period 2007-09 and Infant Mortality Rate has declined from
58 per 1000 live births in the year 2004 to 47 per 1000 live births in 2010.

(b) The State-wise MMR and IMR are given at Statement-lI andSée(
below).

As per the RGI-SRS report titled “Maternal Mortality in India: 1997-2003
trends, causes and risk factors”, major causes of maternal deaths in the country are
Haemorrhage (38%), Sepsis (11%), Hypertensive Disorders (5%), Obstructed Labour
(5%), Abortion (8%) and Other Conditions (34%) , which includesemia.

Maternal Mortality is also influenced by socio-economic determinants which
include low level of education, early age at marriage and child bearing, cultural
misconceptions, economic dependency of women etc.

The main reasons for Infant Mortality in India 2001-03 as given by the
Registrar General of India, are perinatal conditions (46%), Respiratory infections
(22%), Diarrhoeal diseases (10%), other infectious and parasitic diseases (8%) and
Congenital anomalies (3.1%).

() The decline in MMR and IMR can be attributed largely to the measures
which have been undertaken under the National Rural Health Mission (NRHM)
launched in the year 2005 with a special focus on 18 States with weak public health
indicators and infrastructure. These include :
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Promotion of institutional deliveries through Janani Suraké&bjana.
Capacity building of health care providers in basic and comprehensive
obstetric care, infant and newborn care.

Operationalization of sub-centres, Primary Health Centres, Community
Health Centres and District Hospitals for providing 24x7 basic and
comprehensive obstetric care and child care services.

Name Basedracking of PregnantVomen to ensure antenatal, intranatal
and postnatal care.

Iron and FolicAcid supplementation to pregnant and lactating women
and children from 6 months to 10 years for prevention and treatment of
anemia.

Engagement of more than, 800,0A6credited Social Healtictivists
(ASHAs) to generate demand and facilitate accessing of health care
services by the community

Village Health and Nutrition Days in rural areas as an outreach activity
for provision of maternal and child health services.

Home Based New Born Care (HBNBC) throuyHA to improve new
born care practices at the community level and early detection and
referral of sick new born babies.

Early detection and appropriate management of Diarrheal Aade
Respiratory diseases.

Infant andYoung Child Feeding.

Immunization against seven vaccine preventable diseases.

Vitamin A prophylaxis.

Establishment of Nutritional Rehabilitation Centres (NRCs) to address
severe and acute mal-nutrition.

Establishing Referral systems including emergency referral transport, for
which the states have been given flexibility to use different models.

A new initiative namely Janani Shishu Suraksha Karyakaram (JSSK)
entitles all pregnant women delivering in public health institutions to
absolutely free and no expense delivery including Caesarean section.
Free entittements have also been put in place for all sick newborns
accessing public health institutions for treatment till 30 days after birth.

Statement-|
Maternal Mortality Ratio

India and State-wise
(Source: RGI, (SRS2004-06, 2007-09

SILNo. Major State MMR (2004-06) MMR (2007-09)
India Total * 254 212
Assam 480 390
Bihar/Jharkhand 312 261

Madhya Pradesh/Chhattisgarh 335 269
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SI.No. Major State MMR (2004-06) MMR (2007-09)
4. Orissa 303 258
5. Rajasthan 388 318
6. Uttar Pradesh/Uttaranchal 440 359
7. Andhra Pradesh 154 134
8. Karnataka 213 178
9. Kerala 95 81
10. Tamil Nadu 111 97
11 Gujarat 160 148
12. Haryana 186 153
13. Maharashtra 130 104
14. Punjab 192 172
15. West Bengal 141 145
16. *Others 206 160

* Includes Others

Satement-1 1|

State-wise trend in Infant Mortality Rate (Infant Mortality Rate

per 1000 live births, SRS)

Sl.No. States 2004 2010
All India 58 47
1 Andhra Pradesh 59 46
2. Assam 66 58
3. Bihar 61 48
4. Chhattisgarh 60 51
5. Delhi 32 30
6. Guijarat 53 4
7. Haryana 61 48
8. Jammu and Kashmir 49 43
9. Jharkhand 49 12
10. Karnataka 419 33
11. Kerala 12 13
12. Madhya Pradesh 79 62
13. Maharashtra 36 28
14. Orissa 77 61
15. Punjab 45 A




Written Answers to [20 MAR., 2012] Unstarred Questions163

Sl.No. States 2004 2010
16. Rajasthan 67 55
17. Tamil Nadu 11 24
18. Uttar Pradesh 72 61
19. West Bengal 40 31
20. Arunachal Pradesh 3 31
21 Goa 17 10
22. Himachal Pradesh 51 40
23. Manipur 14 14
24. Meghalaya %) 55
25, Mizoram 19 37
26. Nagaland 17 23
27. Sikkim 32 30
28. Tripura 32 27
29. Uttaranchal 12 3
30. Andaman and Nicobar Islands 19 25
31. Chandigarh 21 22
32 Dadra and Nagar Haveli 48 33
33. Daman and Diu 37 23
34. Lakshadweep 30 25
35. Pondicherry 24 22

Upgradation of civil hospital, Rohru (HP)

708. SHRIMATI BIMLA KASHYAP SOOD: Will the Minister of HEALTH
AND FAMILY WELFARE be pleased to state:

(@ whether it is a fact that there is no specialist doctors, nurses and
modern equipments in laboratpipcluding basic facilities like Ultrasound and X-ray
machines/MRI/CT scan etc. in Civil Hospital, Rohru, in Shimla District in Himachal
Pradesh (HP); and

(b) whether Government will sanction sufficient funds for upgradation and
deputation of specialist staff in the said hospital. Rohru on priority basis under
NRHM scheme for improvement of health facility for the welfare of people of five
tehsils and also from Uttarakhand who come there for treatment?

THE MINISTER OF SATE IN THE MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI SUDIPBANDYOPADHYAY): (a) As per the information received
from the Government of Himachal Pradesh, the detail of availability of doctors and
nurses in Civil Hospital, Rohru is as under:
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SI.No. Name of Sanctioned In Position Vacant
category

1. Medical 17 10 [Out of these ten, two are specialist 7
Officer i.e. one Surgeon and Physician each].

In addition, oneAnesthetist visit Civil
Hospital Rohru once in every 15 days
from DDU and One Eye Surgeon visits
CH Rohru once in 15 days from CHC
Kothkai.
2. Staff 20 1 9
Nurses

One USC Machine and two 500 MA and 100 MA each X-Ray Machines are
available and in lab 2 semiuto BiochemistryAnalysers and one fully Hematology
Auto Analyser are available.

(b) The Government of Himachal Pradesh has informed that Civil Hospital
Rohru gets annual grant of Rs. 2,50,000/- under National Rural Health Mission
[NRHM] every year In 2011-12, the Civil Hospital, Rohru has been given an
additional Rs. 50,000/- also.

Curb on unethical clinical trials

709. SHRIMATI VASANTHI STANLEY: Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(@ whether any stringent legislation would be made to curb unethical
clinical trials;

(b) whether the Ministry has taken any steps on persons responsible for
using mentally ill patients for clinical trials; and

(c) if so, whether Government has taken any steps to compensate victims of
clinical trials?

THE MINISTER OF HEALOH AND FAMILY WELFARE (SHRI GHULAM
NABI AZAD): (a) In order to further strengthen the regulations relating to clinical
trials, following proposals have been approved byABTand the Draft Notification
for soliciting view of various stoke holders with a view to carrying out amendments,
in Drugs and Cosmetics Rules conveying out has also been published:

1. Incorporation of detded provisions for providing financial
compensation to the trial subjects in case of trial related injury or death.

2. Enhancement of responsibilities of Ethics Committee (EC), Sponsor and
Investigator to ensure that financial compensation as well as medical

care is provided to the trisdubjects who suffer trial related injury or
deaths and such information is provided to DCG(I).
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(b) and (c)An inspection was conducted at Indore by Central Drugadard
Control Oganization (CDSCO) to investigate the matiére investigations revealed
that the psychiatrists attached to the Mahatma Gandhi Medical College and Mental
Hospital (MGM) had conducted clinical trials Investigations showed that subjects in
these clinical trials were enrolled as per inclusion and exclusion criteria of approved
protocol and the subjects were found to be mentally sound as observed from
available documents maintained at investigataites.

There is no prohibition under Drugs and Cosmatit and Rules that clinical
trials cannot be conducted on mentally ill patients. Howefagrenrolling of such
patients in clinical trials, informed consent is required to be obtained from a legally
acceptable representative of the patient.

World Health Day

710. SHRIMA'I RENUBALA PRADHAN: Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(@ whether Government has recently celebratéatld Health Day;

(b) if so, the details thereof; and

(c) the objectives set to achieve on the occasion particularly for the SC/ST/
OBC and other minority sections of the society in the current ¥eas Plan, fate-
wise?

THE MINISTER OF HEAITH AND FAMILY WELFARE (SHRI GHULAM

NABI AZAD): (a) The World Health Day is celebrated every year on Agril to
mark the anniversary of the founding \&Wbrld Health Oganization (WHO) in 1948.

(b) and (c)The celebration oWWorld Health Day is a global opportunity to
focus on a single health challenge with global impabe theme oMorld Health
Day in 201l was “Anti-microbial resistance — no action todag cure tomorrow”,
An exhibition and symposium on ‘Anti-Microbial Resistance’ was organized at
National Centre for Disease Control (NCDC), Delhi on &ghil 2011. The objectives
of the exhibition and symposium were to sensitize prescribers and users of
antibiotics and other sections of the society about rational use of antibiotics to
prevent and control the emergence of anti-microbial resistance.

Streamlining of Medical Prescription Regime

t711. SHRI MOTILAL VORA: Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(@ whether Planning Commission has instructed the Ministry to curb
prescribing medicines by brand names by all Government and private doctors and
they instruct them to write only the generic names of the medicines;

(b) whether Health Operation Committee of the Planning Commission has

TOriginal notice of the question was received in Hindi.
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expressed the regulation of pharmaceuticals sector as of utmost importance in its
report for next FiveYear Plan;

() whether Planning Commission has advised for regular examination of
doctors’ prescription slip and to enact a comprehensive legislation if they are not
found proper;

(d) whether Planning Commission has opined that monitoring of the
publicity and marketing campaigns of pharma companies is also required; and

(e) if so, the reaction of Government thereto?
THE MINISTER OF HEAIOTH AND FAMILY WELFARE (SHRI GHULAM

NABI AZAD): (a) to (e) The information is being collected and will be laid on the
Table of the House.

Free medicine for patients in health care facilities

712. SHRI RAMDAS AGARWAL: Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(@ whether Government proposes to provide free medicines to all patients
visiting any Government health care facility across the country;

(b) the amount of funds Government proposes to allocate under Free
Medicines schemes during the 2012-13 budget andTihelfth Five Year Plan
period;

() the recommendations made in this regard by K. Srinath Reddy
Committee in its report on Universal Health Coverage;

(d) the Sates in which Public HealtAct is in place; and

(e) whether Government proposes to make public health provisions
mandatory under National Rural Health Mission during Thelfth Five Year Plan
Period in all the States?

THE MINISTER OF HEAIOH AND FAMILY WELFARE (SHRI GHULAM
NABI AZAD): (a) Yes, During the 12th Fiv¥ear Plan, a new scheme, naméhree
medicines for all through Public Health Facilities” has been proposed under the
National Rural Health Mission (NRHM) for patients who seek care in the Public
Health Facilities.

(b) A sum of Rs. 100 crores has been proposed under Free Medicines
scheme during the 2012-13 budget. Howga#location ofTwelfth Five Year Plan has
not yet been made.

(¢) The K. Srinath Reddy Committee in its report on Universal Health
Coverage has recommended to ensure availability of free essential medicines by
increasing public spending on drug procurement.

(d) As per available information, Public Healltt is in place in the tates
of Tamil Nadu,Assam, Goa and U®f Daman and Diu.

(e) The programme being implemented under the National Rural Health
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Mission address the needs of public health. This will be continued during the 12th
Five Year Plan period also.

Indo-Swedish MoU on health issues

713. SHRI MOINULHASSAN: Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(@ whether the Indo-Swedish MoU on health issues signed in 2009, will be
extended further;

(b) if so, the details thereof; and

(c) the details of the benefits accrued over the past three years through the
MouU?

THE MINISTER OF HEAITH AND FAMILY WELFARE (SHRI GHULAM
NABI AZAD): (a) and (b)As perArticle VIII of the Indo-Swedish. Memorandum of
Understanding (MoU) on cooperation in the field of health care and public health
signed between India and Sweden on 24th Febr2999, the MoU shall remain
effective for an indefinite period.

(¢) For coordination and implementation of all activities under this MoU, an
Indo-Swedish JointWorking Group (JWG) on Cooperation in the field of Health care
and Public Health has been set up. There is ongoing partnership between the two
countries in various fields, including maternal and child health, public health and
alcohol policy antimicrobial resistance, public health research and adolescent health.

Programme for early cancer detection and treatment

714. SARDAR SUKHDEVSINGH DHINDSA: Will the Minister of HEALTH
AND FAMILY WELFARE be pleased to state:

(@ whether Government has prepared a Rs. 15,855 crore plan for early
diagnosis and treatment of cancer cases over the next five years;

(b) whether Government proposes to open National Cancer Institutes in the
States where cancer cases are increasing; and

(c) if so, the details thereof?

THE MINISTER OF SATE IN THE MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI SUDIPBANDYOPADHYAY): (a) Yes.

(b) and (c)The proposal for 12th Fiv€ear Plan envisages providing support
for 3 National Cancer Institutes in the country with the objective of providing
training, research and generating human resources related to cancer care services.
However this will be dependent upon final approval of Planning Commission and
availability of resources.

National Vaccination Policy

715. SHRI RAJEEMCHANDRASEKHAR: Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(@ whether Government has put in place the Natidfaadcination Policy;
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(b) if so, the salient features of the policy; and

() how will this policy succeed in view of severe shortage of vaccines in
the country?

THE MINISTER OF SATE IN THE MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI SUDIPBANDYOPADHYAY): (a) Yes, Government of India has put
in place the NationaVaccine Policy

(b) The policy document addresses broad areas of strengthening the
institutional framework, processes evidence base and framework required for
decision making for strengthening universal immunization programme in India and to
streamline the decision making process on new and underutilized vaccines. The
policy also addresses the issues of vaccine secumgnagement, regulatory
guidelines, vaccine research and development and product development.

() There is no shortage of vaccine production capacity in the country for
the vaccines required under the immunization programme in the cotiawever
the policy encourages vaccine production and Research and Development (R&D).

Cancer hospital in Rajasthan

1t716. SHRIASHK ALl TAK: Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(@ the number of cancer patients in the country at present;

(b) whether it is a fact that the number of cancer patients has been
increasing every year,

(c) if so, whether the Central Government proposes to open a cancer
hospital separately in Rajasthan;

(d) if so, by when and, if not, the reasons therefor; and

(e) whether Government proposes to provide medical facilities free of cost
to the residents of the State for treatment of cancer on the line of Gujarat?

THE MINISTER OF SRATE IN THE MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI SUDIPBANDYOPADHYAY): (a) As per information collected by
Population Based Cancer Registry functioning under the National Cancer Registry
Programme of the Indian Council of Medical Research, it has been estimated that
there are around 28 lakh cancer patients in the cauntry

(b) There is a gradual increase in the number of cancer patients every year

(c) and (d) There is no proposal to open a Cancer hospital in Rajasthan under
the 1th Five Year Plan.The Government has already recognized. $/Bdical
College, Bikaner as Regional Cancer Centre under the National Cancer Control
Programme for carrying out research activity and providing cost effective
comprehensive cancer care to the poor and needy cancer patients.

(e) Health is a State subject. The Central Government is supplementing the

tOriginal notice of the question was received in Hindi.
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efforts of the $ate Governments by focusing on early detection of Careslth
education and creating awareness. In the Government health care delivery system
including government medical colleges, treatment is either free or subsidized for the
poor and needy cancer patients.

Eradication of malaria

717. SHRI MAHENDRA MOHAN: Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(@ whether the National Malaria Eradication Programme was launched by
Government decades ago;

(b) if so, whether Government has any figure of exact number of people
died due to this killer disease since the implementation of the programme;

(c) if so, the details thereof; and

(d) the details of assistance provided to State Governments to control/
eradicate Malaria in the last three years and to what extent Government has
succeeded in controlling the disease?

THE MINISTER OF SRATE IN THE MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI SUDIPBANDYOPADHYAY): (a) The National Malaria Eradication
Programme was launched in 1958. Howevére malaria related strategy has
undergone various changes since then. Since 2005-06, malaria prevention and
control activities are being implemented as part of Natidedtor Borne Disease
Control Programme (NVBDCP) under overarching umbrella of National Rural Health
Mission (NRHM).

(b) and (c) That the details of year-wise reported deaths due to malaria since
2006 are enclosed as Statemensédbelow).

(d) Details of assistance provided to the State Governments under National
Vector Borne Disease Control Programme (NVBDCP) during the last three years are
given in Statement-lISeebelow).

Intensified prevention and control efforts have resulted in the decline of
reported malaria cases and reported malaria deaths in 2011 as compared to 2006.

Satement-|

Yearwise Repaed Deaths Due to Malaria

Year Deaths
2006 1707
2007 1311
2008 1055
2009 1144
2010 1018

2011 (Provisional) 463




170 Written Answers to [RAJYA SABHA] Unstarred Questions

Satement-1 |

Details of assistance provided to the State Governments under
NVBDCP during the last three years

Year Amount (in Rs. crore)
2008-09 297.60
2009-10 338.87
2010-11 408.31
2011-12 410.10

(Provisional)

Unani system under CGHS

718. SHRI MOHAMMEDADEEB:WIll the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(@) the details of patterns adopted fallopathic, Ayurveda, Homoeopathy
and Unani systems under CGHS in respect of budgeting, procurement and supply
and local purchases etc.;

(b) whether it is a fact that the pattern adopted for CGHS Unani is different
from the other systems;

(c) if so, whether Government is aware that difference in pattern is harming
the Unani system and is adversely affecting the beneficiaries; and

(d) the remedial measures taken/being taken in the matter?

THE MINISTER OF HEAIOH AND FAMILY WELFARE (SHRI GHULAM
NABI AZAD): (a) Conventional budgeting system is adopted for anticipating
demand and planning procurement of medicines and stores for different systems of
medicines under CGHS. Demand is based on the past experience of consumption of
different medicines and source of supply is selected as per predetermined policy
which inter alia includes direct procurement from manufacturers through Medical
Stores Organization (MSO) and Medical Stores Depot (MSD). Medicines are also
procured throughAuthorised Local Chemists in case of non availability of
prescribed medicines in CGHS stores.

(b) Unani medicines are procured directly from the Indian Medicines
Pharmaceutical Corporation Ltd. (IMPCL) and other manufacturers. Some medicines
are also procured througkuthorised Local Chemists.

(c) and (d) The pattern adopted for procurement of medicines in all systems
of medicines in CGHS is similar
Irregularities in purchase of equipments at Safdarjung Hospital, Delhi

719. SHRI SHADI LAL BATRA: Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(@ whether Government is aware of alleged irregularities in the purchase of
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equipments including plants and machinery in the Sports Injury Centre, Safdarjung
Hospital, New Delhi;

(b) if so, the details thereof and the action taken by Government thereon;

() the steps taken to contain such misappropriation of funds by the
hospital authorities; and

(d) whether penal action has been initiated to book the culprits?

THE MINISTER OF HEAITH AND FAMILY WELFARE (SHRI GHULAM
NABI AZAD): (a) to (d) As par as procurement of equipments in Sports Injury
Centre is concerned, all equipments have been procured thhalvgitisedTender
Enquiry as per GFR 150'he Technical Bids received against the referfieshder
were evaluated by thd&echnical Evaluation Committee of Sports Injury Centre,
which included outside Experts also, from the same specidity contracts of all
the equipments procured are awarded after obtaining approval from Joint Purchase
Committee (JPC) and the competent authority

However a reference regarding award of contract etc. in connection with
construction of Sports Injury Centre has been received from Ceviigdance
Commission (CVC), investigation of which is in progress as per the extant rules.

High medicines of TB in the country

720. SHRI SABIRALI: Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(@ whether thewWorld Health Oganization has reported that India is 17th
among 22 high burdened countries with regard to incidence of TB;

(b) whether it is a fact that India has become a holder of a world record
with regard to incidents of TB; and

(c) the details of the report and the steps Government proposes to take to
contain the incidents of TB?

THE MINISTER OF SATE IN THE MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI SUDIPBANDYOPADHYAY): (a) Yes. India is ranked 16th among
the 22 high burden countries with regard to incidence of TB.

The 22 countries have been ranked in descending order in terms of the
incidence Rate.

(b) No. In terms of incidence rate, 15 countries have an higher incidence
rate than that of India.

(¢ WHO Report 2011 also mentions a declining trend in TB incidence,
prevalence and mortality in India.

The Revised National Tuberculosis Control Programme (RNTCP) widely
known as DOTS, which i8VHO recommended strategis being implemented as a
100% Centrally Sponsored Scheme in the entire country in the urban as well as rural
areas.
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Under the programme, diagnosis and treatment facilities including anti TB
drugs are provided free of cost to all TB patients. For quality diagnosis, designated
microscopy centers have been established for every one lac population in the
general areas and for every 50,000 population in the tribal, hilly and difficult areas..
More than 13000 microscopy centers have been established in the c@noigg
are provided under direct observation and the patient are monitored so that they
complete their treatment.

Checks on lllegal Sex Determinatiorirests

721. SHRI RRVEZ HASHMI: Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(@ whether Government is aware of the fact that the ratio of male and
female has widened day by day;

(b) if so, the steps taken to prevent female foeticide; and

() the details of action taken against the doctors and nursing homes
involved in conducting illegal ultrasound test to decide prenatal gender of baby?

THE MINISTER OF SRATE IN THE MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI SUDIPBANDYOPADHYAY): (a) Yes.As per Census 2011 (Prov),
the sex ratio has increased from 933 in 2001 to 940 in 2011, However the child sex
ratio (0-6 years) has declined from 927 in 2001 to 914 in 2011.

(b) The Pre-conception and Pre-natal Diagnosgchniques (Prohibition of
Sex Selectionfct, 1994 as amended in 2003, prohibits sex selection before or after
conception and regulates the misuse of medical diagnostic techniques for the
purpose of sex determination.

Government of India has intensified the drive against sex determination
through efective implementation of the PC and PNBEt as per details mentioned
below:

I. Central Supervisory Board (CSB) under the PNBTt has been

reconstituted. The 17th and 18th meetings of CSB have been held at an
interval of six months on 4th June, 2011 and 14th January 2012.

Il. Inspections by the National Inspection and Monitoring Committee have
been scaled up. NIMC has been reconstituted and apart from
inspections further empowered to oversee follow-up action by
AppropriateAuthorities against ganizations found guilty of violations
under theAct during inspections.

lll.  Government of India has notified important amendments in rules under
the Act, including:-

*  Amendment to Rule 11 (2) of the PC and PNDT Rules, 1996 to
provide for confiscation of unregistered machines and further
punishment under thAct.

. Amendment to regulate the use of portable ultrasound equipment
and services offered by mobile genetic clinics.
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IV. 17 States with the most skewed child sex ratio have been identified for
concerted attentiorA meeting of Health Secretaries of thedat& was
first convened on 20tApril 2011, followed by several review meetings.

\/  Operational guidelines for Grant iAid to Non-Governmental
Organizations have been revised to ensure targeted use of resources for
awareness generation of thet.

VI. States have been asked to take advantage of funding available under
NRHM for strengthening infrastructure and augmentation of human
resources required forfettive implementation of the PC & PNDACt.

As per Quarterly Progress Reports (QPRs) received from States, a total of

1073 cases have been filed and 878 ultrasound machines seized/sealed against
violations under the PNDRct. So far 97 convictions have been secured against
violators of theAct. Following conviction by courts, the licenses of 15 doctors have
been cancelled by State Medical Councils.

Irregularities in NRHM in UP

1t722. SHRI MOTILAL VORA: Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(@ whether Government is aware that a large number of irregularities have
been committed in National Rural Health Mission (NRHM) in various States,
particularly in Uttar Pradesh (UP);

(b) the funds allocatedt&e-wise, duringApril, 2005 and March, 2dlunder
NRHM and names of the States not submitting the certificate regarding utilisation of
the funds, till date;

() whether un-registered societies in Uttar Pradesh have also been
allocated funds against the rules;

(d) whether direction of the Hon’ble Supreme Court and CVC were not
followed in spending the funds for manufacturing and purchase; and

(e) if so, the action being taken against the guilty?

THE MINISTER OF SATE IN THE MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI SUDIPBANDYOPADHYAY): (a) Government regularly reviews
implementation of NRHM. The deficiencies/shortcomings noticed during the reviews
are immediately brought to the notice of th@t8s for remedial action. Further
complaints relating to implementation of NRHM as and when received are also
immediately sent to the State / UT Government for taking necessary action.

A Central team reviewed fund management under the National Rural Health
Mission in Uttar Pradesh during Mag011. Major findings of the team are outlined
below:

() lrregularity in award of contract for procurement of Emergency Medical
Transport Services and Mobile Medical Units, Management of Hospital

tOriginal notice of the question was received in Hindi.
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cleaning and gardening, procurement of safe drinking water and R.O.
systems etc.

(i) Supply of poor quality of IEC/ BCC material and poor quality of drugs
and consumables etc.

@iy In respect of civil construction works, there was mere transfer of funds
to various State Government agencies without any formal agreement and
without any system.

(iv) Poor monitoring of progress of the civil construction as well as quality
of construction, and no action on the defects in constructions pointed
out by JES/CMOs.

(v) Non operationalisation of emergency transport services even after
procurement of 779 ambulances.

State Government was asked to take action immedia@dmptroller and
Auditor General (CAG) of India was also asked to conduct audit of NRHM in Uttar
Pradesh since its inception.

(b) A statement showing the allocation release and utilization under NRHM
for the financial years 2005-06 to 2011-12 is at Statemeseél{elow) and pendency
of audited utilization certificates under NRHM and RCH Flexible pool for the
financial years 2005-06 to 2011-12 at Statemen&#epelow).

(c) to (e) Funds are made available to States through registered State Health
Society for implementing the National Rural Health Mission (NRHM) and the same
process has been adopted in the case of Uttar Pradesh also. State Governments
have to utilize the funds as per financial rules and extant directions of Hon'ble
Supreme Court and CVC for various activities wherever applicable including
manufacturing and purchase. The matter pertaining to irregularities in Uttar Pradesh
is being investigated by CBI.



Statement
A. Satewise allocation, glease and expenditiunder NRHM for Fr's.2005-06to 2008-09

SI.No. States 20005-06 2006-07 2007-08 2008-09

Allocation Release Exp Allocation Release Exp Allocation Release Exp Allocation Release Exp.

0] SIaMSUY USNINA

1 2 3 4 5 6 7 8 9 10 11 12 13 14
1. Andaman and Nicobar 5.96 9.11 5.32 8.26 9.90 8.28 5.60 13.01 9.01 10.71 12.56 12.76
Islands
2. Andhra Pradesh 309.93 302.84 216.44 424.83 383.97 405.91 628.43 608.94 505.18 663.37 638.73 700.13
3. Arunachal Pradesh 19.03 29.35 17.57 30.78 49.88 31.27 47.99 44.50 47.62 4395 36.51 57@9
4. Asssm 234.67 137.79 84.60 513.21 346.96 212.53 637.84 602.15 547.47 638.94 606.89 698.§
5. Bihar 382.89 255,51 186.69 556.65 361.89 235.64 685.16 350.24 423.25 777.70 821.18 7&?219
6. Chandigarh 3.79 4.27 3.14 5.68 4.50 3.48 6.48 6.45 4.11 8.04 531 6.4%
7. Chhattisgarh 119.22 94.13 107.37 174.21 149.11 187.69 222.60 190.85 197.77 259.35 249.72 162312
8. Dadra and Nagar 2.86 2.13 1.46 2.72 2.71 1.71 3.08 2.36 2.85 3.45 3.28 3.8?:
Haveli 7
9. Daman and Diu 2.22 2.24 1.64 2.63 3.48 1.86 2.79 1.98 2.43 3.07 2.60 2.4%
10. Delhi 30.21 24.92 24.99 53.51 37.12 31.95 77.73 55.31 51.0800.37 99.62 55.68 ,(Q)-
11. Goa 5.88 5.65 3.00 9.08 3.32 417 11.71 5.07 6.92 13.52 14.09 8.89 §
12. Gujarat 210.69 214.71 13255 299.08 255.83 225.40 369.20 394.93 306.81 414.07 342.81 49%43

13. Haryana 79.12 83.13 54.61 117.96 114.84 76.96 137.25 115.79 98.57 166.20 165.02 187.73

CYRT]




1 2 3 4 5 6 7 8 9 10 1 12 13 14 0:3
14. Himachal Pradesh 47.01 58.57 39.47 56.02 70.99 57.04 67.32 52.41 56.55 77.74 64.21 94.§_4
15. Jammu and Kashmir  74.82 69.36 17.52 66.18 49.14 51.42 87.02160.45  75.27 102.24 76.48 111.94 §
16. Jharkhand 114.48 129.00 135.35 216.20 158.64 91.89 266.54 159.15 12499 294.00 247.27 299.30%
17. Karnataka 213.74 197.45 153.50 302.74 253.80 194.34 393.94 297.32 275.29 461.83 437.84 42594
18. Kerala 119.23 110.08 102.62 173.98 151.40 39.50 236.40 293.86 144.03 253.61 222.88 331.20;
19. Lakshadweep 1.28 1.72 0.77 1.69 171 0.93 1.79 1.08 0.62 2.13 1.22 2.18
20. Madhya Pradesh 292.94 256.87 181.55 413.20 410.89 353.36 689.95 617.09 645.70 609.02 707.88 686.97
21. Maharashtra 348.28 328.92 230.17 522.24 304.74 229.25 603.58 672.52 550.76 779.15 587.43 8@15
22. Manipur 31.83 29.99 14.99 52.98 37.26 20.40 65.91 49.27 40.99 66.34  56.58 62.?;5
23. Meghalaya 26.62 20.52 10.26 52.34 35.42 19.48 61.26 43.04 32.70 65.48 44.76 51.%)7
24. Mizoram 27.84 25.17 17.00 26.28 50.31 28.78 37.46 32.67 56.22 40.24 37.44 54.%
25. Nagaland 25.21 30.41 17.72 45.95 41.69 36.23 55.20 44.75 43.45 57.96 56.23 57'.%5
26. Orissa 198.29 206.43 135.39 284.88 220.18 199.19 383.52 387.16 295.07 392.88 388.05 334.05
27. Puducherry 2.32 3.81 3.50 4.24 5.66 8.66 9.41 4.71 7.1411.31 5.12 7.29

28. Punjab 81.88 90.71 65.45 130.42 138.93 86.62 161.69 107.84 111.64 185.89 183.03 190.08%
29. Rajasthan 281.32 293.41 201.24 398.52 406.45 299.48 571.89 660.90 537.65 596.53 798.15 90%16
30. Sikkim 7.66 9.12 7.84 12.76 24.15 9.87 17.49 34.27 13.39 21.44 19.88 50.628
31. Tamil Nadu 238.52 251.22 206.17 336.87 332.64 321.48 430.31 546.56 392.74 515.70 501.60 53%42
32. Tripura 32.49 29.09 20.34 67.52 38.40 29.85 85.62 79.04 38.28 88.32 77.58 68.%3

"



33. Uttar Pradesh 726.07 793.97 573.241130.39 894.56 703.82 1325.09 1258.77 956.47 1727.59 147491 1546.06
34. Uttarakhand 48.83 50.29 40.63 66.20 44.31 46.99 91.33 89.20 72.7400.16 98.44 132.48
35. West Bengal 286.24 281.86 190.05 436.86 379.52 263.30 54473 52523 335.33 639.93 539.79 56
ToTtaL 4633.39 4433.75 3204.17 6997.05 5774.30 4518.68 9023.35 8508.87 7010102.23 9625.09 10565.10

Others (Training and Central
Component under NRHM)

GRraND ToTAL 4633.39 4433.75 3204.17 6997.05 5774.30 4518.68 9023.35 8508.87 701@102.23 9625.0910565.10

Note:

Release figures for the.¥ 2011-12 of RCH and Mission Flexible Pool is as on 02.03.2012, and for other programme is upto 02.03.2012.
Expenditure for the .¥s 2009-10, 2010 and 201-12 (upto 31.12.2Q) are provisional.

The above releases relate to Central Government Grants and do not include State share contribution.
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Statement 050
B. Sate-wise allocation, @lease and expendigiunder NRHM for F's.2009-10, 201-12 s
SI.No. State 2009-10 2010-11 2011-12 g
Allocation Release Exp. Allocation Release Exp. Allocation  Release Exp. g
1 2 3 4 5 6 7 8 9 10 11 é
1. Andaman and Nicobar Islands 16.82 8.23 20.11 20.28 15.84 17.66 22.64 6.29 13.78 ;
2. Andhra Pradesh 717.30 706.32 764.91 816.11 810.23 673.31 931.81 853.22 42419
3. Arunachal Pradesh 51.14 57.32 66.16 66.67 73.76 78.64 56.02 62.33 49.59
4. Assam 906.72 813.83 763.71 894.01 736.45 1093.37 851.35 701.01 557.99 %
5. Bihar 860.29 649.71 826.20 97740 1035.18 1454.98 1122.10 74852 667.76 i
6. Chandigarh 9.86 7.59 8.25 11.20 6.91 9.25 11.72 8.12 7.23 %
7. Chhattisgarh 202.01 261.65 24041 345.76 327.24 307.92 39254 327.36 284'.':;3
8. Dadra and Nagar Haveli 4.27 3.27 4.62 477 6.30 5.64 5.92 4.90 3.85
9. Daman and Diu 351 233 346 3.92 3.06 3.96 4.98 191 3'32<:
10. Delhi 121.25 83.03 75.89 136.74 108.48 90.04 145.27 99.57 62.65 g
11. Goa 12.90 1243 18.59 16.68 17.21 18.37 2047 18.82 17.23_
12. Guijarat 464.9 500.55 634.27 528.69 556.79 722.26 600.61 597.56 365.%
13. Haryana 179.72 206.17 336.78 203.94 219.69 287.78 233.52

24118 18483
>
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14.
15.
16.
17.
18.
10.
20.
21.
22.
23.
24.
25.
26.
27.
28.
29.
30.
31

Himachal Pradesh
Jammu and Kashmir
Jharkhand
Karnataka

Kerala
Lakshadweep
Madhya Pradesh
Maharashtra
Manipur
Meghalaya
Mizoram
Nagaland

Orissa
Puducherry
Punjab

Rajasthan

Sikkim

Tamil Nadu

97.07
14394
349.39
505.17

28434
2.09
705.88
860.39

90.09

85.75

50.72

78.30
457.57

11.32
209.58
633.19

26.73
568.68

11541
130.34
179.34
436.86

237.62

1.09
604.79
959.72

8145
79.78
49.87
73.87
470.18
12.04
359.53
748.96
25.80
639.10

167.81
155.59
195.45
680.64

385.19

2.86
741.28

1044.71
64.11
75.13
58.66
64.26
646.74
13.34
24141

1001.74
35.73
691.93

110.68
153.87
3987.8
551.80

308.59

2.28
766.66
981.28
98.67
88.95
62.15
82.47
494.09
13.94
246.77
74341
35.54
659.92

11322 16474 12369 16734  1037%
17380 21076 17554 20047 1752
35690 38100 45888 43720 227.§Q
58638 70062 61269 63744 4405

25341 38595 34537 37016  23.H

254 344 3.99 127 296
78440 99680 87083 89117  624.39

%0336 127153 107851 124073 83194 g
67.98 6821 88.49 5854 493Z
52.50 91.99 94.25 342 6228
70.49 7733 63.46 6191 32.7%
66.40 81.84 8331 7300 5297
54944 66437 56853 63486 39885
16.32 17.36 15.17 14.29 13.5§
25081 33034 27656 32091 2278

86397 117206 82417 90955 64235 %
3294 3345 3401 26.85 23.8§-
70209 82521 76545 62942

65358
©




'_\
1 2 3 4 5 6 7 8 9 10 11 8
32. Tripura 125.20 111.98 81.10 116.91 85.47 10543 117.46 49.12 79.41 §
@
33. Uttar Pradesh 1867.65 1965.82 2230.74 2079.73 2191.36 2693.30 2224.00 1843.75 128@59
5
34. Uttarakhand 117.75 130.85 144.00 129.11 147.39 206.31 169.95 182.65 137%5
@
35. West Bengal 678.81 741.25 730.24 77141 680.79 861.91 870.31 861.97 56607
5]
TotaL 11581.30 11470.18 13216.05 12923.25 12871.11 16116.24 14263.72 13326593.59
Other (Training and Central 27.80 70.16 67.30
Component under NRHM) E
GRAND TOTAL 11581.30 11470.18 13216.05 12923.25 12871.11 16116.24 14291.52 133965%0.89 ;
Note: (j/>)
Release figures for the.¥r 2011-12 of RCH and Mission Flexible Pool is as on 02.03.2012, and for other programme is upto 02.03.2012 %
Expenditure for the s 2009-10, 2010-2Q1 and 201-2012 (upto 31.12.2A) are provisional. =

The above releases relate to Central Government Grants and do not include State share contribution.
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Satement-11
A. List of Pendency of Utilization G#icate under Mission Flexible Pool for the¥s.2005-06to 2010-11

(Rs. in crore)

Sl. No.  State/Uts 2005-06 2006-07 2007-08 2008-09 2009-10 2010-11 Total
No. of Amount No.of Amount No.of Amount No.of Amount No.of Amount No.of Amount No. of Amount
Ucs Ucs Ucs Ucs Ucs Ucs Ucs
1 2 3 4 5 6 7 8 9 10 11 12 13 14 15 16
A. High Focus 3ates:
1. Bihar 0 0.00 0 0.00 0 0.00 0 0.00 0 0.00 1 18935 1 18935
2. Chhattisgarh 0 0.00 0 0.00 0 0.00 1 0.34 3 8242 3 80.00 7  162.76
3. Himachal Pradesh 0 0.00 0 0.00 0 0.00 0 0.00 0 0.00 0 0.00 0 0.00
4. Jammu and KashmirO 0.00 0 0.00 0 0.00 0 0.00 0 0.00 0 0.00 0 0.00
5. Jharkhand 0 0.00 0 0.00 0 0.00 0 0.00 0 0.00 3 89.20 3 89.20
6. Madhya Pradesh 0 0.00 0 0.00 0 0.00 0 0.00 1 1953 2 21986 3 23939
7. Orissa 0 0.00 0 0.00 0 0.00 0 0.00 0 0.00 3 12286 3 12286
8. Rajasthan 0 0.00 0 0.00 0 0.00 0 0.00 0 0.00 2 66.99 2 66.99
9. Uttar Pradesh 0 0.00 0 0.00 0 0.00 1 58.78 6 542.30 2 67157 9 1273.05
10. Uttaranchal 0 0.00 0 0.00 0 0.00 0 0.00 0 0.00 0 0.00 0 0.00
Sus-ToTAL 0 0.00 0 0.00 0 0.00 2 59.12 10 644.25 16 144023 28 2143.60
B. Other Sates:
11. Andhra Pradesh 0 0.00 0 0.00 0 0.00 0 0.00 0 0.00 1 6.32 1 6.32
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12.
13.
14.
15.
16.
17.
18.
19.
20.

Goa

Gujarat
Haryana
Karnataka
Kerala
Maharashtra
Punjab

Tamil Nadu
West Bengal
Sus-ToTaL

O O O O O o o o o o

C. North Eastern Sates

21.
22.
23.
24.
25,
26.
27.

Arunachal Pradesh 0
Assam
Manipur
Meghalaya
Mizoram
Nagaland
Sikkim

o O O o o o

0.00
0.00
0.00
0.00
0.00
0.00
0.00
0.00
0.00
0.00

0.00
0.00
0.00
0.00
0.00
0.00
0.00

O O O O O o o o o o

o O O o o o o

0.00
0.00
0.00
0.00
0.00
0.00
0.00
0.00
0.00
0.00

0.00
0.00
0.00
0.00
0.00
0.00
0.00

O O O O o o o o o o

o O O o o o o

0.00
0.00
0.00
0.00
0.00
0.00
0.00
0.00
0.00
0.00

0.00
0.00
0.00
0.00
0.00
0.00
0.00

O O O O O o o o o o

O O O o o o o

0.00
0.00
0.00
0.00
0.00
0.00
0.00
0.00
0.00
0.00

0.00
0.00
0.00
0.00
0.00
0.00
0.00

O O O N N O O

0.00
0.00
0.00
0.00
0.00
0.00
0.00
0.00
77.94
7794

6.1
11.82

0.00
507
0.19
0.00
40.43
0.00
0.00
98.22
187.29
337.52

16.76
0.00
42.36
36.30
0.00
3.71
452

w N O O N O B+, O

10

kO & b O P

0.00
507
0.19
0.00
40.43
0.00
0.00
98.22
265.23
415.46

16.76
0.00
48.46
48.12
0.00
3.71
452
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28. Tripura 0.00 0.00 0.00 0.00 1 6.22 1 30.01
SUB-TOTAL 0.00 0.00 0.00 0.00 5 2414 8 151.58

D. Small Sates/UTs

29. Andaman and 0.00 0.00 0.00 0.00 0.00 0.59
Nicobar Islands

30. Chandigarh 0.00 0.00 0.00 0.00 0.00 1 1.78

31. Dadra and Nagar O 0.00 1 0.08 0 0.00 0.00 0 0.00 2 113
Haveli

32. Daman and Diu 0 0.00 0 0.00 0 0.00 0.00 0 0.00 3 1.36

33. Lakshadweep 0 0.00 0 0.00 0 0.00 0.00 0 0.00 0 0.00

34. Delhi 0 0.00 0 0.00 0 0.00 0.00 1 1.99 1 28.69

35. Pondicherry 0 0.00 0 0.00 0 0.00 0.00 0 0.00 1 151
Sus-ToTAL 0 0.00 1 0.08 0 0.00 0.00 1 19 35.06
GRAND TOTAL 0 0.00 1 0.08 0 0.00 59.12 748.32 42 193818 62 2745.71

0} SI9MSUY USNIMN
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B. List of Pendency of Utilization G#icate under Mission Flexible Pool for the¥s.2005-06to 2010-11

(Rs. in crore)

SI. No. State/Uts 2006-07 2007-08 2008-09 2009-10 2010-11 Total
No. of Amount No.of Amount No.of Amount No.of Amount No.of Amount No.of Amount No.of Amount
Ucs Ucs Ucs Ucs Ucs Ucs Ucs
1 2 3 6 7 8 10 11 12 13 14 15 16
A. High Focus Sates
1. Bihar 0 0 0 0.00 0 0.00 0 0.00 0 0.00 0 0.00 0 0.00
2. Chhattisgarh 0 0 0 0.00 0 0.00 0 0.00 0 0.00 5 58.82 5 58.82
3. Himachal Pradesh 0 0 0 0.00 0 0.00 0 0.00 1 4.53 1 19.19 2 23.72
4. Jammu and Kashmir O 0 0 0.00 0 0.00 0 0.00 0 000 2 3947 2 39.47
5. Jharkhand 0 0 0 0.00 0 0.00 0 0.00 0 0.00 4 46.53 4 46.53
6. Madhya Pradesh 0 0 0 0.00 0 0.00 0 0.00 0 0.00 0 0.00 0 0.00
7. Odisha 0 0 0 0.00 0 0.00 0 0.00 0 0.00 4 45.48 4 45.48
8. Rajasthan 0 0 0 0.00 0 0.00 0 0.00 0 0.00 6 40.44 6 40.44
9. Uttar Pradesh 0 0 0 0.00 0 0.00 0 0.00 1 5623 3 60590 4 66213
10. Uttaranchal 0 0 0 0.00 0 0.00 0 0.00 0 0.00 3 517 3 5.17
Sus-ToTAL 0 0 0 0.00 0 0.00 0 0.00 2 60.76 28 86100 30 92176
B. Other Sates:
11. Andhra Pradesh 0 0 0 0.00 0 0.00 0 0.00 1 5964 4 20919 5 26883

[VHaVS VACYA] 0] SIomsuy USNIy\ 8T
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12.
13.
14.
15.
16.
17.
18.
19.
20.

Goa

Gujarat
Haryana
Karnataka
Kerala
Maharashtra
Punjab

Tamil Nadu
West Bengal
Sus-ToTaL

O O O O O O o o o o

C. North Eastern Sates :

21.
22.
23.
24,
25,
26.
27.
28.

Arunachal Pradesh 0
Assam
Manipur
Meghalaya
Mizoram
Nagaland
Sikkim

Tripura

O O O O O O O o©o

SUB-TOTAL

O O O O O o o o o o

OO O O O O o o o o

O O O O O o o o o o

O O O O O o o o o

0.00
0.00
0.00
0.00
0.00
0.00
0.00
0.00
0.00
0.00

0.00
0.00
0.00
0.00
0.00
0.00
0.00
0.00
0.00

O O O O O O o o o o

O O O O O O o o o

0.00
0.00
0.00
0.00
0.00
0.00
0.00
0.00
0.00
0.00

0.00
0.00
0.00
0.00
0.00
0.00
0.00
0.00
0.00

O O O O O o o o o o

N O O O O O N O O

0.00
0.00
0.00
0.00
0.00
0.00
0.00
0.00
0.00
0.00

0.00
0.00
0.00
9.12
0.00
0.00
0.00
0.00
9.12

0.87
0.00
0.00
0.00
0.00
0.00
0.00
9.45
47.66
117.62

0.00
113.71
18.74
2348
0.00
7.73
0.00
30.67
194.33

N 8NJ>U1NJ>(AJ(AJ-I>I\)

N

N N O N

10

2.00
50.37
47.65
32.98
23.72
177.75

47.32
163.08
133.58
887.64

4.06
148.00

6.82
0.00
3.59
23.73
186.20

3 2.87
4 50.37
3 47.65
3 32.98
4 23.72
2 17775
5 47.32
5 17253
4 18124
38 1005.26

2 4.06
5 26171
1 18.74
4 32.60
2 6.82
2 7.73
2 3.59
5 54.40
23  389.65
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1 2

10

11

12

13

14

15

16

D. Small Sates/UTs

29. Andaman and 0 0 0 0.00 0 0.00 0 0.00 2 060 2 094 4 154
Nicobar Islands

30. Chandigarh 0.00 0.00 0.00 0.00 2 156 2 156

31. Dadra and Nagar O 0 0 0.00 0 0.00 0 0.00 0 0.00 2 1.16 2 1.16
Haveli

32. Daman and Diu 0 0 0 0.00 0 0.00 0 0.00 0 000 2 013 2 0.13

33. Lakshadweep 0 0 0 0.00 0 0.00 0 0.00 0 0.00 1 0.44 1 0.44

34. Delhi 0 0.00 0 0.00 0 0.00 0 0.00 1 350 2 2902 3 3252

35. Pondicherry 0 0.00 0 0.00 0 0.00 0 0.00 0 0.00 1 0.17 1 0.17
Sus-ToTAL 0 0.00 0 0.00 0 0.00 0 0.00 3 410 1 3342 15 753
GRAND TOTAL 0 0 0 0.00 0 0 2 9.12 21 37684 83 1968.27 106 2354.20

[VHaVS VACYd] 0] SIsmsuy Usniy\ 98T
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Patient load at cancercentre, AIIMS

723. SHRI RAJKUMAR DHOOTWIll the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(@ whether Governmerd’attention has been drawn towards media reports
regarding long wait for treatment of cancer patientalB1S, New Delhi particularly
of women cancer patients;

(b) if so, the details thereof; and

() the remedial measures Government proposes to take in this regard to
ensure timely treatment of cancer patient&\ldv1S?

THE MINISTER OF HEAITH AND FAMILY WELFARE (SHRI GHULAM
NABI AZAD): (a) to (c) Dr B.R. Ambedkar Institute Rotary Cancer Hospital .(Dr
BRAIRCH) of AIIMS is specialised centre with state of the art facilities to provide
medical care to cancer patients. The demand supply equilibrium is heavily skewed
with large numbers of patients coming to the institute in view of the facilities and
quality of treatment available at the institute. During the year 2010-11, patient care
was provided to approximately 66272 outdoor patients and 2369 indoor patients.

In general waiting time at DBRAIRCH is of few weeksThe waiting time for
admission of patients in various departments is as under:

Name of department Waiting time
Radiation Oncology 6-8 weeks
Medical Oncology 0-2 weeks
Surgical Oncology 4-8 weeks
Palliative Care Unit Nil

The waiting time for radiotherapy AiIMS is 6 to 8 weeks owing to the fact
that many other Government Hospitals in Delhi do not have high-tech facilities and
patients from these hospitals are referredid1S for getting treatment with Linear
Acceleratoy Bachytherapy Intensity Modulated Radiotherapymage Guided
Radiotherapy Sereotactic Radiotherapy andeBeotactic Radio-sgery,

All out efforts are made by the institute to optimise handling capacity so as
to minimise waiting time.
Setting up of virology institute in Gujarat

724. SHRI KANJIBHAI RATEL: Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(@ whether it is fact that in case of detection of an infection due to some
new or unidentified virus, the samples are required to be sent to National Institute of
Virology (NIV), Pune;

(b) whether this problem can be solved if Government decides to set up a
Viorology Institute in Gujarat; and
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(c) if so, whether Government proposes to set ugiralogy Institute in
Guijarat?

THE MINISTER OF SATE IN THE MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI SUDIPBANDYOPADHYAY): (a) National Institute o¥irology
(NIV) and National Disease Control Centre (NCDC) are the apex Organizations for
diagnosing viral diseases.

(b) and (c) The Department of Health Research has identified a number of
laboratories for upgradation, including BJ Medical Collé¢enedabad. Howevethe
actual number of institutes that will be taken up for upgradation depetetsalia
on a number of factors including the schemes approved for the 12th Plan and the
allocations made to the sector

Satus of polio eradication programme

1t725. SHRIMA'T SMRITI ZUBIN IRANI: Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(@ whether it is a fact that theJorld Health Oganisation has removed
India’s name from the list of polio feftted countries;

(b) if so, whether Government will continue Polio Eradication Programme or
its closure is proposed;

() whether Government has prepared any action plan to achieve the status
of a polio free country; and

(d) if so, the details thereof?

THE MINISTER OF SATE IN THE MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI SUDIPBANDYOPADHYAY): (a) Yes, it is a fact thatVorld Health
Organization has removed India from the list of countries with active endemic wild
poliovirus transmission.

(b) Government will continue Polio Eradication Programme to mitigate the
risks that still persist.

(c) and (d)Yes, as per the recommendation of India Expédktisory Group on
Polio (IEAG) Government has prepared action plan to achieve polio free status. The
details are as under:

() To maintain population immunity two nationwide polio campaigns
(National Immunization Days) followed by four large scale polio
campaigns in the high risk states/high risk population like mobile and
migrant population (Sub National Immunization Days) will continue so
that no wild polio virus could establish circulation.

tOriginal notice of the question was received in Hindi.



Written Answers to [20 MAR., 2012] Unstarred Questions189

(i) Continuous vaccination is being carried out in Indo-Pak and Indo-Nepal
border to mitigate risk from importation of polio.

(iiy Sensitive Surveillance to detect any polio cases.

(iv) Environmental Surveillance of sewage samples is being carried out for
detection of the polio virus at Mumbai, Delhi, Patna and Kolkata.

(v) Emergency preparedness and response plan developed to manage any
wild polio virus case.

(vi) multipronged strategy to improve sanitation, hygiene, availability of
clean water and control of diarrhoea in 107 high risk blocks in Uttar
Pradesh and Bihar which were reporting maximum number of polio cases
in the country

Release of funds to Bihar

726. SHRI SABIRALI: Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(@) the details of funds/amounts released to Bihar by the Ministry and its
various organizations during the last three years and the current year so far;

(b) the purposes for which these amounts were given/spent; and
(c) the steps being taken to increase those funds?

THE MINISTER OF HEAIOH AND FAMILY WELFARE (SHRI GHULAM
NABI AZAD): (a) and (b) Programme/Scheme-wise details of funds released to Bihar
State by this Ministry are given in StatemeBeébelow).

Funds have been released to the State of Bihar for implementation of various
Programmes of this Ministryparticularly for establishment/development of
units/facilities for the concerned programme at the district hospitals, CHCs, PHCs,
etc. purchase of aid and appliances, drugs and consumables, requisite Kkits,
material relating to the programmes activities, strengthening of disease surveillance
activities, training of professionals, human resources on contract, strengthening
of laboratories, strengthening of infrastructure, IEC, strengthening and
upgradation of fate Government Medical/Nursing Colleges and openingNif1/

GNM Schools.

(c) The increase in budget/fund depends upon the requirement and action
plan submitted by State and utilization of funds utilization certificates. The State
Govt. has been requested regularly to ensure proper utilization of the allotted funds
and furnish utilization certificates timely to ensure further release of funds as per
the approved Programme Implementation Plan (PIP) for the State. The increase in
coverage of various programmes is considered for providing Health Care Facility in
the State. State Government is encouraged to complete recruitment of contractual
manpower and strengthen the public health labs under IDSP Programme.
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Statement
Details of funds released to Bihar State under various Programme/Scheme
1. National Programme for Health Care of Elderly (NPHCE)

Year Fund Released
2009-10 Nil
2010-11 Rs. 2,51,57,000
2011-12 Rs. 1,67,68,000

2. National Leprosy Eradication Programme (NLEP)

Year Fund Released (in lakhs)
2008-09 Nil
2009-10 Nil
2010-11 Nil
2011-12 565.55

3. Revised National TB Control Programme (RNTCP)

Year Fund Released (in lakhs)
2008-09 958.37
2009-10 813.00
2010-11 1030.00
2011-12 1086.38

4. Integrated Disease Surveillance Project (IDSP)

Year Fund Released (in lakhs)
2007-08 125.00
2008-09 0.00
2009-10 10.00
2010-11 121.17
2011-12 103.89

5. National Programme for Control of Blindness (NPCB)

Year Fund Released (in lakhs)
2008-09 420.38
2009-10 278.56
2010-11 819.82

2011-12 (as on 12.3.2012) 617.49
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6. National Tobacco Contol Programme

National Tobacco Control Programme was launched in Bihar in 2008-09 in two
districts namely Patna and Mung&n amount of Rs. 12.12 lakhs (6.06 lakhs per
district out of 13.48 lakhs per district yearly budget) was released to the State Health
Society Bihar in 2008-09 under the programme. Further funds have not been released
since the utilization certificate has not been received for the funds released in
2008.09.

7. Immunization Programme

Sl Funds/Grants to the State for 2008-09 2009-10 2010-11 2011-12
No. which it was sanctioned (Rs.) (Rs.) (Rs.) (Rs.)

1. For operational cost for 46,63,405 99,45,222 53,14,731 -
implementation of Japanese
EncephalitisvVaccination.

2. For strengthening of 14,00,00,000 Nil  10,38,00,000 -
Immunization Programme
3. For implementation of Nil Nil  2,63,24,352 8,96,76,163

Catch-Up round of Measles
Campaign/ Measles Special
ImmunizationActivity (SIA)
phase lIA.

ToTaL 14,46,63,405 99,45,222 13,54,38,574 8,96,76,163

8. Centrally Sponsoed Scheme -Assistance forCapacity Building for Trauma
Care

In Bihar, funds of Rs. 6.45 Crore have been provided to Nine Government
Hospitals towards construction, during the year 2009-10.

9. Centrally Sponsoed Schemes of Basi€raining of Auxiliar y Nursing Midwives/
Lady Health Visitor, Maintenance of Health and Family Welfare Training
Centres andTraining of Multi Purpose Health Worker (Male)

(In lakhs)

Basic Training Maintenance Training of

of ANM/LHV of HFWTC of MPWs
2011-12 200 150 15
2010-11 171.28 126.76 7.16
2009-10 148.36 112.72 6.2

2008-09 120.48 87.54 474
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10. National AIDS Control Programme (NACP)

Year Fund Released (in lakhs)
2008-09 970.13
2009-10 351.02
2010-11 2143.94
2011-12 1580.14

11. National Programme for Prevention and Contol of Cancer Diabetes,
Cardiovascular Diseases and tSrke (NPCDCS)

FinancialYear CVD (Rs.) Cancer (Rs.) Districts Covered
2010-11 16,496,200 5,020,400 1. Muzafarpur,
2011-12 5,86,48,300 3,27,15,200 2. Paschim Champaran,

3. Poorva Champaran
4. Keimur (Bhabua)

5. Vaishali

6. Rohtash

12. National Rural Health Mission (NRHM)

Funds released under National Rural Health Mission for fke. R008-09 to
2011-12 for the Bihar State is as under:

(Rs. in crores)

SILNo.  Programme 2008-09 2009-10 2010-11 2011-12
1. RCH-I 351.17 266.36 32741 333.91
2. Additionalities under NRHM 216.20 48.15 335.39 106.43
3. Routine Immunization 14.47 0.99 354 8.97
4.  PPL 75.61 96.68 80.25 34.25
5. Infrastructure Maintenance 117.66 197.22 207.30 215.95
6.  National Disease Control

Programmes
6(a) |LD.S.P 0.00 0.10 121 1.04
6(b) N.LD.D.C.P 0.00 0.00 0.00 0.00
6(c) N.LE.P* 0.00 0.93 1.29 6.47
6(d) N.PC.B.* 4.20 2.79 820 6.17
6(e) N.V.B.D.C.F* 26.81 22.32 4213 29.49
6(f) R.N.T.C.P* 15.05 14.17 18.46 5.72

GRAND TOTAL 821.18 649.71 1035.18 748.40

Note: *Denotes inclusive of kind grands
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of Bihar under the Schemes

(Rs. in lakhs)

Name of the Scheme 2008-09

2009-10 2010-11 2011-12

Centrally Sponsored Scheme for Development -
of AYUSH Hospitals and Dispensaries

Centrally Sponsored Scheme for National 108.94
Mission of Medicinal Plants

Centrally Sponsored Scheme for 16.87

Conservation, Development and Sustainable
of Medicinal Plants

Centrally Sponsored Scheme for Quality 14.00
Control of ASU and H Drugs

Centrally Sponsored Scheme for Development -
of AYUSH Institutions

2617.75 1734.26 -

150.00 - -

2.00 - -

201.62 93.77 -

ToTAaL 239.81

2971.37 1828.03 -

14. Details of funds granted to medical colleges under the scheme for
strengthening and upgradation of g&te Government Medical Colleges.

(Rs. in crores)

SINo. Year Name of the medical college Amount released

1. 2010-11 S.K. Medical College, Muzzafarpur 6.80
2 JN Medical College, Bhagalpur 8.81
3 Nalanda Medical College, Patna 7.05
4, Patna Medical College, Patna 1.00
5 Darbhanga Medical College, Darbhanga 2.66
6. 2009-10 A. N. Magadh Medical College, Gaya 140

ToTAL 27.72

15. Funds released under the scheme of development of nursing services

(Rs. in lakh)
SI.No. Name of the Scheme 2008-09  2009-10 2010-11 2011-Tdtal
1 Training of Nurses 3 - - - 3
2. Strengthening of existing - - - 600 600

schools/colleges of nursing
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SI.No. Name of the Scheme 2008-09 2009-10 2010-11 2011-Tatal

3. Strengthening of nursing
services Human Resources

(Health)-

(a) Opening ofANM Schools 1125 251 1376

(b) Opening of GNM Schools 1125 2500 3625
4, Strengthening of State Nursing 100 100 200

Council

ToTaL 103 100 2250 3351 5804

Rising cases of mental illness among children

727. DR. JANARDHANWAGHMARE: Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(@ whether cases of mental illness particularly among children are on the
rise in the country;

(b) if so, the details thereof;

(¢) whether treatment ratio for mental illness is very low in the country
compared to some other countries;

(d) if so, the details thereof; and

(e) the details of strategies formulated to strengthen National Mental Health
Programme in the country?

THE MINISTER OF HEAITH AND FAMILY WELFARE (SHRI GHULAM
NABI AZAD): (a) and (b)As per a study conducted by the ICMR during 1995-2000
at Bangalore and Lucknowthe prevalence rate of child and adolescent psychiatric
disorders has been estimated at 12-13% in children aged 0-16 years (excluding
specific learning disability). The most common illness was nocturnal enuresis. The
other common mental disorders were simple phobia, stammering, attention deficit
hyperactivity disorder and oppositional defiant disorddpwever there is no
conclusive evidence based upon epidemiological studies done in the same
population at two different times to show that the prevalence is increasing in the
country

(c) and (d)According toWHO reports, the treatment gap of common mental
disorders in developing countries is upto 90%.

(e) To address the huge burden of mental disorders, Government of India is
implementing the National Mental Health Programme (NMHP) since 1®8&atal of
123 districts in 30 tates/UB have been covered under the District Mental Health
Programme (DMHP). Under the Eleventh FiYear Plan, the NMHFhas been
restructured to include the following components:
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I.  Manpower Development Scheme:
() Establishment of Centres of Excellence

(i) Scheme for manpower development in Mental Health

Il. District Mental Health Programme with added components of Life Skills
Education and Counselling in Schools and Colleges, suicide prevention
services etc.

. Up-gradation of PsychiatrigVings of Government Medical College.

IV. Modernization of Government Mental Hospitals.

Further there are 3 Centrally run mental health institutes, 4@ Sun mental
hospitals and 335 Departments of Psychiatry in various medical colleges (154 in
Government and 181 in private) across the country equipped to treat patients
suffering from mental illness.

Rise in child and maternal mortality rates

728. SHRI N. BALAGANGA: Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(@ whether child and maternal mortality rates are on the rise in the country;
(b) if so, the details thereof along with the reasons therefor;

(¢) the number of child and maternal mortality cases reported during the last
three years, year-wise and State-wise;

(d) the details of the ongoing programmes to check the rising rates of such
mortalities, including the amounts allocated, utilised by each State, State-wise and
year-wise, during the said period; and

(e) the steps proposed to be taken by Government to reduce child and
maternal mortality rates?

THE MINISTER OF SATE IN THE MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI SUDIPBANDYOPADHYAY): (a) to (c) No. Child and maternal
mortality rates have shown steady decline and details are given in the Statement I,
I, 1ll. (Seebelow)

(d) and (e) Details related to amount allocated, utilized by each State, State-
wise and yeawise are given in thet&ement IVV, VI. (Seebelow)

Under National Rural Health Mission, the following interventions are
implemented to reduce child and maternal mortality rates in the country:

() Promotion of Institutional Delivery through Janani SurakshaYojana
(JSY): Promoting Institutional delivery by skilled birth attendant is key
to reducing bothmaternal and neo-natal mortalitYhere has been a
phenomenal increase in number of institutional deliveries since the
launch of JSY and number of beneficiaries has increased from 7.39 lacs
in 2005 to 113.38 lacs in 2010-11. Besides this infrastructure of health
facilities is also being strengthened for providing comprehensive
obstetric care services under NRHM.
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@

©)

Q)

©)

©)

Emphasis on facility based newborn care at different levels to reduce
Child Mortality: Setting up of facilities for care of Sick Newborn such
as Special New Born Care Units (SNCUs), New Born Stabilization Units
(NBSUs) and New Born Baby Corners (NBCCs) at different levels is a
thrust area under NRHMAt present 340 SNCUSs, 1210 NBSU and 9824
NBCCs are functional.

Capacity building of health care providers: Various trainings are being
conducted under NRHM to train doctors, nurses anNM for early
diagnosis and case management of common ailments of children and
care of mother during pregnancy and delivefjniese trainings are
IMNCI, NSSK, SBA, LSAS, EMOC, BMOC etc.

Management of malnutrition: As malnutrition reduces resistance of
children to infections thus increasing mortality and morbidity among
children, emphasis is being laid under NRHM for management of
malnutrition. 558 Nutritional Rehabilitation Centres have been
established for management of severe acute malnutriths.
breastfeeding reduces neo-natal mortalgxclusive breastfeeding for
first six months and appropriate infant and young child feeding practices
are being promoted in congemce with Ministry ofwWoman and Child
DevelopmentVillage Health and Nutrition Days (VHNDs) areganized

for imparting nutritional counselling to mother and to improve child care
practices.

Universal Immunization Programme: Vaccination protects children
against many life threatening diseases such as Tuberculosis, Diphtheria,
Pertussis, Polio,Tetanus, Hepatitis B and Measles. Infants are thus
immunized against seven vaccine preventable diseases everyllyear
Government of India supports the vaccine programme by supply of
vaccines and syringes, cold chain equipments, provision of operational
costs.

New initiatives in last two years:

(@ Janani Shishu Suraksha Karyakram (JSSK) was launched on 1st
June, 2011 and has provision for free transport, food and drugs
and diagnostics to all pregnant women and sick new born. The
initiative would further promote institutional delivery; eliminate out
of pocket expenses which act as a barrier to seeking institutional
care for mothers and sick new born.

(b) Home Based Newborn Care (HBN@)s 52 per cent of child deaths
take place in the first 28 days of birth, home based newborn care
through ASHA has been initiated by providing incentive of
Rs. 250. The purpose of Home Based New Born Care is to improve
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new born practices at the community level and early detection and
referral of sick new born babies.

(¢) Mother and ChildTracking SystemA name based Mother and
Child Tracking System has been put in place which is web based
to ensure registration and tracking of all pregnant women and new
born babies so that provision of regular and complete services to
them can be ensured. One crore and eighty lakh mothers and one
crore and twenty twdakh children have been registered till 15th
March, 2012.

Satement-|

State-wise trend in Infant mortality rate

State Infant Mortality Rate per 1000 live births, SRS
2001 2003 2004 2005 2006 2007 2008 2009 2010
1 2 3 4 5 6 7 8 9 10

India 66 60 58 58 57 55 53 50 47
Bigger Sates

1. Andhra Pradesh 66 59 59 57 56 54 52 49 46
2. Assam 73 67 66 68 67 66 64 61 58
3. Bihar 62 60 61 61 60 58 56 52 48
4. Chhattisgarh 7% 70 60 63 61 59 57 5 b5l
5. Delhi 29 28 3R 3B I 36 35 3B 3D
6. Gujarat 60 57 53 54 53 52 50 448 4
7. Haryana 65 59 61 60 57 55 4 51 48
8. Jammu and Kashmir 48 4 49 50 B2 51 49 45 43
9. Jharkhand 62 51 49 50 49 48 46 4 42
10. Karnataka 58 52 49 50 48 47 45 41 3B
11. Kerala 11 1 2 14 15 13 12 12 13
12. Madhya Pradesh 86 82 79 76 74 72 70 67 62
13. Maharashtra 45 42 3B B BH A 33 31 28
14. Orissa D 83 77 75 73 71 69 65 61
15. Punjab 51 49 45 4 4 43 41 3B A
16. Rajasthan 79 75 67 68 67 65 63 59 55
17. Tamil Nadu 49 43 7 37 37 35 3 28 24
18. Uttar Pradesh 8 7w 72 7 71 69 67 63 61
19. West Bengal 51 46 40 3B 3B 37 35 3 A
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1 2 3 4 5 6 7 8 9 10
Smaller Sates
1. Arunachal Pradesh 9 3H4A 3B 3 4 37 32 2 A
2. Goa 19 16 17 16 15 13 10 11 10
3. Himachal Pradesh 5 49 51 49 50 a7 4 45 40
4. Manipur 20 16 14 13 11 12 14 16 14
5. Meghalaya 5% 57 54 49 53 56 538 59 55
6. Mizoram 19 16 19 20 25 23 37 b I
7. Nagaland N.A. NA. 17 18 20 21 26 26 23
8. Sikkim 42 3B R D R A 33 7/ 0]
9. Tripura 39 3R 32 31 36 39 A 31 27
10. Uttaranchal 48 41 42 42 43 48 4 41 38
Union territories
1. Andaman and Nicobar 18 18 19 2 31 A 3 21 25
Islands
2. Chandigarh 24 19 22 19 23 27 28 B 2
3. Dadra and Nagar Havel58 54 48 42 35 A K’} 37 3B
4. Daman and Diu 40 3P 3IJI¥I 28 28 27 31 24 23
5. Lakshadweep 3B 26 3D 2 X5 24 31 B 5
6. Puducherry 2 24 24 28 28 25 25 2 22
Satement-11
State-wise trend of under 5 mortality rate
SI.No. India & Bigger States SRS-2008 SRS-2009
INDIA 69 64
1 Andhra Pradesh 58 52
2. Assam 83 87
3. Bihar 75 70
4. Chhattisgarh 71 67
5. Delhi 40 37
6. Guijarat 60 61
7. Haryana 65 60
8. Himachal Pradesh 50 51
9. Jammu and Kashmir 55 50
10.  Jharkhand 65 62




Written Answers to [20 MAR., 2012] Unstarred Questions199

SILNo. India & Bigger States SRS-2008 SRS-2009
11. Karnataka 55 50
12. Kerala 14 14
13. Madhya Pradesh 92 89
14. Maharashtra 41 36
15.  Orissa 89 &4
16.  Punjab 49 46
17.  Rajasthan 80 74
18.  Tamil Nadu 36 3
19.  Uttar Pradesh 91 85
20.  West Bengal 4?2 40
Satement-111

Maternal Mortality Ratio
India and Sate-wise
(Source: RGI, (SRS), 2001-03, 2004-06, 2007-09)

Sl Major State MMR MMR MMR
No. (2001-03) (2004-06) (2007-09)
India Total 301 254 212
1. Assam 490 480 390
2. Bihar/Jharkhand 371 312 261
3. Madhya Pradesh/Chhattisgarh 379 335 269
4. Orissa 358 303 258
5. Rajasthan 445 388 318
6. Uttar Pradesh/Uttaranchal 517 440 359
7. Andhra Pradesh 195 154 134
8. Karnataka 228 213 178
9. Kerala 110 95 81
10. Tamil Nadu 134 111 97
11. Guijarat 172 160 148
12. Haryana 162 186 153
13. Maharashtra 149 130 104
14. Punjab 178 192 172
15. West Bengal 194 141 145

=
o

Others 235 206 160
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Statement-1V

Financial progress of NRHM and RCH programme for the last five years

e The allocations for Reproductive and Child Health programme under the NRHM
has been increased from 1747.0 crores in 2007-08 to 4009.7 crores in 2011-12 which
is more than 100% increase.

Progress of financial expenditure under NRHM
(Rs. in crores)

Year Allocation Release Expenditure
2007-08 8928.8 8508.8 7010.0
2008-09 10192.2 9625.0 10565.1
2009-10 11581.3 11470.1 13225.9
2010-11 12923.2 12871.1 16044.4
2011-12 14263.0 4094.0 -
TotaL 57888.5 46569 46845.4

Progress of financial expenditure under RCH flexi pool
(Rs. in crores)

Year Allocation Release  Expenditure
2007-08 1747.0 1715.9 1879.2
2008-09 2973.0 2955.8 2928.8
2009-10 32920 33279 3124.6
2010-11 3647.0 34438 37109
2011-12 (upto June) 4009.7 14345 617.7

TotaL 15668.7 12877.9 12261.2




Satement-V
Satement showing SPIBnd expenditwe under Child Health for.¥s. 208-09to 2011-12

(Rs. in lakhs)
2008-09 2009-10 2010-11 2011-12
SPIP Expenditure  SPIP Expenditure  SPIP Expenditure  SPIP Expenditure
1 2 3 4 5 6 7 8 9 10
A. High FOCUS Sates
1 Bihar 79.50 1435.43 1610.85 618.17 2165.52 715.45 2238.37 134.00
2 Chhattisgarh 555.51 0.00 595.35 49.78 1006.92 255.29 689.20 94.89
3 Himachal Pradesh 15.60 0.00 260.54 106.46 452.35 237.92 0.00 0.00
4, Jammu and Kashmir 116.94 51.96 65.87 29.88 65.00 45.67 38.75 9.73
5 Jharkhand 3794.20 3814.76  152.08 13.99 525.82 29543 470.93 167.75
6 Madhya Pradesh 1670.47 1450.36 1218.85 2912.27 1763.38 2364.28 1322.30 692.89
7 Orissa 869.84 62.25 829.18 667.00 1083.98 77547 443.69 59.98
8 Rajasthan 252.13 5491 205.22 171.60 956.10 275.97 270.70 52.54
9 Uttar Pradesh 1540.42 1218.40 843.88 647.23 1157.54 973.25 1799.07 42.03
10. Uttarakhand 127.96 95.94 177.16 113.11 537.59 266.21 110.75 84.47
Su ToTAL 9022.57 8184.01 5958.98 5329.49 9714.20 6204.94 7383.76 1338.28
B. NE Sates
11.  Arunachal Pradesh 12.50 5.87 10.08 14.86 61.40 21.20 0.00 0.28
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1 2 3 4 5 6 7 8 9 10
12. Assam 3544.00 587.99 0.00 9.73 6.20 35.20 410.04 344.32
13.  Manipur 20.63 222 40.00 17.23 31.50 32.38 26.20 3.65
14. Meghalaya 97.10 1.29 52.36 14.32 53.89 18.16 12.12 0.51
15. Mizoram 6.40 3.77 11.94 7.93 6.80 6.03 17.93 0.91
16. Nagaland 52.40 23.02 42.40 20.21 35.40 0.08 33.86 0.00
17.  Sikkim 11.80 435 39.94 3.68 12.79 18.94 25.43 0.00
18. Tripura 338.81 66.67 81.42 98.00 112.80 36.95 200.48 23.30
Sus ToTAL 4083.64 695.18 278.14 185.95 320.78 168.94 726.06 372.97
C. Bon-High Focus $tes
19. Andhra Pradesh 727.04 210.81 200.00 0.00 1783.85 29.29 1604.14 49.38
20. Goa 26.00 0.92 450 1.86 32.40 21.31 10.28 83.82
21. Guijarat 662.03 53535 1116.11 1790.52 2023.72 1595.30 111855 29941
22. Haryana 59.92 7.21 177.36 64.04 352.39 136.89 742.61 114.29
23. Karnataka 300.00 0.00 696.30 15.69 42750 282.69 402.73 30.76
24. Kerala 1055.25 122.26 500.09 319.02 482.44 349.03 46.13 813
25. Mabharashtra 628.35 675.65 598.81 462.33 6017.99 4887.22 2931.06 723.82
26. Punjab 106.15 50.29 25.30 13.98 122.44 104.62 287.00 48.04
27. Tamil Nadu 0.00 0.00 0.00 0.00 0.00 0.00 17.21 0.00
28. West Bengal 2103.82 29854 1608.01 1512.67 5074.20 857.17 1286.83 133.91
Sus ToTAL 5668.56 1901.03 4926.48 4180.1016316.93 8263.52 8446.54 1491.56
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D. Small Sates/UTs

29. Andaman and Nicobar 0.00 0.52 10.50 5.90 4.00 349 0.00 0.00
30. Chandigarh 6.00 448 10.60 10.72 1.00 0.89 14.58 0.00
31. Dadara and Nagar HavelD.15 0.00 150 0.00 0.75 0.00 131 0.00
32.  Daman 2.50 0.00 225 1.80 325 0.60 2.50 0.17
33.  Delhi 119.68 11.32 87.15 0.00 30.00 9.69 61.47 4.76
34. Lakshadweep 0.00 0.00 36.86 0.00 20.00 254 0.20 0.00
35. Puducherry 8.72 0.64 10.38 5.64 9.70 11.18 13.30 1.26
Sus ToTAaL 137.05 16.95 159.24 24.07 68.70 28.39 93.36 6.19
GRAND TOTAL 18911.82 10797.18 1132284 971961 26420.61 14665.79 16649.72  3209.00

Note: Expenditure for the.¥. 2008-09 and 2009-10 are as perdit Report.

Expenditure for FY. 2010-11 and 201-12 (upto 30.09.2() are as per FMR and are provisional.
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Statement-VI §

Satement showing allocation and expenditumder maternal health for.¥s.2008-09to 2011-12 _ =

(Rs. in lakh) g

SI.No. Sates/UB 2008-09 2009-10 2010-11 2011-12 ;

Allocation Expenditure Allocation  Expenditure Allocation Expenditure Allocation  Expenditure 2

1 2 3 4 5 6 7 8 9 10 &

A. High Focus Sates 5
1. Bihar 17381.32 18664.96 23165.16 23328.04 25552.23 24265.8 25851.86 15105.01

2. Chhattisgarh 3989.47 2557.91 5894.3 3632.23 7668.52 4966.44 7779.64 4137.57_

3. Himachal Pradesh 140.50 11343 1385 138.35 551.76 520.66 751.28 364.97§

4. Jammu and Kashmir 3094.48 3.74 2882.8 1720.40 2762.93 2118.56 2346.76 1864.11§

5. Jharkhand 5381.09 3682.88 6025.75 3172.48 7349.42 5649.65 727541 4206.7 %

6. Madhya Pradesh 19012.1  24521.11 25510.43 22781.72 22341.42 21661.58 20843.57 15223.8 é
7. Orissa 13318.82 8531.08 11976.34 10714.7 13700.48 12045.72 12288.67  8534.01

8. Rajasthan 15584.74 15100.14 1427597 16854.5 14761.72 18162.07 18514.77 12045.56

9. Uttar Pradesh 26564.3  29946.00 31749.44 39371.41 41981.06  46568.3 71620.85 30230.29 c

10. Uttarakhand 1716.03 1471.73 1392.75 1425.65 2199.79 1541.77 1787.90 15529 ﬁ

Sus-ToTAL 106182.85 104592.98 123011.44 123139.47 138869.33 137500.55 169060.743264.92 %

B. NE Sates g

11. Arunachal Pradesh 234.40 195.49 172.8 168.60 214.84 166.44 1729 7176 5

12. Assam 110139 7430.46 9542.58 7561.74 10757.96 7374.86 10047.02 5459.04 %’

(2]



13.
14.
15.
16.
17.
18.

C. Bon-High Focus &tes
19. Andhra Pradesh
20.
21.
22.
23.
24,
25,
26.
27.

28.

Manipur
Meghalaya
Mizoram
Nagaland
Sikkim
Tripura

Sus ToTAL

Goa
Guijarat
Haryana
Karnataka

Kerala

Maharashtra

Punjab

Tamil Nadu

West Bengal

Sus ToTAL

180.44
304.43
146.54
481.69
105.64
422.98
12890.02

7784.63
70
4055.63
816.42
5376
2192.8
3092.9
466.59
4107.67
7891.96
35854.60

108.49
174.42
15222
168.05
117.09
738.27
9084.49

8720.37
0.06
2396.35
325.76
3257.21
2073.24
2952.08
748.93
3342.33
6687.87
30504.19

139.56
23551
156.21
236
50.87
234.17
10767.7

6550
24
2003.61
749
2750.60
2302.68
3228.76
610
3434.37
6481.80
28134.82

170
144.7
15341
131.84
78.76
332.86
8741.92

0.00
10.63
2736.48

480.74
3303.86
2221.14
2946.96

897.67

3186.81
8348.18
24132.47

172.16
25841
187.08
443.87
84.72
586.85
12705.89

5050.5
135
3634.23

841.59

4613.2

1215.98

2749.82
822
3824.65
9243.40

32008.87

238.75 20350 9949 X
16455 17547 805 3
151.48 20669 9888 3
258.75 33324 8314 §
7172 89.29 3458 8
4286 122647 363.64
885515 1254467 629104
205204 343451 140613 S
2037 15155 1346 5
373718 376309 175281
89546 108597 590.15 N
466756 385648  2097.44
109086 140671 627 C
M211 642325 276039 B
104136 133638 105826 &
202194 403413 21048
813900 847451 587081
2798696 3396658 g

1918689
1



1 2 3 4 5 6 7 8 9 0 S
D. Small Sates/UTs §
29. Andaman and 30.6 1544 278 2.85 41.22 6.32 8.09 2781 i
Nicobar Islands a
30. Chandigarh 57.7 8.03 11.94 6.33 10.00 2.62 8.30 246 ség
31. Dadra and Nagar 40.46 0.00 18.35 4.67 18.46 6.57 252 5.58 (5/,'
Haveli
32. Daman 4.66 4 212 5.08 133 144 0.79
33. Delhi 142.56 140.85 230.94 0 316.6 136.39 1300.67 85.02 =3
34. Lakshadweep 0 10.67 20.28 12.87 14.06 14.83 16.96 387 g
35. Puducherry 50.39 428 53.71 58.64 79.15 69.95 67.13 47.02(),;
SaB ToTAL 326.37 217.80 367.02 87.48 484.57 238.01 1427.79 172.56 %
GRAND TOTAL 155253.84  144399.47 162280.98 156101.33 184068.66 174580.67 216999.75 11896_?3

Note: Expenditure for the.¥ 2008-09 and 2009-10 are as pardit Report.
Expenditure for FY. 2010-1L and 201-12 ( upto 31.12.2a) are as per FMR

suonsand paueisun
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Control of Japanese Encephalitis

729. SHRIT.M. SELVAGANAPATHI: Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(@ whether it is a fact that Government had sanctioned Rs.2,000 crore to
fight the disease of Japanese Encephalitis in various States;

(b) if so, the details thereof;

() whether it is also a fact that Government needs to take more steps to
control the menance of vector-borne disease in every season in the country; and

(d) if so, the steps taken by Government in this regard?

THE MINISTER OF SRATE IN THE MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI SUDIPBANDYOPADHYAY): (a) No.

(b) Does not arise.

(c) and (d) Government of India is very serious in addressing vector-borne
diseases in the countryrhere is one Directorate dedicated to addressing the
technical and programmatic issues related to vdmione diseases in the country
Further the NationalVectorBorne Disease Control Programme (NVBDCP) is an
integral part of the National Rural Health Programme (NRHM) and is implemented in
a decentralized manner through preparation of State/District Programme
Implementation Plans. The prevention and control strategies vary depending upon
the nature of vectdoorne diseases in €#frent parts of the countrgonsidering the
inter-sectoral nature of the problem, the NVBDCP as well as the State and District
authorities collaborate with other stakeholders (like Municipal Corporations) in the
prevention and control of vecttorne diseases in the country

Launching of Red Ribbon Express Phase lli
730. SHRI NAND KUMAR SAI:Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(@ whether Government has launched the NatioAdDS Control
Organisatiors Red Ribbon Express Phase lll;

(b) if so, the details thereof;

(c) the details of the objectives of Red Ribbon Express;

(d) the extent to which the Phase | and Il have been able to obtain their
objectives; and

(e) the details of the expenditure likely to be incurred on Phase 111?

THE MINISTER OF SATE IN THE MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI S. GANDHISENAN): (a) and (b)Yes, the third phase of Red
Ribbon Express (RRE) train campaign was launched on 12.01.2012 (Nafarthl
Day) from Delhi Safdarjung Railway Station. During the one year journey the train is

scheduled to halt at 162 railway stations across 23 States. This time the renewed
focus of the RRE project is on youth. Special efforts are made for mobilizing



208 Written Answers to [RAJYA SABHA] Unstarred Questions

adolescents and youth. Similgripe communication material is more interactive and
youth friendly with provision for relevant services.

(¢) The project will primarily focus on rural areas with the following
objectives:

e disseminating information regarding primary prevention and services;

e developing an understanding about the infection to reduce stigma and
discrimination against people living with HIV/AIDS;

» strengthening people’knowledge about the measures to be taken to
prevent HIV/AIDS; and

* Adopting preventive health habits and lifestyle.
Red Ribbon Express (RRE) train : Phase |

The special exhibition train on HIV/AIDS flagged of on 1st DecemBéfd7
disseminating messages on HBAhd AIDS. The first phase of the project was
implemented in year 2007-08, train traversed over 27000 kms covering 180 stations in
22 States. In addition, outreach programmes were organized in the villages through
IEC exhibition vans and folk troupes.

The Red Ribbon Express (RRE), phase |

The second phase of RRE train was flagged of on 1st Decerhd@®
disseminating messages on HBhd AIDS, HIN1 and general health issudhe
train traversed over 27000 kms covering 152 stations in 22 States. In addition,
outreach programmes were organized in the villages through IEC exhibition vans,
folk troupes and a coach on NRHM was added with provision of general health
check up.

Coverage: Red Ribbon Express Phase | (01.12.2007 to 01.12.2008) and Red Ribbon
Express- Phase Il (01.12.2009 to 01.12.2010)

Description RRE Phase | RRE-Phase-II
(01.12.2007 to (01.12.2009 to
01.12.2008) 01.12.2012)
People Reached (it includes 62,00,000 80,32,401

visitors to the train and outreach
activities in villages)

District Resource Persons trained 68,000 81,398
People Counseled 1,15,000 57,157
People tested for HIV - 36,019
General Health Check-ups - 28,080

(e) Provision of Rs. 1540 lakhs has been made for the implementation of the
third phase of Red Ribbon Express project.
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Branch of NICD in Gujarat
731. SHRI KANJIBHAI RATEL: Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(@ whether the Ministry has resubmitted the proposal to the Department of
Expenditure for setting up of a National Institute of Communicable Diseases (NICD)
branch in Gujarat;

(b) if so, by when it is likely to be finalised;

() whether this institute can carry out the diagnosis of the newly emerging
diseases and also do research in existing communicable diseases;

(d) whether this institute will be managed by the Central Government or the
State Government of Gujarat; and

(e) if it is to be managed by the State Government of Gujarat, the nature of
the technical and financial support from the Central Government?

THE MINISTER OF HEAITH AND FAMILY WELFARE (SHRI GHULAM
NABI AZAD): (a) No.

(b) to (e) Do not arise.

Timely completion of projects

732. SHRI RRIMAL NATHWANI: Will the Minister of HEA/Y INDUSTRIES
AND PUBLIC ENTERPRISES be pleased to state:

(@ whether Government has decided to set up a dedicated forum to clear
bottlenecks causing delay in timely completion of projects;

(b) if so, the details thereof;

(c) the details of projects identified for speedy completion; and

(d) the number of these projects located in Jharkhand?

THE MINISTER OF HEA/Y INDUSTRIESAND PUBLIC ENTERPRISES (SHRI

PRAFUL PATEL): (a) In Department of Heavy Industmyo such decision has been
taken.

(b) to (d) Does not arise in view of (a) above.

Revival of MAMC and Tyre Corporation Ltd.

733. SHRITAPAN KUMAR SEN: Will the Minister of HEA/Y INDUSTRIES
AND PUBLIC ENTERPRISES be pleased to state the present revival status of
Mining and Allied Machineries Corporation (MAMC), Dgapur andTyre
Corporation Limited, Kakinada iAndhra Pradesh?

THE MINISTER OF HEA/Y INDUSTRIESAND PUBLIC ENTERPRISES (SHRI
PRAFUL PATEL): Mining andAllied Machinery Corporation Limited (MAMC) being
a sick company was referred to BIFR in 1992 and on the basis of the
recommendations of BIFR, the High Court of Calcutta had passed an order for
winding up of the Company and appointed an Official Liquidator for disposal of the
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assets of the CompanRisposal of assets of the Company has since become final
with the Calcutta High Coud’ order dated 1.06.2010 for selling the assets to a
Consortium comprising Coal India Limited (CIL), Damodéiley Corporation (DVC)

and Bharat Earth Movers Limited (BEML).

Tyre Corporation of India Limited nationalized in 1984, with, a unit in
Kankinada,West Bengal, is under disinvestment accordingte Tyre Corporation
of India Limited (Disinvestment of Ownershiprt, 2007 (No. 50 of 2007).

There is, therefore, no scope for revival of these two Central PSEs.

Re-examination of the Mini-ratna status of CPSEs

734. SHRI NAND KUMAR SAI:Will the Minister of HEA/Y INDUSTRIES
AND PUBLIC ENTERPRISES be pleased to state:

(@ whether Government has issued any direction for re-examination of the
Mini-ratna status to the existing Mini-ratha Central Public Sector Enterprises (CPSES)
to various Ministries/Departments;

(b) if so, the details in this regard;
(c) the reasons for such re-examination of the status;

(d) whether all the Ministries/Departments have furnished their reports in
this regard;

(e) if so, the details thereof and the action so far taken thereon; and

(H the names of the Ministries/Departments which have so far not
submitted their reports?

THE MINISTER OF HEA/Y INDUSTRIESAND PUBLIC ENTERPRISES (SHRI
PRAFUL PATEL): (a) and (b)The Department of Public Enterprises has written to
concerned 25 Ministries/Departments on 20th Decem®@H requesting them to,
inter-alia, ensure that the Miniratna Central Public Sector Enterprises (CPSES) under
their respective administrative control, continue to fulfill the laid down criteria for
grant of Miniratna status on the basis of their performance during last three years.

() Since CPSEs fulfilling the laid down criteria are eligible to be considered
for grant of Miniratna status, it has to be ensured that CPSEs once granted
Miniratna status continue to fulfill the criteria laid down in this regard.

(d) to (f) The reports have been received from 10 administrative Ministries/
Departments so faifhe Department of Space, Ministry of Ci#iViation, Ministry of
Coal, Department of Fertilizers, Department of Health and Fanéljare, Ministry of
Information and Broadcasting, Ministry of Pow&epartment of Higher Education,
Ministry of Shipping, Ministry of &el, Department ofelecommunications, Ministry
of Tourism, Department of Heavy Industripepartment of Economiéffairs and
Department of Food and Public Distribution are yet to submit complete reports.
These 15 Ministries/Departments have already been reminded to furnish the reports
expeditiously
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Payment of imported oil in rupees
1735. SHRI RAMCHANDRA PRASAD SINGH:
SHRI SHNANAND TIWARI:

Will the Minister of PETROLEUMAND NATURAL GAS be pleased to state:

(@ whether it is a fact that mutual agreement has been reached with Iran to
pay the 45 per cent of the total value of crude oil imported from there in rupees;

(b) if so, the details thereof;

() whether India has offered to have commercial agreement on this line
with other crude exporting countries; and

(d) if so, the names of the countries to which this offer has been made?

THE MINISTER OF SRATE IN THE MINISTRY OF PETROLEUMAND
NATURAL GAS (SHRI R.EN. SINGH): (a) and (by)es, Sir India has reached an
agreement with Iran to pay 45% of the total value of crude oil imported from that
country in Indian Rupee.

(¢ No, Sit

(d) Does not arise.

Expansion of PNG and LPG supply networks

1736. SHRI RAGHUNANDAN SHARMA:Will the Minister of PETROLEUM
AND NATURAL GAS be pleased to state :

(@ the number of districts in the country where supply of gas cylinders has
not been started,;

(b) the number of districts in the country where supply of both Piped
Natural Gas (PNG) and gas cylinders have been started; and

() by when the supply of PNG and gas cylinders throughout the country
has been planned ?

THE MINISTER OF SATE IN THE MINISTRY OF PETROLEUMAND
NATURAL GAS (SHRI R.IN. SINGH): (a) and (b) Public Sector Oil Marketing
Companies (OMCs) are supplying LPG through their LPG distributors in all the 628
districts of the countryCity Gas Distribution (CGD) companies are supplying Piped
Natural Gas (PNG) in 51 Geographical areas of the country covering the States of
Andhra PradeshAssam, Delhi, Haryana, Gujarat, Madhya Pradesh, Maharashtra,
Rajasthan, Uttar Pradesh and Tripura.

(c) Vision 2015 adopted by this Ministry envisages raising the cosnt®yG
population coverage from 50% to 75%, by releasing 5.5 crore new LPG connections
between 2009 and 2015 especially in rural areas and under-covered areas.

As far as extension of PNG facilities to different towns and cities in the
country is concerned, the implementation time-frame is subjecinter-alia,

tOriginal notice of the question was received in Hindi.
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availability of natural gas through a gas transmission pipeline, technical and
commercial feasibility and availability of clearances from various authorities.

Supply of gas from ONGC's oil fields for power generation

1737. SHRI SHNANAND TIWARI:
SHRI RAMCHANDRA PRASAD SINGH:

Will the Minister of PETROLEUMAND NATURAL GAS be pleased to state:

(@ whether it is a fact that Government would supply gas from ON@®GT’
fields for power generation in order to offset the negative effects of lesser
production of gas from KG-D6 fields;

(b) if so, the details thereof and, if not, the reasons therefor; and

(c) the respective quantum of gas supplies made from OBI@€lds along
with the recipients industries and the leftover quantum being used for other
purposes?

THE MINISTER OF SATE IN THE MINISTRY OF PETROLEUMAND
NATURAL GAS (SHRI R.IN SINGH): (a) and (bAll the available domestic gas
(excluding what is covered under Small and Isolated Fields Policy and allocation of
which has been delegated to National Oil Companies) has already been allocated to
various consumers. No further gas is available for allocation, at present.

(c) During 2010-11 the total production of natural gas by ONGC was 63.273
mmscmd out of which 50.62 mmscmd was supplied to various industries either
directly by ONGC or by GAIL. The industry-wise supply of gas produced by ONGC
during the above period is as follows:

Industry Supply in mmscmd
Fertilizer 13.27
Gas Based LPG plants for LPG extraction 3.03
Power 21.00
CGD 434
Court mandated customer other than CGD 0.97

Small consumers having allocation less than 50,000 SCMD 1.95

Refineries 121
Petrochemicals 142
Sponge Iron 161
Others 0.70
Internal consumption-P/L 112
TotAL 50.62

tOriginal notice of the question was received in Hindi.
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The balance quantity of 12.653 mmscmd is either flared for technical reasons
or consumed internally by ONGC.

Investment by Indian oil companies in Iranian oilfields

738. SHRI RAMCHANDRA PRASAD SINGH:
SHRI RA/I SHANKAR PRASAD:

Will the Minister of PETROLEUMAND NATURAL GAS be pleased to state:

(@ whether it is a fact that several Indian oil companies have invested
capital in several oil fields of Iran;

(b) if so, the details thereof;

() the name of the oil companies and the oilfields they have been allotted
till Decembey 2011, and the dates of their respective allocation; and

(d) the time-frame by which the work of oil production from these oilfields
would become operational?

THE MINISTER OF SRATE IN THE MINISTRY OF PETROLEUMAND
NATURAL GAS (SHRI R.IN. SINGH): (a) to (c)A consortium of ONGCVidesh
Limited (OVL), Indian Oil Corporation Limited (IOCL) and Oil India Limited (OIL) has
an Exploration Service Contract (ESC) for Farsi offshore exploration block in Iran.
The ESC was signed on 25.12.2002 and was extended up to 24.00208%. the
provisions of the ESC, the Master Development Plan (MDP) for the development of
the block has been submitted by the consortium.

(d) Not applicable as the relevant agreements between the two sides have
not been finalized.

Artificial shortage of cooking gas

739. SHRI RAMACHANDRA KHUNTIA :Will the Minister of PETROLEUM
AND NATURAL GAS be pleased to state:

(@ whether Government is aware that the cooking gas agents are not giving
proper service and creating artificial shortage, of gas so as to make more money in
the black market;

(b) whether there is any authority in the States or region to look to the
complaints of consumers; and

(c) if so, the details thereof ?

THE MINISTER OF SATE IN THE MINISTRY OF PETROLEUMAND
NATURAL GAS (SHRI R.BN. SINGH ): (a) Public Sector Oil Marketing Companies
(OMCs) namelyIndian Oil Corporation Limited (I0OC), Bharat Petroleum Corporation
Limited (BPCL) and Hindustan Petroleum Corporation Limited (HPCL) have
prescribed a norm to their LPG distributors to effect the delivery of the refill LPG
cylinder ordinarily within two working days of the booking. Howewdue to factors
such as product supply constraints, strikes, road breaches, floods, unplanned
shutdown, natural calamities alongwith huge growth of demand, it has been seen
that the distributors are taking upto 15 days to deliver refill LPG cylinder
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In order to check blackmarketing/diversion of domestic LPG cylinders, the
Government has brought out the “Liquefied Petroleum Gas (Regulation of Supply
and Distribution) Order2000” and formulated “Marketing Discipline Guidelines,
2001” which provide for penal action against LPG distributors indulging in
blackmarketing/diversion of LRG

MDG, inter-alia, provide for following action against an errant distributor:-

- Fine of Rs. 20,000 plus the price of LPG diverted at commercial rates for
1st offence.

- Fine of Rs. 50,000 plus the price of LPG diverted at commercial rates for
2nd offence.

- Termination of the distributorship for 3rdfehce.

OMCs have not detected any cases of creating artificial scarcity by any of
their distributors. HoweverOMCs have detected 481 established cases of
blackmarketing and 49 cases of delay in supplies of LPG refill against their LPG
distributorships in the country during the periégril, 2011 to January 2012Action
against all the erring distributorships was taken under the provisions of Marketing
Discipline Guidelines.

(b) and (c) State Governments are empowered under the LPG (Regulation of
Supply and Distribution) Ordef000 promulgated under the Essential Commodities
Act, 1955 to take action against blackmarketing of domestic. LPG

In order to have a more convenient, easy and effective way to enable the
customers to register their complaints for redressal, OMCs have started the service
of using UniqueToll Free telephone number 18002333555 for registering the
complaints/grievances throughout the counirige call centers are being operated
region-wise, to facilitate the customers to lodge complaints in local language.
Nationwide advertisement in leading print media has been published. The same is
also displayed in respective corporate website as well as by all LPG distributors.
Customers can also register their complaints through the website of the OMCs.

RIL’'S complaint in delay of clearance of CBM pricing formula

740. SHRIMATI KUSUM RAI: Will the Minister of PETROLEUMAND
NATURAL GAS be pleased to state:

(@ whether Reliance Industries Limited (RIL) has complained to the
Ministry that three months have elapsed since it sought approval for the Coal Bed
Methane (CBM) pricing formula, even though the contract with Government
stipulates clearance within 60 business days;

(b) whether the delay is due to new guidelines issued by DGH as the norms
restrict competition for discovering the market price to a limited number of CBM
users;

() whether Government should see that Return on Investment (ROI)
should be good enough for an industry to invest in exploration of these natural
resources; and
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(d) if so, by when this confusion would be cleared and a clear policy would
be announced?

THE MINISTER OF SATE IN THE MINISTRY OF PETROLEUMAND
NATURAL GAS (SHRI R.IN. SINGH): (a)A proposal dated 16.09.2Dfor approving
the formula for pricing of commercial production of Coal Bed Methane (CBM) gas
from two blocks SP(\&st)-CBM-2001/I and SP(E)-CBM-2001/1 was received from
Reliance Industries Limited (RIL). Directorate General of Hydrocarbons (D/@l¢)
their letter dated 15.11.2011 sought clarifications from RIL. RIL furnished the
clarifications to DGH. While the proposal of RIL was under examination, RIL
submitted a proposal to the Ministry of Petroleum and Natural Gas (MoRN&)
letter dated 21.02.2012 that they have undertaken a parallel open bidding process
and requested for approval of the basis for pricing of CBM gas to be produced from
SP(West)-CBM-2001/I and SP(E)-CBM-2001/1 blocks, in line with provisions of the
CBM contract and MoPNG guidelines.

(b) The valuation of CBM is done in line with the relevant provisions of the
CBM Contract.

() The issue of Return on Investment needs to be worked out by the CBM
Contractor as per his own business perception as the entire investment is made by
the Contractor

(d) CBM Policy and provisions of CBM Contract are clear and transparent.

Gas distributorships in Jharkhand

741. SHRI KANWAR DEEP SINGH: Will the Minister of PETROLEUMAND
NATURAL GAS be pleased to state :

(@ the number of the gas distributorships functioning in Jharkhand
including Ranchi and Jamshedpur areas;

(b) whether there is a proposal to set up distributorships in the State in
future; and

(c) if so, the details thereof ?

THE MINISTER OF SATE IN THE MINISTRY OF PETROLEUMAND
NATURAL GAS (SHRI R.IN. SINGH ): (a) The Public Sector Oil Marketing
Companies (OMCs) are operating 149 regular LPG distributorships and 34 Rajiv
Gandhi Gramin LPGVitaran (RGGV) distributorships in the t&te of Jharkhand, out
of which 29 regular LPG distributorships and one R@&lare in Ranchi, and 20
regular LPG distributorships are in Jamshedpur area.

(b) and (c) OMCs have proposed to open 36 regular LPG distributorships and
167 RGGL distributorships in thet8te of Jharkhand.
Transparent gas pricing mechanism

742. SHRI PIYUSH GOXL: Will the Minister of PETROLEUMAND
NATURAL GAS be pleased to state:

(@ whether it is a fact that various firms and organizations have sought a
transparent gas pricing mechanism;
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(b) if so, the details thereof;

() whether there are various proposals that Government is considering with
regard to gas pricing; and
(d) if so, the details thereof;

THE MINISTER OF SRATE IN THE MINISTRY OF PETROLEUMAND
NATURAL GAS (SHRI R.IN SINGH): (a) and (b) In terms of the Production Sharing
Contracts (PSC) under New Exploration Licensing Policy (NELP) regime, the
contractor shall endeavour to sell all Natural gas produced and saved from the
contract area at arms-length prices to the benefit of the parties to the contract. The
Government as per the provisions of NELP PSCs shall approve the formula or basis
on which Natural Gas prices shall be determined.

(c) and (d)At present, there are broadly two pricing regimes for gas in the
country — gas priced undé&dministered Pricing Mechanism (APM) and non-APM
free market gasThe price ofAPM gas is set by the GovernmeAss regards non-
APM/free market gas, this could also be broadly divided into two categories,
namely (i) imported Liquefied Natural Gas (LNG), and (ii) domestically produced gas
from New Exploration Licensing Policy (NELP) and pre-NELP fields. While the price
of LNG imported under term contracts is governed by the Sale and Purchase
Agreement (SR) between the LNG seller and the buyd¢he spot caoes are
purchased on mutually agreeable commercial teAns.egards NELRnd pre-NELP
gas, its pricing is governed in terms of the Production Sharing Contract (PSC)
signed between the Government and the Contractor

Registration of FIR againstAmerican company

743. SHRI RAM KRIRL YADAV: Will the Minister of PETROLEUMAND
NATURAL GAS be pleased to state:

(@ whether CBI had registered an FIR in July 2(dgainst amAmerican
exploration company GXTechnology and five ditials of the Ministry and
Directorate General of Hydrocarbons (DGH) on matter of seismic survey conducted
in coastal areas; and

(b) if so, the details thereof and the status of this case?

THE MINISTER OF SRATE IN THE MINISTRY OF PETROLEUMAND
NATURAL GAS (SHRI R.IN. SINGH): (a) and (bYes Sir CBI has registered a case
on 30.6.2011 on the basis of findings of PE.7(A)/2009-ACU.VIII, u/s 120-B r/w
Section 420, 13(2) r/w Section 13(l)(d) of ACt, 1988 against sevenfimfials of
DGH, one dficial of M/s GX Technology and M/s GXrechnology through its
Director/promoterThe investigation is under progress.
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Action plan for stabilising oil prices

T744. SHRI KAPAN SINGH SOLANKI: Will the Minister of PETROLEUM
AND NATURAL GAS be pleased to state:

(@ whether Government has formulated any action plan to keep the oil
prices in the country stable in view of growing crude oil prices in the world;

(b) if so, the details thereof;

() whether Government is formulating any policy to utilise alternative gas
sources too as an alternative to oil; and

(d) if so, the details thereof?

THE MINISTER OF SRATE IN THE MINISTRY OF PETROLEUMAND
NATURAL GAS (SHRI R.IN. SINGH): (a) and (b) In order to insulate the common
man from the impact of rise in international oil prices and the domestic inflationary
conditions, the Government has been modulating the retail selling prices of Diesel,
PDS Kerosene and Domestic LPIGB view of the alarming situation arising out of
projected massive under-recoveries of the Oil Marketing Companies of Rs. 1,71,140
crore on the sale of sensitive petroleum products during 2011-12 (assuming the
average price of Indian Basket of $ 110 per barrel) and to reduce the burden of the
rise in international oil prices on the consumers, Government took the following
decisions on 24th June, 2011:-

() Elimination of 5% Customs Duty on Crude Oil and reduction in Customs
Duty on petroleum products by 5%;

(i) Reduction of Excise Duty on Diesel by Rs. 2.60 per litre. The remaining
Excise Duty of Rs. 2.06 per litre on Diesel could not be reduced as it is
earmarked towards Road and Education cess;

@iy  Minimal price increase of Rs. 3/- per litre on Diesel, Rs. 2/- per litre on
PDS Kerosene and Rs. 50/- per 14.2 kg. Domestic LPG cylinder excluding
State levies.

(c) and (d) Considering the importance and potential of alternate source of oil
and gas, Government has initiated steps for identification of prospective areas and
assessment of Shale Gas resources in the country as well as to formulate a policy on
Shale Gas.

Share of Natural Gas in Energy Basket

745. SHRI HUSAIN DAIWAI: Will the Minister of PETROLEUMAND
NATURAL GAS be pleased to state:

(@ whether the share of natural gas in the energy basket is quite low
compared to global average;

tOriginal notice of the question was received in Hindi.
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(b) if so, the details thereof;

(c) the tapets set under th@enth and Eleventh Fivé&/ear Plans and
proposed for thdwelfth Five Year Plan;

(d) how far the targets have been achieved; and

(e) the steps taken to increase production of natural gas?

THE MINISTER OF SATE IN THE MINISTRY OF PETROLEUMAND
NATURAL GAS (SHRI R.IN. SINGH): (a) and (b)Xes, Sir As per BPSatistical
Review 2011, the share of natural gas in the global energy basket is 23.81%. The
share of natural gas in Indsaenegy basket is 10.63%.

(c) and (d) In thelTenth FiveYear Plan the projected domestic gas production
was 177.48 Billion Cubic Meters (BCM) against which the actual production was
159.063 BCM. In Eleventh Fiv€ear Plan the projected domestic gas production was
255.76 BCM against which the actual production up to 2010-11 is 164.995 BCM. The
Twelfth Five Year Plan projection of gas production is 341.84 BCM.

(e) Govt. has initiated multi-pronged measures to increase availability of
Natural Gas in the countryhey are as follows:-

() Intensification of domestic Exploration and Production (E and P)

activities through New Exploration Licensing Policy (NELP) rounds.

Pursue new sources of gas such as:-

() Coal Bed Methane (CBM);

(i) Shale gas;

(iiy Gas Hydrates.

Decrease in oil import from Iran

t746. SHRI RAM JETHMALANI: Will the Minister of PETROLEUMAND
NATURAL GAS be pleased to state:

(@ whether it is a fact that the import of crude oil from Iran by the public
sector oil companies of the country is decreasing continuously for the last four
years;

(b) if so, the details thereof;

() whether it is also a fact that India may also make payment fois @i’
export in rupees; and

(d) if so, the details thereof and the reasons for decreasing import of oil
from Iran inspite of increasing import of oil in India every year?

THE MINISTER OF SRATE IN THE MINISTRY OF PETROLEUMAND
NATURAL GAS (SHRI R.. SINGH): (a)Yes, Sir

(b) Data on crude oil imported from Iran during the last 4 years are as
under:

tOriginal notice of the question was received in Hindi.
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Year 2008-09 2009-10 2010-11 2011-12
(April - Jan)
(Provisional)

Quantity in 2181 21.20 18.50 14.78

Million Metric

Tonne

(¢) India and Iran have agreed for part-payment of crude oil imported from
Iran by India in the Indian Rupee.

(d) Quantum of crude oil imported by Indian refineries from various sources
is decided by them on the basis of technical, commercial and other considerations.
In order to reduce its dependence on any particular region of the world, India has
been consciously trying to diversify its sources of crude oil imports to ensure
enegy security for the countryCurrently India is importing crude oil from more
than 30 countries spread across different continents.

Price of gas produced under NELP

747. SHRIA. ELAVARASAN: Will the Minister of PETROLEUMAND
NATURAL GAS be pleased to state:

(@ whether the price of gas produced under New Exploration Licensing
Policy (NELP) is equal to or less than the priceAdiministered Price Mechanism
(APM) gas from the fields allocated to ONGC on nomination basis;

(b) whether Ministry is denying permission to NELP and Coal-Bed-Methane
(CBM) operators for selling gas at market price derived on competitive arms-length
basis as provided under the contracts;

() whether sub-market price not causes losses to Government in terms of
lower royalty taxes and profit petroleum; and

(d) the action Government proposes to take to fix responsibility for the
losses caused to Government under the Production Sharing Contract (PSC) by
wrong pricing?

THE MINISTER OF SRATE IN THE MINISTRY OF PETROLEUMAND
NATURAL GAS (SHRI R.IN. SINGH): (a) and (b) In terms of the Production Sharing
Contracts (PSCs) under NELP regime and Coal Bed Methane (CBM) Contracts, the
Contractor shall endeavour to sell all Natural Gas and CBM produced and saved
from the ContracArea/Field/DevelopmenArea at arms-length prices to the benefit
of Parties to the Contract. The Government as per the provisions of NELP and CBM
Contracts shall approve the formula or basis on which Natural Gas and CBM Gas
prices shall be determined.

The Empowered Group of Ministers (EGOM) was set up to decide on the
utilization and pricing issues of gas produced under New Exploration and Licensing
Policy (NELP). The EGOM has approved the price formula based on which the
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current NELP gas produced from the block KG-DWN-98/3 works out to be US $ 4.2
per Million Metric British Thermal Unit (MMBTU) at crude price greater or equal to
US $ 60 per barrel.

The price ofAdministered Price Mechanism (APM) natural gas produced by
National Oil Companies (NOCs) has been fixed at $ 4.2/MMBTU less roydty
North-East, the net consumer price is 60% of the above price. This price excludes
cess, transportation charge, Marketing Margin/Service charge, taxes etc.

(c) and (d) Do not arise in view of reply to (a) and (b) above.

Refining of petro-products in the country
imported from foreign oil-fields

748. SHRIVIJAY JAWAHARLAL DARDA: Will the Minister of PETROLEUM
AND NATURAL GAS be pleased to state:

(@ whether the ONG/idesh Ltd. (OVL) signed a deal #stana to take a
25 per cent stake in Kazakhswu8atpayer exploration block;

(b) if so, whether 25 per cent exploration-production would be refined in
Kazakhstan or it would be done in India;

() whether the countrg’ oil refineries have the capabilities to refine the
crude of the specifications which are likely to be Inglishare of production; and

(d) the quantity of crude or petroleum products imported in 2011 from
countries with which ONG(/idesh Ltd. had agreements incorporating clauses for
joint exploration or production sharing?

THE MINISTER OF SATE IN THE MINISTRY OF PETROLEUMAND
NATURAL GAS (SHRI R.mN. Singh): (a) to (c)¥es Sir ONGC Videsh Ltd. (OVL)
has acquired 25% participating interest on 12.10.2011 for Satpayev block,
Kazakhastan. This block is under exploration and so far the stage of drilling of wells
has not been reachedesting of crude oil for Specification for determination of
refining plan will come at a later stage as and when there is a discovery of crude oil
as a result of exploration.

(d) Details of country wise crude oil imported during the year 2010-2011
where OVL has participating interest in exploration are given below:

Sl. No. Name of the country 2010-2011 (MMT)
1 Iran 18.50
2. Iraq 16.83
3. Syria 0.00
4. Egypt 1.76
5. Nigeria 1581
6. Sudan 1.25
7. Brazil 2.88
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Sl. No. Name of the country 2010-2011 (MMT)
Colombia 133
Venezuela 10.40

10. Kazakhstan -
11. Russia 0.78
ToTAL 69.54

Revenue of oil companies

1749. SHRI BALA/ANT ALIASBAL APTE: Will the Minister of PETROLEUM
AND NATURAL GAS be pleased to state:

(@) the details of the policy regarding frequent hike in prices of diesel,
petrol, LPG and CNG etc.;

(b) the number of times the prices have been hiked along with extent of hike
in prices during the last three years;

(c) the increase in the revenue of oil companies as a result of price hikes
and the details thereof;

(d) whether there is any plan to formulate a policy to increase the revenue
of companies by adopting measures other than hiking the prices; and

(e) if so, the details thereof?

THE MINISTER OF SATE IN THE MINISTRY OF PETROLEUMAND
NATURAL GAS (SHRI R.EN. SINGH): (a) and (b) In the light of the
recommendations made by the Expert Group headed byKibt S. Parikh, the
Government has made the price of Petrol market-determined with effect from
26.06.2010. Since then, the public sector Oil Marketing Companies (OMCs) take
appropriate decision on the pricing of Petrol in line with the international oil prices
and market conditions. Even after implementation of the market determined pricing,
the OMCs have been making price revisions of Petrol in a guarded mantieres,
absorbing a part of under-recovery themselves.

However the Government continues to modulate the Retail Selling Price (RSP)
of Diesel, PDS Kerosene and Domestic LPG in order to insulate the common man
from the impact of rise in international oil prices and the domestic inflationary
conditions. As a result, the OMCs are currently incurring undeEroveries of
Rs. 12.17 per litre on Diesel, Rs. 28.66 per litre on PDS Kerosene and Rs. 439.00 per
cylinder of Domestic LPG based on the RGP effective 7th March, 2012.

The details of revision in RSP of Petrol, Diesel and Domestic LPG during
2009-10, 2010-11 and 2011-12 are given at Statem&adbglow).

As regards the prices of CN@ is not regulated by the Governmeiifie
price of CNG is determined by the respective CGD operator/entity based on

tOriginal notice of the question was received in Hindi.
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weighted average price of gas sourced by them. Howthemprice of CNG in Delhi
as revised by the Indraprastha Gas Limited, during the last three years is at
Statement-1l $eebelow).

(c) The prices of international crude and product prices vary.dailgpite of
rise in crude and product prices, Government continues to modulate the retail selling
prices of Diesel, PDS Kerosene and Domestic LPG in order to protect the common
man from the impact of inflationary pressures. Furthibie profits/losses are
computed on quarterly basis as per statutory requirements and these cannot be
calculated for the day of price revision. During the 2010-11 OMCs could make a
meager profit of Rs. 10,531 crore only after taking into account cash assistance from
Government and discount on sale of crude oil and products by Upstream oil
companiesThe profit/losses of Public Sector OMCs nameéhdian Oil Corporation
Limited (IOCL), Bharat Petroleum Corporation Limited (BPCL) and Hindustan
Petroleum Corporation Limited (HPCL) during the years 2010-11 and 2011-12 (April-
December2011) are given below:

Profit/(Loss) after @x (FAT) of OMCs
(Rs. in crore)

OoMC 2010-11 2011-12
(April-Decembey 2011)

loCL 7,445 (8,716)

BPCL 1,547 (2,651)

HPCL 1,539 (3,719)

Total 10,531 (15,086)

(d) and (e) In view of the alarming situation arising out of projected massive
under-recoveries of the OMCs of Rs. 1,71,140 crore on the sale of sensitive
petroleum products during 2011-12 (assuming the average price of Indian Basket of
$ 110 per barrel) and to reduce the burden of the rise in international oil prices on
the consumers, Government took the following decisions on 24th June, 2011:

() Elimination of 5% Customs Duty on Crude Oil and reduction in Customs

Duty on petroleum products by 5%.

(i) Reduction of Excise Duty on Diesel by Rs. 2.60 per litre. The remaining
Excise Duty of Rs. 2.06 per litre on Diesel could not be reduced as it is
earmarked towards Road and Education cess.

(iiy Minimal price increase of Rs. 3/- per litre on Diesel, Rs. 2/- per litre on
PDS Kerosene and Rs. 50/- per 14.2 kg. Domestic LPG cylinder excluding
State levies.
Even after the duty reductions and the increase in retail selling prices
effective 25.06.2011, the OMCs are estimated to incur under-recovery of Rs. 1,39,659
crore during the year 2011-12.

Further the revenue of OMCs depends on cost of crude oil, which generally
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forms nearly 90% of the cost and is beyond the control of the OMCs as it is linked
to international prices. OMCs continuously take actions to reduce other costs such
as inventory management to reduce inventory holdings/inventory costs, supply
chain optimization and optimization of material procurement, etc.

Satement-|

Revision in Retail Selling Price of Petrol, Diesel and Domestic LPG at Delhi

Date of Petrol Diesel Domestic LPG Reason
Revision Rs./Litre Rs./Cylinder
1 2 3 4 5

1.4.2009 4062 30.86 279.70 RSP as on 1.4.2009

02.07.09 4463 32.87 281.20 Increase in Prices (eff. 1.07.09)

27.10.09 4472 3292 Revision in Dealers commission

27.02.2010 4743 3547 Change in Custom/ Excise duty

01.04.2010 4793 38.10 310.35  Introduction of Euro IV fuels/
Subsidy removal in Dom. LPG in
Delhi

26.6.2010 5143 40.10 345.35 Increase in Basic Price

01.07.2010 5145 40.12 Increase in Siding and shunting
charges

20.07.2010 37.62 VAT reduction in Delhi

08.09.2010 5156 37.71 Revision in Dealers commission

21.09.2010 51.83 Increase in Basic Price

17.10.2010 52.55 Increase in Basic Price

02.11.2010 5259 37.75 Increase in Siding and shunting
charges

09.11.2010 5291 Increase in Prices

16.12.2010 55.87 Increase in Prices

15.01.2011 58.37 Increase in Prices

15.5.2011 63.37 Increase in Prices

25.6.2011 41.12 395.35 Increase in Prices

1.7.2011 63.70 41.29 399.00 Increase in Siding and shunting
charges/Dealer commission

16.9.2011 66.84 Increase in Prices

1.10.2011 40.91 Rebate of Rs. 0.375 per Litre AT

on diesel in Delhi
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1 2 3 4 5
4.11.2011 68.64 Increase in Prices
16.11.2011 66.42 Reduction in Prices
1.12.2011 65.64 Reduction in Prices

65.64 4091 399.00 Current RSP

Note:- Prices of petrol from 26.6.2010 onwards are as per Indian Oil Corporation Limited.
Satement-11

Revision in Price of CNG by Indraprastha Gas Limited during the
last three years

From To Sale Price inclusive
of Excise Duty (Rs. per kg)

04.03.2008 15.06.2009 18.90
16.06.2009 31.10.2009 21.00
1.11.2009 18.03.2010 21.20
19.03.2010 15.05.2010 21.70
16.05.2010 16.06.2010 21.90
17.06.2010 30.09.2010 27.50
01.10.2010 01.01.2011 27.75
02.01.2011 01.04.2011 29.00
02.04.2011 03.06.2011 29.30
04.06.2011 15.08.2011 29.80
16.08.2011 30.09.2011 30.00
01.10.2011 30.12.2011 32.00
31.12.2011 05.03.2012 33.75
06.03.2012 Till date 35.45

Subsidised LPG delivery system

750. SHRIMA'I T. RATNA BAI : Will the Minister of PETROLEUMAND
NATURAL GAS be pleased to state:

(@ whether the system of delivering subsidised LPG to the intended
beneficiaries needed to be reformed to suit the present conditions;

(b) if so, the details thereof and steps taken in this direction during the last
three years; and

(c) the views of each State in this regard?



Written Answers to [20 MAR., 2012] Unstarred Questions25

THE MINISTER OF SRATE IN THE MINISTRY OF PETROLEUMAND
NATURAL GAS (SHRI R.IN. SINGH ): (a) to (c)A Task Force under the
Chairmanship of the Chairman, Unique Identificatéuthority was constituted by
the Government to suggest an implementable solution for direct transfer of subsidy
on certain items including LPG to intended beneficiaridse Task Force submitted
interim report for a phase-wise roll out of the proposed subsidy scheme for domestic
LPG The details are as under:-

Phase-I: Cap consumption of subsidized cylinders.

Phase-It Consumers buy LPG at market price, with direct transfer of
subsidy to their bank account.

Phase-Ill : Identify and tget segmented customers for subsidy

As far as phase-l/capping of subsidized LPG cylinders is concerned, no
decision has been taken. Pilot on phase-ll is going on in Mysore in the State of
Karnataka.

CAG audit of RIL’s expenditute on KG-D6

751. DR.T. N. SEEMA: Will the Minister of PETROLEUMAND NATURAL
GAS be pleased to state:

(@ whether the Comptroller anduditor General (CAG) has asked
Government to allow Reliance Industries Limited (RIL) to recover expenditure on its
eastern offshore KG-D6 oil and gas field only after auditing of the investment/
expenditure made by the company;

(b) whether Government has taken any action in this regard; and
(c) if so, the details thereof?

THE MINISTER OF SATE IN THE MINISTRY OF PETROLEUMAND
NATURAL GAS (SHRI R.IN. SINGH): (a) Comptroller anduditor General of India
(CAG) has advised Ministry of Petroleum and Natural Gas (MOP and NG) to take
precautions to ensure that the audit of expenditure prior to adjustment to the
account of RIL be effectively done to ensure that only admitted items are approved.

(b) and (c) The final report on the Performandeudit of Hydrocarbons
Production Sharing Contracts (PSCs) has been tabled in the Parliament by
Comptroller andAuditor General of India (CAG)The report of the CAG has been
referred to Publidccounts Committee &C) and the same is under consideration of
the RAC.

Reduction in dependence on oil import

752. SHRI MAHENDRAMOHAN: Will the Minister of PETROLEUMAND
NATURAL GAS be pleased to state:

(@ whether Government has taken any concrete steps to reduce the import
dependence of oil and gas;

(b) if so, the details thereof;
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() whether the steps taken by Government from time to time to step up
exploration of conventional oil and gas have produced any fruitful results;

(d) if so, the details thereof; and

(e) the details of the steps Government proposes to take a boost oil and
gas exploration as well as to acquire foreign oilfields etc.?

THE MINISTER OF SATE IN THE MINISTRY OF PETROLEUMAND
NATURAL GAS (SHRI R.BN. SINGH): (a) to (e) India is importing more than 80% of
its requirement of crude oil. Howeveseveral measures have been taken to
accelerate hydrocarbons exploration and production activities to reduce the import
dependence of oil and gas, which include the following:-

() Carving out more areas of exploration for offer under various rounds of
New Exploration Licensing Policy (NELP)/Coal Bed Methane (CBM)
Policy.

(i) Application of Enhanced Oil Recovery (EOR)/Improved Oil Recovery
(IOR) techniques for increasing recovery factor from existing fields.

(iiy Acquisition of exploration acreages and producing properties overseas
to bring in equity oil.

(iv) Substitution of oil through use of alternate/non-conventional sources of
energy such as Bio-Diesel, Ethanol-blended Petrol.

(v) Explore and Exploit new sources of gas such as:
(a) Coal Bed Methan'e (CBM)
(b) Shale Gas
(c) Gas Hydrates

Total 235 blocks have been awarded under eight rounds of .N&_Rar 107
oil/gas discoveries have been made in 36 blocks, including the major gas discoveries
in East Coast. The current oil and gas production from 6 NELP discoveries are about
14,000 barrels per day and 35 Million Metric Standard Cubic Metre per day
(MMSCMD) respectivelyTotal 30 CBM blocks have been awarded so far under four
rounds of CBM bidding, in addition to 3 blocks awarded earlier on Nomination
basis. Current CBM production is about 0.24 MMSCMD.

Government of India is encouraging companies like ONG@esh Limited
(OVL) to aggressively venture abroad and make investment in overseas oil and gas
blocks with the object of owning equity oil to reduce import dependence and
contribute towards the lger objective of engy security for the countryOther oil
sector companies are also making efforts in line with OVL in this regard.

Disinvestment of ONGC

753. DR. E.M. SUDARSANANATCHIAPPAN: Will the Minister of
PETROLEUMAND NATURAL GAS be pleased to state:

(@ whether the disinvestment on ONGC has resulted in expected
realisation; and
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(b) if not, the steps Government is contemplating to regain the confidence
of investors and allow other disinvestment process fetches the expected result?

THE MINISTER OF SRATE IN THE MINISTRY OF PETROLEUMAND
NATURAL GAS (SHRI R.IN. SINGH): Information provided by Department of
Disinvestment, Ministry of Finance with respect to part (2) and (b) of the Question
is as follows:-

(@ The realisation from disinvestment of 4.91% equity in Oil and Natural
Gas Corporation (ONGC) in the month of March, 2012 has been Rs. 12,749.50 crore.
The results are satisfactorggainst a Floor Price of Rs. 290/- the average price
realization was Rs. 303.67 per share.

(b) Does not arise in view of (a) above.

Tax on petol and diesel

754. SHRI MOHAMMEDADEEB: Will the Minister of PETROLEUMAND
NATURAL GAS be pleased to state:

(@ whether it is a fact that 40 per cent of the total retail price of petrol and
diesel goes as taxes and duties to Government;

(b) if so, whether Government is the biggest gainer from the petrol price
hike,

(c) if so, the details thereof,
(d) whether Government has any role in petrol price hikes; and
(e) the steps being taken to stabilize the petrol prices?

THE MINISTER OF SATE IN THE MINISTRY OF PETROLEUMAND
NATURAL GAS (SHRI R.IN. SINGH): (a)The breakup of taxes in Price of Petrol
and Diesel in Delhi with effect from 1st March, 2012 is given below:

(Rs. per litre)

Product Price excluding Taxes including RSP Tax as % to Retail
Taxes VAT Selling Price (RSP)

Petrol* 39.11 26.53 65.64 40%

Diesel 33.49 742 4091 18%

*as per I0CL.

(b) and (c) The Excise Duty on Petrol is specific in nature, therefore, the
Central Governmerg’revenue does not vary on revision of prices of Petrol. On the
other hand, the t8te SalesTax/VAT is levied onad-valoem basis and therefore,
whenever price of Petrol gets revised, collection of revenue by the State Government
varies correspondingly

(d) and (e) The Government has made the price of Petrol market-determined
both at the Refinery Gate and at the Retail Level with effect from 26th June, 2010,
Since then, the Public Sector Oil Marketing Companies (OMCs) take appropriate
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decisions on the pricing of Petrol in line with the international oil prices and market
conditions. Even after implementation of the market-determined pricing, OMCs have
been making price revisions of Petrol in a guarded mamandimes, absorbing a part

of under-recovery themselves.

Financial assistance to BPL families for LPG connection

755. SHRI M.V MYSURA REDDY : Will the Minister of PETROLEUMAND
NATURAL GAS be pleased to state:

(@ whether it is a fact that BPL families are finding it difficult to get LPG
connection;

(b) whether it is also a fact that the Ministry has been contemplating for
quite sometime of giving one-time financial assistance to BPL families for acquiring
new LPG connection; and

(c) if so, the reasons that the Ministry has so far not taken any decision on
this ?

THE MINISTER OF SATE IN THE MINISTRY OF PETROLEUMAND
NATURAL GAS (SHRI R.IN. SINGH ): (a) No, SirPublic Sector Oil Marketing
Companies continue to enroll new LPG customers and release new LPG connections
on demand, including Below Poverty Line (BPL) families, subject to the applicant
residing within the area of operation of the distributorship and fulfilling requisite
documentation for availing a new LPG connection, and after due verification.

(b) and (c) The proposal regarding release of one time grant of Rs. 1400 to a
BPL household for release of new LPG connection was submitted by the Ministry of
Petroleum and Natural Gadde Note dated 15.11.2010 and the same was considered
by the Cabinet Committee on Econonféfairs (CCEA) in its meeting held on
01.12.2010. The CCEA directed that the scheme be re-examined keeping in view the
feasibility of its implementation and the financial cost thereof in the medium and
long term.

Import of ATF by domestic airlines

756. SHRI RAJKUMAR DHOOT Will the Minister of PETROLEUMAND
NATURAL GAS be pleased to state :

(@ whether it is a fact that Government has accorded permission to
domestic airlines to directly import theATF requirements from abroad,;

(b) if so, the details thereof;

() whether Government has assessed the impact of this decision on public
sector oil companies of the country;

(d) if so, the details thereof; and

(e) the manner in which Government proposes to protect the interests of
public sector oil companies in this regard?
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THE MINISTER OF SRATE IN THE MINISTRY OF PETROLEUMAND
NATURAL GAS (SHRI R.IN. SINGH): (a) to (e)The information is being collected
and will be laid on th&able of the House.

Fall in domestic oil production
757 DR. JANARDHANWAGHMARE: Will the Minister of PETROLEUM
AND NATURAL GAS be pleased to state:
(@ whether there has been continuous fall in crude oil production in the
country over the last three years;
(b) if so, the details thereof and the reasons therefor;

() whether public sector oil companies which are engaged in oil exploration
have taken any steps to increase the oil production to meet the ceuwdgrgand;
and

(d) if so, the details thereof?

THE MINISTER OF SATE IN THE MINISTRY OF PETROLEUMAND
NATURAL GAS (SHRI R.IN. SINGH): (a) and (bJhe details of actual crude oil
production in the country during the last three years by Oil and Natural Gas
Corporation Ltd. (ONGC), Oil India Ltd. (OIL) and Private/Joifeénture (Pvt./JVs)
companies are as under:

Crude oil production in million metric tonne (MMT)

2008-09 2009-10 2010-11
ONGC 25.37 24.67 2442
OlL 347 3.57 359
Pvt./JVs 467 526 9.68
ToTAL: 3351 33.50 37.69

Crude oil production in the country was almost stagnant upto 2009-10 owing
to production from aging fields. On commencement of crude oil production from new
fields in Rajasthan by Pvt./Jvs companies, crude oil production in 2010-11 has
increased 12.4% if compared to previous )iear2009-10.

(c) and (d) Several measures have been taken by the Government/Oil PSUs to
accelerate the production of crude oil in the couynargich includes the following:

(i) Carving out more and more areas for exploration for offer under various
rounds of New Exploration Licensing Policy (NELP).

(i) Implementation of Newrechnologies such as horizontal well drilling etc.

(iiy  Application of Enhanced Oil Recovery (EOR)/Improved Oil Recovery
(IOR) techniques for increasing recovery factor from existing fields.
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Introduction of fibre glass LPG cylinders

758. DR.T. SUBBARAMI REDDY: Will the Minister of PETROLEUMAND
NATURAL GAS be pleased to state:

(@ whether Government proposes to introduce fibre glass LPG cylinders in
the country;

(b) if so, the details thereof;

() whether all the gas cylinders will be made of fibre instead of steel;

(d) if so, the details thereof;

(e) whether fibre glass gas cylinders have been found completely safe; and

(H if so, the details thereof ?

THE MINISTER OF SRTE IN THE MINISTRY OF PETROLEUMAND
NATURAL GAS (SHRI R.BN. SINGH ): (a) and (bYes, Sir Government had advised
Public Sector Oil Marketing Companies (OMCs) to call for a global expression of
interest to set up facilities for manufacturing of composite cylinders (fibre glass)
domestically

However as per Gas Cylinder Rules 2004, approval of Petroleum and
Explosives Safety Organization (PESO) is required for marketing LPG cylinders in the
country At present, there is no Indian manufacturer who has the approval of PESO
for manufacturing of composite cylinders.

(c) and (d) No, SirThere is no proposal to replace all steel cylinders with
composite cylinders (fibre glass).

(e) and (f) For ensuring safety prior to introduction, the cylinders would be
subject to due approval of Petroleum and Explosives Safety Organization.

Report of Mihir Shah Committee

1759. SHRI K. E. ISMAIL:

SHRI RA/I SHANKAR PRASAD:
SHRI SHNANAND TIWARI:
SHRI D. RAJA:

Will the Minister of RURALDEVELOPMENT be pleased to state:

(@ whether it is a fact that the Committee headed by Shri Mihir Shah,
Member Planning Commission has submitted its recommendations to further
improve the Mahatma Gandhi National Rural Employment Guarahtete
(MGNREGA);

(b) if so, the details of the recommendations and whether Government has
accepted these recommendations;

(¢ if so, the time from which these recommendations will be
implemented; and

tOriginal notice of the question was received in Hindi.
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(d) the benefits assessed from the implementation of these
recommendations?

THE MINISTER OF SATE IN THE MINISTRY OF RURAL DEVELOPMENT
(SHRI PRADEEPJAIN): (a) A Committee was constituted under the Chairmanship of
Dr. Mihir Shah, MemberPlanning Commission for suggesting revisions to Mahatma
Gandhi National Rural Employment Guarantdet (MGNREGA) Operational
Guidelines. The committee has submitted its report.

(b) to (d) The major recommendations made by the Committee are as below:

To anchor implementation of MGNREGA, National antht& Employment
Guarantee Missions and Managem&aams be put in place atafe and National
level. A network of Capacity Building Institutions be created at the national level
within the National Managementeam (NMT) of the Department of Rural
Development. On similar pattern, a Capacity Building Division be set up at the State
and District level.

Labour Budget should be presented by the Gram Panchayat at a Gram Sabha
meeting on 15th ofAugust. The shelf of projects should be adequate to meet
demand for work for at least two yeafdout 30 new works related with watershed,
agriculture, livestock, fisheries, works in coastal areas and rural sanitation have been
recommended for inclusion in the list of permissible works. Cash wage payment to
be allowed in those Blocks/GPs where the outreach of the Banks/Post Offices is
highly inadequate. MIS to generate the pay order (automatically) for payment of
unemployment allowance to such wage seekers whose demand for work is not met
within 15 days.

A SocialAudit Unit (Society or a Directorate independent of the implementing
departments/agencies) should be constitutéee C & AG of India, or any person
appointed by C &AG, shall have the right to conduct audit of the accounts of
schemes at such intervals as deemed fit. Three tier vigilance-mechanism should be
set up at State, District and Local level to detect irregularities in the implementation
of the Act.

The provisions in MGNREGA are effected through Schemes to be formulated
by Sates under Section 4(1) of thct. The Schemes made by theates are
required to provide for the minimum features specified in Schedule | dhdahéor
which guidelines are issued by the Central Government. The copy of the
Committee$ Report has been forwarded to a&t8s/UB and has also been placed
in public domain for comments/suggestions. Based on the feed back from various
Stakeholders including State Governments, changes and modifications to the
Schedule and guidelines are carried out from time to time and this is a continuous
process. Hence no timeframe can be indicated for implementation of the
recommendations of the Committee.
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National land reform council
1760. SHRIMATI HEMA MALINI:
SHRI PRABHA JHA:
Will the Minister of RURALDEVELOPMENT be pleased to state:

(@ whether it is a fact that a National Land Reform Council’ was constituted
in the year 2007 under the chairmanship of the Prime Minister;

(b) if so, the details thereof;

() whether the council has not met till date;

(d) if so, the details thereof;

(e) whether it is also a fact that about one third of population of the
country is landless; and

(f) if so, the details thereof, State-wise?

THE MINISTER OF SATE IN THE MINISTRY OF RURAL DEVELOPMENT
(SHRI SISIR ADHIKARI): (a) and (b) National Council for Land Reforms was
constituted under the Chairmanship of the Prime Minister on 9th Jar208¥ to lay
down broad guidelines of policy recommendations on agrarian relations and land
reforms based on the recommendations of the “Committee tate Sgrarian
Relations and the Unfinisheask in Land Reforms” or otherwis&€he composition
of the council is as under:-

Prime Minister Chairman

(A) Government of India/Ministers

0] Minister of Rural Development Member
(ii) Minister for Agriculture Member
(i) Minister for Environment and Forests Member
(iv) Minister for Panchayti Raj Member
(V) Minister for Tribal Affairs Member
(vi) Minister for Social Justice and Empowerment Member
(vii) Dy. Chairman, Planning Commission Member
(B) Chief Ministers of Sates
0] Chief Minister Andhra Pradesh Member
(ii) Chief Minister Bihar Member
(iii) Chief Minister Karnataka Member
(iv) Chief Minister Kerala Member
(V) Chief Minister Maharashtra Member
(vi) Chief Minister Orissa Member

tOriginal notice of the question was received in Hindi.
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(vii)
(viii)
®
®)

Chief Minister Rajasthan
Chief Minister Tripura

Chief Minister Uttar Pradesh
Chief Minister West Bengal

(C) Other Members

0
(i)
(i)
(iv)
v)
(vi)

(vii)
(vii

Dr. BinaAgarwal

Dr. C.H. Hanumantha Rao
Dr. GK. Chadha

Shri RV. Rajgopal

Shri. S.R. Sankaran

Dr. S.S. Johal

Prof. V.S. Was

Shri Walter Fernades
Secretary Department of Land
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Member
Member
Member
Member

Member
Member
Member
Member
Member
Member
Member

Member
Member Secretary

Resources, Ministry of Rural Development

(c) and (d) The first meeting of the Council is yet to be held.

(e) and (f) Statement giving Proportion of Landless Households in the

country is at Statement.

Rural

Statement

Satement of pyportion of landless households in the couyntr

State

Percentage of landless households*

Andhra Pradesh
Assam

Bihart

Guijarat

Haryana
Himachal Pradesh
Jammu and Kashmir
Karnataka

Kerala

Madhya Pradesh
Maharashtra
Orissa

Punjab

14.3
81
7.6

13.6
9.2

15.0
33

141
48

12.1

17.7
9.6
4.6
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State Percentage of landless households*
Rajasthan 5.7
Tamil Nadu 16.6
Uttar Pradesh 38
West Bengal 6.2
All India 100

*As per NSSO, 2003
!Includes Jharkhand? Includes Chhattisgarl¥ Includes Uttarakhand

Inclusion of construction of water tanks under MGNREGS

1761. DR. PRABHATHAKUR: Will the Minister of RURALDEVELOPMENT
be pleased to state:

(@ whether Government is aware of the practice of constructing ‘pukka
tanks’ i.e. small reservoirs in every village of famine-struck areas like Barmer and
Jaisalmer of western Rajasthan for addressing the problem of water scarcity;

(b) the outlook of Government regarding construction of such small and
cemented reservoirs in States like Rajasthan through the Mahatma Gandhi National
Rural Employment Guarantee Scheme (MGNREGS) for providing clean potable water
to rural people; and

(c) the details of any such scheme formulated by Government and, if not,
the reasons therefor?

THE MINISTER OF SRTE IN THE MINISTRY OF RURAL DEVELOPMENT
(SHRI PRADEEPJAIN): (a) to (c)Yes, Sir Para 1B of Schedule-I of Mahatma Gandhi
National Rural Employment Guarantdet (MGNREGA) lists the category of works
that any Scheme prepared by a State Government under Section 4(1) of MGNREGA
shall focus upon. These include water and soil conservation works.

Under the above category of works, Rajasthan Government has been taking
up construction of small and cemented reservoirs on individual or community land in
villages of famine struck areas like Barmer and Jaisalmer districts for providing
potable water to rural beneficiaries.

Evaluation of Government programmes for Social Sector Schemes

762. SHRI NANDIYELLAIAH: Will the Minister of RURALDEVELOPMENT
be pleased to state:

(@ whether Government is finalising a proposal to set up an independent
evaluation agency for evaluating Government programmes to ensure that the
benefits of social sector schemes reach the masses;

(b) if so, the details and modalities of such programmes, likely to be

tOriginal notice of the question was received in Hindi.
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implemented throughout the country to make a significant impact on the ‘aam
aadmi’;

() whether all payments under Rural Employment Guarantee Scheme are
made through banks; and

(d) if not, the reasons therefor?

THE MINISTER OF SATE IN THE MINISTRY OF RURAL DEVELOPMENT
(SHRI PRADEEPJAIN): (a) and (b)An Independent Evaluation @anization (IEO)
has been approved by the Government to assess the out comes and impact of
flagship schemes of the Government.

(c) and (d) Mahatma Gandhi National Rural Employment GuaraAtte
(MGNREGA) has made mandatory requirement to make wage disbursement through
institutional accounts in Banks or Post Offices, unless specifically exempted, to
ensure transparency and enhancing the integrity of wage payment. State
Governments have been advised to roll out Business correspondent on competitive
bid from Banks to strengthen the institutional out reach. Howéesping in view
the limited institutional outreach of Banks and Post Offices as well as special
circumstances prevailing in Integrat@dtion Plan (IAP) districts, Ministry of Rural
Development has recently decided to allow the State Government to make
MGNREGA wage payments through cash in IAP districts for one year subject to
certain conditions.

Work provided under MGNREGS

763. SHRI MANI SHANKAR AIYAR: Will the Minister of RURAL
DEVELOPMENT be pleased to state:

(@ the number of the Mahatma Gandhi National Rural Employment
Guarantee Scheme (MGNREGS) beneficiaries who have received 100 days of work
per year State-wise and year-wise since programme was implemented,;

(b) the number of States which have enacted required legislation and made
the requisite budgetary allocations to pay unemployment allowances to those who
are not provided employment within 15 days under the MGNREGS;

() the number of days for which this unemployment allowance has been
paid State-wise and year-wise since the programme has been implemented; and

(d) the steps taken to ensure that those who don’t receive employment
within 15 days of seeking it, are provided the unemployment allowance as mandated
under MGNREGA?

THE MINISTER OF SATE IN THE MINISTRY OF RURAL DEVELOPMENT
(SHRI PRADEEP JAIN): (a) The details of households which completed 100 days of
employment under Mahatma Gandhi National Rural Employment Guarawatee
(MGNREGA) from the year 2006-07 onwards as reported tayeSUTE are given in
Statement-1 $eebelow).
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(b) to (d) Payment of unemployment allowance to entited MGNREGA
applicants is a legal requirement as per various provisions iActhé\s per Section
7(3) to 7(6) of theAct, liability for payment of unemployment allowance is on the
concerned State Government and it is to be sanctioned and disbursed by the
Programme dicer or such local authority as thdag& Governments may notify
Payment of unemployment allowance shall be made not later than 15 days from the
date on which it becomes due and the procedure for payment of unemployment
allowance is to be prescribed by the State Governments. Information regarding
number of days for which unemployment allowance has been paid under MGNREGA
by the $ates/UTE prior to 2010-1 is not available. From the year 201D-details of
number of days for which unemployment allowance has been paid byaties/S6
as reported in the Management Information System (MIS) is given in Statement-I|
(Seebelow).

The Sates/UB have been advised from time to time to comply with the
provisions in theAct regarding payment of unemployment allowance to entitled
workers following the same pattern as the payment of wages.

Statement-|

Number of Households complet&d0 days of employment

SL.No State 2006-07 2007-08 2008-09 2009-10 2010-11 2011-12
up to
16/02/12
1 2 3 4 5 6 7 8
1. Andhra Pradesh 57946 432357 4830581395537 964713 604052
2. Arunachal Pradesh 0 2020 12788 276 602 0
3. Assam 185160 . 239473 176778 130457 45490 9131
4. Bihar 60310 52825 102597 282797 284063 46109
5. Chhattisgarh 130302 256071 251674 160851 18449775618
6. Guijarat 12208 11416 49160 103752 67653 23310
7. Haryana 5626 7402 9855 8837 9077 5793
8. Himachal Pradesh 16815 13842 50193 48283 22052 14729
9. Jammu and Kashmir 11758 1673 7643 21360 60224 6586
10. Jharkhand 51065 49836 95473 133296 131149 28763
11. Karnataka 69789 23081 27009 445930 131575 19147
12. Kerala 537 59443 14344 43596 67970 18267
13. Madhya Pradesh 531556 922107 979026 678717 467119 100958
14. Maharashtra 5341 8349 32510 22630 28240 59337
15. Manipur 18568 0 137006 101 109339 113
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1 2 3 4 5 6 7 8
16. Meghalaya 575 6677 26323 13453 19576 6421
17. Mizoram 5946 0 91758 7059 131970 0
18. Nagaland 0 0 34070 103436 190261 917
19 Odisha 154118 37475 52459 82710 204229 20263
20 Punjab 5327 2642 3970 7702 5243 1773
21 Rajasthan 639219 9112482631892 1514420 495830 120033
22 Sikkim 222 2006 2863 12633 25695 2067
23 Tamil Nadu 1824 77053 508122 7606891102070 168729
24 Tripura 19577 1772 56930 214218 81442 26200
25 Uttar Pradesh 154953 436032 647525 796929 600559 147164
26 Uttarakhand 3727 15658 12633 20664 25412 7802
27 West Bengal 18817 31468 23050 72123104967 17068
28 Andaman and 12 657 174 516
Nicobar Islands
29 Dadra and Nagar 66 24 NR NR
Haveli
30 Daman and Diu NR NR NR NR
3l Goa 0 121 413 85
32 Lakshadweep 481 20 71 116
33 Puducherry 0 385 137 73
34 Chandigarh NR NR NR NR
ToTAL: 2161286 3601926 6521268 7083663 5561812 1531140

NR= Not Reported.
Satement-11
No. of days of Unemployment Allowance paid under MGNREGA (as per MIS)

Sl. No. State 2010-11
No. of Days of Unemploymerfllowance Paid

1 Gujarat 12
2 Jammu and Kashmir 13
3 Punjab %)
4 Tamil Nadu 282
5 Tripura 6
6 Uttar Pradesh 147

ToTAL: 514
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Amendment of Land Acquisition Act

764. SHRI MOHDALI KHAN: Will the Minister of RURALDEVELOPMENT
be pleased to state:

(@ whether Government is amending Lafdquisition Act, 1894,
(b) if so, the details thereof;
(c) the views of the State Governments in this regard; and

(d) the details of committees set up their recommendations received and
implemented in this regard?

THE MINISTER OF SATE IN THE MINISTRY OF RURAL DEVELOPMENT
(SHRI SISIRADHIKARI): (a) and (b)Yes, Sir The LandAcquisition, Rehabilitation
and Resettlement (LARR) Bill, 2011 is a new legislation and repeals the Land
Acquisition Act, 1894. The LARR Bill addresses various issues related to land
acquisition and rehabilitation and resettlement, comprehensitiety aforesaid Bill
has been introduced in the Lok Sabha on 7th Septeribé&r. The Bill has been
referred to the Parliamentary Standing Committee on Rural Development for
examination and report to the Parliament. The aforesaid Bill is available on the
website of the Departmenme. dolr.nic.in.

() Suggestions by the States pertain to various provisions of thei.8ill,
applicability clause, public purpose, market value of the land, rehabilitation and
resettlement benefits, urgency clause and social impact assessment etc.

(d) The LARR Bill, 2011 has been referred to Parliamentary Standing
Committee on Rural Development for examination and report to the Parliament. The
recommendations of the committee are yet to be received.

PMGSY roads in Maharashtra

765. SHRIVIJAY JAWAHARLAL DARDA: Will the Minister of RURAL
DEVELOPMENT be pleased to state:

(@) the taget set for road construction in Maharashtra especiafly
segments like/idarbha and Marathwada out of Rs. 40,000 crore allocation under the
Pradhan Mantri Gram Sadafojana (PMGSY) where the density of road network is
very low;

(b) whether alarming conditions like continued marginal farmers’ suicides in
backward district likeyavatmal inVidarbha region have been kept in view while
planning the rural road expansion programme;

() whether the annual targets fixed during the Eleventh Plan period of
PMGSY have been achieved during the first four years of the Rtaipril 2007-
April 2011; and

(d) if so, the details thereof region-wiséidarbha, Marathwada, Konkan?

THE MINISTER OF SRTE IN THE MINISTRY OF RURAL DEVELOPMENT
(SHRI PRADEEPJAIN): (a) Under Pradhan Mantri Gram Sadéiana (PMGSY)
targets are not set for a particular region of @t& however tagets and the
achievements for the State of Maharashtra during the last three years and the
current year are as under:
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Year Leneth in km.
Tamget Achievement
2007-08 2,745 2,942.19
2008-09 4,000 4,138.65
2009-10 2,950 3,111.50
2010-11 1,292 3,718.27
2011-12 (Till Jan.) 1,700 2,097.68

(b) The Sate has informed that iavatmal district funds worth Rs. 160 crore
have been received in last 10 years for upgradation of 830 km. State has further
informed that this has definitely resulted in upliftment of 343 rural habitations by
getting better communication facilities by improving transportatiogdicultural
produce to market centres, educational centres, health centres, which has definite
impact on reducing farmers suicides in this district.

(c) and (d) State is taken as a Unit for implementation of projects under
PMGSY and region-wise detaits are not monitored.

Measures for checking corruption in MGNREGS

766. SHRI SYEDAZEEZ PASHA: Will the Minister of RURAL
DEVELOPMENT be pleased to state:

(@ whether there was a demand or a proposal to entrust the CBI and other
agencies to check graft, corruption and pilferage of funds under the Mahatma
Gandhi National Rural Employment Guarantee Scheme (MGNREGS) in various States;

(b) the number of States where Government has done any intensive
enquiries to locate the looting of MGNREGS funds and the general findings thereof;

() whether the CBI registered any cases into such corruption; and

(d) the details of the deterrent actions taken by Government when
complaints were brought to its notice?

THE MINISTER OF SATE IN THE MINISTRY OF RURAL DEVELOPMENT
(SHRI PRADEEP JAIN): (a) and (b) The Ministry receives a large number of
complaints about implementation of Mahatma Gandhi National Rural Employment
Guaranteédct (MGNREGA) in the countryThe complaints mainly relate to cases of
job cards not provided, misappropriation of funds, engagement of contractors,
forgery of muster roll, manipulation in job cards, under payment of wages, non-
payment of wages, corruption and other irregularities, use of machideligy in
payments etcAs implementation of théct is done by the tate Governments in
accordance with the Schemes formulated by them as per the provisionsAaft,the
all complaints received in the Ministry are forwarded to the concerned state
Governments for taking appropriate action, including investigation, as per law

(c) and (d)At the instance of the Supreme Court of India in \ttiét Petition
(PIL) No. 645 of 2007. Centre for Environment and Food Secuoityreceipt of
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consent of the t8te Government of Orissa #pril 2011, the Union Government
ordered an investigation by the Central Bureau of Investigation (CBI) into
allegations of corruption and misappropriation of funds under MGNREGA in Orissa.
CBI has already submitted its report to the Supreme Court in the méalker
Ministry of Rural Development has also requested for consent of the State
Government of Uttar Pradesh for enquiry by the CBI into irregularities in
implementation of MGNREGAn Uttar Pradesh. In the mean whil&\&it Petition No.
12802(M/B) of 2011 by Sachchidanand Gupta (Sachchey) has also been filed in the
Lucknow Bench ofAllahabad high court seeking directions for CBI enquiry into
irregularities in implementation of MGNREGA in Uttar Pradesh. The matter is thus
subjudice.

As per Section 18 of thAct, it is the responsibility of the concernetht®
Governments to make available to the District Programme Coordinator and the
Programme Officers necessary staff and technical support as may be necessary for
the effective implementation of the Scheme. In complaints and cases of graft,
corruption etc. enquiries are conducted for fixing responsibility for lapses, if any and
action is taken against persons found responsible by the concerned State
Governments.

Centrally sponsored schemes in t&tes

767. SHRI MOHDALI KHAN: Will the Minister of RURALDEVELOPMENT
be pleased to state:

(@) the present status of Centrally Sponsored Schemes, State-wise;

(b) the loan taken from international agencies so far and the payment made
so far and the involvement of private agencies in implementing each scheme in the
Eleventh FiveYear Plan period and the role dfats; and

() the demands and proposals still pending with the Ministry from each
State includingAndhra Pradesh?

THE MINISTER OF SATE IN THE MINISTRY OF RURAL DEVELOPMENT
(SHRI PRADEEP JAIN): The Ministry of Rural Development implements through
State Governments and Unioherritory Administrations the major schemesz;
Mahatma Gandhi National Rural Employment Guaratee(MGNREGA), Swarn
Jayanti Gram Swarojgafojana (SGSY) /National Rural Livelihood Mission (NRLM),
Indira AwaasYojana (1A), Pradhan Mantri Gram Saddojana (PMGSY), National
Social Assistance Programme (NSAP) and Integraiddtershed Management
Programme (IWMP), in rural areas of the&at8s/UTE.

(b) The ExternalAssistance is taken under PMG&Yid SGSY/NRLM only
Under PMGSY loans have been taken froworld Bank loan of US $ 1.5 billion
under Rural Road Programme (RRP Il). The Programme is being undertaken in the
States of Himachal Pradesh, Jharkhand, Meghalaya, Punjab, Rajasthan, Uttar Pradesh
and Uttarakhand. Bysian Development Bank, Rural Road Sector Il Investment
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Programme Project 2 (Loan no. 2414-IND) for US $ 77.65 Million, Project 3 (Loan No.
2445-IND) for US $ 130 Million, Project 4 (Loan No. 2535-IND) for US $ 185 Million
and Project 4 (Loan No. 2651) for US $ 222.22 Million duridghiFive Year Plan
period. Under National Rural livelihood Mission (NRLM) the Ministry has signed an
agreement with IDA/YId bank for loan of an amount of Rs. US $ 1 billion in July
2011. During the financial year 2011-12 an amount of Rs. 6001 lakh has been
earmarked for Externalbpided Component.

() Proposals under various Rural Development Programmes submitted by
the Sate Governments/UTincludingAndhra Pradesh are received in the Ministry
of Rural Development as per the programme guidelines. The proposals are examined
in the concerned Programme Divisions with respect to the guidelines and if found
complete in all respects are approved. No proposals received from the State
Governments/U3 complete in all respects remain pending with the Ministry

Creation of sanitation and other permanent assets under MGNREGS

768. SHRI SYEDAZEEZ PASHA: Will the Minister of RURAL
DEVELOPMENT be pleased to state:

(@ whether it is a fact that Government proposes to emphasise creation of
sanitation and other permanent assets under the Mahatma Gandhi National Rural
Employment Guarantee Scheme (MGNREGS) in 2012-13;

(b) the details of the proposed changes in MGNREGS;

(¢ in what way will poor people in villages benefit from creation of
permanent assets; and

(d) the steps proposed to use some portion of such funds to enhance the
drinking watey sanitation and water shed management in rural areas by proper use
of MGNREGS funds in 2012-13 with strict time schedules?

THE MINISTER OF SATE IN THE MINISTRY OF RURAL DEVELOPMENT
(SHRI PRADEEP JAIN): (a) and (b) The primary objective of Mahatma Gandhi
National Rural Employment Guarantdet (MGNREGA) is to enhance the livelihood
security of the rural households by providing up to 100 days of guaranteed wage
employment in a year to every household on demand for doing unskilled manual
work. Creation of durable assets and strengthening the livelihood resource base of
the rural poor is also an important objective of An¢. The focus of activities under
MGNREGA has been listed in Schedule-1 of tAet in the order of their priority
These include the following:

() water conservation and water harvesting;
(i) drought proofing (including afforestation and tree plantation);
(iiy irrigation canals including micro and minor irrigation works;

(iv) provision of irrigation facility horticulture, plantation and land
development facilities to land owned by households belonging to the



242 \Written Answers to [RAJYA SABHA] Unstarred Questions

Scheduled Castes and Scheduled Tribes or Below Poverty Line families
or to beneficiaries of land reforms or to the beneficiaries under the Indira
Awas Yojna of the Government of India or that of small farmers or
maminal farmers as defined in thigriculture DebtWaiver and Debt
Relief Scheme, 2008 or to the beneficiaries under the Scheduled Tribes
and otherTraditional Forest Dwellers (Recognition of Forest Riglts)

2006;

(v) renovation of traditional water bodies including de-silting of tanks;
(viy land development;

(viy flood control and protection works including drainage in water logged
areas;

(viii)  rural connectivity to provide all-weather access, and

(x) any other work which may be notified by the Central Government in
consultation with the State Government.

The following have been notified under this provision

(@ Construction of Bharat Nirman Rajiv Gandhi Sewa Kendra as
Village Knowledge Resource Centre and Gram Panchayat Bhawan
at Gram Panchayat level.

(b) Construction of playgrounds in districts as identified by the central
Government for Integratediction Plan.

() Access to sanitation facilities in congence with theTotal
Sanitation Campaign of the Ministry of Drinking/ater and
Sanitation.

Amendments to para 1 of Schedule-l of MGNREG& have been carried out
from time to time to enlarge the scope of works and activities that can be taken up
and this is a continuous process.

(c) and (d) The primary objective of Mahatma Gandhi National Rural
Employment Guarantegct (MGNREGA) is to enhance the livelihood security of the
rural households by providing up to 100 days of guaranteed wage employment in a
year to every household on demand for doing unskilled manual work. The choice of
works suggested in thé&ct addresses causes of chronic poverty like drought,
deforestation and soil erosion, so that the process of employment generation is
maintained on a sustainable basis and durable assets are created in rural areas by
strengthening the natural resource badééatershed, sanitation and other water
conservation works are already included as permissible works under MGNREGA in
Schedule-I of theAct.

Section 16(1) of MGNREGA provides that Gram Panchayats shall be
responsible for identification of projects in the Gram Panchayat area to be taken up
under the scheme as per the recommendations of the Gram Sabiardn8abhas.
Section 13(1) of MGNREGA provides that the Panchayats at district, intermediate
and village levels shall be the principal authorities for planning and implementation
of the schemes made under thet.
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Misuse of MGNREGS funds

769. SHRI RAMDAS AGARWAL: Will the Minister of RURAL
DEVELOPMENT be pleased to state:

(@ whether it is a fact that many panchayats are misusing the funds
allotted for the Mahatma Gandhi National Rural Employment Guarantee Scheme
(MGNREGS) such as to buy high end SUVs instead of giving it to the actual
beneficiaries; and

(b) what steps Government have taken so far against such mismanagement
of funds by village panchayats?

THE MINISTER OF SATE IN THE MINISTRY OF RURAL DEVELOPMENT
(SHRI PRADEEP JAIN): (a) and (b) The Ministry receives a large number of
complaints about implementation of Mahatma Gandhi National Rural Employment
Guaranteédct (MGNREGA) in the countryThe complaints mainly relate to cases of
job cards not provided, misappropriation of funds, engagement of contractors,
forgery of muster roll, manipulation in job cards, under payment of wages, non-
payment of wages, corruption and other irregularities, use of machideligy in
payments etcAs implementation of théct is done by the tdte Governments in
accordance with the Schemes formulated by them as per the provisionsAdait,the
all complaints received in the Ministry are forwarded to the concerned State
Governments for taking appropriate action, including investigation, as peAtaw
per Section 18 of théAct, it is the responsibility of the concernedat
Governments to make available to the District Programme Coordinator and the
Programme Officers necessary staff and technical support as may be necessary for
the effective implementation of the Scheme. In such complaints and cases of
mismanagement of funds etc. enquiries are conducted for fixing responsibility for
lapses, if any and action is taken against persons found responsible by the
concerned State Governments.

Sudy on implementation of MGNREGS

770. DR.T. N. SEEMA: Will the Minister of RURAL DEVELOPMENT be
pleased to state:

(@ whether Government has conducted any study on the implementation of
the Mahatma Gandhi National Rural Employment Guarantee Scheme (MGNREGS);

(b) if so, the major findings thereof; and

() the average and total number of days of employment provided and
wages paid per year under the scheme during the last five years, State-wise; along
with the proportion for male and female beneficiaries and SC and ST beneficiaries?

THE MINISTER OF SATE IN THE MINISTRY OF RURAL DEVELOPMENT
(SHRI PRADEEP JAIN): (a) and (b) The Ministry of Rural Development has engaged
Institutions like Indian Institutes of Management (lIMs), Indian Institutes of
Technology (II'B), National Institute of Rural Development (NIRD), National Sample
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Survey Organization (NSSO) and other professional institutions to conduct studies
and surveys on the implementation of Mahatma Gandhi National Rural Employment
GuaranteéAct (MGNREGA).

Some major findings of such Studies are given below:

@)

(i

(i)

(iv)

v)

(vi)

©

Increase inAgriculture MinimumWages and wage earned per ddye
to impact of MGNREGA has given a bargaining power to the lafitur
Lucknow NDUAT Faizabad).

Reduction in distress migration: Studies report reduction in distress
migration (Council for Social Development, Centre for Science and
Environment, Indian Institute of Management, Shillong).

Creation of “Green Jobs”: nearly 70% works relate to water
conservation, water-harvesting, restoration, renovation and desilting of
water bodies, drought-proofing, plantation and afforestation (Indian
Institute of Science, Bangalore and IIFM, Bhopal).

Improvement in ground wateimproved agricultural productivity and
cropping intensitymono crop to two crops (Administrativéa$ College

of India (ASCI).

Reduction in water vulnerability index, agriculture vulnerabjlity
livelihood vulnerability index (Indian Institute of Science, Bangalore).

No gender differential in wage rates for MGNREG works (NSSO 64th
Round).

The details of cumulative persondays generated, average days of

employment per household, expenditure on wages, percentage of participation by
female, SC and ST beneficiaries during the last five years under MGNREGA as
reported by gates/UTB are given in @&tement.
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Details of Cummulative Persondays generated under MGNREGA

0] SIBMSUY USNIMN

Sl. State Cumulative Persondays generated (in Lakhs)Average persondays per Household % of SC Persondays
No. 2006- 2007- 2008- 2009- 2010- 2006- 2007- 2008- 2009- 2010- 2006- 2007- 2008- 2009- 20
07 08 09 10 11 07 08 09 10 11 07 08 09 10 11
1 2 3 4 5 6 7 8 9 10 11 12 13 14 15 16 17
1. Andhra Pradesh 6788 20103 27355 40443 33516310 420 480 660 540 298 277 261 247 243
2. Arunachal Pradesh 45 28 35.0 170 311 270 620 430 250 230 00 0.0 17 0.0 0.0
3. Assam 5729 4876 7511 7330 4705720 350 400 340 260 87 76 104 121 110 g
4. Bihar 5969 8430 9918 11369 16026 350 220 260 280 340 471 457 501 453 45.4:(2>
5. Chhattisgarh 700.2 13161 12432 10416 11104560 580 550 510 450 120 149 164 153 1467
6. Gujarat 100.5 90.1 2131 5851 4918 440 310 250 370 450 70 59 127 149 145 B
7. Haryana 241 358 69.1 59.0 842 480 500 420 380 360 600 538 530 536 459
8. Himachal Pradesh 29.9 975 2053 2849 2195 470 360 460 570 490 304 323 335 334 326
9. Jammu and Kashmir32.3 36.8 788 1287 210.7 270 320 400 380 430 54 56 85 84 72 c
10. Jharkhand 5205 7475 750.0 8425 8309370 440 480 490 420 235 207 181 160 134 g
11. Karnataka 2220 1978 2876 20034 10979 410 360 320 570 490 330 302 278 167 1620
12. Kerala 205 60.8 153.7 339.7 4803 210 330 220 360 410 201 169 195 168 1620
13. Madhya Pradesh 1971.8 27530 2947.0 26240 2198690 630 570 560 50.0 159 179 178 185 1939
14. Maharashtra 1593 1849 4199 2744 2000450 390 460 460 440 162 184 165 256 2208
15. Manipur 186 483 285.6 3062 2956 1000430 750 730 680 00 0.3 16 275 26 g




1 2 3 4 5 6 7 8 9 10 1 12 13 14 15 16 17 §
16. Meghalaya 24.2 413 863 1485 1998 250 390 380 490 580 03 05 04 05 04 §
17. Mizoram 7.9 315 1258 1703 1660 150 350 730 950 970 00 0.0 0.0 0.0 0.0 §
18. Nagaland 131 243 2027 2843 3343 470 210 680 870 950 00 0.0 0.0 0.0 0.0 §
19. Odisha 799.3 4052 4326 554.1 9766570 370 360 400 490 237 243 202 192 18.1%
20. Punjab 15.6 19.2 39.9 772 754 490 390 270 280 270 694 763 743 789 7523
21. Rajasthan 9989 16784 48295 44981 3026.2850 770 760 690 520 160 192 288 265 25.50
22. Sikkim 24 86 263 433 481 590 440 510 800 850 08 71 57 97 120
23. Tamil Nadu 182.8 6453 12036 23908 26859 270 520 360 550 540 561 574 603 591 57.7_
24. Tripura 501 1811 3511 4602 3745670 430 640 800 670 159 208 235 180 17.9§
25. Uttar Pradesh 8229 1363.1 22722 35592 3349.0320 330 520 650 520 569 538 536 564 5405
26. Uttarakhand 40.6 80.3 104.3 1824 2302 300 420 350 350 420 267 2713 2712 260 26.4%
27.West Bengal 4401 9688 786.6 1551.7 15531 140 250 260 450 310 361 363 374 369 36.9§
28. Andaman and Nicob&lA NA 10 58 40 NA NA 170 290 230 NA NA 0.0 0.0 0.0
29. Dadra & Nagar HaveNA NA 05 0.7 05 NA NA 250 190 210 NA NA 0.0 0.0 0.0
30. Daman & Diu NA NA NR NR NR NA NA NR NR NR NA NA NR NR NR
31. Goa NA NA NR 19 37 NA NA NR 280 270 NA NA NR 54 4.1 %
32. Lakshadweep NA NA 18 14 13 NA NA 600 270 300 NA NA 0.0 0.0 0.0 g
33. Pondicherry NA NA 16 91 113 NA NA 130 220 300 NA NA 495 462 328 &
34. Chandigarh NA NA NR NR NR NA NA NR NR NR NA NA NR NR NR %
9050.6 14359.2 21632.5 28359.5 257152430 420 480 540 470 254 274 293 305 306=

Suol




Sl. State % of ST Persondays %of Women Personday Expenditure onWages (Rs. in Lakhs g
No. 2006- 2007- 2008- 2009- 2010- 2006- 2007- 2008- 2009- 2010-  2006- 2007-  2008- 2009- 2o1og
07 08 09 10 11 07 08 09 10 11 07 08 09 10 11 §
1 2 3 4 5 6 7 8 9 10 11 12 13 14 15 16 17 §
1. Andhra Pradesh 13.0 12.8 13.0 14.7 16.0 54.8 57.7 58.2 58.1 57.58422.5 166929.8 225796.5 371511.0 335056.2 O
2. Arunachal Pradesh 100.0 66.3 81.1 97.8 90.3 30.0 29.7 26.1 17.2 33.3 218.9 187.3 2055.8 1166.2 2957.6
3. Assam 46.3 39.1 345 31.0 27.3 31.7 30.9 27.2 27.7 26.38369.2 35749.4 57941.3 63735.8 50385.2
4. Bihar 3.2 25 2.7 2.2 2.1 17.4 27.7 30.0 30.0 28.541859.9 68323.6 84379.9 310872.8 162216.4
5. Chhattisgarh 45.6 41.4 41.3 38.2 36.5 39.3 42.0 47.4 49.2 48.483156.5 90069.5 91005.6 85669.6115934.3 g
6. Gujarat 64.3 65.9 50.6 39.5 41.2 50.2 46.5 42.8 47.5 44.25583.0 5785.8 14437.3 52249.3 47886.1 Z
7. Haryana 0.0 0.0 0.0 0.0 0.0 30.6 34.4 30.6 34.8 35.6 2329.8 4440.9 8269.4 8907.0 14225.7 _;:%
8. Himachal Pradesh 224 11.0 7.8 8.7 8.2 12.2 30.1 39.0 46.1 48.3 2057.6 7355.5 20337.8 31213.6 27769.1 B
9. Jammu and Kashmir 23.2 26.1 27.4 26.1 25.1 4.5 0.8 58 6.7 7.5 2242.2 2639.4 5321.8 12005.7 23727.4 E-
10. Jharkhand 40.3 41.7 40.0 43.0 42.1 395 27.2 285 34.2 33.51286.4 61595.9 67843.6 82304.0 85807.1
11. Karnataka 20.4 19.2 13.9 8.6 9.4 50.6 50.3 50.4 36.8 46.014774.2 . 14306.8 23295.9 172303.7 157562.9 C
12. Kerala 12.4 16.9 9.3 5.3 3.1 65.6 71.4 85.0 88.2 90.4 2474.6 7139.5 18459.6 40954.2 63676.9 g«
13. Madhya Pradesh 48.6 48.8 46.8 45.3 43.4 43.2 41.7 43.3 44.2 44.27350.4 175006.4 215621.8 219623.8 214931.9%
14. Maharashtra 40.9 38.5 44.2 33.2 25.6 37.1 40.0 46.2 39.7 45.96517.9 16586.0 31377.0 25857.7 26886.9,0
15. Manipur 100.0 99.4 72.9 42,8 70.6 509 32.8 45.9 48.0 35.11385.9 4184.7 22299.4 23780.0 27477.2 §
16. Meghalaya 83.2 88.1 94.7 94.1 945 31.3 30.9 41.4 47.2 43.91767.5 3650.6 6052.8 11722.1 19925.7 §.
17. Mizoram 100.0 100.0 100.0 99.9 99.8 33.4 33.6 36.6 35.0 33.91375.6 4020.6 13712.3 17782.5 19239.9 g
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1 2 3 4 5 6 7 8 9 10 11 12 13 14 15 16 17
18. Nagaland 100.0 100.0 100.0 100.0 100.030.0 29.1 36.7 43.5 35.0 863.6 1690.6 16372.3 29229.3 34396.7
19. Odisha 49.3 39.6 358 36.3 356 356 36.4 37.6 36.2 3942197.7 31228.3 39810.4 58671.6 93293.1
20. Punjab 0.0 0.0 0.0 0.0 0.0 37.8 16.3 24.6 26.3 33.9 1464.0 1939.7 4412.4 9529.8 9765.3
21. Rajasthan 64.4 46.4 23.2 225 23.3 67.1 69.0 67.1 66.9 6880726.5 98424.2 426531.9 393048.4 227202.5
22. Sikkim 97.9 42.6 44.1 425 39.9 24,7 36.7 37.7 51.2 46.7 211.2 808.3 2414.7 4129.4 4813.0
23. Tamil Nadu 2.4 26 1.7 2.5 2.2 81.1 82.0 79.7 82.9 82.614628.2 49890.7 95899.8 171082.3 221453.1
24. Tripura 62.2 41.9 45.2 41.0 43.4 750 445 51.0 41.1 38,53007.8 13134.3 30057.8 46279.8 38450.1
25. Uttar Pradesh 3.1 1.8 2.0 1.5 2.1 16.6 145 18.1 21.7 21.446209.2 126279.0 225446.5 354123.1 351965.3
26. Uttarakhand 1.4 4.3 5.1 4.0 4.2 30.5 42.8 36.9 40.3 40.3 2942.1 5930.1 8830.2 18046.0 23467.8
27. West Bengal 18.6 13.8 14.8 144 13.4 183 17.0 26.5 33.4 33.30814.7 76549.7 61522.4 140193.0 165658.1
28. Andaman and Nicobar NA NA 9.9 6.9 13.6 NA NA 39.5 449 47.4 NA NA 123.9 838.6 745.6
29. Dadra & Nagar Haveli NA NA 100.0 100.0 100.0 NA NA 79.1 87.1 85.1 NA NA 0.5 78.7 54.5
30. Daman & Diu NA NA NR NR NR NA NA NR NR NR NA NA NR NR NR
31. Goa NA NA NR 27.0 24.3 NA NA NR 62.7 68.4 NA NA 97.1 175.2 512.5
32. Lakshadweep NA NA 99.6 100.0 100.0 NA NA 40.7 37.6 34.3 NA NA 145.3 158.2 185.1
33. Pondicherry NA NA 0.0 0.0 0.1 NA NA 67.0 63.5 80.4 NA NA 130.0 689.8 1024.0
34. Chandigarh NA NA NR NR NR NA NA NR NR NR NA NA NR NR NR
36.4 29.3 25.4 20.7 20.9 40.2 42.6 47.9 48.1 4/A84236.91073846.7 1820003.1 2557932.3 2568652.9

NR=Not Reported
NA=Not Applicable

palreisun

suonsand
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PPP model for development of adivasi belt

771. SHRI MOINULHASSAN: Will the Minister of RURALDEVELOPMENT
be pleased to state:

(@ whether Government is planning to undertake a Public Private
Partnership (PPP) Model, under which the Centre, States, NGOs and individuals will
pool in resources and strategies to jointly take development programmes to adivasi
belts; and

(b) if so, the details thereof?

THE MINISTER OF SATE IN THE MINISTRY OF RURAL DEVELOPMENT
(SHRI PRADEEP JAIN): (a) and (b) Ministry of Rural Development implements
Special Projects for Placement Linked Skill Development training in rural areas of the
country including adivasi beltThese projects are implemented through Public
Private Partnership (PPP) model. 75% of the total cost of the project is borne by the
Ministry and remaining 25% is borne either by the Implemendiggncy (IA) or by
the concerned State Government. The objective of the special project is to bring a
specific number of rural Below Poverty Line (BPL) families above poverty line by
providing regular wage employment to at least one member in the fanméy
programme is designed to equip the unemployed rural BPL youth between age group
of 18-35 with marketable skills which would enable him to either secure employment
in the industry or pursue sustainable self employment opportunities through micro
enterprises. In addition, Ministry of Rural Development has held consultations with
producers, buyers and exporters of Non Timber Forest Produce (NTFP), the Non
Governmental Organizations (NGOs) working in this area and Government
Organizations to work out suitable mechanism to unlock the value of SEEfr
NTFP being important source of economic activity in tribal areas, such an initiative
would benefit the poor families in tribal areas.

Utilisation of MGNREGS and PMGSY allocations
in Jammu and Kashmir

772. SHRI GN. RATANPURI: Will the Minister of RURALDEVELOPMENT
be pleased to state:

(@) the details of allocation and utilisation of funds under the Mahatma
Gandhi National Rural Employment Guarantee Scheme (MGNREGS) in each district of
Jammu and Kashmir during the last three years; and

(b) the details of allocation and utilisation of funds under Pradhan Mantri
Gram Sadakrojana (PMGSY) in each district of Jammu and Kashmir during the last
three years?

THE MINISTER OF SATE IN THE MINISTRY OF RURAL DEVELOPMENT
(SHRI PRADEEP JAIN): (a) Mahatma Gandhi National Rural Employment Guarantee
Act (MGNREGA) is demand based. Funds to be released by the Centre under the
scheme to the Districts/State in a financial year are based on the labour demand at
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the field level projected by the concerned State Government. Details of Central funds
released to the various districts of Jammu and Kashmir under MGNREGA during the

years 2009-10, 2010-11 and 2011-12 (up to 15.2.2012) are given in the Statement
(Seebelow).

(b) Under Pradhan Mantri Gram Sadé#kjana (PMGSY), the t&te is taken
as a unit and the funds are released by Ministry to the State Rural Road
DevelopmentAgency (SRRDA) for further release to district Programme
Implementation Units (PIUs). The release of funds to the State of Jammu and
Kashmir and expenditure under PMGSY during the years 2008-09, 2009-10 and
2010-1, are given below

(Rs. crore)
Sl.No. Year Release Expenditure

1. 2008-09 191.74 190.71

2. 2009-10 372.60 359:42

3. 201011 366.09 297.40

Statement
District-wise Release and Utilization Position of
Jammu and Kashmir Under MGNREGA

(Rs. in lakh)

SI.No District 2009-10 2010-11 2011-12

Release Utilization* Release Utilization* (As on 15.03.2012)
Release Utilization*

1 2 3 4 5 6 7 8

1. Doda 3400.92 2871.37 4356.85 5529.68 9249.94 1277.75
2. Kupwara 1372.97 1086.14 1327.85 2403.83 4151.00 653.77

3. Poonch 2206.96 2089.35 2370.05 321443 3127.81 449.93

4. Anantnag 0.00 783.05 2029.33 1401.24 3087.16 1596.96
5. Jammu 800.00 924.71 1307.79 174441 377752 63175

6. Badgam 523.82 615.75 2875 1354.89 2745.10 1129.02
7. Bandipora 0.00 226.03 885.38 536.47 1054.16 405.24

8. Baramulla 128.00 13556 690.04 225419 6346.50 2448.98
9. Ganderwal  190.00 271.38 1873.73 1022.94  4991.65 1370.54
10. Kargil 0.00 19598 11594 905.63 1007.02 0.00
11. Kathua 290.00 68451 80143 101347 1884.92 667.40

12. Kishtwar 2372.44 2587.43 1105.06 4669.31 4698.70 794.92
13. Kulgam 344.50 710.92 1090.30 1549.02 4501.71 89141
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1 2 3 4 5 6 7 8
14. Leh (Ladakh) 0.00 107.72 3271.11 150.12 520.58 0:00
15. Pulwama 121.58 39125 462.78 810.44 924.47 714.68
16. Rajauri 1271.01 124716 1564.02 2629.34 2366.07 830.60
17. Ramban 2391.57 1553.31 4334.72 2576.70 179554 940.39
18. Reasi 844.18 64551 377.98 984.602304.43 486.24
19. Samba 362.59 45390 744.56 619.401727.74 488.04
20. Shopian 150.00 156.13 1396.63 664.85 1912.42 442.07
21. Srinagar 200.00 4824 615.34 13112 2352 63.72
22.Udhampur 59841 74594 61225 161062 2138.07 845.23
ToTaL 17568.95 18531.34 31359.89 37776.70 64336.03 17128.67

* As reported by the t8te Government

IAY houses in Odisha

t773. SHRI RUDRA NARAYAN PANY: Will the Minister of RURAL
DEVELOPMENT be pleased to state:

(@ the number of houses allocated under Indiwaas Yojana (IAY) to
Odisha during the last three years, year-wise;

(b) whether any special request has been made by the State Government to
provide more ‘IndiréAwas’ this year;

(c) if so, the details thereof and the category of people especially for
whom the houses have been sought under this housing scheme by the State
Government; and

(d) whether it is a fact that the houses have been sought for people of
Kansara, Kamdhenukot etc. villages of Dhenkanal district of the State who had been
affected by fire?

THE MINISTER OF SATE IN THE MINISTRY OF RURAL DEVELOPMENT
(SHRI PRADEEPJAIN): (a) A statement showing yearise houses allocated under
Indira Awas Yojana (1AY) to the Sate Government of Odisha during the last three
years is given below:

Year No. of houses allocated
2008-09 1,11,422
2009-10 2,15,715
2010-11 1,49,100

(b) and (c)Yes Sir A request for additional 1.00 lakh houses to Odisha has

tOriginal notice of the question was received in Hindi.
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been received to provide houses to those Below Poverty Line (BPL) houseless
households who have been provided land under ‘Scheduled Tribes and other
Traditional Forest Dwellers (Recognition of Forest Righdj, 2006.

(d) No proposal for seeking houses for people of Kansara, Kamdhenukot
villages of Dhenkanal district of the State affected by fire has been received from
State Government.

PMGSY roads inAndhra Pradesh

774. SHRI M.V MYSURA REDDY: Will the Minister of RURAL
DEVELOPMENT be pleased to state:

(@ the length of roads completed under the Pradhan Mantri Gram Sadak
Yojana (PMGSY) inAndhra Pradesh during the last three years, -yésg and
district-wise;

(b) whether it is a fact that still many project proposals are pending for
approval; and

() and if so, the details thereof and by when the pending proposals would
be cleared?

THE MINISTER OF SRATE IN THE MINISTRY OF RURAL DEVELOPMENT
(SHRI PRADEEP JAIN): (a) State is taken as a unit for implementation of projects
under Pradhan Mantri Gram Sadé#jana (PMGSY) and district-wise details are not
monitored.The length of roads completed Andhra Pradesh during the last three
years, year-wise is as under:

Year Length Completed (in km.)
2008-09 1,885
2009-10 3,092
2010-11 2,122

(b) and (c) Sanctioning of projects under PMGSY is an on-going process. The
projects proposals, after scrutiny by National Rural Roads DevelopAgsiicy
(NRRDA) and on receiving satisfactory compliance from States of the issues raised,
are placed before Empowered Committee, The project proposals for New
Connectivity in two IAPdistrictsi.e. Adilabad and Khammam for value of Rs. 204.12
crore for 94 roads measuring 335.85 km. of length have been receivediidima
Pradesh.

Construction of rubberised roads under PMGSY

775. DR. T. SUBBARAMI REDDY: Will the Minister of RURAL
DEVELOPMENT be pleased to state:

(@ whether Government has any plan to construct rubberised (metallic)
roads under Pradhan Mantri Gram Sadlafana (PMGSY);

(b) if so, the details thereof;
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12:00 Noon

() whether Government has conducted any study regarding the viability of
rubberised roads in the rural areas; and

(d) if so, the details thereof?

THE MINISTER OF SATE IN THE MINISTRY OF RURAL DEVELOPMENT
(SHRI PRADEEPJAIN): (a) to (d) Under PMGSYmostly bituminous surface roads
are being constructed using normal bitumen. Bituminous surfacing can also be done
using Modified Bitumen consisting of a base binder (normal bitumen), to which
natural rubbercrumb rubber or synthetic rubber can be added. Some proposals were
received from States for the use of Natural Rubber Modified Bitumen (NRMB) and
Crumb Rubber Modified Bitumen (CRMB) and were sanctioned under PMGSY

INTRODUCTION OF MINISTER BY THE PRIME MINISTER
MR. CHAIRMAN: Now, Introduction of Minister

THE PRIME MINISTER (DR. MANMOHAN SINGH): Hon. Chairman, Sivith
your permission, | wish to introduce to you and, through you, to this august House,
my colleague, Shri Mukul Roywho has been promoted in the Council of Ministers
as Cabinet Minister for Railways.

STATEMENT BY MINISTER CORRECTING ANSWER TO QUESTION

MR. CHAIRMAN: Now, statement by Minister correcting answer to question.
Shri Bandyopadhyay

THE MINISTER OF SATE IN THE MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI SUDIPBANDYOPADHYAY): Sir, | lay on theTable, a Satement
(in English and Hindi) correcting the answer to Unstarred Question 3016 given in the
Rajya Sabha on the 20th Decemi®f11, regarding “Sale of lodized Salt in Market.”

PAPERS LAID ON THE TABLE
. Report and Accounts (2010-1) of MCI, New Delhi and related papers.
Il. Report and Accounts (2010-1) of NIHFW, New Delhi and elated papers.

THE MINISTER OF HEAITH AND FAMILY WELFARE (SHRI GHULAM
NABI AZAD): Sir, | lay on theTable, a copy each (in English and Hindi) of the
following papers:-

. (& Annual Report of the Medical Council of India, New Delhi, for the
year 2010-11.

(b) Annual Accounts of the Medical Council of India, New Delhi, for
the year 20101, and theAudit Report thereon.

() Review by Government on the working of the above Council.
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(d) Statement giving reasons for the delay in laying the papers
mentioned at (i) (a) and (b) above.

[Placed in LibrarySeeNo. L.T. 6436, 15/12]

II. (& Annual Report of the National Institute of Health and Family
Welfare (NIHFW), New Delhi, for the year 201Q-1

(b) Annual Accounts of the National Institute of Health and Family
Welfare (NIHFW), New Delhi, for the year 201Q;1and theAudit
Report thereon.

() Review by Government on the working of the above Institute.

(d) Statement giving reasons for the delay in laying the papers
mentioned at (ii) (a) and (d) above.

[Placed in LibrarySeeNo.L.T. 6437, 15/12]

Report on Trend and Progress of Housing in India
THE MINISTER OF SATE IN THE MINISTRY OF FINANCE (SHRI NAMO
NARAIN MEENA): Sir, | lay on the lable, under Section 42 of the National Housing
Bank Act, 1987, a copy (in English and Hindi) of the ReportToend and Progress
of Housing in India, June, 2011.

[Placed in LibrarySeeNo. L.T. 6474, 15/12]

Notifications of the Ministry of Finance

THE MINISTER OF SATE IN THE MINISTRY OF FINANCE (SHRI S.S.
PALANIMANICKAM): Sir, | lay on theTable-

1. A copy each (in English and Hindi) of the following Notifications of the
Ministry of Finance (Department of Revenue), under sub-section (2) of Section 38 of
the Central Exciséct, 1944, along with Explanatory Memoranda:-

(1) GS.R. 824 (E), dated the 18th Novemt911, amending Notification No.

GS.R. 95 (E), dated the 24th Febrya2905, to substitute certain entries
in the original Notification.

(2 GS.R. 937 (E), dated the 30th Deceml28&11, amending Notification No.
GS.R. 293 (E), dated the 13th March, 2005, to substitute certain entries in
the original Notification.

(3) GS.R. 938 (E), dated the 30th Deceml@&1l, amending Notification No.
GS.R. 234 (E), dated the 24th March, 20tb substitute certain entries in
the original Notification.

(4) GS.R. 939 (E), dated the 30th Deceml28&11, amending Notification No.
GS.R. 347 (E), dated thelth May 2001, to substitute certain entries in
the original Notification.

(5) GS.R. 940 (E), dated the 30th Deceml28&11, amending Notification No.
GS.R. 294 (E), dated the 13#pril, 2005, to substitute certain entries in
the original Notification.
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©)

)

()

©)

(10)

(11)

GS.R. 941 (E), dated the 30th Decemi2&1l, amending Notification No.
GS.R. 882 (E), dated the 24th Deceml2808, to insert certain entries in
the original Notification.
GS.R. 1 (E), dated the 3rd Janya®p12, amending Notification No.
GS.R. 93 (E), dated the 1st March, 2006, to insert certain entries in the
original Notification.
GS.R. 25 (E), dated the 16th Jany&912, amending Notification No.
GS.R. 95 (E), dated the 1st March, 2006, to substitute certain entries in
the original Notification.
GS.R. 26 (E), dated the 16th Jany&912, amending Notification No.
GS.R. 266 (E), dated the 31st March, 2003, to substitute certain entries in
the original Notification.
GS.R. 81 (E), dated the 9th Febrya2912, amending Notification No.
GS.R. 256 (E), dated the 16th March, 1995, to insert certain entries in the
original Notification.
GS.R. 83 (E), dated the 9th Febrya?912, amending Notification No.
GS.R. 600 (E), dated the 10th Septemt#004, to substitute certain
entries in the original Notification.

[Placed in Library for (1) to () SeeNo. L.T. 64771/5/12]

A copy each (in English and Hindi) of the following Notifications of the

Ministry of Finance (Department of Revenue), under Section 159 of the Customs
Act, 1962, along with Explanatory Memoranda:-

@

@)

©)

“)

©)

©)

GS.R. 823 (E), dated the 18th Novemt#81l, amending Notification No.
GS.R 291 (E), dated the 23rd Jul96, to insert certain entries in the
original Notification.

GS.R. 850 (E), dated the 30th Novemt#81l, amending Notification No.
GS.R 18 (E), dated the 1st March 2002, to substitute certain entries in
the original Notification.

GS.R. 856 (E), dated the 1st Decemi2&11, amending Notification No.
GS.R. 33 (E), dated the 15th Janu&®08, to substitute certain entries in
the original Notification

GS.R. 866 (E), dated the 5th Decemi®811, amending Notification No.
GS.R 92 (E), dated the 1st March 2006, to add certain entries in the
original Notification.

GS.R. 867 (E), dated the 5th DecemI®2f1l rescinding Notification No.
GS.R. 467 (E), dated the 8#ugust, 2006.

GS.R. 888 (E), dated the 19th Decemi2&1l, amending Notification No.
GS.R. 291 (E), dated the 23rd Jul®96, to substitute certain entries in
the original Notification.



256 Papers Laid [RAJYA SABHA] on the able

(7) GS.R. 894 (E), dated the 23rd Deceml2&11, amending Notification No.
GS.R 590(E), dated the 13fugust, 2008, to substitute certain entries in
the original Notification.

(8) GS.R. 895 (E), dated the 23rd Decemt2®1l, amending Notification No.
GS.R 91 (E), dated 14th February 2010 substitute certain entries in
the original Notification.

9 GS.R. 907 (E), dated the 28th Deceml28&11, amending Notification No.
GS.R 560 (E), dated 318ugust 2004, to substitute certain entries in the
original Notification.

(10) GS.R. 909 (E), dated the 29th Deceml2&1l, amending Notification No.
GS.R 583 (E), datedlth September 2007, to substitute certain entries in
the original Notification.

(11) GS.R. 910 (E), dated the 29th Deceml2&11, amending Notification No.
GS.R,, 153 (E), dated 1st March 2010 substitute certain entries in the
original Notification.

(12) GS.R. 91 (E), dated the 29th Decemp201l, amending Notification No.
GS.R 92 (E), dated the 1st March 2006, to substitute certain entries in
the original Notification.

(13) GS.R. 912 (E), dated the 29th Deceml2&11, amending Notification No.
GS.R 41 (E), dated the 9th July 2004, to substitute certain entries in the
original Notification.

(14) GS.R. 924 (E), dated the 30th Decemi2®11, amending Notification No.
GS.R. 18 (E), dated the 1st March, 2002, to substitute certain entries in
the original Notification.

(15) GS.R. 925 (E), dated the 30th Deceml2&1l, amending Notification No.
GS.R. 371 (E), dated the 30th M&009, to substitute certain entries in
the original Notification.

(16) GS.R. 926 (E), dated the 30th Deceml2&11, amending Notification No.
GS.R. 942 (E), dated the 31st Decemb2d09, to substitute certain
entries in the original Notification.

(17) GS.R. 927 (E), dated the 30th Decemi2®11, amending Notification No.
GS.R. 943 (E), dated the 31st Decemb2d09, to substitute certain
entries in the original Notification.

(18) GS.R. 928 (E), dated the 30th Deceml2&11, amending Notification No.
GS.R. 593 (E), dated the 29 JuB01l, to substitute certain entries in the
original Notification.

(19) GS.R. 929 (E), dated the 30th Decemla811, exempting certain goods
from customs duty leviable thereon under Custdiasff Act, 1975.
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(20)

(21)

(22)

(3)

(24)

(25)

(26)

@7)

(28)

(29)

GS.R. 930 (E), dated the 30th Decemi2&1l, amending Notification No.
GS.R.875 (E), dated the 1st Noveml#d10, to substitute certain entries
in the original Notification.

GS.R. 931 (E), dated the 30th Decemi@&11, amending Notification No.
GS.R. 423 (E), dated the 1st June, 20tb substitute certain entries in
the original Notification.

GS.R. 932 (E), dated the 30th Decemi@&11, amending Notification No.
GS.R. 499 (E), dated the 1st JuAp1l, to substitute certain entries in the
original Notification.

GS.R. 933 (E), dated the 30th Decemi2&1l, amending Notification No.
GS.R. 153 (E), dated the 1st March, 20fo omit certain entries in the
original Notification.

GS.R. 22 (E), dated the 16th Janya2912, amending Notification No.
GS.R. 18 (E), dated the 1st March, 2002, to substitute certain entries in
the original Notification.

GS.R. 23 (E), dated the 16th Janya2@12, exempting certain goods
when imported into India from customs duty leviable thereon under
CustomsTariff Act, 1975.

GS.R. 24 (E), dated the 16th Janya2@12, exempting certain goods
when imported into India by an eligible passenger from the whole of the
additional duty leviable thereon under Custonasiff Act, 1975.

GS.R. 31 (E), dated the 17th Janya&912, amending Notification No.
GS.R. 18 (E), dated the 1st March, 2002, to insert certain entries in the
original Notification.

GS.R. 70 (E), dated the 7th Febrya?912, amending Notification No.
GS.R. 291 (E), dated the 23rd Jul®96, to insert certain entries in the
original Notification.

GS.R. 82 (E), dated the 9th Febrya2912, amending Notification No.
GS.R. 291 (E), dated the 23rd Jul®96, to insert certain entries in the
original Notification.

[Placed in Library For (1) to (29)SeeNo. L.T. 64791/5/12]

A copy (in English and Hindi) of the Ministry of Finance (Department of

Revenue) Notification No. .S.R. 905 (E), dated th28th December2011, publishing

the Narcotic Drugs and Psychotropic Substances (Amendment) Rules, 2011, under
Section 77 of the Narcotic Drugs and Psychotropic Subst#uted985, along with
Explanatory Memorandum.

[Placed in LibrarySeeNo. L.T. 6475, 15/12]
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IV. A copy each (in English and Hindi) of the following Notifications of the
Ministry of Finance (Department of Revenue), under sub-section (7) of Section 9A
of the Customdariff Act, 1975, along with Explanatory Memoranda:-

@)

)

©)

Q)

©)

©

@)

)

©

(10)

(11)

GS.R. 829 (E) dated the 23rd Novemb&01l, seeking to impose
definitive anti-dumping duty on Opal Glassware, originating in or
exported from the Peop&eRepublic of China, when imported into India.

GS.R. 837 (E), dated the 25th Novembg0ll, seeking to impose
definitive Anti Dumping Duty on the imports of hot rolled flat products
of stainless steel ASTM Grade 304 with all its variants.

GS.R. 884 (E), dated the 15th Decemb2@1l, seeking to provide
provisional assessment to imports of ceramic glazed tiles other than
vitrified tiles, originating in or exported from the PeopldRepublic of
China by M/s. Gaoyo Marshal Ceramics Co. Ltd.

GS.R. 855 (E), dated the 1st Decemk2d1l, publishing the Custom
Tariff (Identification, Assessment and Collection of anti-dumping duty
on DumpedArticles and for Determination of Injury) SecoAghendment
Rules, 2011.

GS.R. 889 (E), dated the 20th Decemi2&1l, amending Notification No.
GS.R. 870 (E), dated the 9th DecemlI2809, to add certain entries in the
original Notification.

GS.R. 890 (E), dated the 20th Decemi2&1l, amending Notification No.
GS.R. 68 (E), dated the 5th Febrya2@08, to omit certain entries in the
original Notification.

GS.R. 934 (E), dated the 30th Decemi2&1l, amending Notification No.
GS.R. 919 (E), dated the 19th Novemi#10, to omit certain entries in
the original Notification.

GS.R. 2(E), dated the 6th Janya@12, amending Notification No..&R.
550 (E), dated the 13th Septemb2006, to add certain entries in the
original Notification.

GS.R. 12 (E), dated the 13th Janu&®12, seeking to levy anti-dumping
duty at specified rates on imports of Silk Fabrics, originating in or
exported from the PeopkRepublic of China.

GS.R. 13 (E), dated the 13th Janu&®12, seeking to levy anti-dumping
duty on imports of Nylon Filament yarn per metre, originating in or
exported from the PeopteRepublic of China, Chinedeaipei, Malaysia,
Thailand and the PeopteRepublic of Korea.

GS.R. 14 (E), dated the 13th Janyd&12, seeking to levy provisional
anti-dumping duty on imports of Phosphodcid of all grades and
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concentrations (excludinggriculture/Fertiliser Grade), originating in or
exported from, Israel an@iaiwan into India.

(12) GS.R. 15 (E), dated the 13th Janu&912, seeking to levy anti-dumping
duty on imports of Cellophane Transparent Film (CTF), originating in or
exported from the PeopteRepublic of China for a further period of five
years.

(13) GS.R. 16 (E), dated the 13th Janya&©12, rescinding Notification No.
GS.R. 873 (E), dated the 9th Decemt2809.

(14) GS.R. 17 (E), dated the 13th Janu&912, seeking to levy anti-dumping
duty on imports of Saccharin, originating in or exported from the
Peoples Republic of China.

(15) GS.R. 21 (E), dated the 16th Janya912, amending Notification No.
GS.R. 553 (E), dated the 25th June, 2010, to substitute certain entries in
the original Notification.

(16) GS.R. 29 (E), dated the 17th Janu&®12, seeking to impose provisional
safeguard duty at the rate of 10&l-valoremon import of Phthalic
anhydride into India, for a period of 180 days.

(17) GS.R. 35 (E), dated the 19th Janya2@12, publishing the Refund of
anti-dumping duty (Paid in Excess Attual Magin of Dumping) Rules,
2012.

18) GS.R, 36 (E), dated the 19th Janu&@§12, publishing the Custoriariff
(Identification, Assessment and Collection of anti-dumping duty on
DumpedArticles and for Determination of InjuryAmendment Rules,
2012.

(19) GS.R. 42 (E), dated the 24th Jany&@12, rescinding Notification No.
GS.R. 699 (E), dated the 20th SeptemBedl.

(200 GS.R. 43 (E), dated the 24th Janya2912, seeking to levy definitive
anti-dumping duty on imports of Morpholine, originating in or exported
from the Peopls’ Republic of China, European Union and Unitedtes
of America and imported into India.

(21) GS.R. 44 (E), dated the 24th Janya912, seeking to levy definitive
anti-dumping duty on imports of Geostrips/Geostraps made of polyester
or Glass fiberoriginating in or exported from the PeogldRepublic of
China and imported into India.

(22) GS.R. 77 (E), dated the 8th Febrya2912, seeking to impose definitive
anti-dumping duty on imports of Coumarin, originating in, or exported
from the Peopls Republic of China, in pursuance of the finai findings
of the designated authority

(23) GS.R. 101 (E), dated the 22nd Febru@§12, rescinding Notification No.
GS.R. 525 (E), dated the 8th JuRO1L.

[Placed in Library for (1) to (23peelL.T. 6478, 15/12]
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V. A copy each (in English and Hindi) of the following Notifications of the
Ministry of Finance (Department of Revenue), under sub-section (4) of Section 94 of
the FinancéAct, 1994, along with Explanatory Memoranda:-

(1) GS.R. 942 (E), dated the 30th Decemi@&11, amending Notification No.

GS.R 151 (E), dated the 27th Febryé&10, to substitute certain entries
in the original Notification.

(2 GS.R. 943 (E), dated the 30th Deceml28&11, amending Notification No.
GS.R 152 (E), dated the 27th Febry&910, to substitute certain entries
in the original Notification.

(3) GS.R. 944 (E), dated the 30th Deceml2&1l, amending Notification No.
GS.R 153 (E), dated the 27th Febry&910, to substitute certain entries
in the original Notification.

(4) GS.R. 945 (E), dated the 30th Deceml2&11, exempting certain taxable

services received from an exporter of goods and used for export of
goods from the whole of service tax.

[Placed in LibrarySeeNo. L.T. 6476, 15/12]

Report and Accounts (2010-1) of Utkal Ashok Hotel Corporation
Limited, Puri and related papers
THE MINISTER OF SATE IN THE MINISTRY OF TOURISM (SHRI SUTAN
AHMED): Sir, | lay on theTable-
I. A copy each (in English and Hindi) of the following papers, under sub-
section (1) of Section 619Af the Companiesct, 1956:-
(@ Twenty-eighth Annual Report andAccounts of Utkal Ashok Hotel
Corporation Limited, Puri, for the year 2010-11, together with the
Auditor's Report on théccounts and the comments of the Comptroller
andAuditor General of India thereon.
(b) Review by Government on the working of the above Corporation.
[Placed in LibrarySeeNo. L.T. 6488, 15/12]
II. Statement (in English and Hindi) giving reasons for the delay in laying the
papers mentioned at (I) above.

Report and Accounts (2010-1) of NIUM, Bangalore and related papers
THE MINISTER OF SATE IN THE MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI S. GANDHISEWNAN): Sir, | lay on theTable, a copy each (in
English and Hindi) of the following papers:-
(@ Annual Report andAccounts of the National Institute of Unani
Medicine (NIUM), Bangalore, for the year 2010-11, together with the
Auditor's Report on théccounts.
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(b) Review by Government on the working of the above Institute.

(c) Statement giving reasons for the delay in laying the papers mentioned at
(a) above.
[Placed in LibrarySeeNo. L.T. 6493, 15/12]

Report and Accounts (2010-1) of IIPS, Mumbai
and related papers
THE MINISTER OF SATE IN THE MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI SUDIPBANDYOPADHYAY): Sir, | lay on theTable, a copy each
(in English and Hindi) of the following papers:-

(@ Annual Report andAccounts of the international Institute for
Population Sciences (IIPS), Mumbai, for the year 2010-11, together with
the Auditor's Report on théccounts.

(b) Review by Government on the working of the above Institute.

(c) Statement giving reasons for the delay in laying the papers mentioned at
(a) above.
[Placed in LibrarySeeNo. L.T. 6511, 15/12]

REPORT OF DEPARTMENT -RELATED PARLIAMENT ARY STANDING
COMMITTEE ON PERSONNEL, PUBLIC GRIEV ANCES, LAW AND JUSTICE

DR. ABHISHEK MANU SINGHVI (RAJASTHAN): Sir, | lay on theTable, a
copy (in English and Hindi) of the Forty-ninth Report** of the Department-related
Parliamentary Standing Committee on Personnel, Public Grievances, Law & Justice
on The Administrators-General (Amendment) Bill, 201

** The Report was presented to the Chairman, Rajya Sabha on 2nd Febdlary
and forwarded to the Speaké&mok Sabha on the same day

STATEMENTS BY MINISTERS

Status of Satements by Ministers implimentation of recommendations
contained in the Twenty First Report of Department-related
Parlimentary Sanding Committee on Rural Development
THE MINISTER OF RURALDEVELOPMENT (SHRI JAIRAM RAMESH): Sir
I make a statement regarding Status of implementation of recommendations
contained in theTwenty-first Report of the Department-related Parliamentary
Standing Committee on Rural Development (15th Lok Sabha) on Demands for Grants
2011-12 of the Department of Land Resources,. Ministry of Rural Development.
MR. CHAIRMAN: Now, hon. Prime Minister to reply to the discussion on the
Presidens Address.
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MOTION OF THANKS ON THE PRESIDENT'S ADDRESS

THE PRIME MINISTER (DR. MANMOHAN SINGH): Hon. Chairman, Sir
rise to join all hon. Members of this august House in conveying our sincere thanks
to the hon. President for her enlighten&ddress.

The debate on the Presidenfddress has been very wide ranging. | thank
all the hon. Members from all sides who have contributed to this debate.

Mr. Chairman, ShriVenkaiah Naidu, speaking on behalf of the NDA,
mentioned that the PresidesAddress does not lay out a roadmap. | do not agree
with this finding of ShriVenkaiah Naidu and | draw his attention to Paragraph 10 of
the Presidens Address and | quote.

| quote what the President has said, “My Government will work on five
important challenges that our country faces today:T@) strive for livelihood
security for the vast majority of our population and continue to work for removal of
poverty hunger and illiteracy from our land; (ii) to achieve economic security
through rapid and broad-based development and creation of productive jobs for our
people; (iii) to ensure energy security for our rapid growth; (iv) to realize our
developmental goals without jeopardizing our ecological and environmental security;
and (v) to guarantee our internal and external security within the framework of a just,
plural, secular and inclusive democrédcy

Since the presentation of the Budget for the year 2012-13, the Finance
Minister has elaborated, in his Budget Speech, on further challenges that our
economy faces. The Economic Survey that has been presented to both the Houses
of Parliament also deals with these issues and, therefore, | will be very brief when it
comes to dealing with the state of economy

The President, in paragraph 9, mentions, “The year 2012-13 will mark the first
year of theTwelfth Five Year Plan that sets the goal ‘faster, sustainable and mer
inclusive gowth’. The Approach Paper sets thedat growth rate of 9 per cent for
the Twelfth Plan period with 4 per cent growth for the agricultural sécfbne
Presidens Address highlights the working of the existing programmes as well as
some new initiatives that our Government proposes to take to bring abouf faster
sustainable and more inclusive growth.

Sir, at the outset, | would like to mention that hon. Members will recognize
that all the economies of the world are, tqdiaythe midst of very uncertain times.
The industrialized countries, in the wake of the financial crisis of 2008-09, have
registered only a fragile recoveryn the year 201, the growth rate of the
industrialized countries was half the level that was achieved in 2010-11; and, we are
all affected by this disturbing economic environment that faces us. One
consequence of this is that there has been too much of liquidity in the world
economy It has put pressure on commodity prices of foodgrains, petroleum
products and fertilizers, in particujdnave gone up and, therefore, there has been
pressure on our balance of payments, there has also been pressure on prices. These
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are the circumstances in which our economy has to chart out aAmathl would

be the last one to say that we do not facécdities. We do face diffculties and it

is my honest assessment that the difficulties that we face are the balance of
payments deficit on current account, which is now as high as 3.6 per cent, the
deficit on fiscal balance account of 5.9 per cent is something that we cannot tolerate
year after yearTherefore, | appeal to all the Members of this august House to
recognize the pitfalls, the dangers that lie ahead if we do not rise to the occasion
and help the Government to undertake remedial measures in tim€hkirman, Sjr

in this uncertain environment, our own economic performance of about seven per
cent growth, though slower than what we had hoped, must be regarded as
commendable. Of course, we cannot view this as an acceptable oultlenmeust

strive to improve upon this in the next yearrn as quickly as possible to a higher
growth path.We must do this while also ensuring that we make progress towards
our objective of achieving the inclusive growth with reasonable price stalbibity

this, we need a broad-based national consensus, covering all sections of political
opinion, represented in our Parliament, This is an occasion when we must eschew
narrow partisan ends and stand united as a cohesive nation.

Mr. Chairman, Sjrwe grew at nine per cent for the five years before 2008 and
I do believe that we can get back to that kind of growth rate, provided we agree on
a number of difficult decisions. If we succeed in that objective, we will ensure that
India continues its rise as an economic power with the economic capability of
reducing the age-old poverty from which we have suffered and fills in the gaps,
which are all too evident, in critical areas such as health, education and skill
development, provision of clean drinking water and sanitation.

Mr. Chairman, Sjrwe need to focus, in particulan the developmental gaps
affecting the weaker sections of our population, such as the Scheduled Castes, the
Scheduled Tribes, the OBCs, the Minorities and other disadvantaged groups. |
would like to assure the hon. Members that we will rise to the occaderilwelfth
Five Year Plan, which we will present to the NDC some time in the middle of the
year will lay out a credible plan of action for fastasustainable and more inclusive
growth. |, therefore, do not propose to deal with the economic scene in greater
detail. The Minister of Finance has touched upon these issues in his Budget
Speech. In addition, there will be a debate on the General Budget. That will be an
occasion for the hon. Members to express their views and for the Government to
reply to their concerns.

Sir, | wish to deal only with one or two issues. One is with regard to the
chage that our Government is destroying the fiscal structure of our couvtiigh
is described as ‘federalismSir, nothing could be farther from the truth. Let me
assure the hon. House that our Government is committed, as ever before, to
upholding the Constitutional imperatives in letter and spigtrorism and Left-Wig
Extremism are the two issues which | believe would unite the nation to work out a



264 Motion of thanks on [RAJYA SABHA] the President's Address

[Dr. Manmohan Singh]

comprehensive and coordinated strategy to tackle the menace of terrorism as well as
Left-Wing extremismWhat happened in Odisha earlier this week, where two Italians
were abducted by Left-iWg extremists, is a grim reminder to all of us that our
national security can be in danger if we are not very careful or alert to tackle the
problem, of Left-Vihg extremism as well as terrorism.

Sir, our Government is committed to providing fully secured living conditions
to its citizens, and it will take every possible step to deal with the menace of
terrorism. In fact, setting up the NCTC is an important step in that direction.

Concerns have been raised that the Central Government is trying to encroach
upon the jurisdiction of State Governments, and it has been suggested that they
should be taken into confidence before this Centre becomes operational. The
guestion of setting up the National Counterrorism Centre has been discussed at
various fora since the report of the Group of Ministers, appointed by the previous
Government, and the recommendations of the Sedbdhinistrative Reforms
Commission, were submitted. The Multi-agency Centre that was established in 2001
was a precursor to the NCTC and the need for a single and effective point of
coordination for counter terrorism has been discussed in meetings on Internal
Security of Chief Ministers in the last couple of years.

As has been pointed out by some Members, a number of CMs have
expressed their concern after the order was issued and | have replied to them that
there will be consultations before the next steps are taken. The consultation was
held on 12th March, 2012 with the Chief Secretaries and the DGPs from different
State Governments. The meeting of the Chief Ministers on International Security has
been called, which was originally scheduled for 15th Febyulbwy because of
elections, it had to be postponed. It is now scheduled on Agtih Therefore,
adequate and full consultations will take place before the next steps are taken to
operationalise the National CountBgrrorism Centre.

| think that the idea of an NCTC and the manner in which the NCTC will
function are two separate issu@se idea of National Countferrorism Centre, you
have all agreed, is unexceptional. On the manner in which the NCTC will function,
there may be differences of opinion, but | am confident that through discussions
and dialogues, these differences can be narrowed down and a broad-based
consensus can be arrived at. That will be our effort, and, therefore, this House has
the assurance that nothing will be done which will, in any,visfyinge upon the
federal imperatives of our constitutional set-up.

Sir, some other Members brought up the question of the problems of Sri
LankanTamils, and | will, therefore, spend a few minutes in describing our broad
approach in dealing with the problems of the Shri Lankamil community

Sir, some Members have raised concerns regarding the situation in Sri Lanka.
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The Central Government fully shares the concerns and sentiments raised by hon.
Members regarding the welfare of Sri LankBamils. Since the end of conflict in Sri
Lanka, our focus has been on the welfare and well-being ofaimdl citizens of Sri
Lanka. Their resettlement and rehabilitation has been one of the highest and most
important priorities of our Government. The steps taken by the Central Government
in this regard have been outlined in theo motustatement made by the External
Affairs Minister on 14th March, 2012.

As a result of our constructive engagement with the Government of Sri Lanka
and our considerable assistance-programme, a modicum of normalcy is beginning to
return to theTamil areas in Sri LankaThere has also been progress given the
withdrawal of Emergency regulation by the Government of Sri Lanka and the
conduct of elections to local bodies in the Northern Province of Sri Lanka.

Members have also raised the issue of human rights violations during the
protracted conflict in Sri Lanka and on the US initiated Draft Resolution on
promoting reconciliation and accountability in Sri Lanka, at the ongoing 19th
Session of the United Nations Human Rights Council in Geneva. The Government of
India has emphasized to the Government of Sri Lanka the importance of a genuine
process of reconciliation to address the grievances ofdhel community In this
connection, we have called for implementation of the recommendations contained in
the Report of the Commission appointed by the Sri Lankan Government, that has
been tabled before the Sri Lankan Parliament. These include various constructive
measures for healing the wounds of the conflict and fostering the process of lasting
peace and reconciliation in Sri Lanka.

Sir, we have asked the Government of Sri Lanka to stand by its commitment
towards pursuit of a political process through a broader dialogue with all parties,
including theTamil NationalAlliance, leading to the full implementation of the 13th
Amendment to the Sri Lankan Constitution, so as to achieve meaningful devolution
of powers and genuine national reconciliatis¥e hope that the Government of Sri
Lanka, recognizing the critical importance of this issue, acts decisively and with
vision in this regardWe will remain engaged with them through this process and
encourage them to take forward the dialogue with the elected representatives of Sri
LankanTamils.

As regards the issue of a draft Resolution initiated by the United States at
the ongoing 19th Session of the UN Human Rights Council in Geneva, we do not
yet have the final text of their Resolution. Howevemay assure the House that we
are inclined to vote in favour of the Resolution. That, we hope, will advance our
objectives, namejythe achievement of a future for thiamil community in Sri Lanka
that is marked by equalitylignity, justice and self-respect.

Mr. Chairman, there are a number of other issues which have been raised.
Several Members have expressed concern about the state of our agriculture.
Concerns have been expressed about the suicides of farmers. Let me say that | share
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these concerns, and it has been the effort of our Government to revitalize and to put
more vigour into the development processes for agriculture in the last seven-and-a-
half years that we have been ifiaé. Already, there are indications that the growth

of agricultural production has gone up to about three to 3.5 per cent in the Eleventh
Five Year Plan, as against less than two per cent in the preceding five years. But |
am not a person who would say that we are satisiMa will work studiously and

we will work with all the vigour that we are capable of, in imparting a new
momentum of dynamism to our agriculture, and that is a commitment that we have
undertakenWe will dischage our responsibilities in that direction.

Sir, concerns have also been expressed about various other matters, like back
money Now, the Finance Ministerin his Budget Speech, has explained the
Governmens approach on how we propose to deal with the menace of black.money
He has also promised the House that the Government will come forward with a
White Paper

I, therefore, hope that there will be ample opportunities in the rest of the
Session to deal with these issues. Therefore, | will not take more time of this House.

With these words, I, once again, join all the Members in conveying our
grateful regards and thanks to the hon. President, and | sincerely hope that we will
pass the Motion of Thanks with acclamation.

DR. V. MAITREYAN (Tamil Nadu): He mentioned that the draft is not
available. ..lpterruptiong... | think the present draft is there.Intérruptions... Are
you objecting to this draft? ...Interruptions... War crime cassette is there....
(Interruptions...

(MR. DEPUTY CHAIRMAN in the Chair)

MR. DEPUTY CHAIRMAN: Mr. Maitreyan, dor’ show it. ...[nterruptions...

DR. V. MAITREYAN: His response has been evasivelntefruptions... He
has been* the people damil Nadu.

MR. DEPUTY CHAIRMAN: Don’t show it. ..lpterruptiong... Don’t show it.
...(Interruptions...

DR. V. MAITREYAN: | will urge the Prime Minister please see this cassette.
...(Interruptions...

MR. DEPUTY CHAIRMAN: Mr. Maitreyan, please. .Interruptiong...

DR. V. MAITREYAN: | have war crime cassette. Igerthe Chair to give it to
all the Members. .lifterruptions...

MR. DEPUTY CHAIRMAN: | shall putAmendment Nos. 151 to 304 moved by
Shri Moinul Hassan to vote. Shri Moinul Hassan, are you withdrawing the
amendments or shall | put them to vote?

*Expunged as ordered by the Chair
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SHRI MOINUL HASSAN (West Bengal): | presBmendment No. 207 which is
regarding NCTC.

MR. DEPUTY CHAIRMAN: The Prime Minister has given a categorical
assurance on the NCTC.

SHRI MOINUL HASSAN: | know it. But | would like to press the motion
regarding NCTC, that ishmendment No. 207.

SHRI M. VENKAIAH NAIDU (Karnataka): Sir | have also moved an
amendmentWe are not satisfied with the response given by the hon. Prime Minister
with regard to NCTC. Our fears are not allay@é insist on voting.

SHRI D. RAJA(Tamil Nadu): Siryou are asking for all the amendments, or
one by one.

MR. DEPUTY CHAIRMAN : One by one.

SHRI S.S.AAHLUWALIA (Jharkhand): Sjrl have got an amendment on this
and would like to make a submission.

MR. DEPUTY CHAIRMAN: On your amendment, you can speak.

SHRI S.SAHLUWALIA: If it is not carried now then it will not come. My
amendment is on the same issue. On NCTC, | would like to make a submission. Sir
under the shadow of 26/11, we have passed two legislations. When the entire
country was emotionally charged against the terrorist activities, we have passed NIA
Bill and UARPA (Amendment) Bill. On the basis of that, on 23rd of Julglia signed
with the US Counteterrorism Cooperation Initiativednd on 3rd of Februarythey
have passed an order to constitute an NCTC. This NCTC is giving power to
Intelligence-Department. NCTC shall have a core staff drawn from the personnel of
IB or directly recruited ..IGterruptions).. The point is, it will be headed by
Intelligence Bureau.

In our country it is in the Union List, S. No. 8. But, there is no power of
arrest for the Intelligence Bureau. Nowith this NCTC Orderwe are giving that
power Without consulting the tates, we are giving this power to the NCTC. My
point is that in the USA and the United Kingdom, there are Oversight Parliamentary
Committees to look into the activities of the Intelligence Bureau, which is not here in
India. So, how are you going to give power to such an agency to arrest the people
without the consent of the State? In the case of CBI, the State consent is required.
But, without the consent of the State, how can you implement the NCTC? That is
our demand and that is whywe have moved an amendment.

SHRI SITARAM YECHURY (West Bengal): Sjrl want to make a procedural
point...(nterruptions.

3 waa Tqdel (STRIES): SUFHl S, ST ART Uiel odR Y ¥, 9 39
W oI &R IR T (). .

SHRI SITARAM YECHURY: Sir, my procedural point is.lriterruptions.
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MR. DEPUTY CHAIRMAN: No, he is raising some procedural point, Let me
hear..(Interruptionsy.

st gouRM @Ie™IS wutel ([SRI): Wel g &1 A1 feas a1 ok
(I3 Y W Oiel ger™ & " feww @ ofte..(aEme)..uier s
FCHAT?...(TITET)...

MR. DEPUTY CHAIRMAN: Let me hear.(Interruptiong. wurenm <il, 3y
fST...(@aam). 3gd S aife |

SHRI SITARAM YECHURY: Sir, there are more than 604ntéruptions.

oft wEa agaet $9 <Y H AU SRl o, 98 §d b o AR ¥ Sl
AT, I 1 B T, I§ 99 TAd 2. (TIHH)...

sft Suwwmufcr wuren S, ey 9f3w..(em@em).. Nothing will go on record2g<
St aiferg |

SHRI SITARAM YECHURY: My procedural point is. lrffterruptiong.

o goEI WSS wUTel:

sft o AR wurft: -

sft Ui I8 oMU & &) I &, oMU dfou..(@aem).. .Nothing will go on
record. ...[nterruptions.

SHRI S.SAHLUWALIA: *

MR. DEPUTY CHAIRMAN: Ahluwaliaji... (Interruptiong. What are you
doing? ...Interruptiong. Nothing will go on record. lifterruptions.

3 gouR WISMTE wuTel

sft o AR wurft: -

sft Suwumaf 98 oMU w1 e) @ ¥, MU dfov..(wmaum). ' f$de TRl W
R Ulel W TE ' E R(FaEE)..eMu AU WiSL.(@duH)..3MT T BR Y
T...(ATE)...

SHRI SITARAM YECHURY: Sir, | have a procedural pointhere are more
than 600 amendments that have been moved. Of these 600 amendments, | think,
there is a general consensus in the House on one particular amendment...
(Interruptions.

DR. V. MAITREYAN: No, we want amendment on Sri Lanka also.

SHRI SITARAM YECHURY: Please, let me finish. Sion this, | would suggest
that instead of putting all these amendments one by one to vote, let there be a
procedure that you can adop¥e can club all the amendments on NCTC that are
there. For example, my amendment number is 550.,Nbat is a particular
amendment, on which, | would insist that there should be a voting. Likewise, he has
another amendment. Likewise, Mxhluwalia has mentioned. Ingerruptiong.. My

*Not recorded.
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point is that this particular issue of NCTC, the hon. Prime Minister has given an
assurance that nothing will be done without consulting tla¢e§We would want

the hon. Prime Minister to tell us if the Government would call a meeting of the State
Chief Ministers and only with their agreementinigrruptions...

DR. V. MAITREYAN: Only calling a meeting is not enoughntérruptiong.

SHRI SITARAM YECHURY: ...only with their consent and agreement, any
further step will betaken. If that agreemerintgrruptions.

SHRI M. VENKAIAH NAIDU: Sir, if that assurance is given, then we can
withdraw our amendment.

SHRI SITARAM YECHURY: Sir, if an assurance is given that only with the
consent of the States, only with an agreement with the States, it will be done, then
we can reconsider these amendments.

SHRI M. VENKAIAH NAIDU: If there is a consensus in the Chief Ministers’
meeting and the hon. Prime Minister gives an assurance to us, we can withdraw our
amendments. There is a need for a consensus.

SHRI SITARAM YECHURY: There is a need for an agreemenen, we
can...(nterruptions.

SHRI S.SAHLUWALIA: Sir, we want a categorical assurance from the hon.
Prime Minister Let the Prime Minister give an assurance. Let a consensus arrive on
this...(nterruptiong.

SHRI M. VENKAIAH NAIDU: Let the ruling party also come up
...(Interruptions.

ot Rrare At ((@ER): Sawmfa o, gam W= 9E ¥ i o'W ot =wEd
f5 16 oW @ &g A @ W Job g T ¥, R wyW WAl S uw
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PR €, T SHY <Icell MEAd Bl BRI I8 A § 5 Fw uet 3 et W
federalism®r smexy & fHar iR sHG oMl SNV, (L)

MR. DEPUTY CHAIRMAN: | will not allow any further discussion.
(Interruptions) Now, Mr. Yechury has raised a Procedural Po(iterruptions)
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MR. DEPUTY CHAIRMAN: We have discussed it digiently. On the
procedural matted am not going to take it individuallAmendments moved by each
Member for example, amendments numbers 151 to 304, 1 am taking up. So, it will not
be. ..(nterruptiony...

SHRI S.S.AHLUWALIA: No, Sir. Please take all the NCTC amendments
together (Interruptiong

MR. DEPUTY CHAIRMAN: How do | know as to which amendments are
related to NCTC?

SHRI S.S.AHLUWALIA: The Secretariat knows iThey will tell you in a
minute. (nterruptiong You club it. (nterruptiong

THE MINISTER OF RRLIAMENTARY AFFAIRS (SHRI RWAN KUMAR
BANSAL): Sir, it has been made very clear that nothing shall be done which
undermines the federal structuréntérruptiong

SHRI S.SAHLUWALIA: Let the Prime Minister say thisIr{terruptiong

SHRI AWAN KUMAR BANSAL: This is not how it is donelrterruptiong
Is the outcome of the meeting already knowxio® want to dictate the outcome of
the meeting, ifiterruptiong

SHRI S.SAHLUWALIA: Let the Prime Minister say thisIr{terruptiong

SHRI SITARAM YECHURY: Sir, the point that the Government will not do
anything undermining the federalismintérruptions...

SHRI PYARIMOHAN MOHAPATRA (Odisha): Sir this is not appropriate.
(Interruptiong

MR. DEPUTY CHAIRMAN: All of you are speaking at a time. How can |
listen to you? Ifiterruptiong Please. laterruptiong smu afsyl

SHRI S.S.AHLUWALIA: Let the Prime Minister assure the House,
(Interruptiong If the Prime Minister assures the House, we won’'t press the
amendments.Iffterruptiong

MR. DEPUTY CHAIRMAN: Please sit downInterruptiong

SHRI AWAN. KUMAR BANSAL: Sir, they are dictating the outcome of the
meeting.

SHRI SITARAM YECHURY: Sir, the point that the Government will not do
anything to undermine federalism, is what is sought to be concretized.
(Interruptiong What we want to concretize is that without an agreement with the
Chief Ministers, this matter will not be proceeded furtfiérat is all. (nterruptiong
We want the hon. Prime Minister to assure us.
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DR. V. MAITREYAN: Sir, please listen to melnterruptiong

SHRI S.SAHLUWALIA: Let the assurance come from the Prime Ministge
assure you that we will not press the amendmefriter(uptiong
SHRI FAWAN KUMAR BANSAL: Sir, the amendment, which MMoinul
Hassan is referring to, reads, “but regret thatAbddress does not mention about
the setting up of the National Count@errorism Centre.”This is the only
amendment, Sirand, the Prime Minister has given an assurance which is much more
than required under this amendmenintdrruptiong. What else have you said
there? Interruptiong You cannot go beyond the scope of your own amendment.
Please read your amendmenhtérruptiong
st Ramwe et 78 o5 d @ fRewg & & ovr gy #=h on =
BRI, A1 sEdl AN el fedr el (@EE). .
SHRI MOINUL HASSAN: Yes, | am reading itIrfterruptiong There is a word
‘about’. Please give me one minuténtérruptiong
SHRI M. VENKAIAH NAIDU: Sir, what the Parliamentadffairs Minister has
said is not right. The amendment says:--
“but regret that theAddress does not mention that the National
Intelligence Grid (NIG) and the National Count&errorism Centre
(NCTC) have been constituted without consultations with the Chief
Ministers of the States that these bodies encroach upon the federal
structure of the country and dilute the rights of the States.”
MR. DEPUTY CHAIRMAN: Amendment number 207 is not that.
(Interruptiong
SHRI AWAN KUMAR BANSAL: That is exactly what we are saying to.Mr
Venkaiah Naidu. ifiterruptiong
MR. DEPUTY CHAIRMAN: Mr. Naidu, | have not come to your amendment
as yet. Interruptiong
SHRI AWAN KUMAR BANSAL: Sir, if we approach this issue objectively
what Mr Venkaiah Naidu says has two points. First is consultafitre Prime
Minister said that he would consult, and, furfhiee will make all dbrts to arrive at
a consensusyou will not dictate the outcome of the meetinintérruptiong
SHRI S.SAHLUWALIA: Let the Prime Minister say thislrterruptiong

SHRI M. VENKAIAH NAIDU: We want a categorical assurance from the
Prime Minister (Interruptiong

MR. DEPUTY CHAIRMAN: The Parliamentanaffairs Minister has given an
assurance. He is part of the Government.

SHRI M. VENKAIAH NAIDU: The Prime Minister is very much here.
(Interruptiong
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SHRI AWAN KUMAR BANSAL: Sir, Mr. Venkaiah Naidu has made two
points. (nterruptiong

MR. DEPUTY CHAIRMAN: The Leader of the Opposition wants to say
something. Ifiterruptiong Please listen to himlnterruptiong

THE LEADER OFTHE OPPOSITION (SHRARUN JAITLEY): Mr. Deputy
Chairman, Sirthe hon. Prime Minister has spoken on the need for having a centre
which we understand may be intelligence gathering, capacity building, technology
upgradations with regard to the responsibility of the entire country in fighting
terrorism.The concern of all of us and théags is law and ordepublic order is a
State subject. Conventionallyn India, whenever in relation to law and order issues
the Centre assumed some pawaard it was only done under one legislation, that is,
the Delhi Special Police Establishmeiitt which constituted the CBI, there was a
specific mention that you will do it with the consent of the State. So, it is only when
a State made a recommendation, the Central agency would step in, and so far there
have not been consultations between the Centre and the States with regard of
investigation. There may be matters even in relation to terrorism which may have
cross-border implications, which may have inter-State implications. The same level of
cooperation can be achievedou already have, in the shadow of 26/the NIA
also elected. Nowtoday when you create an agency with regard to intelligence or
capacity building, 1 don't think there is a serious objection. What the States and
most of us fear is when does the law and order issue transgresses itself into a
terrorism issue and you suddenly find a situation that the Central forces, without the
knowledge of a State, enter the State and assume law and order powers. Therefore,
the simple issue would be, these powers of investigation, these powers of arrest in
relation to what is ostensibly a State subject, must necessarily take place with the
involvement and the consent of the State. It can’t be without the knowledge of the
State. In the fight against terrorism, the whole country must be united. But
federalism and the fight against terrorism, there is no conflict between the two. The
two can co-exist. Therefore, what we expect the hon. Prime Minister is that since
that fight can co-exist, we want an assurance, and that assurance would give
comfort to the entire countrythat with regard to investigation, arrests, searches,
these are powers where Central forces, whichever are created under this, which is an
intelligence agency — there is a misgiving also whether you can combine the two
powers of intelligence and police powers with the same agency — when it enters the
State, this must not happen without the knowledge or the consent of the State. In
the past also, the CBI has entered States, but always with the consent of the State,
never in defiance of that. That is the assurance we want.

ft Ream< e 3 @ fesdu oxar @ 2.(@@um) gIR g8 R A
frey gom B..(@aum) Aedd oM # fa s fev ARwt g8 2(cmawr) fed
B B WER B A8l N (Fmaum) XU, ER H..(cmaem)
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SHRI ARUN JAITLEY: Even undefTADA and PO®R, which were Central
legislations, the power of investigation was given to the State agencies.
..(Interruptiony.. It was never with the Central agendinterruptiong

SHRI SITARAM YECHURY: Sir, amendment number 550 that | moved, the
hon. Minister for Parliamentariffairs please refer to thathat talks exactly of this
point. Sir our whole issue is, please understand, in this very House, when we
established the NIA, we raised such legitimate doubts but all of us, all the interests
of the States and the federal structure at that time were subsumed, and rightly so,
under the need to strengthen the anti-terrorism apparatus andWawsll agreed.
Then, the Government assured that within six months they would re-visit that issue
of the right of the ftes and come back to the Hou3dat has, unfortunately
never happened. Nowhis NCTC comesAll that we are asking is that thetae
Governments must be taken on board and only with the agreement of the Chief
Ministers of the &tes, this can be proceeded further

There cannot be anything unreasonable in this. There is nothing beyond the
Constitution in this. The Constitution says exactly this. Clause number one of the
Constitution with which we all begin states that India, that is, Bharat is a Union of
States. Without the $ates, there is no India. Do not, therefore, create this
misunderstanding, misgiving, undermining this federal structure, the very foundation
of our Constitution. What is wrong in saying that you assure the Indian Parliament
that we will take the Chief Ministers on board, and only with their agreement, we will
further proceed further on this NCTC? Can there be anything more reasonable?
..(Interruptions..

MR. DEPUTY CHAIRMAN: That has been Interruptiong..

DR. V. MAITREYAN: No, no, they have not said thatIntérruptiong.. Only
with the agreement with the Chief Ministers.Intérruptiong.. That is very
important. ..[nterruptions..

MR. DEPUTY CHAIRMAN: Consultation is there. Inferruptions... He has
said that. ..laterruptions...

DR. V. MAITREYAN: Sir, consultation is dferent from agreement.
...(Interruptiony...

SHRI AWAN KUMAR BANSAL: Sir, | have been reminded by Shéchury
of the two points in his proposed amendmentsinte(ruptions... One is
consultation and the other one is the federal structure. Both the points have been
dealt with by the hon. Prime Minister.(nterruptiong... There will be consultation.
...(Interruptiony... There will be no infringement on the federal structure.
...(Interruptions.

SHRI SITARAM YECHURY: Kindly refer to Amendment No.550.
...(Interruptions...
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SHRI AWAN KUMAR BANSAL: Yes. | am referring témendment No.550.
...(Interruptiony...

SHRI SITARAM YECHURY: It says ‘have been constituted’.

SHRI AWAN KUMAR BANSAL: Now the Government is saying that there
will be consultation and the meeting has been fixed for 16#ypdf which the Prime
Minister will take with the Chief Ministers of all the States.Intdrruptions...

3t Rame RER: 97, (@@ ofR e w6 @ #ifcr § weafy 98 e
W 'O W wT BN (a)...

SHRI SITARAM YECHURY: All we are saying is that just assure us.
...(Interruptions.

SHRI AWAN KUMAR BANSAL: You want the outcome to be dictated here
and now ...(Interruptiony...

st Rmam et o <o & ggm #@3 € efudl W &Rl eyl
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SHRI SITARAM YECHURY: Sir, there is one very small point of logic. ,Sir
the Prime Minister has already said that, then we are very h®speat it. Repeat
it that you will take the agreement of the Chief Ministersinteruptions...

SHRI AWAN KUMAR BANSAL: Consultations will be held with the Chief
Ministers on 16th ofApril and nothing will be done to undermine the federal
structure. ..lfterruptions...

st RrErre et gars w30 S, @' wea oud S=fle &% RET
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MR. DEPUTY CHAIRMAN: We have discussed it. | will proceed now
...(Interruptiony...
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SHRI SITARAM YECHURY: Sir, it is not normally a tradition to vote on the
Motion of Thanks on the PresidestAddress. Nobody is happy in breaking that
precedent or the tradition. Inferruptiong... We do not want that situation. So, you
just give us the assurance. Intérruptiong... All that is required is that you will
take all the Chief Ministers on board. Intérruptions...

T YT STHY RIORYM): «¥ I UF ©, AT-efell oAls & 27...(aem)...

SHRI M. VENKAIAH NAIDU: Sir, Amendment No. 551 says, “but regret that
the Address does not mention that the National Intelligence Grid (NIG) and the
National CounterTerrorism Centre (NCTC) have been constituted without
consultations with the Chief Ministers of the States that these bodies encroach
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upon the federal structure of the country and dilute the rights of the States.” It is
very clear and categorical. Unless there is a specific assurdntarruptions...

MR. DEPUTY CHAIRMAN: Amendment Nos. 207, 374, 550 and 551 are on the
same subjects.

SHRI SITARAM YECHURY: Sir, you put Amendment No. 550 to vote.
...(Interruptiony...

MR. DEPUTY CHAIRMAN: We will take them all together.(Interruptions...

st Rame et W, 99 &1 e 9y &) AN ().

SHRI M. VENKAIAH NAIDU: Sir, you take all these together
...(Interruptiony.... If the Government is so insensitive to our suggestion, then what
else can one do? Inferruptiong... Sir, it is an assault on the federal structure of
the Constitution. Let the Government clarify the situation.; Don’'t go to this
unfortunate situation of going fora vote. Intérruptions...

MR. DEPUTY CHAIRMAN: It is up to the Government. lnferruptions...

SHRI S.S.AHLUWALIA: Sir, winning or losing is not going to fatt
anything. But certainly it will give a message to the whole nation that the
Government does not want the federal structure in the countiyterruptions...

SHRI AWAN KUMAR BANSAL: The message that you are giving to the
country is that in fighting terrorism you are all playing politicsIntefruptions...

MR. DEPUTY CHAIRMAN: | will now put amendment Nos. 207, 374, 550 and
551 to vote.
The House divided.
MR. DEPUTY CHAIRMAN: Ayes :81

Noes : 105
AYES-81

Achuthan, Shri M.P Bernard, ShriA.W. Rabi
Ahluwalia, Shri S.S. Bhundey Shri Balwinder Singh
Ali, Shri Sabir Chakraborty Shri Shyamal
Apte, Shri Balvantalias Bal Chatterjee, Shri Prasanta
Badnore, ShrV.P. Chowdary ShriY.S.
Baidya, Shrimati Jharna Das Das, Shri Kumar Deepak
Baishya, Shri Birendra Prasad Dave, ShriAnil Madhav
Balaganga, Shri N. Elavarasan, Shi.
Balagopal, Shri K.N. Goyal, Shri Piyush

Behera, Shri Shashi Bhusan Guijral, Shri Naresh
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Irani, Shrimati Smriti Zubin
Ismail, Shri K.E.

Jain, Shri Meghraj

Jaitley ShriArun
JavadekarShri Prakash
Jethmalani, Shri Ram
Jha, Shri Prabhat

Jois, Shri M. Rama
Kesari, Shri Narayan Singh
Khanna, ShriAvinash Rai
Kore, Dr Prabhakar
Lalhming Liana, Shri
Maireyan, Dr V.

Mangala Kisan, Shri
Manjunatha, ShrAayanur
Mathur, Shri Om Prakash
Mishra, Shri Kalraj

Mitra, Dr. Chandan

Mohanty Shri Kishore Kumar

Mohapatra, Shri Pyarimohan
Moinul Hassan, Shri
Mukherji, Dr. Barun

Naidu, Shri M.Venkaiah
Nagvi, Shri MukhtarAbbas
Pandya, Shri Dilipbhai
Parida, Shri Baishnab

Parmar Shri Bharatsinh Prabhatsinh

Pasha, Shri Syedlzeez
Patel, Shri Kanjibhai
Pathak, Shri Saman
Pilania, Dr Gyan Prakash

Adeeb, Shri Mohammed
Adik, Shri Govindrao
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Punj, Shri Balbir

Rai, Shrimati Kusum
Raja, Shri D.

Rajeeve, Shri.P
Rangarajan, ShiT.K.
Raut, Shri Sanjay

Roy, ShriTarini Kanta
Rudy, Shri Rajiv Pratap

Rupala, Shri Parshottam Khodabhai

Rupani, Shrivijaykumar

Sai, Shri Nand Kumar
Seema, DrT.N.

Shanappa, Shri K.B.
Shanta KumarShri

Sharma, Shri Raghunandan
Singh, Shri Jai Prakash Narayan
Singh, Shrimati Maya
Singh, Shri N.K.

Singh, Shri Shivapratap
Solanki, Shri Kaptan Singh
Sood, Shrimati Bimla Kashyap
Sudharani, Shrimati Gundu
TarunVijay, Shri

Thakor Shri Natuji Halaji
Thakur Dr. C.P

Tiwari, Shri Shivanand
Uikay, Miss Anusuiya
Verma, Shriikram

Vlyas, Shri Shreegopal
Yechury Shri Sitaram

NOES-105

Aiyar, Shri Mani Shankar
Akhtar, Shri Javed

the President's Address
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Ali, Shri Munquad

Alvi, Shri Raashid

Anand Sharma, Shri
Ansari, Shri Salim

Antony, ShriA.K.

Ashk Ali Tak, Shri
Ashwani Kumay Shri

Azad, Shri Ghulam Nabi
Baghel, Prof. S.PSingh
Batra, Shri Shadi Lal
Bora, Shri Pankaj
Budania, Shri Narendra
Chaturvedi, Shri Satyavrat
Dalwai, Shri Husain
Deora, Shri Murli
Deshmukh, ShrVilasrao Dagadojirao
Dua, Shri H.K.

Dwivedi, Shri Janardan
Faruque, Shrimai Naznin
Fernandes, Shri Oscar
Ganga Charan, Shri

Gill, Dr. M.S.
Gnanadesikan, Shri B.S.
Hashmi, Shri Parvez

Jain, Shri Ishwarlal Shankarlal
Jayashree, Shrimati B.
Jinnah, ShriA.A.

Kalita, Shri Bhubaneswar
Kanimozhi, Shrimati
Kannan, Shri P

Karan Singh, Dr
Karimpuri, ShriAvtar Singh
Kashyap, Shri Narendra Kumar
Keishing, Shri Rishang
Khabri, Shri Brijlal
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Khan, Shri MohdAli

Khuntia, Shri Rama Chandra
Kidwai, Shrimati Mohsina
Krishna, Shri S.M.

Kshatriya, ProfAlka Balram
Kureel, Shri Pramod

Kurien, Shri BJ.

Lachungpa, Shri Hishey
Lad, ShriAnil H.

Madani, Shri Mahmood.
Mahendra Mohan, Shri
Malihabadi, ShriAhmad Saeed
Mallya, Dr. Vijay

Misra, Shri Satish Chandra
Mohite-Patil, Shri RanijitsintVijaysinh
Mukut Mithi, Shri

Naik, Shri Shantaram

Nandi Yellaiah, Shri
Natarajan, Shrimati Jayanthi
Natchiappan, DrE.M. Sudarsana
Nathwani, Shri Parimal
Pande, ShrAvinash

Paswan, Shri RarXilas

Patel, ShriAhmed

Pathak, Shri Brajesh

Rajan, ShriAmbeth

Rajaram, Shri

Ram Prakash, Dr
Ramalingam, DrK.P.

Ramesh, Shri Jairam

Rao, Dr K. Keshava

Rao, Dr K.V.R Ramachandra
Rao, Shriv. Hanumantha
Ratanpuri, Shri Gl.

Ratna Bai, Shrimatff.
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Ravi, ShriVayalar
Rebello, Ms. Mabel
Sadho, DrVijaylaxmi
Sahu, Shri Dhiraj Prasad
Saini, Shri Rajpal Singh
Sangama, Shri Thomas
Seelam, Shri Jesudasu
Selvaganapathi, Shii.M.
Shaifi, Shri Mohammad
Sharma, Shri Satish
Shukla, Shri Rajeev
Singh, Shri Birender
Singh, Shri Ishwar
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Siva, Shri Tiruchi

Soni, ShrimatiAmbika
Soz, Prof. Saif-ud-Din
Stanley ShrimatiVasanthi
Swaminathan, Prof. M.S.
Tariqg Anwar, Shri

Thakur Dr. Prabha
Thakur ShrimatiViplove
Tiriya, Ms. Sushila
Trivedi, Dr. Yogendra P
Vasan, Shri &.

Vora, Shri Motilal

Yaday Prof. Ram Gopal

the President's Address

Singh, Dr Manmohan Yaday Shri Ram Kripal

Singh, ShriVeer Yaday ShriVeer Pal Singh
Singhvi, Dt Abhishek Manu

Amendments (No207, 374, 55(and 551) were negatived.
MR. DEPUTY CHAIRMAN: Mr. Moinul-Hassan, are you withdrawing the
otherAmendments (Nos. 151 to 206 and 208 to 304)?
SHRI MOINUL HASSAN: Sit | am withdrawing the othekmendments (Nos.
151 to 206 and 208 to 304).
Amendments (Nod51 to 206 and 208 to 304) were, by leave, withdrawn.

MR. DEPUTY CHAIRMAN: | shall now putAmendments (Nos. 375 to 397)
moved by Shri Raghunandan Sharma to vote. Raghunandan Sharma, are you
withdrawing your amendmentstierruptions...

SHRI M. VENKAIAH NAIDU: Mr . Deputy Chairman, before you put them to
vote, | want to say some thingn{erruptions...

MR. DEPUTY CHAIRMAN: | am asking him whether he is withdrawing them.
(Interruptions...

SHRI M. VENKAIAH NAIDU: The Leader of the Opposition has mentioned
about giving an assurance to this august House that the Chief Ministers will be
taken on boardAn overwhelming majority of political parties are requesting the
Prime Minister to call a meeting of Chief Ministers and evolve a consensus.
(Interruptions...

MR. DEPUTY CHAIRMAN: That is all over
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SHRI M. VENKAIAH NAIDU: As the ruling party went on assaulting the
federal structure of the Constitution, we are totally disappointed and we are walking
out of the House.lifterruptions...

(At this stage some hon. Members left the Chainber
SHRI PMARIMOHAN MOHAPATRA: Sir, in protest we are also walking out
of the House. Ifiterruptions...
(At this stage some hon. Members left the Chainber
DR. V. MAITREYAN: Sir, since it is against federalism, we are also walking
out. (nterruptions...
(At this stage some hon. Members left the Chainber
SHRI SITARAM YECHURY: Sir, in protest we are also walking out.
(Interruptions...
(At this stage some hon. Members left the Chainber
st Rram< . 87 959 9 d9fd MSc dRd R...(SdUH)
(At this stage some hon. Members left the Chainber
SHRI D. RAJA: Sirin protest we are also walking oumtérruptions...
(At this stage some hon. Members left the Chainber

MR. DEPUTY CHAIRMAN: Now, | shall put theAmendments (Nos. 375 to
397) moved by Shri Raghunandan Sharma to vote.

Amendments (Nos. 375 to 397) were negatived.

MR. DEPUTY CHAIRMAN: | shall now put theAmendment (N0.480) moved
by Shri M. Rama Jois to vote. He is not present.

Amendment (No. 480) was negatived.

MR. DEPUTY CHAIRMAN: | shall now put amendment (Nos. 481 to 549) by
Shri SitaramYechury to vote.

Amendment (Nos. 481 to 549) were negatived.

MR. DEPUTY CHAIRMAN: | shall now take up amendment Nos. 562 to 567
by Shri D. Raja. MrRaja, are you pressing the amendments?

SHRI D. RAJA: Sir I. am pressing the amendments because the reply given
by the Prime Minister is not assuring and convincing. Ideally speaking, India should
have taken the lead and India should have moved a resolution in Geneva. But in the
absence of India’ resolution, there is some other resolution. Now India will have to
take a proactive role in order to strengthen the Resolution. There, | suggest, India
should really raise the issue of war crimes and human rights violations in the Final
Text. The Prime Minister says, “The Government of India has not seen the Final
Text.” If the FinalText comes, India should really underline what happened in Sri
Lanka; the war crimes and human rights violations. That is number one. Ntwabher
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India should demand a credible impartial investigation into war crimes and human
rights violations. Number three, India should suggest a timeframe for action against
those who were responsible for violation of human rights and war crimes, and who
committed genocide against tH@amils in Sri Lanka. Number foudndia should
suggest a timeframe...

MR. DEPUTY CHAIRMAN: You have already said that.

SHRI D. RAJA: Sir the Prime Minister has not spoken on thidie Prime
Minister says, “India is inclined to support the Resolution”. But the Prime Minister
has also said that the Government of India has not seen theTEktalSo there are
‘ifs’ and ‘buts’. These ‘ifs’ and 'buts' are not straightforward. So India should spell
out its position. India should hold its head high on the moral issue, on moral ethics.
Sir, the Congress Partythe Government might have deviated from Nehruvian
approach to international issues....

MR. DEPUTY CHAIRMAN: There is no debate, MRaja, we are not at the
stage of discussion.

SHRI D. RAJA: | want my country to hold its head high...

MR. DEPUTY CHAIRMAN: You have already said thai/hat you are saying
has already been said by you.

SHRI D. RAJA: In the comity of nations, India should take a moral position.
| am pressing my amendments$ntérruptiong.

SHRI TIRUCHI SIVA (Tamil Nadu): Sir apart from the ‘ifsand ‘buts’that my
colleague has mentioned, it is the Prime Minister of the nation who has given an
assurance on the floor of the House. His assurance is of paramount impdftance.
repose our confidence in the Prime Mini&eassurancélle hope that India would
take a positive decision of supporting the Resolution in Geneva. Thank you.

DR. V. MAITREYAN (Tamil Nadu): Sir since the Prime Minister has not said
anything about the war crimes, we demand a division on these amendments.

SHRI B.S. GNANADESIKAN (Bmil Nadu): Sir after the hon. Prime Minister
statement in Lok Sabha yesterdayam happy.. (nterruptiong. | am happy to share
with this House..laterruptiong. Sir, all the political parties infamil Nadu have
welcomed the Prime Minister statement.lifterruptions.

MR. DEPUTY CHAIRMAN: | shall now put theAmendment (Nos. 562 to 567)
to vote.
The House divided
....(Interruptions)...
MR. DEPUTY CHAIRMAN: | have called for division. Nownothing will go
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on record..lpterruptiong Of course, it is evident. But a division has been called
for...(Interruptiong Nothing will go on record...hfterruptiong

DR. V. MAITREYAN:*
SHRI B.S. GNANADESIKAN:*
SHRI TIRUCHI SIVA*

SHRI FAWAN KUMAR BANSAL: Sir, this is a discussion on the Motion of
Thanks to the PresideatAddress.This is not a piece of legislationlnferruptiong

SHRI D. RAJA: Let the voting process take plakterruptions)

MR. DEPUTY CHAIRMAN: Now that the voting process is on, nothing will
go on record..Ifiterruptiong. We are on the voting procesdntérruptiong |
cannot ask him to withdraw it.nterruption9

THE MINISTER OF SHIPPING (SHRI ®&. VASAN): | would request the
AIADMK Members not to deviate from the issue and give a wrong message to the
world.

SHRI TIRUCHI SIVA: *

DR. V. MAITREYAN: *

MR. DEPUTY CHAIRMAN: Ayes : 10
Noes : 92

AYES - 10

Achuthan, Shri M.P
Balaganga, Shri N.
Bernard, ShriA.W. Rabi
Elavarasan, Sh.
Ismail, Shri K.E.

Kureel, Shri Pramod
Maitreyan, Dr V.

Pasha, Shri Syedlzeez
Raja, Shri D.

Sudharani, Shrimati Gundu

NOES - 92

Adik, Shri Govindrao
Aiyar, Shri Mani Shankar
Ali, Shri Munquad

Alvi, Shri Raashid
Anand Sharma, Shri
Ansari, Shri Salim
Antony, ShriA.K.

Ashk Ali Tak, Shri
Ashwani Kumay Shri

Azad, Shri Ghulam Nabi

Baghel, Prof. S.PSingh

Batra, Shri Shadi Lal

Bora, Shri Pankaj

Budania, Shri Narendra
Chaturvedi, Shri Satyavrat

Dalwai, Shri Hussain

Deora, Shri Murli

Deshmukh, ShrVilasrao Dagadojirao

*Not recorded.
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Dua, Shri H.K.

Dwivedi, Shri Janardan
Faruque, Shrimati Naznin
Fernandes, Shri Oscar
Ganga Charan, Shri

Gill, Dr. M.S.

Gnanadesikam, Shri B.S.
Hashmi, Shri Parvez

Jain, Shri Ishwarlal Shankarlal
Jayashree, Shrimati B.
Kalita, Shri Bhubaneswar
Kannan, Shri P

Karan Singh, Dr

Karimpuri, ShriAvtar Singh
Kashyap, Shri Narendra Kumar
Keishing, Shri Rishang
Khabri, Shri Brijlal

Khan, Shri MohdAli

Khuntia, Shri Rama Chandra
Kidwai, Shrimati Mohsina
Krishna, Shri S.M.

Kshatriya, ProfAlka Balram
Kurien, Prof. B.

Lachungpa, Shri Hishey
Lad, ShriAnil H.

Mahendra Mohan, Shri
Mallya, Dr. Vijay

Misra, Shri Satish Chandra
Mohite-Patil, Shri RanjitsintVijaysinh
Mukut Mithi, Shri

Naik, Shri Shantaram

Nandi Yellaiah, Shri
Natarajan, Shrimati Jayanthi

Natchiappan, DrE.M. Sudarsana

[RAJYA SABHA]

the President's Address

Nathwani, Shri Parimal
Pande, ShrAvinash
Paswan, Shri RarYilas
Patel, ShriAhmed
Pathak, Shri Brajesh
Rajan, ShriAmbeth
Rajaram, Shri

Ram Prakash, Dr
Ramesh, Shri Jairam
Rao, Dr K. Keshava
Rao, Dr K.V.P Ramachandra
Rao, Shriv. Hanumantha
Ratanpuri, Shri Gl.
Ratna Bai, Shrimatfr.
Ravi, ShriVayalar
Rebello, Ms. Mabel
Sadho, DrVijaylaxmi
Sahu, Shri Dhiraj Prasad
Saini, Shri Rajpal Singh
Sangma, Shri Thomas
Seelam, Shri Jesudasu
Sharma, Shri Satish
Shukla, Shri Rajeev
Singh, Shri Birender
Singh, Shri Ishwar
Singh, Dr Manmohan
Singh, ShriVeer

Singhvi, Dr Abhishek Manu
Soni, ShrimatiAmbika
Soz, Prof. Saif-ud-Din
Tarig Anwar, Shri

Thakur Dr. Prabha
Thakur ShrimatiViplove
Tiriya, Ms. Sushila
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Trivedi, Dr. Yogendra P Yaday Prof. Ram Gopal
Vasan, Shri . Yaday Shri Ram Kripal
Vora, Shri Motilal Yaday ShriVeer Pal Singh

Amendments (Nos. 562 to 567) were negatived.

MR. DEPUTY CHAIRMAN: Now, | shall putAmendments (Nos. 579 to 604)
moved by Shri Meghraj Jain to vote. Shri Meghraj Jain not present.

Amendments (Nos. 579 to 604) were negatived.
MR. DEPUTY CHAIRMAN: | shall now putAmendments (Nos. 569 to 578)
moved by ShriTarunVijay to vote. ShriTarun Vijay not present.
Amendments (Nos. 569 to 578) were negatived.
MR. DEPUTY CHAIRMAN: | shall now put the Motion to vote. The
guestion is:
"That anAddress be presented to the President in the following terms-
'That the Members of the Rajya Sabha assembled in this Session are
deeply grateful to the President for tAeldress which she has been
pleased to deliver to both Houses of Parliament assembled together on
March 12, 2012'."
MR. DEPUTY CHAIRMAN: Now, the House is adjourned for lunch for
one hour

The House then adjourned for lunch at nineteen
minutes past one of the clock.

The House re-assembled after lunch at twenty-two
minutes past two of the clock

[THE VICE CHAIRMAN (PROF RJ. KURIEN) in the Chair]

THE VICE CHAIRMAN (PROF RJ. KURIEN): Now General Discussion on the
Budget (Railways) 2012-13. Shri Balbir Punj.

THE BUDGET (RAILWAYS) 2012-13

sft gadiR go (afifeem): emevviia Suwwieger Sf, W & |He SO 9 I
F fag, ¥ goic W died & fag o {9 SR fewn, s fow # emuer dga
SRS

foel ggarR @1 doprei Yo H#3 sf femw el S 9 @y wed # A
goie U9 frar &R SWd R AR 27 # S @ fewm 5 SHe w9 9o
unique g, faf¥re g1 Y9 goic # ggd W Afdwartar @t 18 € 9w fey o g
# 98 9\ & S 9 feaw g o vidwarai e @ el W @l
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EINCKCINR S|

IR Wy STH1 I@ fF ITET d9ic unique B, 3@ ¥, oMl 9@ IE S
foepe @E! Wf9d gam 21 S=|M gEIR & dolc WA a1 iR ae # S gedhH
go, 98 I oy # Vel ¥ ST guie @ wen fag W= Sh 9 @), S
golc B U g HAl S A @), g onfl avie warw At W@ gem e f e,
ferfas, darR w@reg|l § doic @) gl BH SN Vel HEl I8N A7 SR, SN -
Uz T femn, e fewn, dieern ¥ w® A<y o, ugN HAl 4 R/ dEl AR 5@
9o ®1 2, 3 W T gE B ME, d9ic W oFdt T8 8 W@ M R M e
2 St @l fefas U dleld gU QAT Bl Al Xel H#IA S AT goie X"l A8l @)
T ¥, 98 IRAR JE de e ¥ & H @muE T8 famn # oepft W @ wA g
#d X W G o3 R®E W R Bl g 9 Uh A 91 g SR IfaaR $
feer Badl St 9 oo @rus Win @Al eel gER wWed H "EEE g A off
d @l & Y d9c Igd o8l o1, Fgd Sad o7l s femw BAdr S @ dAfnisd
d T 9gd @S © SR Al H9 dgd W ol

IyFATEE S, S ol Refd 21 8 #ARex @rEed d' @ 2 fe faemeft A
wem d g1 sel IR eI, S9$ e W e §, Swal performance i ga
gl B, H3 SUh SR T ¥l gwr & oA Sw faenell o1 e ues wx e
¥ rusticate R Td &, MSpING B d € R T H g W Ped © B YA A
e &1 9gd g9 Tl

AEICY, 89 99 ¥S AREXY & IR H R Y IEN? B 5 RE P [Ererd
F IR # ® oA, g8 o faenef w1 9gad orest gamar ¥, Sl fyemelt @ faem
Pg HRU gAY HHE UhE HY rusticate X a1 g7 IE doie SN AW Bl @
Fg ot goe 98 a1l 3w o st Ay B 9 te wfe @ o'W & A
ARG WHR P IR 9 Wgd fear onl st § dore & merit, demeritww =& <
RET §, W 1 I8 9F el & 39 goe b faa H@A uv@ &1 @1 Hedfa uiw
7 T IE 9 WEI el fF 39 dolc B ygE wA S @1 omefdle Ut am? enR
golc WRME o1, A sHGT o sft fooer Bl S & e, @ S99 | wye H#E
St ook foa w5 S ga@ FW B wed 22 yE A1 R & a@ B W, Gg@ S e
el U, well P I |

®el gur HAl S A Al w9 H BT gdg iR STSl W A Hpel d A
¢ YA HA F wU H WUY WSO P Y IS ¢ U 99 9 H UH XA gHed
gS Al o WY s g I YA & oy A#A A g wHf Sh ¥ 99 I @Er
o f& U HUA gEHSARYSA W S| ARSI & A 7 S s gPpd @ A ol fb
MR A g A St A gHedarye w oW fdw fRg € @1 S @' e
5 a8 o1 oW T 2, 3@ wHy N #A g H@AOSh €1 afy S ogmm oA 9
S 39 GRE P WA $ A g #E S) P9 e 9 eM ex Ui, I8 A
TE S g |

o

SugHrege Sf, # oMU ¥ Ue fded SR eRA1 @edar g 6 o q4pd R
St X HAl g, WRw] SAP! sl 8l @l gs H@ifd Ml B o A UH A
gHeAl BRRA H g9 &l 89 Ya gud A 15 Rl o @l o g €1 Al arad
d @ WY, @ st fedw Bred @1 S Q@Ees v 98 Iud U H el WO
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BN T WElRy, UB FEl of Vel ¥ & f&ma e @& gow A FPEART H7AQT ol
J ggE WAl S WX g€ STl SR SAdl @NYE 4 &b f HAoigR fear] @
PR FEAT IOl B g e TEl off f& Yo @ facfim Refy aga wre @
3R g 9gw aret €1 Shri Dinesh Trivedi is on record having said that he had
informed Mt Gautam Sanyal, who is personal assistant to Ms. Banerjee in Kolkata.
9 PERT HEGT 9ol X #A off 99 Mr. Gautam SanyalsTd PA @1 @M AR
g AwElGE, 8 A H ®wel Al W fem W A 7 ofifeem <wmr oean, S A@
BN, W O W o1, dd F AW HT gH Wel &9 TEl gl g8 ¥me Time now
o, IFH TH U fSwmvE oftl SHA UF 9gd aR® UFeR, S SlAd 9 ey
st B Y@ "3 T8 | w@mifad WU A I § PB Bl g 3R P IR Al
e € fe g oI & Frel 21 v $E A B vl € SR w9 d I Sy
@ FE S Q@RI N U B GRROT B, IE QI e H fower gem v S=wi @
U3 b e, 9% UP TS URT F WU A ¥ P G SuRYd wl O oue Aemd ¥
WPHR A Fg e PIAT @EAl g A "Wed W Al ol FRar g 6 oswH s feAw
Pradt &1 @ v SEP! GA SN 9 ¥ed H qe] ga]g 6 ® eRu 9 b
I QAN uF fearl Suwwemg Sf, g8 Us dwa oRurd ft € 5 w9 @i W=
U UG Bigdl & d 98 FAS P T # o1 ¥ SEH AR & & 98 A
B, Ad FHT R I FHT GEI W SRR g 6 R IR 9 SEH @ uA
foar &1 PR U8 W W B IE Al UShd &b U Ud YIAEs o SIu |
froel oR faai d <@ @1 IO H ST qHU AT 8, SHHl UMRER dladrn A
gl fARR B AUE o b HUWR S 9@ A, I9H I8l $ AE&l b1 qdd HH Al
N, dgd gU R & Raas Swar A S oemwiw on, @' At em AEl oM, Ig
PIAGIAT & g JS1 gl S VS RAC o1, e Rele dgiad o1, S8 9 g9
IR faeel @1 oFIfG FooleR qer omar| Suwwiere Sff, RAle @ G ¥ wed
g oM RA ¥ Al =@ Wehd € WY WRAW YA el gl Wehd s H o g
fo W & g NG & o Ig WEd € e Rl & W < Al gd wedr g,
WY <¥ RAlC A T8 a8 Fdar g1 R U RHEC & WA U B oGgAT Bl
PR A T < HW N SF q TA TE Fhar T

Sua9Ezel Sff, UT-2 q S XA goie WRgd fhar g, # S e g,
WY I9h WA B WY A WAl F AW s v BESY S "™ dies #1 Sl
arew, o fewa fewrg & # Swer wwae ff gl

ITEIEIE ST, 98 9 old @ B R ggiv U iR ' Sue fRlg @Rd
g wife g oAma € 5 R Re 9 R gew g, I9 R W Y@@ 7 T @
N glagd @ § ok T & ar &1 o, Wfed @ usel @ € wEWE @ Sl
m'\fsi?r?‘%*%"ﬁ SiIKd

feopa # oMUl Afe I H <@ WU @ NAd Bl

QIR "9g T8I ATl YRR H1 vb Ared &, Much Ado About Nothing
I WR 9gd R SHH A Fipen o Ael| Bl A diera w1 W d oI @
Fed £ 5 wden ge TE &k fram dier IR el aE fiegpd s RE @t
Refd &1 59 axe @ e e T SR S 6§ uged € fraea fear g fe

%
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Bl TR go
I R ¥ oM ved B Refd T8l gUR Add €, PR Wel g3 SmHH B dl
AU SHH -GN b WY T8I A qhd § |

IyqHTgE S, fUod e A H Yad & 3fe} BlaK d9gd @19 gV Bl s
P JULT-2 P WHR H dgd g’ ¢ IR 98 I © & @S T Pz FHS adl
B B e XA HAl, @ i dad 8 WEN @1 o, S |l o SidTe
d Q1 Rt as - w1 e dreleer BAel iR SWd Wedry dW fuser
S| A PpredR Hcl, el RUE fisa 789 oM, § 9 @l a=al §,
Nerd @l foiy ged farfem B % IR WO "9 H q@n oY, dl Yd @)
Rafdr # GuR s BIRAR fARIU 981 wR HA @I BIRE @I o7 IE F, S9N T
BT W9 AEl ¥ Y % I few @ 9 wEar St 9 SoE iR 9rat &
9 @ SorE, W= <@l WY, Al feAw Bedl e wme d U ewd fMddl | e
TR Ugel 9= Al WISl d¢l fearl SN S g 9rsl 9erdl, S99 Bigdl, Wi,
Ugiferem, Wsded, THd SR dgd W) oMMl a¥gell @ @Ed g @I scope &
a1, cascading effect@ifs <@ Y& @1 AT WIST dedl §, o @Hiad w9 A S
MaWH IIY ¢, R Vold § SR SN T, ST WID! BHI MU AU g ST T

SuaERe Sfl, g3 g1 MeEd 'l € SR omved HAAr St R Al 'lr € &
feul wog @1 9 opfl S oM geic uxgd fedn, SWd o} 12 ufe Wfdw S
T SR S g $o o T 7, S9H Yo @ fewe ft wfte ®1 uE diw ¥
f& tax abetments sr© g8 12 ufw@, 3 A1 4 UfwE XE S, WReg YA ATAT Bl
HEM R B HE AR s faer Ba<r 7 feIn, A uvm g@en St o9 fean g
g vl BT § f e BES Sow @ @ ouE o form S g Ry g
qHAT G911 WO &1 b AEel H gu REdl o yud Al S @l ff 59 9@ @1 STR
S AfRY fF o R gl wHA ISl A Bl S BRI YU T b gole WS B
goE 9 g8d ©, MR 9 [HP fR1Y M, A R 9 HAAT S F q9d HABR
fA1T g™ & SMRIET H YOG T BT W AN UFA ARA? 39 U & Al SR e
EIEN

IRAR FEAER A H W foEr o JE1 € 3R arl el HeT S T ®
f6 7 S fRg Sew Y, gE SN @1E ggd reformist sm oenl w9 A R #
JEERVT AP} AUAI A FHS A, 1 "N Wiy f6 @ls dux Uve & SR S|
FW Wie & U HId TH IR IUY T MU IEH ISH PX 900 JUY o o, WY
TR HE B TSI 50 BOR BYY H BMT 8, Al g8 A W B T, SHb T
TR BOY I 99 W gol MY, W=y S99 SEdl HER W F ' gren T8 T

ITFIIEIE SN, IS I I IMEH! B, AR H AP T& FEIgY U SR &b
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gE H AIRHl B WEd & JWMU-2 P WAR P R |

SUIETE Sff, erRfyawe 3R Yold &1 WReY, Tl &1 dlel-amd &1 a1 2|
Bier gfemr 7 ot fusel el wer f& R g8 s00 fHfems e @ren U1 W @)
T, @ Yad @ Rufy 98 ¥ 5 98 SHS A S |d, SHB! @ 9h| SR erfl W
A & U9 A GAls Bl BH T, IHH 45% BRIER] DR B Bl b Bl AR
AR ¥ R YR Wied RIS 8 S F, SR WRHR A STl Ui 9§l & oy
Ao g g B, a1 770 fAfoms T e @ gaE @ smawddar B8R, S Yed Tl
B FHATl ST HY Ul faes fear f6 Yo & waRem # 3R 9w @) enferaen #
el R TWE BT WY Tl AT Houdl HRY, Ifq Id Al Fel @ FHhaT AR
TR Wied @ bige g frean, a1 Suer R @ g Seer oRf ¥ 'hm e
g8l fastell &1 SaUe ®H BNT A Bh S| IR fasiell BT Saured HH Bl §oal
S oSEr € o Ward € SHe aawde fosten e el ureeftl o9 Sen i @), erer-
I [ B o T Rrerf, @1 SHer w99 w® ' @ R Sdred BH ',
A B AP b EER P el iR SW A avdd avgall @l
rad wgms gef| safely gAdl I8 AMeY e arfey f St verd
spferaRel AR 8 SRl #

ARA @ orforaRenm H SWM QM 2004 ¥ 2008 & d W X alal
A= g Bl S| U AJE S € R 2025 96 ARG FOwERl A R At A,
AT T UMYl oW 50 BRIS Bl SN FR UME™E 50 HR0S B SMQH,
WIIE w9 § AF B Gl BHod@n AR At gg S SR Yed @ gadE
Rafa &1 sl Sepa oRERT SITQ |

g H <@ oY A 9 dRE ¥ AHMg @ we U¥R, CRERER, IR,
PBlRSld sAMe SW H) Afdd & WRSY B Tl ol 8, Sl dRg Jad & o
JrerT-3er IRTHied & SIdI <@ wR Udl el ¥ 6 Q9 @1 onfie wmew FWm g
How is the economic health of the country when we look at all these parameters?
Fifr R W A YA B gAS HH B B B, TAST GGG ¥ fF IS FEOR
JEl Tl

Suadrezel S, # 39 ad @1 R gafay e) el § Rl fied A Sl
I qoie fox #HA S A gAY Wed § @l 9w aR-aR bl & qu B Al
el d6 T8l ©1 H Sb goic @l WE 9 o ol I8l Sga =l gl Quote,
"though we have been able to limit the adverse impact of this slowdown on our
economy this year's performance has been disappointingg= sm1 @1, "For
the better part of the past two years, we had to battle near double-digit headline
inflation.” f%< am1 S= %81, "As a result, growth moderated and the fiscal
balance deteriorated."

g SITe,
98 T B
ar T @

%

IUGHTE Sfl, AT B WA AXBR ey AR 2004 H A FULY b U ;M
TS| B SRl US 9gd gge orRfwmgwr Al off, wwdl W@ on, 'Y o&F H
faer or, P @ ¥ G oAl Ig # E bE e g BRI Sl Bhbld Al SHD)
glen gdw-1 q e B B, W@ FULTA A AUA UBSl IMMIH A&, 3RAq
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3 gedR g

2003-04 BT THPANHS Fd @ BB EART o, Wfbd P gad1 a1l It was

our tenure and the assessment was done by thel.URnd, | quote from the
Economic Survey2003-04. "The economy appears to be in a resilient mode in terms
of growth, inflation, balance of payments, a combination that offers large scope for
consolidation of the growth momentum with continued macro-economic stability

Iuwege Sft, W g8l ®El- "Real Gross Domestic Product is estimated to
have grown by 8.1 per cent in 2003-04, buoyed by a strong agricultural recovery of
9.1 per cent from the drought affected previous yeags."@Rg @ spfe@wer &d
ST 2003-2004 # FULT-1 B TBX M | Il IR T UEel YWT-2 7 HAG b
AMH 2011-2012 BT SN ofde wderor uRgd fhar &, SEH W # @bl wRar gl
"With the exception of the year 2008-09 when the growth rate was 6.7 per cent —
I ST, I§ &9 o4 Amg ® - the growth in real GDP in 2011-12 has been
the lowest in nine years." It has been the lowest in nine years. "The growth rate of
investment in the Economy is estimated to have registered a significant decline
during the current yedr Sugwiener Sft, § s@ar 7% safag a) @1 g & ofR
T B RfGRe B BT Al WRE § o Yo b o Refa €, g el FEl =l
FHdl R ST AN ge H doepreid Ya #aE, s e Bedl S el gwars
fan, STl wgae R, ®ifs SR w9 samn 5 Y@d o R, 9w sy A #

R g8 WR. sfew & Id W W <E g

@R, H ¥el 39 4 B gEl A8l HRAT Al 6 @R OSfeA sW I W)
ST el B, O I W OBH WE WEd § b e HAG A S| Ugell aR
UTee 3R WRGR H JIHRR Al gs, g8 Hl TS B Tl bl fqwd &l g1 250
w9 @ g, zEal Wt F@l g9 ofme A8l Y @ T OIAgHSA Well &b ImASH H
gl b fiow #43 dged g A SR fFE gER HAl @1 9Nur ue o § Ar foedl
gAY QW B ANl UF A ®, gel W e # ool el exen @wEarn! @i g
# qgferae @ orenify & v WRA @1 ®g wid g B EE W) SMA €, BH
JH WAl o gEl HRAT AEl WAEd | ®l BRI 6 fAeell & A Bed
F e S TABGISER I, SEF IR H gyH Al iR g #A wEd & fF
F fav a® @sd € & @ TeRex ol o, SHH =gl H O # S T
=rear gl

IUHIRIE WEIGY, PR WU A &g ol ¥ Wd g@e weqAwl & v ue €
FRU T T WHR # e o wgE W= @1 ug 2, S9e U | qE ¥ iR
e el d w1 dfed 8, SUd FW Bl SAEeE! T8l | sHd BRU G
sRfarqeen W, qd waRen ¢ o=}, ¥ offl g% § SR 98 W &l Bl I b
I &F g, STel Refy @ sy 81 WX, gel W OH A A9 dgd dEAr wwar §

Torg fear, R g W UAER i
W OBRN W @ON BT MRl TaR,
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BAY IO Bl Shdl BT saod  feavl

Iuadege Sfl, # ugdl faew fewr e osf feaw BEd SS9 "= 9ren,
W g3 ABAE & 6 S=iH @ owg T8 dlenl SwiE g8 die el & 9Rd
R S B, g8 ey A B, W] W1 99 ¥E g P T Paa WRdAE XA gfed gi-
P WHR & ALY H 8 R 3 WPHR &I Wil HAgd, Syl Al e
YT ARVl P HRU ATS REGLFGRT oW ALY, A ugw T gl

I Sff, Y& #A, e BEd St o geie wWiwor W oosfiEal |
MR R 1. wAAET fiE w1 AW @ Faa e ax & forarl #W fivd @ awf &
I AR & AW g9 &M W Ue SR fRAl ot Y #@A A e gd b ARl @
FH A o W # s g 98 few, dfew femw ARl wea Y@ wE 9,
fTEM ofme wWNul # HHAT St @1 AW 9d dR forn, 9 R SFeT | e
Jg TG A T 6 IO b ogre A FHA1 S P geg H fedw s Sho& fow
PIS AT AR ONN, IABI T AT T TEI AT MR I'i I@I dfT of @l

fox ot ga &l @w, HT @H aHH BTl

o & e Bredl Sto9 dgd W e B AR Rl |uren o1l 12 e,
2011 @ g8 Y HA g9 AR IW AT AR b UM GAsR A@d H UH IR
Id gHeAT B Mg I8 WS WRAG SkEM H Ugd Yo " ¥, fNd detd @
e foF o drferm 9 gw TEl gen, dfcd 98 gHed Wd & 3R W YH garl
S I UAT geic UK fhAl, 9@ ¥ g STb AN UF Bl YHST 99 T3l g9l
Fel @ f& fedwr PR S & Iorifae Steq d g8 @ ud comma d1 bH
¥ A full stop &1 &% @, W @l 99 o g8 ¥ 5 g wmifie wu 9
AT §gd gl BN SR Ib A B S WG B, AP H PV ITH @We U I
DA 7/:

R feel dErE 1 ST T gIeT,
§& Pol o, ol Rgerd & {VsT & VE A"
T 3 UBR W
el W g @1 @l TE,
gival @1 qwr d svd &/
IuGHTgE Sfl, ¥ WHRUGAT WHe H dled Y dlfaal AT IR TEI bl g, A
# 3 g 7 R § W 39 IR AU I dfaaeli # iR IR OH FEd b S
o fefl, ' Ya HIA % Srer-etel T VWY Uew W feft ¥ emm famw By S
BT ST WYL o, SWH IS dwfaard off | H qwn fr wwar St Y wfaar # arerht o,
aq St Bfaad d died 9, s@fay g9 @ fF P wWwr § fe afd B oSe
Y@ WA W Al B, Al P W HH I9H  Paal Bl AT F9gd ge B
MY |... (). ..
Suawegeg off, e BRIl S womar @1 € & R e fam W € won
ST ol ' A Refir g8 v e A wRom fael gFfl ot me A uw fhew
ReflT g8 o, SHd1 9W & s fueer| =9 few A faenm @@ €1 S99 &
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3 gedR g

dialogue ¥ 3R g9 dialogue ¥ fen arem FEdt ¥ & fhew &1 Haa wa & opf
g, entertainment, entertainment, entertainmesi QX dic 9ol § {4 <w@r e
feer Braet st &1t & qo "3 o1 @R Sw=ie Al SW wgd d dF aR greN
o9 f& faen s 7 ¢ g d§ entertainment, entertainment, entertainmerzt
ogrl I WRE femw Badt St 9 wEr & Y@d &1 oonf 2, Aw, AW, ARl qod
Sowet g1 g=M ome & Al foram € SR e & 15 @ Vel gHed r § AR T
gl S fomer S 9 At form en, 99 A W YR b UK YA gEed H AN AR
T g TAfIT I8 Hadl TH HESl WANT T | (TFE)..
ITauEged Sft, YA # 9T woe &1 vy 9@ 8 "aarl fUsd |« 15
FOIR AT AR M| B §9IR A ol ddd s A ¥ B UeRAT UR dRd Y AR
St gl few Bl St o8 uge Y@ @A 9E € el Awd @t 9 @t 8@
MR MU gdaddl X HEED b AT 9w, A S dR-4R WS B WA ™1 T R
# offe] uwdE St BT a9 2004-05 b AT H W pY W Sgd dxal gl "The
biggest challenge that Indian Railways faces today is ensuring safe transit of
passengers. | would like to assure the hon. Member that safety in rail operation
would be accordded the highest priority”.

IgF de wEAl St A S Wme @, S oW 9wl @ 9| B W, )R
2004-05 H S @ S A AW b IR H PBI U1, R SH W Py o IUW B
T OB, d 2011-12 H EHA! AW &1 " AE UgAl ygdll..(aer).. g9ar Rf ug
TfF Y@ & S owwy B € 9 dad Y@ Wl F oW & g aa & i
JEd §, M W B wU H PB A6l [HA TN R P fFA @, @ B
BROT el a1 b 2012 # fedw A g€ 99 SrERI, 2004 HR2005 H o Ale]
StA SrERTE off

forer Badt St 3 o1 @1 sfafeat e, S Ru oft om w1 wHam St A
v Vision document2020 faren ol ved # wfifedi a9m iR @Rt a9m @)
TG WERT B 99 9 O 98 ¥ f5 w9 o a® Wea € R Yad § w® sfafiRy
2, T g ¥ S9h 9WIfad ' @1 B 9dd ¥, W] B3 SAdI g A8
fraTern |

T 7 $ad UF 3¢ Rl Blg W W ¥, dfed FH YA BT USH ITHI
3 Wl s #R W I ol W A o uwd Iol @ I fF oud dRiEa A @
83M? e ot ZULT-1 & Ugel Vo HAl A1 S'A YA HAl d wU H U S gl
qor fear, SEH fied dla & aR H S Sl dEl, S9 @@l dRal g
"Despite the improved performance of the Railways, | would not like to remain
contented." ' 9 I ® WeR fEA f& a8 improved performancefi| @
dre St oY@ WAl 9, 1 @El S of f6 ¥' Y@ W &1 w@itm wr@ g, golden
era g, 99 AW &A@ B TS| A SN B gEe gamdl SN &l §, Sfiemre H
grdl S 8 B, ISP WO PR SN e &l TAN YEAR g3, HEI VA HATGW 6
RIS P IR FRe TS golden eradt R® dA TSI © Wl S T 26 SR
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3.00p.m.
2008 B S AWl &I, IEH SR Bl b wY A $o UfRAl | A Sl Bl
IR A=A B

Wg PE I8 E EHA ToG BT PIH [,

Bor Wil 3§ ¥ T, GlgT St §HT ol

| BT FHYI B EY Bl T4l §)

g9 e T & g S o RRORfua St § oswer fRSiESh A

agare |l fear iR I='i ®el, | have planted a fruit tree which will give fruits
every yeat

U] Sf, 2008 W SR YId Bl Bl UGl off, @ 2012 H UE w87
d B el T TW? B B I8 Us bEl gl TP ST Bell Bl B W T AT
T B I B OTE W T B Abell A (HIHT)...

Jar R g (st ereur Aeel): wEar St @1 white paper ufev ...

sft gk gor wEaT St o9 Y #A o, @ ST gER Aar fque, ereur S
FE W §, SeH TF W uF Foen e od@g S F ¢l SEN e wd uF
e iR S8 Sl ¢ iR 9 S WReR ¥ ¥ Wy R omEar St W e
TAHR fe@man| 25 wrad), 2011 # 9% a6 9@ Ugd HHAl SHO A HEl, A I
P e ®, al Ul €1 SudWie Sff, S ®el, "gURT qRed AR YR Fhl
g, & AT woiga 8 S # wygae <@ g v 98 91, swee e)ar g
IR @ Wed Bl TABI A=A BRAT AMRY, S IBH Xl HA g9 b oqE 79
R T @ IRg AR &) ¥@ &l gHal Ui W@l a1 SR XYed Bl Sl WReT
SHRT TRR ot SEHvMd &, SIS, UHIRSME. gl eSS, URTIUm™  &Rd
A AR W T fram @rwer @ ge € 3 Ay & a9 g 3
J=H W W b e oo fear gl

IT|IETE Sil, U Y8 SO Bl © [ B AW Il I B, P S Bl
TRTE B 81 917 Y HAl deead MY, WReg UG & ygH HA dgl b gel 2|
g FA b1 emefiaie BT 1 U HAl ST Bl I Bl ddel aney fe S e
g St A " oen, et | g WU oot Sudfy aderar en, @@ 98 o wd
a7 S fer wEar St A dien, fH S=iF el 6 o'W W qR@al 9 Fea T
ST g H O HAogd B MY, @@ g8 E de A A g8 geie Sl dE-ERr fed
ugdl Sl A oM BEdl 9 R SR w6 e ameRily A o gHel ge
BfeT & w1 IE fIF WE B2 TP B uEH HAl F b H s ARE & A oA
HEA MY

sft YW FUIA Fed (ER): 359 w® W =@ PING 9 AUd B d I Bl
AT ST VBT o7 ... (RAT)...

THE VICE-CHAIRMAN (PROF RJ. KURIEN): You proceed.
# FER goT ¥ ded iR wWied H Uaque AT &, SNl AW H 91 #Rd ¢
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EINESEINER]

IYANTE S, Y BN g O @ SIeR ¥ R ww w®nm g wife S
#H ugar @ faga fFa & Yo9 S @ onfgdRen @ Wwds ¥ U SHd A
59 TRE U AP A8l PR Add, ANl Pl T IRE A YARE TRl PR AP | ADI
HE g BN SR # SMUR ofUem @Ral § B S AU Vol HAl 39 989 Bl SR
T o gaed oz A F ¥ Wg B 9l Y81 A7 SUNYEus] Heled, SIeThd
COlflgSE H US BRIGA A BT © - "WI BT AEAT - FR YA HA ST A g4
@ gEd d T8 €, ugE #@ S Qw @ ww T8 gddd € 9 9 A dn @
HY F HH "HI BT GEAT HRAHH A BIR BET AT, NS I B UAl O Ad
fo wearg @1 Tl

IyqHede Sf, #9 S Ul fEed fewn, sgd @R AeEW &+, § O 9r)
ISR H AR ST @Al Ry S $® Bl &l ASEG &, "NuY g, SA@l
< w1 g, € H Wed b AHA @A @l gl Ufed e $ 6}, HERTS
F ARG, fER F T TR # e uleR wic wfid @R @ =@mon @t g
ff| 9t TR # W TA & T, @I Sl SN B W Tl BRadl, 2007 H
AfyFd "l B HBEFeG AM 7 BR & ARy d§ fSoel desifea R
e iR A6kl H Sioia diemifed i @@ e @iga e onl o I
I9F fag e @ el gAY Y| Y 2007 HI ANUN T, 3@ 2012 T EIWOM a9
B SR AT TH SHP S T8I gAY MY 2011 IR 2012 H 132 A SAl
FAM B AT g TH W WA H 115 WA Tl MR arat &1 PIE uar Tk
gl B9 32 WSAT BT ve extend BET o, ST H W 24 P IN H A @R B,
WP Il 8 F IR W WER T8I T SUNWIEl i, 160 dges URWR g B
gyom F T off, e d% I 160 H W weh w1t i 1 gw T gem ®
g A T HAOH WA F IER FUR, I b AYFDIGIO, ITH AGRI T IT B
expansion & IR #H ¥ w'l T & 584 fovaw@ other wIw fawfia fou
SN ST R AW A HIE Ht wIH world class w81 ST wWddr g2 MU A 584 VN
WIH F JEEl fFA iR TR IR JUAT 39 F U T@m o S 9€ H Heaw
300 @RI ¥§ T 3R Sl@ Commonwealth Gamesst @@ g5 o %8l T & At
RIS vudl A8 foeel wWIW @ favg w{dw oewm & fav wd fem smomd
I Sft, S @Rt W A8 ool I W AR FRd 7, d U fid W
TgGR HE o f& a8 fedt avg & W world-class stationz, a1 d a9 S|

Suaueger off, Yod d fAem & AW w134 oRAeHY T@d @ € R A
A 101 FE § SR ST B! GRIT P$ BRY 56 BGOR BUY BT COSt OVEIrUNgsm &
9 ®RU goic ¥ 153 TR¥ME SOIET S9 WX WAl MU ¥ " W 10 URATSHEg
LTI | T G I B T C IR U = B G I A S | | SRS L G 1
gcal-As faeell Yad ofisd @1 ol 98 kg ¥ 17 O 0w O I8l 8, seventeen
years delay in one railway line.

#ered, Dedicated Frieght Corridors! dga =af @i T ad 2006 # @1
JAE St A 39 ORI @ Emon @ ot - fieell W Heg iR fieen @ didwmr!
I ae b ¥ @er M 2 fF I & fay A acquire R ol W 8, Wiy
I T RIS A SHE & IR B W ol & Yw el gen B
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[UEHTERE S, YUY 2 WAR b BRIGE P Uh UG AR Bl qE Ag
T fF 98 IR HON WHRI & Rgemd vevd H g1l g uewl & | )
Ul 9 RE SR A wEl B drSl Wed $ oW Wl # Osifsm | g 8k
feem & | fFd @ ¥ ZULT 2 B WHR YA & AH H HR A I &
g H SH # =al A1 A g1 BH A BRE 1800 IRM$ BUY F Uoge AR |
Nfeen v fUwsr gam uew ¥ g8 W Sem TE ¥, wfa 9 &1 gst onfeardt
&3 g1 89 9 d9ga modest 1800 @RIe JUY & Uige AM ¥, dfed S H A
FHIA 700 BIE BUY & Uolde ¥H Bl AT U ¥ T RE W 'H 4 g8 & fay
St mfeai @Rl off, ST W W 9gad w9 miewl Sude wRElt 18 F HElRw, YA A%l
IR g9 AF F TF IUF T ' WE FfR & fav gReme wa@r 2wy
Jifsen S uew & Wi Wt political vendetta® oiwifa = T fEm S ®)

Sygueger Sf, o fe 9 ued fred fear st A B 3 @@ @
A H wE Al Bl WEd feAr B I8 W A g, WY 91 b goe H Blg
¢ 9 E T ugS & YA WG & S WUl ¥, € hdel S9 BT e ®l d
# T Fer on, SuRWHRy St omu @1 e =Rl X wA A FEr o R H s«
Sgd ®var g, "There has been a shortage of resources for investment on railways,
which needs to be enhanced substantially to take care of the priority aieas,
safety development and expansion of the system. Railways will continue to strive to
effect improvements wherever neededi#t == <9 @t @@ 2 "l have had
deliberations with the Hon'ble Prime Minister and Hon'ble Finance Minister who
have been kind enough to assure that requisite funds will be made available ~On the
course of this year for Railway saféty

Iu|IIETE S, g8 Wed @rE I8l B8R e #9 S quote fean, wE osh e
Bradl St & wwor @ quote AT B, Wfed W ¥E v 6 ¥w g S &
2004 % AU BT BRI ¥, AT 2012 BT wEOr A€ ¥ 2004 # foa wA &R wu
#3 S A dcelel Yed H#AL S @l g @1 gl o WETIAT <1 @l 3vdrad
far o iR Yo W3 SN A U® 91 Wed & 9He Il off| U 2012 &7 9INUT <@
7Y, SEH ot goic | ugel Y HA S % 9uH € fe d omw waH wE oSh W
fem, # oo fom #=f S @ fien, 4 zan 99 @1 mav¥dar ¥, g A e
BT 3R SN S o HT ARarad & &1 2004-05 H e ST Bl Sl MR
fear T o, PR SR I8 ¥ SUGe &}1 feI war gan, o ofet 2012 HOYd A
St @ ST agEl B SIERE @ MEavddhdl el ued|

Iuaege Sff, M udl Iw @ ¥, ofed opfl gAY uidlt @1 wwy 9t ¥
T fheq off - IRl @ IRIG, WEE 'H W ¥ P i A <l Erfll R @RE A
ga WA S iR fam Wit SN 'R Yo & Wiy Weld dRd 8, S9d aR H OH
IR 4 AEHl BT wUER fear ®-
@ HEH 4 FRIETl
fiir dred, onrell a1 =\ | geg -

wEr gE, e fm s=w
9 e gBRl WReR @1 AR feq grmi
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THE VICE-CHAIRMAN (PROFE RJ. KURIEN): | think, you are concluding.

SHRI BALBIR PUNJ:Yes, Sir | am concluding. | will take only ten minutes
more.

THE VICE-CHAIRMAN (PROF RJ. KURIEN): You have made so many points.
Please be brief.

ot gk o SuwWigel Sf, #1 ugd fded fewr or f6 Y@d 9 dad
AR SRfEdqeel H1 HYEs €, dfch g8 YRET & [y Wl ggd "ewqUl &1 < Bl
e @ grem # W wRA™ YT @ 9gd g1 ANEE s aR Ya #E oSt q
HUA AT H gdT A fon € SR # SEel quote wRAT wTEAT §| S BEl
g fo - e’ el B ojer WSSl S A w1 off RowH @d @
JEIHd Tl USRI QW gRI AR W MYFE Fsdl, Il b1 fFEr fey SH
F BRY IO HENId Iqoriifae Rafd &1 S@d U 89 W 3l AR B awel
P ARG AT B oSMEH! 3R WANI @l HW &F 9% ugE & fau e durd
I RE ARyl gdfay gE savae & fh Ul gRASHEl @l greifedr ¢ sER
W ORI e Sw ok SFe foau waiw wwerl faxim uwor giREa fear gl
Wl fUss aFl &1 wEiie gfe § e Y dud Aroieil & SIRY Siied @l
ThTd SMATIRAl 8, dlfd S=dl e 8 |J& I

IUFMIEI SN, W9 A @l WY A R B OBled? o9 & feeft Wt S
YRR H YA BT BIS gSI B A8l T H IMUBI FWR b IR H AT FAl I
el § 6 1892 H WERTSN yamM fiE d Usell IR HHR Pl ISl & IR A
TG F A AN W SISH B YH Ao dqr off, Wf 1983 9% PO Tl gorl
1983 H Wad YRd H M WY ING Tohlald N HAl O 3R oMt gfemt wmiEh
St oma w3 off, 9@ SR gEeT deH fomn iR R @ ARAd F 9 YA gRT
SIS @I TH Ao IS | SAd Y 50 FRIS BUY BT AM@ed N, offhw daad H
Po Tel garl

| 2002 H W9 WRA & fqBN YoV IfCd MR gudl S wa HWAl O, 99
SRE HER B AY YRT & AT IA A SIed Bl AHT BT A Ulolde =g
fear o ok ¥E W =it fear o f& 15 oFmRa, 2007 SRI U@ AE & 3fE”
MR 9 fooell & dEft 900 fHaer & & ML TS S| 2004 H UASLT
P WHR Tl T 9 W®e 9 A BRT U &A1Y JAHR A1, S @®E
I 3 AT F oA W g ATIRAE] $1 aeR BTl 3 wEr o el ¥ 6 9w
goEr 2017 H QB @I AwrE g1 X wAl 7 owEl A1 @ SR W b S9 UR,
PR 9 el &3 4, foea, So16-17 89R $e @l e w8, which is called
the Roof of theWorld, S9¢% $uR &/ & M db a9 & T 8l o9 &I of
AT & R SUTAS USW dF UgEd Bl a1 wR @ 2|

IqAHTEIA S, dM b W@ gAR ufudl w@wEfe g1 89 N AFRe g
A Al SHS @ 2| WENa $ §HY ARd & U fRaw i ve da1 o ek S9
FHI BAR UM 53 BOR fhariey @ Yd orsd o, Sefe 9 % U™ 29 gOIR
fpariey o, oI oW oMl ok o Refa @ g2 fUsd A6 @a d 899 10
R feerfier iR SIS, @ 8A 63-64 TOIR fhalliley & om9uyd & SR AN #
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1 g fPadey @ WET @ YA 39 71 BARI S 99 Sredl wmifgwi €, RToter
IR ATl SAdT IAfredw T 150 3R 160 feodey ufy dHer ®, SEfe 99 H
St mfeal @t €, 9 350 R 500 fhaHler Ufd Hel @ YWR W deldl ® |
HEleyd, 89X U8f °f Uew oI W ® - Rifeew R #Humerm, 9H ue g9 ) Yod
g T8l ¥ SR B9 ¥ BH 6 YU, WEHY Ul USu U ¥, gl Ied s
Had TEETE B 2l I8 FHRT hdd UsrS! &3 B g §, Heley, 9H¥ $H ©,
safag § offer weu H HE|

THE VICE-CHAIRMAN (PROF RJ. KURIEN): Please conclude it now

SHRI BALBIR PUNJ: | willl take only five minutes more, Sir

AEIGY, FEAT St 4 S faoe 2020 @1 §9 SWa! @@l @ ot SHH &1 9w
FEl TS, TH O IE el T fF 9 Wa # 25 TR fhadey T8 YO ogd @l
fEfor gl SHdT ol gon s gWiR feardier ufd ad, a1 fUsd @@ A #2009
qP BHH S ofd Yed rgd Sl 98 109 feedler €1 gERl, XYed WAl @l
feawy a9 # 9 HE TS| g8l W s Wien BN, a8 W Wi H#ied B,
I8l TR T¥hoicd BN, U8 WY PR P AU 14 AG PRI$ BUY Bl SMAIRAT B
IUFHIRTE S, BH UH 9 &IF W Y@ 9fey 5 ST g9 9wl § 9 91 9 frea
& T, dal M8 a¥ g9 ¥ PR 14 @ XIS TUAT &9 9§ A TRy, O g ay
d foam =z 14 @@ wRIe FUA SR AN A ft S e @1 faw gem 2, @w
Il fFRIT A FE] g €1 FE WRPGR T g8l FEFdl &, 39 BRU g8 ¥9d garl
Jgl W S FE A9 2020 RN M, A1 SHH Hodwn oAt 6 99 U @1 §gd g
R Hd WHR @ RE A A 3 IR YA #A A g #=i oSt 9§, oRd
gole 9 45 BOR FRIE BUAT AN ATl HEQH, § IO I §HW WA & fay
dad <1 e SR M, 1 45 BOR GRS BUAT AT AT AR FH IR Ggd <9 &b
€ 20 BOAR BRIS BUAT el &1 3R 3T 39 WA 20 BAR BRIg BUY Tdh ST
I Q@ oM M dre e g8l H MY 1 g 60 BUR PRI§ BUT o, SiEfe
AMTTIHAT 14 G BRIS $ § AR AT had 1 o 60 BOR IS UT U]
PR YT Tl 3 UPR W fISH 2020, SFT oM WA Al R, PR T WRGR & Al
93 I Al AT 80 WAl dF had o & I® TG, IGE |UAT FH ABR @l '
UG (AT B el W), H fdepe @Re wRoam BT g

IUEWERE HEIGY, Vold @I GHR] @ 87 Nold B g9l gH@l y8 v fh 'Y
Id #F R B WER, S VA B BT T, SW YA BN IET T GEIGI e A
gl g d@ ' T 8, JAfed SUS AUy 98 Iudied i 21 g8 S die d& @t
difafea 2, @8 WIfd ok wogd 1 A gl € 8 98 Yad P P Uas gRfac
T AMPR TH die 9o JEl g1 SE dd sHRI Aifadl VAT 8RN, S Yed @ Are
P IUERT b wU H ASl I AT @, S ufdd  gfeferdl 8, SHel uledd
gfefrdt & wu d FE <dW, 99 d& sHe! AEY WA gl el TEl
2 I..(@aem).. just give me two minutesTR, s9d Ugel b H U 9@ @I dw H
W F oguE A SR fad WA S ¥ omem wRar g 5 ¥ A fF favw HEd Sh
d gd Ya HHA A gee iR wEal g9, S Yed & @M adqe ek wfisr @
gEl BRI A, 9 P F A 9 I Bl OPRIE B e U7 WA ygE HAT SO
Tl & 6 oMU YA B PUT PBRh ISEUT AR T Bl (ST BT ABIT G
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[ gerdik g
FAC| 251 BT AN FST HISIAT A, <W Pl 1,76,000 PRI JUY P HET I’ IH
JHI AU HE o fF eded & Ao F BRU AU PO Ael B U T U
IR g @3 uo g@Sll 7 9 YA g9e @1 sal aRkie @1 ofl, edus & qad
d ¥d " B sRIGT o fonl weey, Iorifae Sredls dRe R HLEles. @l
TIUANT RS ARPR B a1 A1 @1 S APal & W sHA HEMg HH A8 Bl S
Fh<l, SAY A9 AR I FEHAL, IR P AR S T8l B Gdhd, MR
AT AE] B Gdhdl, $EY SRTOIGT gei SR W orgRfad BRI ofd H, # g+
IR gl d Qw @ A @ gde BRAT g

Ye 91 W L 8, Wd P @A,

Tas # 98 U §, @R SO dma ||

& oemar § g A @ a@Ea g fa

gC Ao PR, Tl T UM,

79 gaRme AR, A de faT & oHEH,

J dg feg & #gEE|

YRd A1) ® S| g |

sft s dfesm (@fifesn): Suwwieger welgw, Wed H Sl Ve deie uw far
T g, H SEEl W eR OREl gl AMM qgPd @ Sfl, S A Yed ffRex @9
g # S@r ofed @Rar § SR SEile wRal g 6 XAd @ i @m A 9

SEIAIgdd B BRI |

Terey, fomw fBEadt St 9 S e uw fen
gRAE ol gl W gediRk gor off sifem & ar #,
%dh faE sam 7 fe 3 Sl @ ik 9 eifewm | wwal Eal
g gz, offesm 4 wadl g1 ol Yeld & aw A, aﬂ%ﬁﬂ%aﬁﬁwéﬁa
Ul e did X8 U 98 U¥E g8 Ha o & fe 59 statistics & ax # 9 dle
g, 3R 7w 9 € f% Yo eoc # 9wl @ wwer importance & $ ¥, ¥® 9
wEl & f& Railways being the third largest infrastructure in the whole weiid
9 daily dgi-@Risl T Il dR @ B, STb AUl W XAd Bl SI&T S
3 =1fevl sEd fog @ feat ff deelt WReR @l SO Ue, SEd fau 9 @
SIS BT ATl 7T WBR S & &, U @ &l WHR dioidl @l ff of,
g9 I8 T8l ®ed § fF accident & HWR 'A ST compromise &I TR A
s @ ueRal o Rwmie @, bridges @1 replacementgr mechanical accidents
B FH FIA B oaid B, S W FEH accidents H FH HRA & fag IoW B,
those efforts should be madewr a8 w9 T iR I @R g1 <t 7 accidents
F gR H dlem B R ¥ Usd HH A 3R 3 YWY WIR b HHI H g5 T
WHR SIH W off, 9 1998-99 H TASIU F WHR ofl, @ uwedd W 26
accidentsgu &, ucdi ¥ IRA & 300 accidentsgy & R WHUR W 67 FHeAN
gs off, Y9 @ F S b BRU 397 gHeqAw gs off and per million train
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kilometre & feama & 717.7 g8 o ok goedr ufq fiferma fearer & f2am A

0.65, Sf@fd 2010-11 H TFPR & TR 5 accidentsgy R wed A IR F BRI

80 accidents gv & iR Sl & ®RU 141 accidents 8¢ & ok gHew ufdy

faferaa foerfier & fg9@ @ 045 ¥1 So, it indicates that there is an effort to
reduce the accidents and the number of accidents in the Railways is being reduced.
Of course, accidents are happening. Railway lines are increasing; trains are increas-
ing; railway lines and bridges are becoming dlhd, we do not have sfidient

money to replace the lines. So, accidents are happening. That is not an excuse, but
the point is, if you speak politically on everything, then, things become difficult. |
think, there should not be any compromise in saf#tyou look, Tt # am1 &

142 WwHc accident g4 € &R TR & HRU 355 WHc accidentsid &, ued

¥ SR & HRU 5670 WA accident 8l €, level crossing accidents?.59

WHe B § R waw waEr accidents, derailment and level crossitig @R g

g g9al JI@1 & faw safety fund creategsm Tl But, how to utilise this safety

fund for reducing the accidentd¥e can also increase the Budgetary support for
replacement of old railway lines and old bridges so that the number of accidents is
reduced. Nowthe point is, so far as compensation is concerned, compensation has
been given but that is not enough. It is also not fair to sometimes give less compen-
sation and sometimes more. My suggestion to the hon. Railway Mijnilsteugh

this House, is if any death is caused in railway accident or a person is injured, the
compensation should be uniform for every one. It should not be left to the Minister
or the GM or the Chairman to increase the compensation. The compensation should
be codified so that the eligible person gets one amount of compensation.

Secondly for those who die while crossing the unmanned level crossing, the
compensation amount is less. It is Rs. 5000 or Rs. 6000. It is a negligible
compensation. That amount also should be increased.

Now, the question is about the mondf/ you look at the gross budgetary
support, Railways is getting Rs. 24,000 crores. Then, for the railway safety fund they
are getting Rs. 2,000. The internal resource generation is Rs. 8,050 crore. The external
budgetary support is Rs. 16,050 crore. Ntve question is: the internal resource in
the railway budget is also decreasing day by. dayou look at the generation of
internal resources in 2007-08 it was Rs. 18,298 crores whereas in 2008-09 it was
reduced to Rs. 11,506 crores. In 2009-10 it got further reduced to Rs. 5,508 crores.
Now in 2010-11 it is only Rs. 10,833 crores. If you look at the Railway vision
document submitted by the Pitroda panel, it recommended Rs. 50,000 crores per
annum; and Rs. 25,000 crores as budgetary support. That is 50 per cent of the vision
document. Whatever money has been provided, it is required. But the question is
how to give it. Nowin the gross budgetary support when we get Rs. 2,50,000 crores
for five years, internal generation is Rs. 1,805 crores. Then, borrowing is Rs. 1,100
crores. The dividend rebate is Rs. 2,400 crore and the railway safety fund is Rs.
16,840 croresThe total amount is Rs. 8,22,671 crores for five years., Nosvvision
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document is okayBut what is my point? If you look at the internal resource which
the Railways is claiming to get in the vision document, | wonder whether it is
achievable. | know that it is very @idult to achieve.We are not able to achieve
that. If you look at the railway finance condition, what has been told to us is it will
be worse than the present situatiofle have been demanding recruitment of
personnel. Nowaround 1.5 lakh persons are going to be recruited in the Railways. If
you look at the railway expenditure, the explanation given for reducing the dividend
is the impact of the Pay Commission recommendations in 2008-09. It works out to
Rs. 9,366 crores. In 2010-11 it worked out to Rs. 14,217 crores. The total impact was
Rs. 41,330 croresAfter increasing the DA, the total impact of the Sixth Pay
Commission recommendation is Rs. 55,000 crores. Now the question is after the
recruitment of 1.5 lakh persons, the impact will be much more on the Railways.
When the impact is much more on the Railways, when we propose to spend much
more on safetythen, wherefrom we will get the money?

Another question is that during discussions in many committees we came to
know that the Railway Ministers were declaring, as per the demand of MPs, new
railway lines, new trains, extension of railway lines and conversidlhover the
country many projects, including myt&e of Odisha, which were started 20 years
ago have not yet been completed. | don't know whether these projects will be
completed in future. It is estimated that it requires minimum Rs. 3 lakh crores to
complete these projects. My point is that if we don’t spend Rs. 3 lakh crores,
whatever moneymaybe, Rs. 2 lakh crores, that we spend phase-wise andvigear
becomes non-performing assets as in the case of banks. So, what do we do with
that?We are reducing the non-performing assets of the banks. If wé camplete
these projects, we can’'t reduce the non-performing assets. | am not talking about
the interests of the State or the projects. It is a question of the interests of the
country The amount of Rs. 2 lakh crores which has already been spent is the money
of the people of the country and we dogét any return on that. Nowhe question
is that if you don't spend Rs. 3 lakh crores, it can’'t perform. The Railway Board is
saying that many projects, a majority of these projects, are not commercially viable.
They are only extension services for the public which are not commercially viable.
Now, this is a serious question which | put before the Railway Board as also the
Parliament and the Railway Minister for discussing and finding out a way as to how
we can complete all these projects, including the projects in my State of Odisha, so
that the money is utilised by the Railways, it doesn’'t become non-performing assets
and the Railways can get the dividend.

Another point is that the Railways has a separate Budget. What for? Why is
there a separate Budget for Railways? Earlier a separate Budget was created for the
Railways so that the Railways could generate income and it could supplement the
General BudgetA separate Railway Budget is created to supplement and support
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the General Budget. But, at present, it is not happening. Now the budgetary support
for the Railways is increasing. There are two ways. One is to estimate the money
required for completing the ongoing projects all over the courtey us take a
decision once and for all that the Government of India should undertake the
responsibility of allocating the money either by the Government directly or by PPP
model or by some other ways to complete all the ongoing projects by 2014.
Whatever may be the situation, we have to complete all of them by 2014 and, as it
is an infrastructure, the entire money should be given by the Government. If the
Government thinks that there is no need for a separate Railway Budget, the total
expenditure of the Railways under the Railway Budget should be taken over by the
General Budget so that there is no confusion that it is doing everything and the
money should be provided by the Railway Budget and no separate Railway Budget
is required.

Another thing is, whether the Railways can also reduce the non-Plan
expenditure. | know that in many places the expenditure can be reduced. Till today |
have not lodged any complaint against any individuitexf But the general feeling
is that the administrative and establishment expenditure of the General Manager and
the DRM who are working in the Railways is much more than everything else. So,
the non-Plan expenditure and the establishment expenditure should be reduced. If
there is an accident, a train will go. What for? Now a communication network is
there; mobile communication system is theMgybody can go by the railways;
anybody can go by caBo, we must try to reduce the non-Plan expenditure so that
the money can be saved and utilised for some different work. This type of
expenditure should be reduced.

Another point is about employment. Speaking in one, way are not able to
complete the recruitment of 1.5 lakh workers till taday

On the other hand every General Manadmafore he retires or transferred,
has the power to appoint any worker without any interview and without any
recruitment procedure. Then after a few months, our unions will make a demand for
regularizing these workers. This system, going on in the Railways, is totally illegal
and unconstitutional. When we discussed it in the Committee, a circular was given
by the Railway Board saying that the General Managers are authorized to recruit two
per cent general workers and live per cent safety workers. | want to know whether
they will be regularizedwill they get the salary? | also want to know whether the
Parliament has appropriated salaries for them. The hon. Supreme Court has also said
that the contract labour cannot be regularized; they cannot claim the same wages--
even if they are doing the same work which the regular workers are getting, because
they are not recruited by following the same procedure which is followed in the case
of regular workers. | would like to know whether the salary of these two per cent
workers who are being recruited or five per cent safety workers who are being
recruited in the Railways, not only now but from the very beginning, is being
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appropriated by the Government. It is not being appropriated by the Parliament.
Who has authorized them to appoint these workers? Which Government has
authorized the Railway Board to do that?

Now | come to the issue of diverting the appropriated money to various
projects. | have experienced it in the Railways, Bgs. 500 crores or Rs. 700 crores
which were given to Odisha for some project were diverted to some other project at
the end of the yeamwithout the approval of the Parliameiib my question in the
Committee, the Railways had said that the GM has been given this power to change
the project up to Rs. 1 crore. | am just giving an example. This is not the exact
amount. The General Manager has the power to change the project upto some
amount and the Railway Board has the power to divert the amount to some other
project. My question to the hon. Railway Minister and the Government is: Has the
General Manager got this power to divert the project money which has been
appropriated by the Parliament? Has anybody got this power? These two pertinent
guestions must be answered. Nobody can be recruited in the public sector in our
country without proper qualification and intervie®&econdly you cannot change the
project which has been approved by the Parliament. If you want to change a
particular project, it needs the revised budget and appropriation of the Parliament.
The hon. Railway MinisterShri Mukul Roy might not be knowing it. Even the
previous Railway Minister might not be knowing it. The Railway Minister might not
be knowing many things which are happenil¢ell, these two things have to be
addressed by the Railway Ministry

Then, Sir three per cent physically disabled persons have to be recruited as
per theAct passed by the Parliament. | have been repeatedly asking this question
and the reply given by the Ministry of Railways is, “The information is being
collected”. When we raised this issue in the Railway Convention Committee, they
said, “The information is being collectedAre we not violating theAct of the
ParliamentaVe are not recruiting three per cent physically disabled persons in the
Railways. | know in Odisha, in the East Coast Railway interview was held in
2008. They were selected for medical test. But they have not been given
appointment letters since last three years. The reason given by them is that there is
a vigilance case. | told the GM, “if there is a vigilance case against anykeely
these things away; we cannot deny employment to the physically handicapped
people.” Ultimately we are recruiting other persons in their places. So this is not
correct. | know the hon. Railway Ministeghri Mukul Roy He is a very dynamic
person. He will definitely look into these matters.

Then, Sir about the Railways, another issue comes up for discussion several
times. The Government has stated that they give money to the States according to
the population and the number of railways lines there.,Neith due apologies, |
would say that in comparison with other States--I do not want to take the names--if
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you look at States like Orissa, Chhattisgarh, Jharkhand, the North-East or Jammu and
Kashmir you will see only one major line. In Orissa, there was only one hot line.
Maybe, it so happened that concerned Railway Ministers or some prominent
Ministers did certain things for their States. But, what | observe is that while you
are giving money to States, you allocate more money to States which are already
having more railway lines. They may get a better share of the allocation, whereas
others, who do not have more railway lines, get a lesser share. So is the case of
Orissa, Chhattisgarh, Jharkhand, Himachal Pradesh and the North-Eastern States,
including Assam. So, | do request the hon. Railway Minjstéro has taken oath as

the Railway Minister only todayto give a special consideration to my demand. He

is our neighbour and he can understand about Orissa.Hetteuld also say that
Orissa, Chhattisgarh and Jharkhand are giving more revenues to our country
because they have the mineral resources, and they are either coastal areas or have
forest areas. So, instead of neglecting these States, they should be given a special
consideration. Sirin Railways, the main source is their freight earnings. | must thank
the UFRA Government that from 2004 till date, there has been no increase in
passenger fares, and only noVares have been increased. NoMr. Punj--his
speech was more political--was more worried about the relationship between the
Trinamool Congress, the Congress () and thé Wdvernment than the Railway
Budget.Yes; it is the prerogative of thEinamool Congress to take any decision. It

is the prerogative of the Government to decide as to who should be made Ministers
or who would not be the Ministers. MDinesh Trivedi was the Minister until
yesterdayToday Mr. Mukul Roy has become the Ministdiomorrow anybody can

be the MinisterBut it is the UR Government, and | can tell them strongly that the
term of the Congress (I), th€&rinamool Congress and the ARcollectively will
continue till the end and they will also do their best for the couintrgpite of these
criticisms. We have to also see what was the income generated by the Railways
during 1998-2004 and what it was between 2004 and a6d up till nowIf you look

at the state of affairs in the Railways, there is development in each and every case.
He was telling about stations in other places. He was telling about the new railway
lines, giving the examples of China. But does he know that during the period, when
the NDA was there, they were able to give only less number of new railway lines, or
for that matter less replacement of railway lines, in comparison to what th& UP
Government has done? | do not want to say individually whether it was Laluji,
Mamataji orTrivediji, but | would say that the Government has a joint responsibility
Whatever has been done by the Government, it is a joint responsilbikyything

wrong or bad has happened, that is also a joint responsilBliy| would like to

ask them whether they consult their Membékie are also in many Committees.
Once Reports are published in Parliament, | don't have any reservations to talk
about it. | would like to mention here that in the Railway Convention Committee, in
which | am a Member--I would again say that since the Report has already been
placed in the House, | have no hesitation to talk about it--all the Members
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unanimously resolved that taking into account the condition of the Railways, since
for eight years there has been no increase in fares, we must think about not only
giving a better service and better safety care, but also of increasing fares in some
cases.

That is the discussionThose are the minutesthat is the record. Now
Mukul Royji has come. He has a faéifent view Maybe, the Government and the
hon. Minister will jointly consider something. | do not want to go into that. That is
the prerogative of the Government and the hon. Minidert the point is that
merely criticising the Government, just for the sake of criticism, wouldn’'t achieve
anything.The URA Government has been doing a good work.

Hon. Railway Minister| want to say a few things. NowRailways haven’not
done very well in transportation of iron ore. Freight earnings have not been very
encouraging. There are other areas as well, such as, passenger amenities, which
need to be looked into. Nowhe Railway Ministry has drawn a very rosy picture,
but everything else, except passenger amenities, has been mentioned. | am talking
about the percentage of the total railway money that is being spent on passenger
amenities.’ It is important for the Railways to provide better services.” | would
request the hon. Minister to look into passenger amenities, cleanliness and safety
which is the need of the houfhere is need for improving security at railway
stations. Even todayailway stations are not very clean; trains do not run on time;
there are robberies and dacoities on trains. Many such things are happening. The
Railway Ministry must try and take stringent measures, Bailways is a great
organization; there is no doubt about that. But we must try and reduce to the extent
possible such incidents and | believe, the hon. Minister Mukul Roy who has
taken the chae recentlywould try to do that.

Sir, | want to say one more thinghere is also an assurance from the
Government that they would open a railway medical college in Odisha. But that has
not happened till todayOf course, | must thank the Government and the Railway
Minister for having provided in this Budget for the opening up of a railway
compartment factory in Ganjam Berhampur district. Then, there was another proposal
for Kalahandi. | request that that should also be considered. But the railway medical
college that had been assured by the hon. Railway Minister has not been opened till
today | do feel that should be given a serious consideration.

Now, there were many proposals in respect of ttegeSof OdishaThe hon.
Member here was mentioning that there were a total of about 2,300 proposals and
the amount given is around seven thousand crores of rupees. | do feel st&angly
that Odisha requires special attention. | demand that the hon. Minister should kindly
reconsider it at the Supplementary Budget stage so that more money could be given,
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especially for infrastructure development because investment in Odisha is how more
than five lakh crores of rupees and, so, infrastructure support is a must.

But | want to say this thing again to MPunj because he does not know
much about Odisha. He had only been sent from here to Odisha. Prdimllges
not know this. He was saying that Odisha has been given less. | do admit that. | do
agree with the Government of Odisha and demand of our Members that Odisha
should get a greater share. If possible, Mukulji must consider that. Buth8ir
question is, while demanding so, should we not go back and see what was the share
of Odisha in 2001, 02, 03, 04. In 2002, it was only Rs. 178 crores, as per the State
Governmens records.

In 2003, it was Rs. 192 crores; in 2004, it was Rs. 306 crores; in 1999-2000, it
was Rs. 239 crores; the last yeae are given Rs. 949 crores; in 2006-07, we got
Rs. 653 crores; in 2008-09, we have got Rs. 949 crores; and in 2009-10, we have got
Rs. 715.22 crores. | do not justify whatever money has been given is enough. But, |
just want to remind the NDAonstituents, whatever the ARsovernment is giving
is much more than what you have given to Odisha. That is what | am saying. | agree
with the Odisha Government, with the hon. Members from Odisha, that Odisha
deserves to get Rs. 2,300 crores for their Plans.

Many points have been made about the growth rate. Of course, what is said
is not very much relevant to the Railway Budget. They have compared our growth
rate with that of China, the growth rate with that of Europe and other countries.
Hon. Member Shri Punj, is very learned and | am not well in econordissa trade
union leaderl too have some international exposure. He igdtiing that we live in
an era of an international economic slowdown. The developed countries like Japan,
Europe, the U.S.A, and countries like Israel and others, have a negative growth.
They have growth rates like 1.2 per cent or 1.4 per cent or 1.6 per cent. Even China
too. We could sustain our growth to a greater extent because we do not depend on
exports. China depends on exports. That is why we could maintain 8 per cent or 9
per cent growth rate even when there was an international economic slowGsyn.
this yeay the Finance Minister has admitted, the growth rate has come down. But,
we have to live in a world where there is economic slowdown. The Indian economy
does not depend on exports alone; since the Indian ecom@byper cent control is
with the public sector banks, we could sustain this groWtiat is why India, even
in this bad situation, is able to maintain its 6 per cent growth.

But, instead of appreciating these facts, some times, the Opposition parties,
because of political situations, are only criticizing. Even when there is a 6 per cent
growth with the international economic slowdown, the GovernmeeBtidgetary
support is increasing. | do agree that more Budgetary support by the Government
should be-given, phase-wise, to the Railways so that the infrastructural requirements
of the Railways are met.
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Sir, before | conclude my speech within the limited time you have given to
me, | would like to speak on Odisha. | once again say that Odisha is thankful to the
Minister for proposingAngul-Kerejang project, Jajpur Bhamra projeda Jajpur
Keonjhar road, andradi-JajpusKeonjhar road, Mayurbhanj-Chakulia rodkhey are
accepted for survey and also given some money for some of the projects.

As | have said, the money is not enough as per the requirement of the
projects. In Odisha, there are various projects, as per the proposals which the
Odisha Government has sent to the Railways Minidtke Meramundali-Angul-
TalcherChhendipada Dedicated Industrial Rail Corridor; Bhadranchalm road (Andhra
Pradesh)--Malkangiri-Jeypore-Junagarh-Lanjigarh RcaldhErBimlagarh; Talcher
Gopalpur road; Puri-Konark, 35 kms.; Rupsa-Bangriposi to Gorumabhisani;
Badampahad to Keonjhar; Berhampur to Phulbani; Khurda road to Rajatgarh
byepassing Bhubaneswar; Rayagada-GopalpaHGunupur-Bhishmagiri and
Digapahandi. Then, the missing links — Rupsa-Burhamara to Chakulia, Nuapada-
Gunapur B.GRail Link to Theruvan, Banspani-Barbil Rail lingg fore @t Seexa
2 3R z9F @y @ St electrification work &, 7 Uoieed & forg Ry 4w famm
T €,..Sir, the electrification work oV¥izianagaram-Rayagada-Damanjodi, Rayagada-
Titlagarh-Sambalpur BG rail link, Titlagh Raipur BG rail link, and the Haridaspur-
Paradeep BG rail link should be completed.

Sir, 1 also suggest restructuring of the Eastern Railway Zones by having one
headquarters at Rayagada, and also another headquarters at Jajpur Keonjhar Road,
i.e., DRM Office, so that the other areas which are now not in the East Zone could
also be brought back to the East Zone.

Sir, in the year 201041, they have declared about $tations ‘world class
stations’, which include Puri, Bhubaneswar and Cuttack, but no action has been
taken till date. Even though they want to do it under PPP model or any other model,
the work has not yet started. | request the hon. Railway Minister that this work
should be started immediately

Sir, | request the hon. Minister to take into consideration these doubling
projects, namely SambalpuiTalcher; Delang-Puri; Cuttack-Baranga; Bansapani-
Tomka-Daitari; and Jharsuguda-Rengali.

Sir, some new trains have been given to Odisha Zone, but | think that is not
enough. | demand introduction of Duranto Express Trains from Puri to Bombay;
Puri-Jaipur/Jodhpur; Bhubaneswar Pune; Bhubaneswar-Bangalore and Bhubaseswar-
Surat. | also demand introduction of Superfast train from PatnAll&habad;
Express train from Keonjhar to Howrah; Superfast Express between Rourkela and
New Delhi; Janshatabdi Express between Bhubaneswar-Rowlel&ambalpur;
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Inter-city Express between Purafiavia Keonjhar; and Bhubaneswar/Puri-Manmad
(Siridi) Express Train.

In addition, Siy | also request for increasing the frequency of Bhubaneswar
Howrah Janashatabdi Express from six-days-a-week to daily; and Bhubaneswar Kurla
Express from two days to four-days-a-week.

Sir, in Odisha &te, development work and investments are coming, it is all
the more necessary that these projects are completed on time. If these projects are
not completed on time, then, | think, the development work would not move forward.
The Government must find the ways and means to complete the on-going projects in
various States. It is because we have already spent the money on these projects.
These projects should be started, and the people should get benefit of these
projects.

Sir, another thing which | would like to bring to the notice of the hon.
Minister is, there is no doctor posted in trains. In some superfast trains, probably
they have started posting a doctBut, if in a superfast train wherein around 3000
to 4000 people travel, | think, if a passenger suffers from a heart-attack, high blood-
pressure or any serious disease, there is no doctor to attend to him. | suggest that
there should be a pilot project of having a doctor in the train. If something happens,
the doctor can give preliminary treatment to the patient as it is happening in some
trains.

THE VICE-CHAIRMAN (PROF RJ. KURIEN): Mr Khuntia, please conclude.

SHRI RAMA CHANDRA KHUNTIA: Sir, | am concluding. So, this is much
more required there.

Sir, there are some other proposals for construction of railway over bridges at
Raj GangpurKelunga, Kukudagate and BisfBhese railway over bridges are much
more required at these places., $ionce again request for doing something for the
area which | belong td,e., Jajpur Keonjhar Road, which is a very important station.
Sir, | demand that a Division Railway fizle should be opened there.

In the nearby area POSCO is coming, industrial steel plants are coming up;
there are mines also at Kendyj&henkand and Jajpuihese are very close to
Jajpur Road. But unfortunatelin spite of my repeated demand till today Rajdhani
Express is not having a halt at Jajpur Road. Jajpur Road is the only station where
Rajdhani Express is not halting. The explanation given is that it is Rajdhani Express.
But my point is that it is a Rajdhani Express from Orissa. If it is halting at
BhubaneswarCuttack, Bhadrak and Baleshwavhy is it leaving out Jajpur Road?

So, | request the hon. Minister to pass order for halting of Rajdhani Express at
Jajpur Road. Falaknuma Express and Coromendal Express should also have halts at
Jajpur Road so that those who are coming for the development of that area with
industries and investment they get a facility of better communication to other places.
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With these words, | once again strongly support the Railway Budget and expect our
new dynamic Railway MinisterMr. Mukul Roy to be able to lead the Railway
Ministry for the betterment of the country and give a new dimension to the railway
as a whole. Thank you.
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dEge @1 &R fosmeE vl o), T dds g udh o A 9wR wRd 2, dfed
M ST WA g SR SR anfl § & WeR dRdl 81 'H SFRIEM Al
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[t 3 =R
T ¥ - guee ot & gEEe E gu @ onf g ¥ - REerl S wed eAeiR
qabl €, 9 Sue gl €1 oo @ oof, # oo frded exe mwean g fe e
e FHAGOR d9b Bl ARSI BRI o1 AP AT Igd SAMER B, I Fgd
At g # o fmmar ¥ Ry wRar g f6 99 wWieEl & fag, Shoqw @
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g o o @1 w@Rey Rms e 8 MR Sl @1 w@rey W fvs jE1 ¥ AN
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Iemsy od Y d=fe 8 iR 9 SE-oFTE W] NG Wedl &% aR H @R o
Sl e e s feaml @ gER Wil & RM O Red & R SiFeR)
g Bl Ugel 89 T Uiad ¥, d9o UTed ¥ RSBl Age A Wl d)d 9| a9
9 d BHG BfcalzoRk & ooxd 8l off, T dleArd & oexd sl off R
o B SRRA B R oM fREN @ W P AN I W gl S @ T,
I8 BicasoR & ®RY ¢ I8 &1 B9 fham & 9 @99 UuM™ & fav U Al
afer @ i ¢ g =iy, Rmw & feaml d Smewar der w1 geRn, afy
fearl @1 gay Al H, S8l SRRl WAl 8k g, g8l o Us, Al S9$ Ay
amu subsidized rates W UM issue @iy, R 5 I yHUT R Gd IR SHBT
oM BT TF |

A8IgY, 'R Sl BE-BEN exam <9 & fav S € competition & fow
S g, S96 fau Yed feudde 9 ge @1 2, dfed Ife smuel A © fe gEf
I B R B @ T W Y9 A @ R 8O R, A SN g'l WS gA
FAgY| MU fEIT A ge @ &1 8, Wfed S asfeal dl Rodwm @l e i
gl SIF BET B! Ply JAT el 8 U B AUSl WgH & f6 Y@d @ o
Wl Gierar 8, 99 Al B dele H dsd-osfeal o € ek WS @ sad &
Bl &, O S9Ob AU MU W ¢ dasy, W R 91 ded-osfedl exam o
SR T, 9 GRRIT oS wd iR Sd WU B wgfad wrawen @l

W, # o AN Foads &7 & faU @E wEd g1 WoREl eads H
Rerg T 1...(caaem)...

sft IR uwre dv @A) ol Mt R e 27 doeds & ferw Al @
promise f&v T o, T FB TE Farr

8t T =R Promise @ 9gd 8 &, «fed BT v AEl &1 3@ Breadl o
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Y@ A AE R, Sl g9 fUed fGer Wvm # omwawm fRwr o 5 diews @
fag 9% Yo A3 g9S SO 1998 H S@ AW SV WAl ¥, SR |d S}l
o7 3fiR 3l 2010 # ff | g oMl T IR WA B GH T, Gd RUS ;A WS Tl Al
fiecx dwe # @ iR f9a oman o, S9 wHg fae S g9 omwarad fea
T IS BN EY SN oI osd off, 99 oonfl I& wiftar TE fewr war ¥ wR, #
AT H#A S | pee wedr g fboAfe smu g wifer €T eRd, a1 o smedrd
|fif § S e 99 Yed 98§ fwEiyl Sy & sl 9 SHel U Yo
NS o M Bl A Yo NS & ARRI W fyem onl S=W der o1 fr fve &m %
e & fag a8 o g1 A9y BEd St 3 8eW & aey it ok Bsd &
ey At g9 oA fewn onl #elefYs @@ e, ¥E W A8 Ve @Rd §, 39
A F o 9 s, S osgwa iR fUwel semet §, g8l gewl oMU SR
doeEe @ gANERN & fau Sgell @ wEwn 9 frena frerh . @eer). dw S,
I wHAT ATl smu W1 fuss & 'W W1 fUies €, WR fUBS UE e}
e wR |

eIy, ¥ @ A § & Asler A WoRMEl Sl A% YAd g d9dR GAR
g TS of, SHHT IgEled B T O®, Afed SEH gAl @l FH 21 WeREl e
IR W Fx ¢ R focel W a8 & fow @13 WY gWwore ¢F ol d@ wE
T e Tl fUee ark W P M ooar 5 39 o A Rl ¥ woRrml & faw T8
Al gerg e | geiRi fadeft wied by road woRTE! i €1 Flights # sa
congestionz f& STt flight et 78 ¥, sdafy S9! by road Si=1 s &,
i S9! 9gd e 1 8, safy fieel @ wWoRmE! ¢ fau ve qg vl
FAM P H A FRar g osEW Yed v @t st W e ok St sAR fagsh
wew €, S 991 dwn d @eRmEl W §, Sw M-S # O giEar gRh

Hqelqd, #§ SR U & AU B AN HRAT ARl g PUAT SHDI Al BR
o WP IR UKW B TH Iolc H Tgd SUAl g Bl d@Ee I SR US T geX
fdl Rl swaR N teeuw @, @R 9@ ol ®, fReefl 9@ dgrn Wl
g3l fEeIR®d w8, 3Meel Had &I &F ol Hgsl I owds Ud Tdl gex 4l
o9 TARY| MUH 75 ¢F TS €, Adfbd SN U H \EH HH oo wl H HW
PRAT g P SR USY Q¥ BT GIH TSI U B SR USY W IMUh TG A
siec |ifr e SR vIge Wt Sft, ¥ ond €1 B9 W PH $9 USw &I, o'l |9
80 WiE SIda} o §, orel f¥iy e IRagl

HqElqd, o H oisl W o amudl X uRASTRT BT BRAT @R g
HEIGY, AU X b B B A dRd €, oAb H g @@ § 6 ogw fodm
W% €1 1932 H SUM H gelc o7 Yw 8 W oAl gEd AR 2012 H, S W &H
e # goe o7 o T ¥ uw F1oema gt # S g @ wie 7, 9% VR
250-300 fdarier ufq der &1 @A We AfEaH sARI S Tl A g S wfis
g T8 120 ¥ o) 140 frarier ufd der g1 § S o@mean g fF S@ smuet X
saql Il Terdl & 1 oMy g W bW HeEel B Hhd 87 U dRW gl 300
fFeiey @ YRR ¥ 9 T8I &, 981 B9 oW W 120 fHariey & IWR ¥ I8
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qHEA FX GHA B2 AA A W ' H T9 @l A S wfd @t g, 9' W
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fygsd o @ €1 wafw oMy i 98 & gsdl qa1 ¥ EAR SN dmEd e €
Uid €, S W g8 bl BRA Bl GIE PRAT 2l A gAR fAg A9 ud gl AR
gl 3t & oW a3 A I\ @1 uewen T8 W @ ' S99 diw @ S|
7elgy, 89 99 9 Ud IR Yg s gF ¢, 89 Sud wihd ff 8 gF § s
BART d9M STHH TR deell BRIl § R o i Sual e e J8l ¥ swfaw
ARA Y @ @9 ¥ e AT BRI AfE Ae gele oF Pe Gl § al gH
fl gole 9 g® A & ' f Y9 @ wfie g ¥ osue faRed w6 gRem @
R Mt = < BRT

e X B Al Rl e ¥ WRRiSew @1 By, orw oAl § dga s
JWRTY B YT B oM U FO™ H A WP @ W gRfa T8 g1 S emud
QRET HHART €, 9P 8l frer dfew el € f6 9 il @ frer jgd €1 o9
FIeAl, AHE ST, AHE TEE BRAL, IE FG ¢Al H MW arad g W g1 AN oie
e # goad & ol T # W e WMH Bl o o €, SoiR A gl € e
IEF e d A SR Fe Id €, den e 9d 2 LL(Taum)..

TP A WE: TRERT A Bkl E

sft T WROL S OB, TR W o[ B ® Helgw, BrEdl oA S §sre
@, S99 S dEl f& I YRl B priority <@ H Seen odwear g e smg
T @ W) P e A B2 oMUd U™ WY ¥, GReT F v ®Wed @l v
g, aUsl SlaRd. 8 WRWUG & Ul U fFW WwE W Yge N, e
I YRR AT B Hb, T Bl AlG W qDH? IS g PR 9 b e A
e o9 @ Al € A Ul wEl 96 5 S A T B Fo H I e E,
g el W oo QREG AEl €1 ud Yed doie | $o diNll W SRl Sl gl
AU Bl T fF 'H YW W, HANISIT WX, HSASWYE TR &g od 3R 124}
Ui Ao & o 9¥ # uRemed /Ui @I 95 Wial W HCSIBR 74 WAl
A M FET 5 FeRer wfifa ok dW fEer afify @ feRe @ e e
B, Afbd g wEaE T8 gl ¥ ' f6 " g el dd q@ o N |
AUH! TWH H PP AW YA Wl Y T MU Yo IS H TH Wl FRR AR
Red #ax @ fgfem & 21 gaia g f5 onft 9o sat gdead et <&, fw oft
Yed 9 H 9wl dRR A8 o971 @ oMud Yeld dIs A 9wl fWR g €, uw
gl 9 g1 e Yefld § PPP @l @ fear €, foit 9rfieR) Aaisen @l s @
g, 9% 9gd o™l 9 ¥ wife fam ot vl & &9 Yo & oo w8 o)
o & |

FAT WA B S W A I B €Y SexRd T AET St A o fused
giyomd @1 off, 9 A Yped PRI AIed gs, del WR PV A8l g3, Pel W Pl BM
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PIg YoId HATR BT T H seifRes &l A" Y g "3 of 98 8, # Uy
@ faeT R g 5 P9 A HH oW @ BN F E, MU E T W &N T,
Fifp Yo @1 9gd g€ e ¥ YW @ geRe R eem § & R woR &
F1E R Ry, o1 gaard 7€ gt ¥ 39 oR 'ed @ guRy & fov yas
A B SNd gl 39F fau S Sarecd gRf, a9 e urdh @t grfl, saferw e
SaEeE! | T8 9 wed g, H®ife S s @1 gRawr g ®, Y e} g, I9 @
ST I F SEE "G g, dganft gel @ Saeee! A8l g1 aRss #Et st SR
WY S IS T

THE VICE-CHAIRMAN (DR. E.M. SUDARSANANATCHIAPPAN): Ganga
Charaniji, half of the time allotted to your party is already oVéere is another
Member from your party

st T RO R, AN Uil @1 55 fAMe @Hy ¥, oMy a1 g9 &Rl

THE VICE-CHAIRMAN (DR. E.M. SUDARSANANATCHIAPFAN): There is
another Member from your party

Y T WO BN S 99 8 e R

R, foxmar g™ @1 # fRlg erar g1 99 Bt St q 9$l wwrE 9 gwel
gutar & 2 99 ufa feamier, 15 09 ufa fearier &k 30 99 ufy feeHes
fRmar @ <@ 2, Afed sHe ogua Wgd ofde w1 § fah swfay e wer € 5
el g9 goic &1 fR1g & BT 8, H gEA! el @Ol b1 wEAd W P}ar g1 3y
feemn @, WAfed sHF WU MU Yed @l geul @l W guRA @ U N |
TETS SR UK DI IO TSB! A AE@AS o BT HibT A&l e g,
ERONT SRRW THY S d@TS O 8, ¥ ¢ ¥ Al AN #Rd g g8 &b ed
WY W d9gd d998 ¢ £ a8t w gw ff s ) § 5 9 ol @1 i S
o ¢l g8f b YAd WIA W SEdR dl U gAd 8, S 98 IRMME Bl AT 3
g complaint @& & I® IoEEl 7, sEel orsT guIRyl w9 fage @m g 9@
I PR T, O WRD B TER IAd WIE 9 Y9 W & FARI d usfa
Bl €1 9 AN Yad WIA W el F1 qWR TWd €1 g8 Shele g R Add
ST f ge o, a1 R SN ¢9 F sfeR @ 'l @ SRt wRIg ¥ A &
3ex Ci¥elc @ dIU%wH I W% &l el B 81 ¢F H "SR PG A SA&1 ©
fo 9 mud IRM ¥ dod & SN o9 H W bWd safe froa ¥ afe s
Il oAl ol Al AUB Golell Ay Bl MU |..(FGU)..g8 H gl gl g SR
Fv s fag ff BIe @ g

R, FE S feRm gern g, dEd & fav Q1 9, A 99, uiw g sk
UsE U 9o €, offed # oudl gar wEr g fb fead 99 @erg € faeell @ Sy
d® AC one &1 f&IT 1584 JUY &, SAlEEIE A % fooell d® 1697 UV &, Iwg
d AMYR b G 2036 F AP 2315 JUY ©, BES] A I3 foeell dP 2798 JUY A
3280 ¥UY TH ©, FOMEM W F<I@E d6 3059 IUU W 3615 JUY dd &,
qoreaR ¥ 5 fieell @ 3146 TUY W 3725 ¥UY o ¥, BES] W JYAIYY 3406
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A 4060 JUY TH ©, I=g W FOFEN P 3551 BUY W 4280 JUY TP © AR
FETe W fieefl 1387 $UT W WH} 1555 JUY d@ 7|
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s §, o A garnm & feaw ot g g1 89 39 feR @1 Ry eRa ©
3R Fed © fF S wIw Fa™ &1 o=@ g, S SRa da @1 fexmn g, S

TR AT BT foxTT %}_! WHR SAG! a9d o |

W, R A TR 54 Bl §s € R A@WS H 57 Bl @RI 8%
Tl 39 g @1 R HEMs W Ml wewl AW @ 39 q9 @ S\l @l W
HEME ¥ g gHl € SR SN Ned b1 WSl g, 99 WAl fom o#@ oSt q 12
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132,552 ®RT$ BF B SHIE Bl FHAl S A HeHl dels §, el 8, ofed uw
e gAY TP A W g o FHal Al YAd H S geER g, IS9P Ad DR
A el d9gis ', Wel § ofdd I§ AMedl gEx adid d W ggls o |l ol
Red # Sl YRR ®, 99Dl b bR W AHEHA! dels o Hadl o, @l oeg
wE St 9 @Re fErn o1l e |d g o B B dew WEl ¥ feurcHe g,
IH oM o fF Yo feurdHe dy &1 wew Surer yk ffurdde ¥l @Rl o 9
T Wa & fag " & fOy Awerme! §@ e €, fRmn g9 g, ofes |1 dr ed
AT AR H AGaE] I B fedt # o W €1 a8 ¥R ¥ Ydd b1 AR
BT S hars BT B, 98 W FoR 2 9 fIpar ¥ R vwH W 9l "En § ¥errR
Tl A T UER dewE H, ffato § ¥ Yad &1 gawr gfear fEior @ ' @
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sar gfean fafor ganm ® fF Ye@ § sww = dfew em @ @ wear ®1 afe
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B g, ol fm ¥ fe R feg 9 el ot oMU SIRev #RAT §€ Y <d B |
UUTperd W, dHeIrg W TSI Tell, ISP fEeell S §, olfdd oMU SMi k% W
REAV HRAT & HY AT

THE VICE CHAIRMAN (DR. E.M. SUDARSANANATCHIAPRAN): Kindly
restrict yourself.You have to protect your own party friend.

st T WO W), § US dgd sWic< a1 $E el gl AUl el YUiged
J Tadt & R SHer Roded d9 & a1 g1 89 ROdse &)1 dEd &, g9
o ¥ 8 T W Al T8 g ofed di=m A S W7 wret ' € 9w
AT gRT d& S 1 99 T ugd Roded wR|, d@ RodwE ferm, sE™
T B fEa gfaer grit g, SHd IR H Wyl U SHhl Wd  BIg AR
99 5 usd of 6 SW de d® ¢ TA @ B, B o wIm ¥ et 7 e oA
Ugel, A §C¢ Usd Il IRE HC USl SHBI ROGIE BRI BT YEYE W | 599
Jd Pl BRG] BN AR AT B W gfaer Enfd

IUAHTE S, dH BT SNl GO g9l U ¥, I FSl WX OSIIGT WY PR
P S TNd g, Hife R e 9 I P el g8 T8 T, 'A gt # @R
PEl M B A B, fbT 3Nl &9, I ATl H OBH AEE H Had M ® WG|
3A @Rl W B U ', 39 S @ B SIW? AN I8 dherd ¥ fF emm
WRUE W dd W18Y, SAE <&l ¢, AU Ash IMAAM ¥ S8y SHE T8l &l sad
efhs ¥ f 8Y e ¢fhd W R @@ Yd B, AT B YA B Saem A& B,
afs g9 Aerme! & fav gEel e e SR Yo arsd el e, Yed e =@
T, TSR B WY A8 oW, A AN drel Al § BHR ¥ P AN A B
U ggd gsl Adbe Wel B MU e I "G gH W AT 8, 98 IS P HEH
[ oA B, AdAfbT erel Vs W oA e dolvH ¥ f ag wEl wEy W OFEl an
q1 YE 7, sAfay g Yed @ 9gd gge I B

Suadreze Sff, il 3 A 8, sHel Wr] e’ gl dfe seH faeef gofh
ffraer # SeRd g A1 SR ARl goil e @ SeRd e, gwel afe urgde daex
9 o B Soxd U9, @ 3U 39 Il O Yed WRIHEl @1 §, 98 9%
P E, M Y0d WIE W I W I Fhd ¥ 5 Uh I A 3 I WIE A
S SmTedt & 7 AT 9SS SRl gS ¥, UNOR Wi W gae omHes g%
2l 3MT YoAd WIH B Ulgde Waex bl MM dY AR e o s 20 ufoed
ST 9, B9 S S| S ¥E UISAC WdeX AT, O A W H AT UHOR WIS
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HIAT TS

# $8 IR |qOUE ° gHl § [ S YAd B YH 8 S [FIR B SHE 8,
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(st T =R
o gagra & T B, Ygl Bof gl € ¥El B o g € A EAN) Neld @
amael W geil, Y@rd @1 oA QREM Rl fHEEl B W AW BN SR ST @l
ft @ Erml oswfrg WA S @ Ry we W fF e Yed @ S wHe ®
M, AR @ ufifed Yedd WM S g1 oy Ud Jax |l iU druele e
QY Al §91 QRNTl AT @8l ofmd §, 9 @@l Wit W PR Wehd ©l P @Re
AT FOMER W Ud Y&Ri @el 8, S99 g8l feat  gfgem 8 18 Tl oMY ¥
WE A YdAd P HAledgolRd HRY, Yad Bl Gax FAY, J9d B G de1sy, Jdd
P T gy 3R Yad @ I FuiRd eRv P 3N 9wy W oenul @
44, 6-6 ¢ o T B, B ARERA @ A< a7 AR

R W&l b WY, H Ul 9 WEIE eRal § SR SUdl  ggd-agd  Yfhdl
ST BT Fl gArg |

THE VICE-CHAIRMAN (DR. E.M. SUDARSANANATCHIAPFAN): Now, Shri

Prasanta Chatterje¥ou have got your own colleagu€herefore, try to manage the
time.

SHRI PRASANRA CHATTERJEE (Wst Bengal)Yes, | know | will take 20-25
minutes and he will take the balance time.

Mr. Vice-Chairman, Sjrthe Railway Minister is not here and it would have
been better if we could hear the Railway Minister about the statement on how many
persons have lost their lives in an accident at an unmanned level crossing. Only
yesterday two commuters lost their lives in crowded passenger suburban railway
while falling from train in Sealdah Division, Eastern Railway

Sir, in an unheard, unusual situation, we are discussing the Railway Budget
placed by the former Railway MinistéFhe Budget was placed on the floor of this
House on 14th March, and soon aftan important ally of UR-Il Government
demanded either roll back of increased passenger fare or the resignation of the
Minister of Railways, which he refused to oblige initiallhe political tug of war
went on till 18th March, when ultimatelyhe Minister of Railways succumbed to the
demand of his resignation. The four-day long drama kept the entire country
guessing, since nobody dreamt that a Union Minister would be directed to resign by
his own party leadership and that too after placement of the Budget--with the
approval of the Finance Minister and appreciation of the Prime Minister--but before
getting it passed. Howevethe high-pitched drama ended and the Minister of
Railways had to resign in unusual circumstances.

Sir, in the current yeathe Government has hiked the fare in three stages. On
6th March, the Government hiked the freight charges; on 14th March, the
Government proposed to hike passenger fare of all classes; and, on 18th March, the
Government proposed to impose Servies on fare of allAC classes. tangely my
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friends in URA-Il remained silent when the freight clgas were hiked on 6th March
leading to rise in prices of most of the commodities like coal, fertilizers, foodgrains,
steel, cement and so on.

While justifying the increase in operating cost, the Minister of Railways said
in his Budget speech and | quote, “Fuel prices have increased by more than 50 per
cent during the last decade. The movement of Wholesale Price Index and Consumer
Price Index has followed similar pattern.” Smay | ask the present Minister of
Railways as to why he did not object to hike in fuel prices as well as rocket-high
prices of all essential commodities?

I can well understand the reasons for their silence. My friends; are well aware
of the fact that the hike in freight charges will further aggravate the problems of all
sections of people who are already reeling under the pressure of skyrocketed price
rise. But on political compulsions, they opposed the nationwide strike on 28th
February 2012, when millions of people protested against the fiscal policies of the
UPA-II Government and its failure to check the price rise. So, how can they object to
the hike in freight charges? So, silence is the only way out and tax burden imposed
through General Budget can be termed as ‘tolerable’ as we heard.

Sir, the Government is imposing these burdens on the people in order to
cover up its own inefficiencies, which has led to the bankruptcy of the Indian
Railways. The Railway Budget making exercise has suffered from a steady erosion of
credibility over the past few years, with budgetary targets going haywire in the
course of the yeaiThe Operating Ratio of the Railways, which is, how much is
spent in order to earn 100 rupees, for X0&as budgeted at 91.1 per cent last,year
and, now it has gone up to 95 per cent, exposing the colossdicieety of the
Railways.

The glaring inefficiency of the Railways can be further seen from the fact that
it has missed its freight loading ¢@t by 23 million tonnes this yeafhis under
achievement is a repeat of last year and is inexplicable at a time when the economy
has been growing at 7 to 8 per cent. There is a shortfall of over Rs. 2,000 crore in
gross tréfic receipts from what was budgeted last yd@or decades, the Railway
used to contribute to the General Budget but,,ribvg the Railwaywhich is asking
for budgetary support from the General Budget.

The credibility of the Railway Budget-making exercise has further suffered
under URA-II Government because of the plethora of promises made in Budget one
year, only to be fogotten next yearThere are several examples since the 2010
Budget to prove it, and, these are, 50 world-class railway stations, 6 bottling plants
for fresh water5 sports academies, 522 hospitals and diagnostic centres including
40 multi-speciality hospitals, 50 Kendriydidyalayas, 7 new coach and loco
factories, 5 new wagon factories, rail axle factories, and, so on and so forth. For
years togethemany a promises were made from the Government \didewere told
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that the rail tickets will be sold from 5,000 post offices and automatic vending
machinesWe were also told about the coach factory at Kanchrapaermal Power
Project worth 12,000-MWtapacity atAdra, Nursing College at Kolkata, Medical
College at Kharagpur and Barasat, Dormitory for women in 16 hospitals of Railways,
Dormitory for women at Howrah and Sealdah stationgrld-class stations at
Howrah, Sealdah, Kolkata, Majerhat and New Jalpaiguri, and, Escalators and Lifts for
physically handicapped persons and so \Wfll the hon. Minister let us know the
present status of the assured projects?

The silence of the Government on these promises confirms that these Budget
announcements made in 2010 and 2011 were all gimmicks. These false promises are
now being utilized to go for large-scale privatization of the Railways through
projects like Indian Railway Station Development Corporation, Logistics Corporation,
etc. in the PPP mode.

In his Budget Speech, the Minister of Railways admitted that. He said, “The
Railways have a lge basket of pending projecta.total of 487 projects of new
lines, gauge conversion, doubling and railway electrification with a throw forward
liability of over Rs. one lakh crore have already been approved by this august
House and are at various stag®¢ith a grossly inadequate level of budgetary
support, |1 can frankly and honestly admit that most of the projects cannot be
completed in a time-bound manrier

Sir, during the UR-II regime, the Railways has not only become bankrupt but
it is in total mess. For instance, Railways could not furnish information on the
number of projects declared during 2009-10 and 2010-11, which is evident from the
replies of Unstarred Question No. 1843 datéB.201. Similarly Railways failed to
reply to my Starred Question no. 195 dated 12.08.2011, when | wanted to know
the number of foundation stone laying ceremonies observed during 2009-10 and
2010-11, and, also the expenditure incurred during the above period on foundation-
stone laying.

An information received throughTR route says that the Eastern Railways
has spent five crore of rupees in one year for laying foundation stones. Believe it or
not, it is gathered that rupees 26 lakhs have been spent for inauguration of
Maharaja Express. The list of the infructuous expenditures during 2009-10 and
2010-1 is almost non-ending. But, definitelthese have put the entire Railways in
ICU, as commented by the previous Railway Ministbe list is non-ending. Even
the CAG in its Report No. 33 of 2010t1 has indicted the Railways on several
counts such as unrealized earnings, wasteful expenditures, increasing trend of
unsanctioned expenditure, closure of some projects and so on.

Sir, the Minister of Railways expressed his conviction and belief in the phrase
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‘Safety Never Sleepsas emphasized by his predeces8oreport says that 2009-10
withessed 80 derailments and nine collisions. In reply to Question No. 764 dated 5th
August, 2011, the Minister of State in the Ministry of Railways said in Rajya Sabha
that during 2010-11, 93 consequential train accidents took place in Indian Railways;
250 persons lost their lives, out of which 150 deaths took place in the derailment and
collision of Jnaneswari Express on 28th M2910. In the Report No. 14 of 2812,

the CAG observed increase in the incidents of sabotage, increase in crime against
passengers to the extent of 15 per cent, lack of consciousness on the part of
Railway administration, multiple entry and exit points even in security risk railway
stations as major causes for security lapses.

On the other hand, the Railway Budget documents show a gradual reduction
in the staff strength of the Railways from 13.66 lakh in March, 2010 to 13.62 lakh in
March, 2011. The assertion made by the Railway Minister regarding fresh
recruitment of 80,000 persons in 2011-12 cannot be verified in the absence of current
employment figures in the Budget documents.

Sir, 1 am really concerned to note that according to Report No. 12 of the
Standing Committee on Railways, there are 1,68,421 vacant posts in the Railways as
on August, 201, and out of it, as many as 1,26,304 are safety related posts, as
estimated in the Kakodkar Committee Report. The present Budget proposal is
directionless towards filling up the vacancies in safety-related posts on war footing.

Sir, on behalf of my Parfyl found this Budget anti-peopl&he hike in freight
charges is already taking the toll leading to further rise of prices of almost all
commodities. Further hike in passenger fares will add fuel to fire.

[MR. DEPUTY CHAIRMAN in the Chair]

Sir, | strongly oppose the proposed hike in passenger fares as well as already
imposed freight chaes. Sir | could suggest that even without taxing the
passengers, the Government can easily take back the proposed amount of
concessions granted to the corporate se¥imu should realise that amount without
hiking the passenger fares as proposed in the Budget.

Now, | would like to give two-three suggestions. Demand for a project for
broad gauge conversion from metre gauge from Lumding to Badarpur junction and
further to Silchar and tégartala under NF Railways which will serve almost one
crore people is continuously being raised by many Members of Parliament also. For
a journey from Silchar to Guwabhati, it will take ten hours in place of 22 hours. Our
former Prime Minister inaugurated the project, but no care has been taken after that.
The BG project was inaugurated in 1998artala to Subroom new line has not yet
started. It is a sanctioned project. It will establish a link with Chittagong Port also.
This has not been taken care of.
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Sir, in your speech, you have not mentioned anything about working hours of
safety category staff for which you appointed a Committee. It is against the safety
norms to keep drivers and the §tafhich man gates on a 12-hour dutywant to
know about this.

Lastly, doubling of main railway line connecting North-Eastemat& from
New Jalpaiguri to New Bongaigaoria New Coochbehar is very important. Last
year the Railways had taken up the project in some parts. But allotment of fund was
not made from the Railway Fund. Only a meagre amount was given through
borrowing. This year also, no sufficient fund is allotted for this doubling project.
This should be taken care of.

In the N.F Railway Zone, the new railway line project from New Mainaguri to
Jogighopa should be given priorityhe Railways should see thatdat time for
completion of the project (2013-14) is not deferred again. This is also important for
the North-Eastern State, North Bengal area.

With these few words, | again demand scrapping of all proposals of
privatisation in the pretext of PPP mode. | strongly oppose the proposed hike in
passenger faralith this, | conclude my speecfthank you, Sir

MR. DEPUTY CHAIRMAN: Shri T.M. Selvaganapathi is not there .Dr
JanardhartWaghmare is not there.

SHRI PYARIMOHAN MOHAPATRA (Odisha): Sirit is difficult for me to
welcome the Railway Budget which has been preseitethe very outset, | must
say that in this Budget, Odislsaallocation has been slashed from over Rs. 1,300
crore (last year) to Rs. 765 crore. | don’'t know what sins were committed by the
Odisha Government or by the people of Odisha to deserve this kind of treatment
from a Minister who, we thought, was sympathetic to Odisha, but who had also
cautioned us during his visit that if we did not allow export of minerals, particularly
iron ore, then there would be difficulties in allocation of funds in the Railway
Budget. But one did not know if the export of mining ore would account for a
reduction of around 47 per cent of the previous budget. Here we keep on talking
about ‘Msion 2020’or ‘Vision 2050".We keep on pretending about \We keep on
criticising each otherAll of us here know that it is an ‘lllusion 2020t ‘Delusion
2050'. In the morning, | was talking about the lack of commitment to federalism and
called it a black day for democracy in another context. The context for the Railways
is the same. It is how this arises out of a lack of commitment to federalism. When a
pay commission is constituted by the Central Government, they don't care two
hoots about the State Governments or the public sector undertakings or other
organisations which are dependent on this kind of pay structimey unilaterally
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thinking of their own central excise revenue, income tax revenue, corporate tax
revenue, import duty revenue, and export-duty revenue, decide to become
munificent, Danvir Harishchandra. What happens next? There is a process of
erosion of revenue in almost all the sectors, including public sesarin all the
States.| don’t want to go into figures. Everyone has gone into figures. How much
of erosion of public revenue has taken place because of implementation of the
recommendations of the Pay Commission?

Each Pay Commission has brought the Centre nearer to ruin and the States to
total ruin. And now it has brought the Railways to total ruMe pretendThis is
not done, that is not done, etc. Then, you say that you will raise fares by two paise,
five paise, etc. Why are we also shying away from that? Because, again, there is
another illusion.We cant face the votersWhy cant we be rational, saying that
okay it is for BPL categories, we will not allow any rise. In some cases, some graded
things are there but, that will not take care ofAfter you become munificent, you
give tens of thousand of crores in terms of salaries to employees, certainly
you can'’t say that you will recover it from the poor passengers. Middle class always
hides behind the poor to get subsidies. Fare relating to sleeper class doesn't hit the
poor. It is the lower middle and upper middle classes which travel by sleeper class.
Even in passenger class, second class, loads of lower middle class people travel.
The other daythe ex-Railway Ministerthe present Chief Ministewas mentioning
that it will cost Rs.120 per month. She was perhaps talking of commuters in the
suburbs of Kolkata. But, in the suburbs of Kolkata, not everyone travels 100
kilometres every dayAverage is much less and they do not travel 30 days a month.
So, if you calculate that, it will come down somewhere to Rs. 70 to R&W&%re
always exaggerating somehow or the other to justify the indefensible. So, let us
have some sense. What is happening in the Railways? There are loads of on-going
projects. My friend in the Treasury Benches said that it will take Rs. 2 lakh crores to
complete the on-going projects if he wants to do it in three to five years. It may be
more. | am not aware of the figures. It is somewhere around that. Every one of us
demands that you take up more surveys and you sanction more projects. The
Railway Minister is pressurised; the Railway Minissepartymen are pressurised;
the poor Members of the Railway Board are pressurised into submission. So, some
money is given, knowing fully well that a project may require, let us Ray 100
crores. If a token amount of Rs. 1 crore is given, we are satisfied, saying that all
right, the project is on. | am now talking about the ongoing projects in my own
State. One is going on; one was conceived in British days. It was taken up more
than two decades ago but, is going on and on. Eailieras stated that it will go
from place X to plac&. Now in this Budget, it is said that it will go from place X to
place Z. So, instead of going up to that point, nivis regressive. | am talking of
Khurda-Bolangir It is a very vital link. | am not going into it because. Mama
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Chandra Khuntia, somehow or the othead the same lisAfter all, we are from the

same State. He elaborated and gave the entire list. | concur with that list. | support
that list, but, 1 would suggest something. Can we, as Parliamentarians, agree to a
five-year moratorium on not starting any other project? Is it possiidied only in

five years, we can complete the whole lot and carry on thereafter on the basis of
surveys. Unfortunatelywe are incapable of doing that kind of thing, of going
beyond our petty individual interests, our constituency interests and our State
interestsWe will go on like this and we will not rise above that. So, nothing will get
finished. It is like as happens in temples in Odisha. There are temples everywhere
and everywhere these kinds of things happen. For example, a barber just shaves a
little bit of head of people and there are 100 people fined up waiting for their heads
to be shaved. That is what the Railways is doing to us because we want the
Railways to do that to us. That is the crux of the problem.

Mr. DineshTrivedi, the former Railway Ministeis a good friend of mindie
used to sit next to each other in the back benches. He is a good man. He should
have been castigated — he has been castigated for raising the railway fares--for
raising freight by 20 per cent when the Railway Budget was supposed tougghtor
forward in a few days. It was unpardonable. It should not have been done. Heavens
would not have fallen if he would have waited for ten more days for doing so. |
don’t know why his Party boss did not do what they did to him on that issue
instead of bringing in the issue of fares and all that?

Then, | have one or two other thingd/e need integration between railway
zones and the States. When somebody becomes the Railway Minister from a
particular $ate, suddenlywe find that a zone is established there, whether it is
needed or not needed. Most of the States in this country would need only one zone
per State. Larger States, very large States or States having large commercial
transactions or movements, industries, mines and that kind of movement may need
more than one zone. In the past, my colleagues fAothra Pradesh have been
demanding thaVisakhapatnam Division should be shifted from East Coast Railways
located in Bhubaneswar and merged with South Central Zone. | support that
demand. | support their demand because we would also want, for the sake of greater
coordination between the State Government and the Railways, the zone should
cover the entire t8te.We are today a little bit in the South Eastern Railways and a
bit in the other zone. In fact, MKhuntia mentioned, exactly those parts which
ought to be brought under the East Coast Railways.

Then, | would like to emphasise something else. When a country is
progressing, you talk about the rate of growfbur rate of growth is determined by
manufacturing sectpmining sectgrenegy sectoy etc. These are the major sectors
which drive growth. When a State has a growth of slightly above the national
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average, which we have been having now for 3-4 years, and having industrialisation
and large-scale mining potentialities, you are allotting plenty of coal blocks — on
which we, of course, have some reservations — and power plants are coming up.
There are as many as 27, movement of coal, movement of iron ore and movement of
other goods need vital railway lines. These have slowed down.

The answer which | got was because iron-ore exports have gone down. Iron-
ore export is only one source of inconwghat about coal? colleague mentioned
that the rate at which the coal production is increasing and the increased intake that
is required by the engy sector the Railway are not in a position to handle. | need
not read out the names. The names have been given by Mr Khuntia. | will give you
an exampleAngul-Sukinda-Kalinganagar is a priority line. On the one sidargjul
Sukinada there is a steel, plant are and on the other side coal mines are located.
Why are Railways not connecting it? If they go by only political considerations, if
they go by only munificence, the Railways will go. Then, we will land where we
have landedhir India. Let us not faget what we have done to thé India. Let this
House take note that the Indian Railways should not be subjected to the cruelty
that we have subjectediir India to got to save it, not by the talk of theseygars
of safety You talk of safetyWherefrom safety will come? By appointing one lakh
people? By giving one lakh people more on the basis of the Sixth Pay Commission’
report? Can the Railways bear it? Can anybody certify that this can be borne by the
Railways? There are problems in recruitment which Mr Khuntia has mentioned. |
think the Ministry better takes note of it. Those have to be rectified. But not one
lakh more jobs in the name of safetynless you change the wage structure,
emoluments structure of the entire Government of India apparatus, all the States are
consulted and their views are taken, it will not be in the interest of the coantry
for its own employees alone.

| have a number of proposals here. But | don't want to read out all these. |
only refer to one or two problems in this connection. Odisha is bringing up a
number of portsAlready 13 ports are on the drawing board. Four of them are in the
pipeline. One is already operational. The Railways have this time in this Railway
Budget tried to connect the operational port. | am thankful to the Railway Minister
But they are late. They have tried to link it. Port is already operational. But the
railway line is not operational. It will take tim&/ho is going to loseThe economy

In another place, Lanjigarh-Junagarh the plants are operational. But the
railway line is not yet complete. Even you are showing in this’yeailway budget
“it is to be partly completed.” Why partly? How long a manufacturer has to wait?
How long a large company has to wait for you to put up the line, to complete the
line? So, for heaves’sake take note of it in a coordinated manner and see that
important activities in the economy are not affected because you have not given
priority to those ports. Thank you.
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SHRI A. ELAVARASAN (Tamil Nadu): Thanks a lot to you, hon. Deputy
Chairman, for giving me this opportunity to participate in the discussion on the
Budget (Railways) 2012-13.

Sir, the freight chages were raised before presenting the Railway Budget.
While inflation is very high, it is very unfortunate that the freight charges are raised
again. People are facing huge problems due to the steep hike in the prices of
essential commoditie#\s the freight chayes have been increased by the Railways,
the prices of essential commodities will go up again. It will put the general public to
great hardships. It is very pathetic to see that the passenger ticket fare and even the
cost of platform ticket are raised. It will create a huge problem for the passengers.
The huge hike in the freight charges will affect the poor agriculturists.

Sir, the proposal to set up a specific commission to look into the future price
rise questions is an open declaration of constant future fare ris¢hr8& years ago
the Railway Ministry announced that it would provide modern facilities at the
Chennai Central Railway Station with public-private partnership. Three years have
passed and nothing has happened soTihe Government is speaking about the
public-private partnership schemes in the present Railway Budget also. But we don't
know how much time it will take.

Sir, unmanned level crossings are posing huge problems to the general public.
A lot of accidents are occurring every year at unmanned level crossings. The
Government should come forward to look into this serious problem and provide
financial assistance for the construction of RGBs at unmanned level crossings.

Sir, there is not a single word about egesrcy services in the long-distance
trains and providing immediate medical care to passengers during emergency times.
For instance, two incidents happened in the last year at the railway stations in Delhi
and in which some passengers had been severely injured and were not given
medical assistance in time. Therefore, it is important to set up emergency medical
centre with first-aid kits in all major railway stations. In view of this, | would like to
urge upon the hon. Minister to give more importance to passenger safety so as to
achieve the safety standards recommended by the Kakodkar Committee.

Sir, Tamil Nadu has already made a request for the introduction of 16 new
trains, whereas only 10 new trains have been announced in the present Railway
Budget. The Southern Railway contributes substantially to the Indian Railways. So,
the hon. Railway Minister should come forward to provide more financial assistance
for the railway projects concerningamil Nadu.

Sir, there is a long-pending demand from the public regarding the doubling of
the railway line betweeNillupuram andTiruchirapalli. But this project has not found
any place in the present Railway Budget. The Railway Minister should come forward
to take the necessary steps for favourable consideration of this project.

Sir, several railway projects which are already announced and implemented by
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the Railway Department in thea$e of Tamil Nadu are moving very slowly due to
meagre financial allocations. The Railways should come forward to allocate more
funds for the early completion of the said projectdamil Nadu.

Sir, finally, in conclusion, the Railway Budget presented in this House is anti-
people and a great disappointment to the nation. Thank you.

SHRI BIRENDRA PRASAD BAISHYA (Assam): Mr Deputy Chairman, Sithis
Railway Budget, presented by the then hon. Railway MiniSkri DineshTrivedi,
has totally neglected the North Eastern Region. While preparing the Railway Budget
the Minister has totally forgotten the North Eastern Region. On our Railway map,
the Railway has always invested very small amount of money in the North Eastern
Region. The present Railway Budget will increase regional imbalance on the Railway
map. Before Independence, the Britishers constructed major railway tradksam
and the North Eastern Region. But the contribution of the Independent India is very
less towards the development of railway in the North Eastern Region. In the last
several years, the people of the North Eastern Region are crying for a double track
rail line. Sir the hon. Members will be surprised to know that there is not a single
double track railway line ilAssam and the North Eastern Region. Even after 66
years of Independence, there is not a single electrical rail line in the North Eastern
Region andAssam.When anybody makes a speech in the House, he always says
one thing that the North Eastern Region is an integral part of India and the North
Eastern Region always gets our priariBut at the time of sanctioning a project or
releasing money for a project, nobody sanctions any project for the North Eastern
Region and nobody releases money for the North Eastern Region. The hon. Railway
Minister very proudly announced that a 10-kilometre railway tunnel was completed
in ten years in Jammu and Kashniihat is very goodWe welcome it. But can you
imagine to complete three tunnels in Lumding-Badarpur Silchar in such a short
period?

Already, the Indian Railways has taken more than 14 years for this time
project. How many more years it will take to complete it, is not known to anybody
The foundation stone of a bridge over the river Brahmaputra was laid at Bogibeel in
the year 1996. In the last 14 years, the progress of this Bogibeel bridge is very
pathetic. The Minister very proudly said that it took only ten years to complete the
tunnel in Jammu and KashmiBut a railway bridge could not be completed in 16
years in the North Eastern Region.

Sir, 1 would like to request each and every Member of this House to kindly
look after the North Eastern Region. If this region is going to be neglected
continuously then it will not be good for the countriffoday the new Railway
Minister took oathA few days back, Shri Dinesfrivedi, was there as the Railway
Minister. In the UR regime, we have seen many Railway Ministers. It is a
continuous processAll the Railway Ministers have announced and declared
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different projects for the North Eastern Region, but this is just an announcement. In
reality, nobody is doing anything for the North Eastern Region. | still remember the
speech made by the then Railway Minist8hri Laluji. In his speech, Laluji had
spoken about the North Eastern Region. In his speech, Laluji had stated that the
North Eastern Region was our priority sector and all the projects of the North
Eastern Region would be treated as national projects.

But this was just an announcement, and he has not done anyigeig, in
her Budget speech, the hon. Railway Ministels. Mamata Banerjee, also said,
“Yes; | am going to complete all the projects of the North-Eastern Region. In
consultation with the DONER Ministrywe will organize finance for the projects
pertaining to the North-Eastern Region, and we will complete these projects.” But |
am very sorry to say that when the Finance Ministranabda, presented the
General Budget, there is no reflection about the announcement of the then Railway
Minister in the Budget. Sirlast year Mamata Didi again presented the Railway
Budget. In her Budget speech, she announced that there would be a public private
partnership for the Rail wagon Factory in Guwahati. | am sure everybody remembers
it, but nothing has been done. For a very long time, the people of the North-Eastern
Region have been demading for a coach factory there, and the Railway Ministry
wanted people to come and invest money in the North-Eastern Régidnfinally,
the then Railway MinisterMamataji, announced and said, éVdre going to award
them the factory not at the cost of the Railway money but at the cost of the Public
Private Partnership monéyBut even though this project has been announced, yet
nothing has been done so.fan her speech, Mamata Didi announced about the
setting up of railway hospitals and upgradation of the Guwahati railway station. But
nothing has happened in the last three years. Nothing has been done about the
upgradation of the Guwahati railway statidmd | do not know what the fate of the
wagon factory at Guwabhati is. Sivith the hike in fares that has been announced in
the Railway Budget, the worst affected will be the people of the North-Eastern
Region.We will be the worst stérers of the fare hike in the railways. | say this
because this time the Railway Minister has fixed it on kilometer basis, not on ticket
basis. If he had announced the increase in fares per class or per ticket basis, then,
the burden would have been shifted on everyb&iyt due to this kilometeasis
fare hike, it will affect us badly because the distance from Delhi to the North-East is
more than 2,000 kms., and it means that each and every passenger of the North-
Eastern Region will have to pay an additional price of Rs. 200-700 per ticket for their
railway journey But, in return, when we look at the investment in the North- Eastern
Region, nothing has been done. They have not given us anything. The Railway
Minister announced a passenger train between Kamakhiezfur But | would like
to inform the House that in the last 18 months, there is no train service in between
Kamakhya andrezpur via Ramgapara North. Due to the guage conversion work, the
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Railway Authority has stopped the rail movement there and the work pogress in
very slow pace. It means that the Minister has announced the project without a
railway line. Sir this is what is happening to us. Please take care d&leiare very

good Indians.When SachinTendulkar hit the century in Dhaka, like crores of
Indians, we also expressed our congratulations and praised him for his wonderful
achievementAnd, when Sachifendulkar got out, we also, like crores of Indians,
felt bad that he got out. This is our sentiment. Try to understand our sentiment.
Don’t always neglect us. Don't make false announcements. Don't make
announcements just for the sake, ofTdake up the projects immediately you want
proper development in the North-Eastern Region, you have to complete all the
projects there. Sirthe hon. Railway Minister said, “Last yedhey had appointed
80,000 people in the Railwayslt is very good that they have appointed 80,000
people. But they fagret about the North-Eastern Regidktcording to the Railway
Minister himself, in reply to one of my questions in the House, he had stated that
around 10,000 posts are vacant in the North East Frontier Railways in the Grade ‘C’
and ‘D’ posts.

But not a single candidate appointed was from the North-Eastern Region.
Against an appointment of 80,000 people, not a single boy selected was from the
North-Eastern Region.

Sir, when | had participated in the Budget debate last, yelaad mentioned
this. There was a railway recruitment without any advertisement, without any
interview--not during Mamatadi’time, but--during Lalujg time. (Time-bell rings)
They had made hundreds of appointments without any advertisement of posts and
without any interviews and, surprisingl8ir, not a single boy from the North-Eastern
Region had been appointed in the Railways. If this has been going on, then, how
can you say.

MR. DEPUTY CHAIRMAN: Please conclude.
SHRI BIRENDRA PRASAD BAISHYA: Sir, please give me a few more
minutes.

MR. DEPUTY CHAIRMAN: No. There are a number of speakers. Please
understand that each one of you wants to take as much time as possible. But we
have to conclude the debate by tomorrow

SHRI BIRENDRAPRASAD BAISHYA: | request you to allow me to say a few
words more. People of the entire country should know what has been going on in
my State and what has been going on in the entire North-Eastern Region.

MR. DEPUTY CHAIRMAN: Mr. Baishya, you conclude, | have given you
more than what was allotted here.

SHRI BIRENDRAPRASAD BAISHYA: Sir, for the last several years we have
been demanding a separate Railway Zone for the North-Eastern Region. But nothing
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has been done in this regardccording to a report of théVorld Health
Organisation, the highest number of cancer patients in India come from the North-
Eastern Region. It is not only in India, but according to that report, the highest
number of cancer patients Asia come from the North-Eastern Region. | am sure Dr
C.R Thakur would know this. Sireveryday hundreds of cancer patients frékasam
travel to Mumbai to get the treatment at ¥ega Memorial Hospital because there is
no good medical institution iPAssam. Although the Ministry of Health has
announcedAlIMS-type. hospitals in several parts of the counttiiey have
forgotten to provide a similar one for the North-Eastern Region. Everydaygreds

of cancer patients travel from Guwahati to Mumbai but there is no Superfast train
running there. Sjrl would like to earnestly request the hon. Minister of Railways to
introduce a Superfast train between Guwahati and Mumbai immediatdlast, on
humanitarian grounds, in the interest of our cancer patients.

Sir, Dr. Bhupen Hazarika is known to everybotlye have demanded that the
Ministry should run a special train in his name, in his honBut, Sir nothing has
been done about it.

MR. DEPUTY CHAIRMAN: Mr. Baishya, | have given you more time than
what you were entitled toYou were entitled to have eight minutes and | have
already given you thirteen. Please conclude.now

SHRI BIRENDRA PRASAD BAISHYA: All right, Sir. So, this is the real
situation in the North-Eastern Region. Let me,s8y, in this Budget, the hon.
Railway Minister has done nothing for the North-Eastern Region. Rdateehas
created a still wider regional imbalance on the railway map of our colirfippe the
new Minister who has assumed the charge today would take care of the North-
Eastern Region. Sit will give one simple example and conclude.

There has been a tragic incident which | would like to mention hereSigir
whenever a railway accident occurs, everybody feels bad, everybody cries and the
Railway Minister rushes to the accident spbhis is very good. But, shockingly
whenever there is a railway accident in the North-East, not a single Minister or a
railway official visits the spot.This is how the railway authorities treat us,. Sir
hope the Railway Minister will kindly consider our requests. Kindly introduce
double-track railway line in thet&e of Assam. Kindly introduce electric railway
track in the &ate ofAssam. Kindly complete the work relating to the wagon factory
Finally, Sir, all railway projects in the North-Eastern Region should be declared as
national projects. They should not only be declared national projects, but the
Government should allocate sufficient funds and complete all these projects on time.
Thank you.



The Budget [20 MAR., 2012] (Railways) 2012-13327

MESSAGE FROM LOK SABHA

SECRERRY-GENERAL: “Sir, | have to report to the House the following
message received from the Lok Sabha, signed by the Secretary-General of the Lok
Sabha:

“l am directed to inform you that Lok Sabha, at its sitting heldToesday

the 20th March, 2012, adopted the following motion:-

‘That this House do recommend to Rajya Sabha that Rajya Sabha do elect
one Member of Rajya Sabha, in accordance with the system of proportional
representation by means of single transferable vote, to the Joint Committee
on Offices of Profit in the vacancy caused by the retirement of Shri Janardan
Dwivedi from Rajya Sabha and do communicate to this House the name of
the member so elected by Rajya Sabha to the Joint Committee.”

2. | am to request that the concurrence of Rajya Sabha in the said motion,
and also the name of the member of Rajya Sabha appointed to the Joint Committee,
may be communicated to this House.”

THE BUDGET (RAILWAYS) 2012-13(Contd.)

SHRI GYAN PRAKASH PILANIA (Rajasthan):Thank you, Mr Deputy
Chairman, Sirfor providing me an opportunity to speak.

| start with an obituary to the fifteen persons who have been massacred in a
train accident at an unmanned railway crossing. Fifteen of them have been
massacred and five are lying in critical condition. The Railways is not meant to Kill
people. The Railway Ministers do not intend to kill people. But, there is something
wrong with the systeniThere is an ironyln the Speech of the Railway Ministére
stood by a vow that his first priority wagrénhgth safetysafety and safety'The
death on the railway tracks should not be tolerated, it is not accepted, and our
target should be zero death.” But, there is a gredereifice, Mr Deputy Chairman,

Sir, between promise and performance. Something has to be done and something has
to be thought of. The irony is that these 15 persons who have met with tragic death
would not be paid any compensation because in rules the compensation is meant
only for those who die as passengers of the Railways and not otheAnmidethe

guilt will be on their head as to why they cross negligently at unmanned railway
crossings.This matter needs a deeper thougkd. .far as statistics are concerned,

Mr. Deputy Chairman, Siiin total, there are 32,735 level -crossings in the country
Out of them, 14,896 are unmanned and they are virtually death traps. Death keeps on
lurking there, 37.59 per cent accidents were at the level-crossings; 47 per cent of
casualties were caused at unmanned level-crossinga@&iidents do not happen;

they are causedihat is what has to be thought of by the Railway Minisfdr73

per cent are due to failure of the railway staff; the staff has to be better oriented,
has to be better trained, has to be made more vigilant to see to it that persons who
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travel in trains are not meant to be killed. 56.74 per cent deaths are because of
derailment, which naturally lies in the sphere of maintenance of railway tracks. 3.55
per cent accidents are caused by collisidugi-collision devices are there; they are
promising that they will be put in the trainBhey must do thatAnti-fog devices are

there; they have not equipped trains with them. 1.44 per cent was because of
equipment failure. 1.42 per cent was because of fire in trains. These are all the
reasons. But, the main reason is the human neglect and unmanned crossings. So,
something must be done and yesterday rsgtitigic incident should give a kind of
signal to the Railway Ministry that they must do something to save lives. Mr
Deputy Chairman, Sirone thing that is not taken care is deaths on railway tracks,
near railway lines.The Anil Kakodkar Committee has looked into it.

It has given such kind of statistics which make us trembihey say along

the railway tracks, 15,000 people every year lose their lives. They are not accounted
for, whether it was suicidal or homicidal or accidentdhs any FIR registered, what
happened? Nobody cares for them. It is happening everywhere. It is something
which will surprise this House, and, as such, 40 such deaths are there every day
around the railway tracks. So, | think, the conscience of this House must rise to the
occasion and do something about it. | have no intention to censure the Railway
Minister. The Railway Minister does not cause the deaths, but the system must be
strengthened, the system must be improved. | have no political agenda to put
forward, but, with your permission, Sirwill point out certain grey areas which need
attention.

Sir, the primary need for a passenger is safely needs safetyt must be
ensured that when he travels in a train, he is secure; nobody injures his person;
there are no crimes; there are no dacoities; there are no robberies; there are no rapes
in the trains. His safety must be ensured. Suraksha is number one. Number two is,
security; security of the train. Number three is, proper service and amenities. Food at
proper price, food of right qualitywater of right quality toilets, cleanliness,
punctuality; courtesy which costs nothing but which counts very much. These are
the points which need attention. If you look into them, you will find things are very
badly lacking. Just now will give bouquets and accolades to Shri Ding&sivedi,
who left his august éite in fourday’s bizarre drama. It was a tamasha; it was
unsavoury that in such a situation, the Railway Minister who presented a Budget
had to leave the post; another person came. It looked very odd to the people
around.There may be political compulsions or reasons or philosophl people
feel that it was something unsavoui§o, | have sympathy and accolades for his
bravado or courage to bite the bullet. But, as far as increasing fares are concerned,
I will make a submission. Kindly take care of the poorest of the, ghercommon
man by whom you voywmaa, mati and manush. He has also mentioned his risentor
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preference for these things. But there is no justification for fare rise, as far as
second class is concerned, which euphemistically is called ‘second class’; otherwise,
it is a cattle class. These classes are meant for common man; common man for whom
every pie counts, who finds very difficult to pay even ordinary fares also. So, these
fares, fare rise pertaining to second class passefayerrise pertaining to second
class mail and fare rise pertaining to sleggéould be brought dowhat should

be the demand; that should be the care for the common man, the manush.

Another thing which | will submit is, the common man is not interested in
your A.C. Garib Rath or Izzat Monthly Pass. His concern is, somegtmwet into
the compartment, like a cattle, to get huddled together and reach the proper
destination at lowest possible fare.

At times he has to travel on the roof. He is lucky if he reaches his
destination safely and comfortablie is fleeced by every one on the way the
uniformed GRP man, RPF man, ticket checker and so on. He is illiterate, he is
ignorant. Even he does not know how much he should pay for his ticket because he
cannot read what is printed on it. He does not need a glorified adjectitghadri,
he wants only one kind consideration of the hon. Railway Minister that there should
be more passenger trains, there should be more unreserved compartments and he
should be able to travel by paying least moriehat is his demand. He can travel
without food also; he can travel without water also. But at least, provide him
travelling comfort and concession which is the first priorithe second priority is
that corruption in railway should be removed, should be eliminated, and should be
fought against. It will be surprising for the House to know that in 1952 a Committee
headed by hon. J.B. Kriplani was constituted and the Committee was known as
Committee to look into corruption in the Railways. The conclusion was that there is
a popular feeling that if corruption is eliminated from the railways, then rails will ply
on tracks made of gold and not of iron. It may be an exaggeration. But since, then
so much water has flowed down the Ganges and corruption has risen manifolds. |
have been, Sitin CBI and as a Directo¥igilance, | have been the DIG of Railways
also. My personal experience is that at every step money has to be paid, at the
ticket vendor stage, at the ticket-checker stage. There is rampant corruption in
construction works, bridges, sale and purchase of commodities. It is so much that
common man cannot think of it. Scandals in the Recruitments Board are well known
to everybodyYou can hardly ensure in railways recruitment on m&hey will be
recruiting one lakh persons nowwill beseech the hon. Railway Minister who is
known for his integrity if he somehow assures that these one lakh people are
recruited without bribe, without paying moneyn merit and on their own worth. |
have got a newspaper cutting@d %waER - 27 @ H HAW 3.5 d=rs'| There
are details in it. | am stationed at Jaiplihe General Manager of the Railway is
being prosecuted just now by CBI for unaccounted moMyrgabaji is another
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matter where they carry free passengers. Leakage of revenue in railway has to be
stopped at the point of carrying passengers’ without ticket, at the point of
construction of different kinds of bridges, laying down of lines, construction of
wagons and locosAll these things have to be looked int@svgRT is also very
common.As far as RPF is concerned, people call it by another very special name
known as railway plunder force and not Railway Protection Force, CPWD is
popularly known as capital plunder without damager and MES is known as money
earning service.

| was just giving an example to you. RPF is that W&y, is GRPa uniformed
man. He is a terror for common passengers. Under this &B&mmon passenger is
also afraid of him. Khaki uniform, by itself, is a red rag for an illiterate and poor
person who travels by train. Something has to be done abouésitfar as
punctuality is concerned, trains are hardly punctibky say once a train came at
the exact right time. People were surprised and when they looked into it, they found
that it was 24 hours late, it may be an exaggeration. But it is a common experience.
So, punctuality must be ensured, and as far as health of the Railways is concerned
you will be able to appreciate it only by one figure and that is pertaining to
operational ratio. Operational ratio, at present, as given in the Statement of the hon.
Minister...

MR. DEPUTY CHAIRMAN: Dr. Pilania, you have spoken for almost 15
minutes. There are still six speakers from your side.

DR. GYAN PRAKASH PILANIA: | won’t continue for long with this. It was
very nice of you for having permitted me to speak for so long, but | would like to
point out that as far as operational ratio is concerned, it is 95. That means out of
Rs. 100 earned by the Railways, 95 are spent on maintenance alone, not on any
improvement, while operational ratio should not be more than 50 per cent or 60 per
cent. There was a time when it was 74 per cent. Operational ratio is one single factor
for telling how good health is of Railways. | will now stop simply by pointing out
one thing to the hon. Railway Ministdt is a great honour to greet him that he is
here. | will just like to remind him what Mahatma Gandhiji said about a common man,
and | wish and prayhe and 14 lakh parivar of his follow that talisman, follow that
advice of the Father of the Nation. Let me quote what he said. Mahatma Gandhiji
said, “l will give you a talisman” He spoke of the poorest of the .pderspoke of
Daridranarayan, and he said, “I will give you a talisman. Whenever you are in doubt
or when the self becomes too much with you, apply the following test. Recall the
face of the poorest and the weakest man whom you have seen and ask yourself if
the step you contemplate is going to be of any use to Wiith.he or she gain
anything by it?Will it restore him to a control over his own life and destiny? In
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other words, will it lead to Swaraj for the hungry and spiritually starving millions?”

I know, the hon. Railway Minister is also wedded to this philosophy of life and |
wish that it percolates from him to every Railway man in the country and that the
poor man is rightly cared folrhank you, Sirfor your kind indulgence.

STATEMENTS BY MINISTERS (Contd.)

Accident at unmanned level crossing on North Eastern Railway
involving Mathura-Kasganj Passenger

THE MINISTER OF RAIIWAYS (SHRI MUKUL ROQOY): Sir, | am pained to
apprise the House regarding an unfortunate incident occurred today at an
Unmanned Level Crossing wherein one Mifan carrying 22 persons and a dead
body dashed against Train No. 51976 Mathura-Kasganj Passenger at about 07.23
hours on 20.03.2012 between Hathras City and Mendu stations of Mathura-Kasganj
section of Izzatnagar Division of North Eastern Railwaythis incident, 15 persons
travelling in the MiniVan lost their lives and three personsfetgd injuries,
whereas four persons jumped out of ¥&n and saved themselvekhis incident
took place at a ‘C’ class unmanned level crossing with very low traffic density (1050
Train Vehicle Unit as per Census done in NovemB&09). No passenger travelling
in the train was injured or Kkilled in this incident.

Medical relief was immediately dispatched throughAanident Relief Medical
Train which departed Kasganj at 07.55 hrs. and reached the site of occurrence at
09.15 hours. Howevelocal public and civil authorities had shifted the injured to a
nearby hospital by the time t#RME reached the sitelhe injured were moved to
a local hospital at Badhwa and those requiring special medical attention were sent to
medical college atAligarh. The General ManagerNorth-Eastern Railway and
Divisional Railway Managerizzatnagarhave proceeded to the site of the accident.

As per preliminary information received, the incident occurred due to
negligent driving by the driver of mini van. The driver did not stop his van at the
stop board short of level crossing to check for approaching train as prescribed
under Section 131 of the MotMehiclesAct, 1988.

On humanitarian grounds, ax-gratia amount of Rs. 2 lakhs each to the
next of kin of deceased, Rs. 50,000 to the grievously injured and Rs. 25,000 to
persons who sustained simple injury has been announced.

On behalf of the Railways and on my own behalf, | express deep condolences
to the bereaved families and also express sincere sympathies to the injured.

| trust the House will join me in extending heartfelt condolences to the
bereaved families.

SHRI PRASANRA CHATTERJEE (V¢st Bengal): Sjrl would like to seek a
clarification from the hon. Minister
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MR. DEPUTY CHAIRMAN: Would you like to have clarifications right now?
Or, can we...

SHRI PRASANA CHATTERJEE: Sir we know that even the hon. Railway
Minister in his Budget said that 60-70 per cent of the total casualties are taking
place at unmanned level crossings.

The only thing | want to know is, whether all the deceased are suitably
compensated. The hon. Minister can assure this much that all the persons will be
suitably like the deceased, compensated.

SHRI MUKUL ROY; Sir, | have already announced tar-gratia At the time
of reply, if anything is required, | will mention at that time.

SHRI PRASANRA CHATTERJEE: Sirthe Minister has given just Rs 50,000
and Rs. 25,000 asx-gratid

MR. DEPUTY CHAIRMAN: That is onlyex-gratia
The House is adjourned to meet tomorrow at 11.00 a.m.

The House then adjourned at three minutes past six of the clock
till eleven of the clock oiWednesdaythe 21st March, 2012.



